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Annexure R-6/1  

Detail of E-waste Recycling /Refurbisher units in Haryana 

Sr. 
No.  

Name of the unit Name of 
Regional 
Office 

Date of 
Last 
inspection 
report 

No. & Date of CTO Validity of 
CTO 

Whether unit 
has obtained 
EPR or not 

1 M/s Thapar Disposal 
Industries, 902-
A/5/6, Chara Mandi 
Road, Ambala 

Ambala 02.12.2024 HSPCB/Consent/ : 
320220923AMBCTO
35036675 
dated:17/04/2023 

17/04/2023 - 
30/09/2027 

EPR obtained 

2 Total Waste Solution  
Khasra No. 30// 
10/1,11 /1, 12/2 
Village Majri, 
Ambala-Durana 
Road, Lakhnour 
sahib - Mardon sahib 
road , Tehsil Ambala 
Cantt , Ambala 

Ambala 24.01.2025 HSPCB/Consent/ : 
320220925AMBCTO
88829415 
dated:18/02/2025 

17/02/2025 - 
30/09/2029 

EPR obtained 

3 M/s E-waste 
Warriors Private 
Limited, Katauni no. 
302, Khasra No. 14, 
Khewat No. 277, 
Village Untlodha 
near behind Neuvo 
Polymer, Jhajjar 

Bahadurgarh 20.09.2024 HSPCB/Consent/:320
220924JHACTO7909
2719 dated 
21.09.2024 

21/09/2024 - 
30/09/2028 

EPR obtained 

4 M/s Greenecolink 
Private Limited, Plot 
No. 1881-P, MIE, 
Part-II, Industrial 
Estate, Bahadurgarh 

Bahadurgarh 16.04.2025 HSPCB/Consent/:320
220925JHACTO9968
9337 dated 
18.04.2025 

18/04/2025 - 
30/09/2029 

EPR obtained 

5 M/s Re Chakra 
Waste Management 
LLP, Plot No. 18, 
Sector-6, Faridabad.  

Ballabgarh 14.01.2023 HSPCB/Consent/:344
653823FDBBCTO399
96490 dated 
20.07.2023 

01.10.2023 -
30.09.2028 

EPR obtained 

6 M/s Naturevolt 
Recyclers India Pvt. 
Ltd., Plot No. 323, 
Part-IV, Sector-24, 
Faridabad 

Ballabgarh 20.03.2023 HSPCB/Consent/:320
220923FDBBCTO822
3189 dated 
05.07.2023 

01.10.2023 – 
30.09.2028 

EPR obtained 

7 M/s Naturevolt 
Recyclers India Pvt. 
Ltd. Unit-II, Subhadra 
Estate, Sector-58, 
Ballabgarh, 
Faridabad 
 
 

Ballabgarh 30.04.2024 HSPCB/Consent/:320
220924FDBBCTO634
99868 dated 
08.05.2024 

08.05.2024 to 
30.09.2028 

EPR obtained 

6
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Sr. 
No.  

Name of the unit Name of 
Regional 
Office 

Date of 
Last 
inspection 
report 

No. & Date of CTO Validity of 
CTO 

Whether unit 
has obtained 
EPR or not 

8 M/s Universal Power 
Solutions, Khewat 
No. 120/113 Khatoni 
No. 148 Kh No 15, 
Killa No. 
6/2/2, 3-10 Vill-
Heerapur Sub- 
Tehsil- Mohna 
Ballabgarh, 
Ballabgarh, 
Faridabad, 
 

Ballabgarh 14.05.2025 HSPCB/Consent/:320
220925FDBBCTO101
537384 dated 
27.05.2025 

27.05.2025 – 
30.09.2027 

EPR obtained 

9 M/s Namo Ewaste 
Management Ltd., 
14/1, Mathura Road, 
Faridabad 

Faridabad 17.06.2025 HSPCB/Consent/ : 
320220922FDBDCTO
23049105 dated 
22.04.2022 

22/04/2022 - 
30/09/2026 

EPR obtained 

10 M/s Vorgoo 
Recycling Private 
Limited, Plot No. 
214, Sector-3, IMT, 
Bawal, Rewari 

Rewari 20.06.2025 HSPCB/Consent/ : 
320220922REWCTO3
0392306 dated 
19.12.2022 

13/11/2022 - 
30/09/2027 

EPR obtained 

11 M/s Waste Recycling 
Studio, Plot No. 347, 
Sector-3, Phase-2, 
IMT, Bawal, Rewari. 
 

Rewari 25.06.2025 HSPCB/Consent/ : 
320220923REWCTO3
5418458 dated 
28.04.2023 

28/04/2023 - 
30/09/2025 

EPR obtained 

12 M/s E waste 
Solutions, Khasra No. 
8//16, 17/1, 25/1, 
Village Khasrupur, 
Distt., Palwal 

Palwal 13.08.2024 HSPCB/Consent/ : 
320220924PALCTO7
1570312 
dated:18/08/2024 

01/10/2024 - 
30/09/2029 

EPR obtained 

13 M/s Adinath 
Recyclotronix Pvt., 
Ltd., Plot # 361, 
Industrial Estate, 
HSIIDC, Panipat.  

Panipat 09.04.2024 HSPCB/Consent/ : 
843072324PITCTO27
938547 
dated:10/04/2024 

09/04/2024 - 
30/09/2028 

EPR obtained 

14 M/s Exigo Recycling 
Private Limited, 
Barsat Road, 
Panipat.  

Panipat 29.08.2024 HSPCB/Consent/ : 
320220923PITCTO46
867494 
dated:08/11/2023 

01/10/2023 - 
30/09/2025 

EPR obtained 

15 M/s Exigo Recycling 
Private Limited, 
Barsat Road, Village 
Barsat, Near Victor 
School Karnal  
 
 

Karnal 16.10.2024 HSPCB/Consent/ : 
320220922KARCTO2
2133755 
dated:27/03/2022 

27/03/2022 - 
30/09/2026 

EPR obtained 

7
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Sr. 
No.  

Name of the unit Name of 
Regional 
Office 

Date of 
Last 
inspection 
report 

No. & Date of CTO Validity of 
CTO 

Whether unit 
has obtained 
EPR or not 

16 Gauvins Green 
Management Pvt. 
Ltd., Har Singh Pura 
Bus Stop, Khewat 
No. 266 Rugs 
Creation, Main 
Alipur Road, Tehsil 
Gharaunda, Karnal 

Karnal 09.12.2024 HSPCB/Consent/ : 
320220924KARCTO8
2367099 
dated:10/12/2024 

10/12/2024 - 
30/09/2029 

EPR obtained 

17 M/s Ingram Micro 
India Private Limited, 
Plot No. 45, Pace 
City-I, Sector-37, 
Gurugram 

Gurugram 
North 

29.01.2024 HSPCB/Consent/ : 
329994524GUNOCT
O63552827 
dated:14.05.2024 

31.03.2024 - 
31.03.2029 

EPR obtained 
for Refurbisher 

18 M/s Green PC World 
Pvt. Ltd., Plot No. 14, 
Pace City-I, Sector-
37, Gurugram 

Gurugram 
North 

30.09.2021 HSPCB/Consent/ : 
329994521GUNOCT
O12782779 
dated:01.10.2021 

01.10.2021 - 
31.03.2026 

EPR obtained 
for Refurbisher 

19 M/s Deshwal Waste 
Management Pvt. 
Ltd 
Plot no 15, Sector 5, 
IMT Manesar 

Gurugram  
South 

04.04.2025 HSPCB/Consent/ : 
843069725GUSOCTO
98113254 
dated:18/04/2025 

18/04/2025 - 
30/09/2027 

EPR obtained 

20 Finetech Recycling 
Private Limited 
VILLAGE 
BHATHGOAN 
DUGRAN, SONIPAT 

Sonipat 08.10.2024 HSPCB/Consent/ : 
320220924SONCTO7
8548855 
dated:09/10/2024 

09/10/2024 - 
30/09/2029 

EPR obtained 

21 Global Waste 
Solution Unit II, KIla 
No.  45//19/1/1/3, 
19/1/1/4, 20/2/1, 
20/2/2, Village 
Dhaturi, Distt. 
Sonipat  
 

Sonipat 16.02.2021 HSPCB/Consent/ : 
320220921SONCTO9
469866 
Dated:17/02/2021 

17/12/2020 - 
30/09/2024 

EPR obtained 

22 Global Waste 
Solution 
Khasra No. . 71/22/2, 
23/2/1,74//3/2/1 
village Ram Nagar 
Tehsil Ganaur distt. 
Sonipat Haryana 

Sonipat 22.12.2022 HSPCB/Consent/ : 
320220923SONCTO4
8007916 
Dated:07/11/2023 

01/10/2023 - 
30/09/2028 

EPR obtained 

23 M/s Grandeur 
Recycling Private 
Limited, Kila No. 
28//21/2, Village 
Bagru, Sonipat 

Sonipat 26.06.2024 HSPCB/Consent/ : 
320220924SONCTO7
1103621 
dated:04/07/2024 

04/07/2024 - 
30/09/2028 

EPR obtained 

8
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Sr. 
No.  

Name of the unit Name of 
Regional 
Office 

Date of 
Last 
inspection 
report 

No. & Date of CTO Validity of 
CTO 

Whether unit 
has obtained 
EPR or not 

24 M/s Mobitech E 
waste Recycler run 
under Mobitech LLP, 
Village Bhatgaon 
Dungran Guhana 
Road, Distt Sonipat 

Sonipat 14.11.2023 HSPCB/Consent/ : 
843069723SONCTO4
8737754 
dated:15/11/2023 

15/11/2023 - 
30/09/2028 

EPR obtained 

25 Pythonic Waste 
Services Private 
Limited 
Khasra No. 37122 
MIN 1312 MIN 
1832.9, Estatc 
Nathupur, Distt. 
Sonipat, 

Sonipat 03.12.2022 HSPCB/Consent/ : 
320220922SONCTO3
0088820 
Dated:15/12/2022 

15/12/2022 - 
30/09/2027 

EPR obtained 

26 RBH E waste Recycle 
Hub Pvt. Ltd., (Old 
Name Satellite Vision 
India), Plot No. 130, 
HSIIDC, Rai, Sonipat.  
 

Sonipat 06.08.2022 HSPCB/Consent/ : 
320220922SONCTO2
3446734 
dated:23/05/2022 

01/10/2022 - 
30/09/2027 

EPR obtained 

27 Teva Recyclotronics 
Pvt. Ltd., Kila No.  
69//9/1, 12/1/2, 
Village Jhundpur, 
Tehsil Rai, Sonipat 

Sonipat 03.03.2025 HSPCB/Consent/ : 
320220925SONCTO9
2661203 
dated:11/03/2025 

05/03/2025 - 
30/09/2029 

EPR obtained 

28 Ananya Ewaste 
Solution Private 
Limited,  Khewat no.- 
1197,1199, Khatoni 
no. 1343,1345, Killa 
No. 150//17/1,2 Vill. 
Ismaila, Tehsil- 
Sampla, Distt. 
Rohtak 
 

Rohtak 15.03.2025 HSPCB/Consent/ : 
320220925ROHCTO9
1353145 
dated:15/03/2025 

15/03/2025 - 
30/09/2029 

EPR obtained 

29 Endeavor Recycles 
India Private Limited,  
71//14/2/2, 
71//15/1, Village-
Hassangarh, Tehsil-
Sampla, District- 
Rohtak 

Rohtak 09.12.2022 HSPCB/Consent/ : 
320220922ROHCTO3
1209733 
dated:09/12/2022 

09/12/2022 - 
30/09/2027 

EPR obtained 

30 E Green Dust, Village 
Goyala, Tauru, Distt. 
Nuh 
 
 

Nuh 12.05.2025 HSPCB/Consent/ : 
320220925GSMWCT
O102907932 
dated:16/06/2025 

16/06/2025 - 
30/09/2029 

EPR obtained 

9
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Sr. 
No.  

Name of the unit Name of 
Regional 
Office 

Date of 
Last 
inspection 
report 

No. & Date of CTO Validity of 
CTO 

Whether unit 
has obtained 
EPR or not 

31 Ewaste Recyclers 
India, Shed No. 15, 
Roz Ka Meo, 
Industrial Area, Distt. 
Nuh (Mewat) 

Nuh 07.02.2024 HSPCB/Consent/ : 
320220923GSMWCT
O39995110 
dated:08/08/2023 

01/10/2023 - 
30/09/2028 

EPR obtained 

32 M/s Pamp Precision 
Manufacturing India 
Pvt. Ltd., Roz Ka 
Meo, Industrial Area, 
Distt. Nuh 

Nuh 22.11.2024 HSPCB/Consent/ : 
843072323GSMWCT
O37936855 
dated:16/07/2023 

01/10/2023 - 
30/09/2028 

EPR obtained 
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Annexure R-6/2
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HARYANA STATE POLLUTION CONTROt BOARD 

SPOT ~NSPECTION REPORT OF THE INDU~TRIES 

A General Information. of unit 

1 Name & Address of the unit 

2 Email id of the unit/ occupier 

3 Telephone Nos. 

4 Fax Nos. 

5 Date & Time of Inspection 

6 Category Unit 

7 Type of Units 

8 Size of unit based upon investment cost of 

Plant & Machinery 

9 Name of the representative cf the unit with 

Designation present at the time of the inspection 

10 Name of the Directors/partners/Proprietor/ 

Manager/ Occupier etc. 

11 

12 

13 

Detail of products /by product manufactured 

Detail of Raw Material used (with quantity per annum) 

Manufacturing Process (in brief) 

rn /~ ..... ~.~.~ .. LM.~.e~ .. {Q.Y.&..gc/ -~ 
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: 17 Cat./Seriousl~ P~ other 

Large / Medium 1 Small 

I I 
.$.h.. : ...... v. .. (.::lr ........................................ ········· .. . 

.$.b: ......... :~ .. ~ ..... '-?..l~ ................................. . 
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~ .................. , ................................................. ( ..............
.......... . 
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14 

~ I 

Detail of Machinery installec; involving polluting process-;-~~::::~::~ 

Date of commissioning of ur.it - -;t:,Jf::J:f:J:l~···· • ···s·····F·;;;;~ 

15 

16 

17 

18 

B 

1 

2 

3 

Status of Consent to Establish 

Status of Consent to Operate 

Status of Authorization under HWM Rules 

Air Pollution 

Sou:~es of ~ir emission from process of unit including 

Fug1t1ve emission with type of Boilers / Furnace 

Capacity & stack height. ' 

Status of online monitoring System (Stacks/ AAQ) 

If applicable 

Details about deviation In the details / stack of Air 

- 11 

.......... , ................................................................................
.. . 

......... O. .. ~.~ 

....... /.~ .. ~ .. /..~ .. ({;;~ ......................... . 

...... .J.~ ..... 0.5:. .. !.~::~:::~:::::::::::::::::::::::: 

......... , ................................................................................
.. . 

t'--/,c, ~tcd7~ 
••••••••••••••••••••••••••••••••••••••••••••••••••••••••••••••·••·•····••••········

••••··•••· 

37

461



4 

5 

6 

7 

8 

9 

10 

11 

Bo
Emission I type of fuel If any already provided to 

ard 
Detail of Stacks/ Chimney Nents 

Whether Height of all stacks /Chimneys as per norms 

capacity of D.G Sets 

Stack height of D.G Sets above programme and 

Whether as per norms 

Status of AcoustJc Enclosure on D.G Sets 

Noise results of DG Sets Monitored during Inspection 

Type & Quantity of Fuel used 
Separate for each source) 

Status of Air Pollution Control Devices (APCD) 

( a) Required or Not 

(b) Provided or Not 

f ~ ,..j,. J 
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'""'"" .................... . 

....... ~ ............................................................................ . 

{c) Detail of APCD provided with detail of all 

Components. 
: ~~~····· 

{d) Whether Structurally adequate or Not 

( e) Whether operating APCD Satisfactorily 

12 VVhether provided separate flow meters in case of wet 

scrubber 

13 Whether maintained Log Book for consumption of 

I Chemicals I water for APCD. 

14 Detail of treatment of effluent in case of wet scrubber 

its mode of disposal. 

1-5 'Nhether provided Sampling arrangements 

on all stacks /chemneys including DG sets. 

16 General 'Remarks 

C 

1 

2 

Water Consumption 

Sources ot water supply 

Detail of measuring devices provided if any such as flow : 

3 

4 

Meters, V- notch etc. 

Whether measuring devices has been sealed 

Whether maintained the log book for supply of water 

From all sources & consumption for various uses 

5 Detail of Water Consumption per day I month 

(a) Domestic Purpose 

(b) Boiler I Cooling 

.. ... ~ ........................................................................... . 
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(C) 1ndustrial use (Easily Biodegradable) 

(d) 1ndustnal use (Not Easily Biodegradable) 

(e) Other 

General Remarks 

) Water Pollution 

1 

2 

3 

Source & processes of Water Pollution Including 

raw water treatment if any 

No. of outlets for discharge of efflu~nt 

Quatity of Effluent in KLD 

4 Status of Effluent Treatment Plant (ETP)/ 

Sewage Treatment Plant (STP) 

(a) Required or Not: 
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4 . 

(b) Installed or Not _ . _ _ _ A,¼.~ si...~---------- ---:-·--;;:,-;;;_;;--;_;';~---~--;;;;-..._, 

(c) Detail of STP /~ov1ded (1f required) with ~.i .s.~r;. .. ·~l:.:. ~·-,lr1•t:;,:1·· ............................ . 

Detail of all components a_nd technology used .s; ~ ~ ' ·; 'D' ~ fiC... r:-c. "1 n,? 

(d) Whether structurally adequate or Not .................... ~ .... :: .. ~ ......................................
................ . 

( e) Whether operating STP/~atisfactorily (~ ___ 0.'._!_~ ___ _ !_ -~-.f ~~---------------------------

5 

6 

(f) Whether provided online chemical dozing system/ 

pH meter 

Mode of Discharge of effluent 

Name of Water recipient body if any 

7 Detail of land in case effluent is discharged for 

Percolation / irrigation purpose with justification for 

Its 100% utilization. 

8 Status of ZLD as per CPCB directions if applicable 

9 Whether provided flow meters on outlet & inlet on 

~P/STP 

10 ~ether provided separate-electricity meter on 

~ETP/STP 

11 Whether maintained Log Book for consumption of 

FIP.r.trir.itv / r.hP.mir-.:41~ / 011::intitv nf Affh 1P.nt 

__ __J.J __ 
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L 

2 

12 

13 

E 

1 

2 

3 

4 

5 

6 

7 

8 

Status of online monitoring System, If applicable 

General Remarks 

Hazardous Waste Management 

Category of HazardoBs Waste generated as per Rules 

Type & Qty. of Hazardous Waste generated 

Stock-pile Quantity of Hazardous Waste 

Mode of Disposal & treatment of Haz. Waste 

Size of Hazardous waste storage site 

Display board for Hazardous Waste at Factory Gate 
Provided or Not 

Whether agreement made with the service provider 
For disposal of Hazardous waste (if yes, give detail with 
Validity ::. 

Details of Hazardous Waste.transported to service 
Provider 

I 
IA.AA I I._, j .................................................... . 
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~ ....................... ! ............................................................. . 
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: (i) lncinerable ......... q_. r?, .......................................... . 

(ii) Recyclable ....... .' ................ ~.~.J .. ~~~ ......... . 
(iii) Disposable / • Tr f} 

for landfill ............................................................ . 

(iv) Total. .. /. : .. 9. .. 7f. . . . .. ~ ..... 0.. ~. ( .. l ?.. fd?..f;t. .......... . 
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. .. l~ ..... S.T!?. ..... .t.~ .... ~.~ ................. . 
F Hazardous Chemicals Haodling & Management and PLI Act, 1991 

1 

2 

3 

4 

List & Qty. of Hazardous chemical handled & used 
(if any) with threshold quantity 

. Whether prepared on site emergency plan and taken 
Insurance Policy under PLI Act, 1991 

Name of insurer agency with date 7 validity of policy 

Whether Hazardous chemicals handling & storage 

Facility is adequate 
, . 

' 
5 Remarks 

Signature of the representative of the unit 
Name Designation & Address 
Inspection 
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SI nature of the Officer/ Officers 
o the Board who conducted the 
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HARYANA STATE POLLUTION CONTRO~ BOARD 
SPOT INSPECTION REP T F THE IND TRIES 

General Information of unit 
Name & Address of the unit 

Email id of the unit/ occupier 

Telephone Nos. 

Fax Nos. 

Date & Time of Inspection 

Category Unit 

Type of Units 

Size of unit based upon investment cost of 
Plant & Machinery 

Name of the representative of the unit with 
Designation present at the:time of the inspection 

Name of the Directors/partners/Proprietor/ 
Manager/ Occupier etc. 

Detail of products /by produf manufactured 

Detail of Raw Material used (with quantity per annum) 

Manufacturing Process (in brief) 
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O
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T.11 2- $. 4. ~-~ ]., ........................................ .. .. ...................... 1 ·" ...... .. 

..... = ............ ;J ............................................................ . 

. ... 1 .. l.G..:.9..~1 ......... r.~~ ................................................. . 
~range/ Gree~ • 

j 
I • ~ 

17 Cat./Seriousl Po~ other 

Large / Medium I Small 

~h . ~ ........ u'>.~,_ ............................................................................................ 
,5;h JL. ... • ........... : ..................... . 0..~.::1 ........................................... . 

~~--~ .. ?.~~--

£:ti·ce··············::c····5·····~··ZEU.:c···~ 
................... ~ ............................................................ . 

tfh ,J-, b' / J I.' ' 
173~ .. ::::::::.' .. 7.~·---··t' .. ·~--~-~ 
~ £kcW:C. ~ 

Detail of Machinery installed· involving polluting process: ~~~:::::fu;:i::~~~:::;~ 
...... fit:!..P...~1········ ...... 1:" S✓• ~-~ 'd·· .. ··5 ................................ . 

Date of commissioning of unit 

Status of Consent to Establish 

Status of Consent to Operate 

Status of Authorization under HWM Rules 

-
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.. ~ ..... f::7.!?.. .. ' .. J.~ .. ~•~ .......................... . 

I •• ............................................... . 

B Air Pollution 
1 

2 

3 

Sou~~es of air emission from process of unit including 
Fug1t1ve emission with type of Boilers / Furnace 
Capacity & stack height. ' 

Status of online monitoring ,System (Stacks/ AAQ) 
If applicable 

Details about deviation In the details / stack of Air 

-----1-__ 

: ~ ~.~ .... f?-1-r•;:;·~·k.2:?.. .. ~ .... ~ 
"'LY"'- d,.),o • .......,.,,....,1:1 r £ ~ ~ 

..... N ... -0 ............................................................................ . 
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{ --........ ::., Chimney Nents Whether Hei ht 
g of all stacks /Chimneys as per norms 

: ~~a"j" ... ·······················f.P...0.dJ.~ :-~ ...... I!::.. ................. : ... .J..t::.9..~ ....................... ~· .. 

Capacity of D.G Sets 

Stack height of D G S Whether as per n~rm:ts above programme and 
Status of Acoustic Enclosure on D.G Sets 
Noise results of DG Sets Monitored during Inspection Type & Quantity of Fuel used Separate for each source) 

Status of Air Pollution Control Devices (APCD) (a) Required or Not 

(b) Provided or Not 

(c) Detail of APCD provided with detail of all Components. 

( d) Whether Structurally adequate or Not 
( e) Whether operating APCD Satisfactorily 
Whether provided separate flow meters in case of wet 
scrubber 

Whether maintained Log Book for consumption of / Chemicals/ water for APCD. 
Detail of treatment of effluent in case of wet scrubber its mode of disposal. 

Whether provided Sampling arrangements on all stacks /chemneys including DG sets. 
General Remarks 

Water Consumption 

Sources of water supply 
Detail of measuring devices provided if any such as flow : Meters, V- notch etc. 

Whether measuring devices has been sealed 

Whether maintained the log book for supply of water From all sources & consumption for various uses 
Detail of Water Consumption per day I month 
(a) Domestic Purpose 

(b) Boiler I Cooling 

.. .1.k~ .. ~.'!.B..◄: ............................................................ . .. ~: . .<?. .. ~ ........................................................... . I R I .......... ~.,.~ ...................................................... . ........ ~.9. ......................................................................... . .&-,~ ~ ~.) .............................. . ............ ~..t.::!.~ ................... . 
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(C) Industrial use (E~sily Biodegradable) 

(d) Industrial use (Not Easily Biodegradable) 

(e) Other 

General Remarks 

Water Pollution 

Source & processes of Water Pollution Including 

raw water treatment if any 

No. of outlets for discharge of effluent 

Quatity of Effluent in KLD 

Status of Effluent Treatment Plant (ETP)/ 

Sewage Treatment Plant (STP) 

(a) Required or Not: 

(b) Installed or Not 

(c) Detail of STP / ETP Provided (if required) with 

Detail of all components and technology used 

(d) Whether structurally adequate or Not 

(e) Whether operating STP/ETP Satisfactorily 

(f) Whether provided online c~emical dozing system/ 

pH meter 

5 Mode of Discharge of effluent 

6 Name of Water recipient body if any 

7 Detail of land in case effluent is discharged for 

Percolation I irrigation purpose with justification for 

Its 100% utilization. 

8 Status of ZLD as per CPCB directions if applicable 

9 

10 

11 

Whether provided flow meters on outlet & inlet on 

ETP/STP 

Whether provided separate electricity meter on 

ETP/STP 

Whether maintained Log Book for consumption of 

FIP.r.tridtv I r.hAmir-.:11~ I 011::,ntitv of AffllJAnt 
I • 

0. 0 I' , ............................ . 
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Status of online monitoring System. if applicable 

General Remarks 

Hazardous Waste Management 

I 

Category of Hazardous Waste generated as per Rules 

Type & Qty. of Hazardous ~aste generated 

Stock-pile Quantity of Haza1·dous Waste 

Mode of Disposal & treatment of Haz. Waste 

Size of Hazardous waste storage site 

Display board for Hazardous Waste at Factory Gate Provided or Not 

Whether agreement made with the service provider For disposal of Hazardous waste (if yes. give detail with Validity 1 
• 

Details of Hazardous Waste transported to service Provider 

ltr. I A- ······•••••••••••••••••••••••••••••· '~··························· •••••••••••••• •••••••••••• 
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(ii) Recyclable .. .. 9. : . .l. ... ~f &. .. · .......... · ...... · ........ · · ... 
(iii) Disposable . 

for landfill O . • • • • • • · · • • • • • • • • • • • • • • • • • • • • • • • • • • • • • • • • • • • 

(l.v) Total a.~ .. , •• ·,~ 'Jj p; . • • • • • • • • · · · · · · · · · · · · · · · · · · · · · · · · · · · · · · · ................. [ ....... 
0, 0 ....................................... .. ················•·••••••••••••• •••••••••••••••••••• 

-fl.. A._DUM_ ' ./J_ / LA'f t:.1 .. : .......................... . .... !.::.:.V.7::-;..--: .. :(J.r .. ~ .. .J~~~.":-:':': 

.. .;~., .. ~ ........................................................ . 
...... ~~·~················"···""·"··""····· .................. .. I 

... 1 Y.\ .... ~.T°..j.l .. ~ .. f.e. .. ~ ........................ . 
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................................ 1 ............................................................ . 

F Hazardous Chemicals Handling & Management and PLI Act, 1991 
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3 

4 

5 

List & Qty. of Hazardous chemical handled & used (if any) with threshold quantity 

Whether prepared on site er.,ergency plan and taken Insurance Policy under PU A:t, 1991 

Name of insurer agency with date 7 validity of policy 

Whether Hazardous chemicals handling & storage· 

Facility is adequate 

Remarks ( I 

Signature of the representative of the unit Name Designation & Address 
Inspection •• 

.L 

............................................................................................ 

............................................................................................ 

............................................................................................ 

................................ \ .......................................................... .. 

SI nature of the Officer / Officers 
o the Board who conducted the 

Name & Designation 
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HARYANA STATE POLLUTION CONTROL BOARD 

SPOT INSPECTION REPORT OF THE INDUSTRIES 

General Information of unit 

N;ime & Address of the unit 

I I 

Email id of the unit/ ~clupier 

Telephone Nos. 

f·ax Nos. 

Date & Time of Inspection 

Category Unit 

• 
Type of Units 

. . . 

Size of unit based upon inve:;tment cost of 
Plant & Machinery 

Name of the representative of the unit with 

Designation present at the time of the inspection 

Name of the Directors/partners/Proprietor/ 
Manager/ Occupier etc. 

Detail of products /by pro~uct manufactured 

Detail of Raw Material used (with quantity per annum) 

Manufacturing Process (in brief) 

Dela ii of Machinery installed involving polluting process: 

Date of commissioning of unit 

Status of Consent to Establish 

Status of Consent to Operate 

Status of /\uthorization under HWM Rules 

Air Pollution 

Sources of air emission from process of unit including 

F1Jgilive emission with type of Boilers/ Furnace, 
Capacity & stack height. 

Status of online monitoring System (Stacks/ AAQ) 
Jf ilppiicable 

0□~MA,~~ 
;I s-

\, J f-la.., ~- e -~o • 
··········· ·"'N··w•G'►- ........................................................ . 

~~;· . . /L . Mlih:r.r.-s .'&IJ foJ 
.Q.19.b~.7-@ .. h~9.~(. .. : .. ~.m. ............. . 
.. ~a.,.~,.~,.~.~~---·· .. ··· .. ·· ....................................... . -••••••••••••••••········•····•••·•••••••••••••••••••••••••••••••••••••••••••••••••••••••••••• 

c>~--.<,,.f.~-~---·············································· 

Red/ Orange/ Green v 
17 Cat/Seriously Polluting/ other 

V""" 
Large/ Medium/ Small 
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3 

4 

5 

6 

7 

8 

9 

10 

11 

12 

13 

14 

15 

16 

Details aqout deviation in the details/ stack of Air 
Emission / type of fuel if any already provided to 
Board 
Detail of Stacks/ Chimney /Vents 

Whether Height of all stacks /Chimneys as per norms 

Capacity of D.G Sets 

Stack height of D.G Sets above programme and 
Whether as per norms 

Status of Acoustic Enclosure on D.G Sets 

Noise results of DG Sets Monitored during inspection 

Type & Quantity of Fuel used 
Separate for each source) 

Status of Air Pollution Control Devices (APCD) 

(a) Required or Not 

(b) Provided or Not 

(c) Detail of APCD provided with detail of all 
Components. 

(d) Whether Structurally adequate or Not 

(e) Whether operating APCD Satisfactorily 

Whether provided separate flow meters in ·case of wet 
scrubber 

Whether maintained Log Book for consumption of 
/Chemicals/ water for APCD. 

Detail of treatment of effluent in case of wet scrubber 
its mode of disposal. 

Whether provided Sampling arrangements 
on all stacks /chemf'}eys including DG sets. 

General Remarks 

C Water Consumption 

Sources of water supply 

t..l, \~ 'l L L ~.~ ...................................... .. ·············~·-···~·········(!.£~.! •• / 

.~.~ ........ q~ ..... ~ .... 4.~ .... c.J.\~n 

......... ~(-!>. ..................... , ..................................................... . 

l 
............................................................................................ 

·························~I), ............ , ............................................ . 

.................................... A.'. ....................................... .. 

.~.~ ........................................ . 

.. IJ.trt..A ...................................... . 

.................... .. 1:U)J.LA.~ ...... ~ ................................... .. 
: ~ °'<5· .. ~ ij'~ ........ d.tkk. .... ~H~ .... .. ~~ 

-·r"·;~~ -½ cl.Wt c.oll~of-.,r 
.............. 1 .. ~ .................................. , ............................. . 

................. { .. ~ ......................................................... .. 

......................... , ................................................................ . 

.................... HI\ ........................................................ .. 

l 
............... t-fA ............................................................... ... . 

I 

············T~.~¥.'..f.<. .... ~Y.f ,7 ........................ ......... . 
2 Detail of measuring devices provided if any such as flow : ........... N.P. ................................................................ . 

3 

4 

5 

Meters, V- notch etc. 

Whether measuring devices has been sealed 

Whether maintained the log book for supply of water 
From all sources & consumption for various uses 

Detail of Water Consumption per day/ month 

(a) Domestic Purpose 

(b) Boiler / Cooling 

. .............. N..~ ..................................................... .......... . 

···············N .. ~ ...................................................................•. 

t \b ~, ............................................................ .. ············\.··;~:.Y..r:1·· 

................ ~························································· .. •·" 
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(C) Industrial use (Easily Biodegradable) 

(d) Industrial use (Not Easily Biodegradable) 

(e) Other 

6 General Remarks 

D 

2 

3 

5 

6 

7 

8 

9 

10 

(a) 

(b) 

(c) 

(d) 

(e) 

(f) 

Water Pollution 

Source & processes of ~ater Pollution Including 
raw water treatment if any 

No. of outlets for discharge of effluent 

Quality of Effluent in KLD 

Status of Effluent Treatment Plant (ETP)/ 
' I 

Sewage Treatment Plant (STPJ 

Required or Not: 

Installed or Not 

Detail of STP / ETP Provided (if required) with 
Detail of all components and technology used 

Whether structurally adequate or Not 

Whether operating STP/ETP Satisfactorily 

Whether provided onlin.e chemical dozing system/ 
pH meter 

Mode of Discharge of effluent 

Name of Water recipient body if any 

Detail of land in case effluent is discharged for 
Percolation / irrigation purpose with justification for 

Its 100% utilization. 

Status of ZLD as per CPCB directions if applicable 

Whether provided flow meters on outlet & inlet on 

r:TP/ STP 

Whether provided separate electricity meter on 
[TP/ STP 

, ........................................................................................... . 

-•••••••••••••••••••••••••••••••••••••••••••••••••••••••••••••••••••••························ 

................ c::::: ........................................... ·········· ................ . 
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·····~·~···········~.,.+ ................. . 

Domestic .... \ ................. .. o.~ ............................ · .. ·· 
Trade ....... :-........................................................ .. 

Domestic ....... 0.~f.~ ....................................... . 
Trade ......... ~ ...................................................... .. 

····························J··················································"···"'·"· 

STP / ETP 

····························••••••••••••••••••••••••••••••••••••••••••••••••••••••••••••••••• 
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Trade ............ / ................................................... .. 
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11 

12 

13 
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3 

4 

5 

6 

7 

8 

Whether maintained Log Book for consumption of 
Electricity / Chemicals / Quantity of effluent. 

Status of online monitoring System, if applicable 

General Remarks 

Hazardous Waste Management 

Category of Hazardous Waste generated as per Rules 

Type & Qty. of Hazardous Waste generated 

Stock-pile Quantity of Hazardous Waste 

Mode of Disposal & treatment of Haz. Waste 

Size of Hazardous waste storage site 

Display board for Hazardous Waste at Factory Gate 
Provided or Not 

Whether agreement made with the service provider 
For disposal of Hazardous waste (if yes, give detail with 
Validity 

Details of Hazardous Waste transported to service 
Provider 

:e:!J~~~~u~~ef:.~ 
: (i) lncinerable............................................... .. ... . . . 

(ii) Recyclable ......... ~......... ... . . . . . . . . . . . . . . . . . . . . . . ..... . 

(iii) Disposable V 
for landfill ........................................................... . 

' 
(iv) Total ...... ?.~ .. ~ .. ~ ... ~(.\ ..... .' ............... . 

... 

......... Nil ..... ~ .................................................... . 

:1:h:n ~··········~:o,wl-n(j1fl.f· 
..... ~M ............ p~.~~ .... '......... . . .. 
........... ~.b. ................................................................ .. 

........ i .. ~ ............................................... . . 

F Hazardous Chemicals Handling & Management and PLI Act, 1991 

2 

3 

4 

List & Qty. of Hazardous chemical handled & used 
(if any) with threshold quantity 

Whether prepared on site emergency plan and taken 
Insurance Policy under PU Act, 1991 

Name of insurer agency with date 7 validity of policy 

Whether Hazardous chemicals handling & storage 

Facility is adequate 

5 R 

Slgnat 
Name 
Inspection 

r1~ 

ative of the unit 
ress 

p~ 
f i,, ~r/1 J1 f ~1> 
q ~qc, t.r 11..2-3 

······························!······································ 
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General Information of unit 

Name & AddresS of the unit 

Email id of the unit/ occupier 

Telephone Nos. 

Fax NOs. 

HARYANA STATE POLLUTION CONTROL BOARD 
SPOT INSPECTION REPORT OF THE INDUSTRIES 

Date & Time of Inspection 

Category Unit 

Type of Units 

Size of unit based upon investment cost of 
Plant & Machinery 

Name of the representative of the unit with 
Designation prèsent at the time of the inspection 

Name of the Directors/partners/Proprietor/ 
Manager/ Occupi�r etc. 

Detail of prodscts /by product manufactured 

Detail of Raw Material used (with quantity per annum) : 
Manufacturing Process (in brief) 

Detail of Machinery installed involving polluting process: 

Date of commissioning of unit 

Status of Çonsent to E_tablish 

Status of Consent to Operate 

Status of Authorization under HWM Rules 

Air Pollution 

Sources of air emission from prÍcess of unit including 
Fugitive emission with type of Boilers / Furnace, 
Capacity & stack height. 

Status of online monitoring System (Stacks/ AAQ) 
If applicable 

Details about deviation in the details / stack of Air 
Emission / type of fuel if any already provided to 
Board 
Detail of Stacks/ Chimney /Vents 

Whether Height of all stacks /Chimneys as per norms 

vill. khasoupa, ottALAAL 
esaates luatianfbel kypsal..cany. 

481e.lo..24. 

Red / Orange / Green 

17 Cat./Seriously Polluting/ other 

Large / Medium / Small 

.... 

......... 

Melti ae 
fainel. 
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7 

10 

13 

1 

11 

12 

14 

15 

2 

3 

16 

Capacity of D.G Sets 

Stack height of D.G Sets above programme and Whether as per norms 

Status of Acoustic Enclosure on D.G Sets 

Noise results of DG Sets Monitored during inspection 

Type & Quantity of Fuel used 
Separate for each source) 

Status of Air Pollution Control Devices (APCD) 

(a) Required or Not 

(b) Provided or Not 

(c) Detail of APCD provided with detail of all 
Components. 

(d) Whether Structurally adequate or Not 

(e) Whether operating APCD Satisfactorily 

Whether provided separate flow meters in case of wet 
scrubber 

Whether maintained Log Book for consumption of 
/ Chemicais / water for APCD. 

Detail of treatment of effluent in case of wet scrubber 
its mode of disposal. 

Whether provided Sampling arrangements 
on all stacks lchemneys including DG sets. 

General Remarks 

Water Consumption 

Sources of water supply 

Detail of measuring devices provided if any such as flow 
Meters, V- notch etc. 

Whether measuring devices has been sealed 

Whether maintained the log book for supply of water 
From all sources & consumption for various uses 

Detail of Water Consumption per day / month 

(a) Domestic Purpose 

(b) Boiler / Cooling 

(C) Industrial use (Easily Biodegradable) 

sirel 
Touided 
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7 

5 

9 

10 

11 

12 

D 

13 

3 

4 

d) Industrial use (Not Easily Biodegradable) 
(e) Other 

General Remarks 

Water Pollution 

Source & processes of Water Pollution Including 
raw water treatment if any 

f) 

No. of outlets for discharge of effluent 

Quatity of Effluent in KLD 

Status of Effluent Treatment Plant (ETP)/ 

Sewage Treatment Plant (STP) 

(a) Required or Not: 

(b) installed or Not 

(c) Detail of STP/ETP Provided (ifrequired) with 
Detail of all components and technology used 

(d) Whether structurally adequate or Not 

(e) Whether operating STP/ETP Satisfactorily 

Whether provided online chemical dozing system/ 
pH meter 

Mode of Discharge of effluent 

Name of Water recipient body if any 

Detail of land in case effluent is discharged for 
Percolation / irrigation purpose with justification for 
Its 100% utilization. 

Status of ZLD as per CPCB directions if applicable 

Whether provided flow.meters on outlet & inlet on 

ETP/ STP 

Whether provided separate electricity meter on 
ETP/ STP 

Whether maintained Log Book for consumption of 
Electricity / Chemicals / Quantity of effluent. 

Status of online monitoring System, if applicable 

General Remarks 

Domestic ... .... 

Trade 

Domestic 

Trade 

STP 

Domestic 

Trade. 

TP 

ed 
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1 

2 

5 

F 

1 

2 

3 

4 

5 

Hazardous Waste Management 

Category of Hazardous Naste generated as per Rules 

Type & Qty. of Hazardous Waste generated 

Stock-pile Quantity of Hazardous Waste 

Mode of Disposal & treatment of Haz. Waste 

Size of Hazardous waste storage site 

Display board for Hazardous Waste at Factory Gate 
Provided or Not 

Whether agreement made with the service provider 
For disposal of Hazardous waste (if yes, give detail with 

Validity 

Details of Hazardous Waste transported to service 
Provider 

List & Qty. of Hazardous çhemic¡l handled & used 
(if any) with threshold quantity 

Whether prepared on site emergency plan and taken 
Insurance Policy under PLI Act, 1991 

Name of insurer agency with date 7 validity of policy 

Hazardous Chemicals Handling & Management and PLI Act, 1991 

Whether Hazardous chemicals handling & storage 

Facility is adequate 

Remarks 

Signature of the representative of the unit 
Name Designation & Address 

: (i) Incinerable...... 

Inspection 

(ii) Recyclable 

(i) Disposable 
for landfill.... 

(iv) Total. 

........ 

yes joided 

Signature of the Officer Officers 
of the Board who conducted the 

Name & Designation 
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1. Name & Address of the unit

6. Category of Unit
7. Type of units

Size of unit based upon investment8

With desjgnation present at the time of
The inspection.

10. Name of the directors/Partners/Proprietor

/Manager/Occupier etc.

11. Detail of products/by the product manufactured : - v – 1 1 PAL \ 1 anal 6a [W1 / b’MJ

12. Detai1 of raw mateial used (with quantity per annum) : W_, A , :
13. Manufacturing process (in brief)
14. Detail of machinery installed involving

polluting process.
15. Date of commissioning of the unit
16. Status of Consent to Establish

17. Status of Consent to Operate
18. Status of Authorization under HWM Rules

Air Pollution
Sources of air emissions from process of unit
Including fugitive emissions with type of Boilers

B
1

/Furness.capacity & stack height.

2. Status of online monitoring system
(Stacks/AAQ) if applicable

3. Detail about deviation in the details/stack of air
emission/type of fuel if any aimady provided to Board

4. Detail of Stacks/Chimneys/Vents

5. Whether height of all stacks/Chimneys as per norms :
6. Capacity of D.G. Sets :
7. Stack height of D.G. Sets above programme and

Whether as per norms
8. Status of Acoustic Enclosure on D.G. Sets

9. Noise results of D.G. Sets Monitores during onspection

10.Type & quantity of fuel used
(Separate for each source)

Status of air Pollution Control Devices (APCD)
(a) Required or Not : @5
(b) Provided or Not : {wf:(W 1 \ b} {GJ)hq J

(c) Details of APCD provided with detail of all comwnents : 1,w +(d) Whether strucurally adequate or Not : - T

(e) Whether operating APCD satisfactorily : Vai
12. Whether provided spearate flow meter in case of wet scrubtnr :
13. Whether maintained Log book for consumption of :

Elecaicity/Chemicals/Water for APCD
14. detail ofueatment of effluent in case of wet scrubber :

& its mode of disposal
15. Whether provided sampling arrangements on all

Stacks/Chimneys including DG Sets

HARYANA STATE POLLUTION CONTROL BOARD
SPOT INSPECTION REPORT OF THE INDUSTRIES

Annexure - A

JJ + t3 : a T/ /£Zr?rh1:1!irgAtH % 11b}

General Information of Unit

pa
’ JUdY,G)MNrJPPjnEmail id of the unit/occupier

Telephone nos. 'qgq6 9123.qq

: M/o?3g/e%Pe/eP tH
: 17 Cat./Seriously Pojlution Wr
, L,lg,/M,di„m/i.all

Date & Time of inspection

9;>ecbY4cost of plant & Machinery.
Name of the reprsentative of the unit InI MPHILapt ;IAA

P//)
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R\Nzag
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PTIYIW
16. General Remarks

Water Consumption
1. Sources of water supply

2. Detail of measuring devices provided if any such as Km)C£SHIP/hIhs££ ocFlor Meters. V.notch etc.

Whether measuring devices has been sealed3

Whether maintained the log book for supply of water4

from all sources & consumption for various used.

5 . Detail of water consumption per day/month
(a) Domestic purpose

(b) Boiler/cooling
(c) Industrial use (Easily Biodegradable)
(d) Industrial use (Not Easily Biodegradable)

(e) Other
(f) General Remarks

g&g
g )CL9
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D. Water Pollution

1. Source & processes of water polluting including raw
Water treatment if any

2. No of outlets for discharge of effluent

3. Quantity of effluent in KLD

4. Status of effluent treatment plant (ETP)/ Sewage
Treatment plant (STP)

(a) Required or Not
(b) Installed or Not

(c) Detail of STP/ETP provide (if required) with detail
of all components and technology used

(d) Whether structTally adequate or not
(e) Whether operating STP/ETP satisfactorily
(f) Whether provided online chemical dizing system/

pH meter
5 . Mode of discharge of effluent

6. Name of water recipient body if any
7. Detail of land in case effluent is discharged for

percolation/irrigation Purpose with justification for
its 100% utilization.

8. Status of ZLD as per CPCB directions if applicable
9. Whether provided flow meters on outlet & inlet of

ETP/STP
10. Whether provided separate electricity meter on

ETP/STP
11. Whether maintained log book for consumption of

Electricity/chemicals/quantity of effluent
12. Status of online monitoring system, if applicable
13. General Remarks

E. Hazardous Waste Management

1. Category of Hazardous waste generated as per Rules
2. Type & Qty. of Hazardous Waste Generated

baa)

; i&w =@ISigna1

ation & AName. DI n\

Inspection '. ti; I>vt

Domestic ; /
riTA

Domestic q:/”'PTrade
STP ETP

Jr

: Domestic ; SaHA
Trade : bFa

UUP”m(i) Incinerable

(::i)l::s{:£bFe

ie( 1gi!! ? L

at\d

Stock-pile quantity of Hazardous waste
Mode of Disposal & treatment of Haz. Waste

Size of Hazardous waste storage site
Disply Board for Hazardous waste at factory Gate
Provided or not
Whether agreement made with the service provider

for display of hazardous Waste

(if yes. give detail with validity) . d r
aaa

Hmzrdous Chemicals Handling & Management and PLI Act, 1991

List & Qty. of Hazardous chemical handled & used
(if any) with threshold quantity
Whether prepared on site emergency plan and taken
Inswance policy under PLI Act, 1991

Name of insurer agency with date & validity of policy
Whether Hazardous chemicals handling & storage

Facility is adequate

f / rla4Detail of Hazardous Waste Transported to service :

Provided

%oz3

.1/

-big'.=h

Sign:

the Bo
Name

Design;
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Panipat Region Hspcb <hspcbropr@gmail.com>

Re : Shutdown of Plant situated of Opposite Kirpal Ashram Main Barsat Road
2 messages

Sachin Bajaj <sachinbajaj@exigorecycling.com> Wed, Nov 6, 2024 at 6:02 PM
To: hspcbropr@gmail.com

Dear Sir,

               We have Inform you that we have shut our  Ewaste plant  M/s Exigo Recycling Pvt. Ltd. situated at Opposite Kirpal Ashram Main Barsat Road  Noorwala panipat - 132103. We also surrender our
Authorisation, CTO of our plant and for tomorrow on ward we will not work in this plant because we have start already our new plat at Karnal on same name.

Thanks & Regards
Sachin Bajaj
M : 9996106300

Sachin Bajaj <sachinbajaj@exigorecycling.com> Wed, Jun 18, 2025 at 11:46 AM
To: Panipat Hspcb <hspcbropr@gmail.com>

Pls find below mail sir
Sent from my iPhone

Begin forwarded message:

From: Sachin Bajaj <sachinbajaj@exigorecycling.com>
Date: 6 November 2024 at 6:02:39 PM IST
To: hspcbropr@gmail.com
Subject: Re : Shutdown of Plant situated of Opposite Kirpal Ashram Main Barsat Road

Dear Sir,
[Quoted text hidden]

6/18/25, 12:15 PM Gmail - Re : Shutdown of Plant situated of Opposite Kirpal Ashram Main Barsat Road

https://mail.google.com/mail/u/0/?ik=c3fc9768d0&view=pt&search=all&permthid=thread-f:1814976382090828616&simpl=msg-f:181497638209082861… 1/1151
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16. 

17. 

18 

3. 

HARYANA STATE POLLUTION CONTROL BOARD 

SPOT INSPECTION REPORT OF THE INDUSTRIES 

General Information of unit 
Name & Address of the unit 

Email id of the unit/occupier 

Telephone Nos. 

Fax Nos. 

Date & Time of Inspection 

Category of Unit 

Type of Units 

Size of unit based upon investment cost 
of Plant & Machinery 

Name of the representative of the unit with 
designation present at the time of the inspection. 

Name of the Directors/partners/Proprietor/ 
Manager/Occupier etc. 

Detail of products/by product manufactured 

(with capacity of installation & 
quantity per annum) 

Detail of Raw Material used 
(with quantity per annum) 

Manufacturing Process (in brief) 

Detail of Machinery installed involving 

polluting process 

Date of Commissioning of the unit 

Status of Consent to Establish) 

Status of Consent to Operate Cbtane 

Status of Authorization under HWM Rules. 

Air Pollution 

CTE 

Sources of air emissions from process of 

unit including fugitive emissions with type 

of Boilers/Furness, capacity & stack height. 

Status of online monitoring System (Stacks/ AAQ): 

if applicable 

For Exigo Racycling Pvt Ltd 

Ath. Sign. 

: 

Details about deviation in the details/ stack of Air: 

emission/ type of fuel if any already provided to 

Board. 

Gahasah tasnal 

: 89 S9020 20 

Annexure-A 

:hol2021 
Red/Orange/Green 

17 Category/Seriously 
Polluting /others 

:Ma Sachim 

Large/ Medium/ Small 
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5 

D 

2 

6. 

4. 

3. 

1, 

C 

1 

16. 

15. 

12. 

13. 

14. 

4. 

5. 

10 

6. 

11. 

7 

Detail of Stacks/ Chimneys/ Vents 

hother Heiaht of all stacks/ Chmneys as per normns 

Capacity of D.G. Sets 

Stack height of D.G. Sets above programme and 
whether as per norms 

Status of Acoustic Enclosure on D, G. Sets 
Noise results of DG Sets Monitored during inspection 

Type & Quantity of Fuel used 
(Separate for each source) 

Status of Air Pollution Control Devices (APCD) 
(a) Required or Not 

(b) Provided or Not 

(c) Detail of APCD provided with detail of all 
Components. 

(d) Whether Structurally adequate or Not 

(e) Whether operating APCD Satisfactorily 
Whether provided separate flow meters in case of wet scrubber 

Whether maintained Log Book for consumption of Electricity/ Chemicals/ water for APCD. 
Detail of treatment of effluent in case of wet scrubber & its mode of disposal. 
Whether provided Sampling arrangements on all stacks /chemneys including DG Sets. 
General Remarks 

Water Consumption 

Sources of water supply 
Detail of measuring devices provided if any such as flow Meters, V- notch etc. 

Whether measuring devices has been sealed 

Whether maintained the log book for supply of water from all sources & consumption for various uses. 
Detail of Water Consumption per day/ month (a) Domestic Purpose 

(b) Boiler / Cooling 
(c) Industrial use (Easily Biodegradable) (d) Industrial use (Not Easily Biodegradable) (e) Other 

General Remarks 

Water Pollution 

Source & processes of Water Pollution including raw water treatment if any 

For Exigo Reycling RvtLd 
Autr Sign. 

Pouue 
e 

: 2kLD 

: 0.Sk 

: bode 

Bocs 

-NA 
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6. 
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10. 
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12. 

2 

3 

4. 

No. of outlets for discharge of effluent 

Quality of Effluent in KLD 

Status of Effluent Treatment Plant (ETP)/ 

Sewage Treatment Plant (STP) 

(a) Required or Not 

(b) Installed or Not 

(c) Detail of STP/ETP Provided (if required) with 

detail of all components and technology used 

(d) Whether structurally adequate or not 

(e) Whether operating STP/ETP Satisfactorily 

(f) Whether provided online chemical dozing system/ 

pH meter 

Mode of Discharge of effluent 

Name of Water recipient body if any 

Detail of land in case effluent is discharged for 

percolation/ irrigation purpose with justification for 

its 100% utilization. 

Status of ZLD as per CPCB directions if applicable: 

Whether provided flow meters on outlet & inlet of 

ETP/STP 

Whether provided separate electricity meter on 

ETP/STP 

Whether maintained Log Book for consumption of 

Electricity/ 
Chemicals/Quantity of effluent. 

Status of online monitoring System, if applicable 

General Remarks 

Hazardous Waste Management 

Category of Hazardous Waste generated as per rules 

Type & Qty. of Hazardous Waste generated 

Stock-Pile Quantity of Hazardous Waste 

Mode of Disposal & treatment of Haz. Waste 

Size of Hazardous waste storage site 

DIsplay Board for Hazardous VWaste at Factory Gate 

Provided or not 

Whether agreement made with the service provider 

For Exigo Rec\cling Avt Ltd 

Atn. Sign. 

: 

: 

Les 

Dormestic: L 
Trade:L 

Domestic: (kD 

Trade: .SkD 

(iv) Total 

STP 

Domestic: 

:(1) incinerable 

Trade: eu tn peo 

(ii) recyclable 
(iii) disposable 

for landfill 

ETP 

: Th ent hao oppl 
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F 

1 

2 

3 

4 

5. 

for disposal of hazardous waste (if yes, give detail with 

validity 

Details of Hazardous Waste transported to service 

provider 

Hazardous Çhemicals Handling & Management and PLI Act, 1991 

List & Oty. of Hazardous chemical handled & used: 

(if any) with threshold quantity 

Whether prepared on site emergency plan and taken 
Insurance policy under PLI Act, 1991. 

Name of insurer agency with date & validity of policy 

Whether Hazardous chemicals handling & storage: 
facility is adequate 

Remarks 

Signature of the representative of the unit 
Name Designation & Address 

inspection 

For Exigo Recyçling Pt Ltd 

Küth 8gn. 

Signature of the Officer/Officers 
of the Board who conducted the 

Name & Designation 

16620249 
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16. 

17. 

18. 

B 

1. 

2. 

HARYANA STATE POLLUTION CONTROL B0ARD SPOT INSPECTION REPORT OF THE INDUSTRIES 
General Information of unit 

Name & Address of the unit 

Email id of the unit/occupier 

Telephone Nos. 

Fax Nos. 

Date & Time of Inspection 

Category Unit 

Type of Units 

Size of unit based upon investment cost of Plant & 

Machinery 

Name of the representative of the unit with 
designation present at the time of the inspection. 
Name of the Directors/partners/Proprietor/ 
Manager/Occupier etc. 

Detail of products/by product manufactured 

(with capacity of installation & quantity per annum) 

Manufacturing Process (in brief) 

Date of Commissioning of the unit 

Status of Consent to Establish 

Status of Consent to Operate 

Detail of Raw Material used (with quantity p�r annum) : 

Status of Authorization under HWM Rules. 

Air Pollution 

: 

capacity & stack height. 

Status of online monitoring System (Stacks/ AAQ) 

if applicable 

Annexure-À 

: 

H0s Gtauvns Groeny orogemit 

: Red/Orange/Green 

Detail of Machinery installed involving polluting process Kti, &il, 

Knal 

:17 Cat./Seriously Poluting/others 

:Large/ Medium/ Small 

81272) 2)5 

: 

21215@ praid lnn 

Kbst Boots Óm E Wase Plaotic6SNI|D 

Sources of air emissions fron1 process of unit including :() Elkoc 

fugitive emissions with type of Boilers/Furness, 
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14, 

12, 

13 

15. 

16. 

1 

C 

2 

S. 

11 

7. 

10. 

5. 

3 

4. 

Details about deviation 

emission/ type of fuel if atny already provided to 

Board. 

Detail of Stacks/ Chimneys/ Vents 

Whether Height of all stacks/ Chimncys as per notms 

Capacity of D.G. Sets 

Stack height of D. G. Sets above ptogramme and 

whether as pet n0ms 

Status of Acoustic Enclosure on D. G. Sets 

Noise results of DG Sets Monitored during inspection : 

Type & Quantity of Fuel used 

the details/ stack of Ait 

(Separate for each source) 

Status of Air Pollution Control Devices (APCD) 

(a) Required or Not 

(b) Provided or Not 

(c) Detail of APCD provided with detail of all 
Components. 

(d) Whether Structurally adequate or Not 

(e) Whether operating APCD Satisfactorily 

Whether provided separate flow meters in case of wet scrubber 

Whether maintained Log Book for consumption of Electricity/ Chemicals/ water for APCD. 
Detail of treatment of effluent in case of wet scrubber & its mode of disposal. 

Whether provided Sampling arrangements on all stacks /chemneys including DG Sets. 
General Remarks 

Water Consumption 

Sources of water supply 

Detail of measuring devices provided if any such as flow : 
Meters, V- notch etc. 

: 

: 

: 

: 

pron d 
Y25 kvn 
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3 

4 

5. 

6. 

1 

2 

3. 

4 

5. 

6. 

7 

Whether measuring devices has been sealed 

Whether maintained the log book for supply of water 
from all sources & çonsumption for various uses. 

Detail of Water Consumpion per day/ month 

(a) Domestic Purpose 

(b) Boiler / Cooling 

(c) Industrial use (Easily Biodegradable) 

(d) Industrial use (Not Easily Biodegradable) 

(e) Other 

General Remarks 

Water Pollution 

Source & processes of Water Pollution including raw 
water treatment if any 

No. of outlets for discharge of effluent 

Quality of Efluent in KLD 

Status of Efluent Treatment Plant (ETP)/ 
Sewage Treatment Plant (STP) 

(a) Required or Not 

(b) Instaled or Not 

(c) Detail of STP/ETP Provided (if required) with 

detail of all components and technology used 

(d) Whether structurally adequate or not 

(e) Whether operating STP/ETP Satisfactorily 

() Whether providcd online chemical dozing system/ 

pH meter 

Mode of Discharge of efiluent 

Name of Water recipient body if any 

Detail of land in case efluent is discharged for 

: 

its 100% utilization. 

: 

: 

Domestic: ! 
Trade: 0 

Domestic: 3kD 

2 kD Trade: 

STP 

ey 

Domestic: 

Trade: 

percolation/ irrigaion purpose with justification for b Minspesrih 

ETP 

hquind 
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8. 

9 

10. 

11. 

12 

13 

1 

2, 

3. 

4 

5 

6. 

7 

8, 

F 

1. 

2. 

3 

4 

5. 

Status ofZLD as per CPCB directions if applicable 

Whether providcd flow metcrs on outlet && inlet of 
ETP/STP 

Whether povided sepatate electricity meter on 
ETP/STP 

Whether maintained Log Book for consumption of 
Electricity/ Chemicals/Quantity of efflucnt. 

Status of online monitoring System, if applicable 

General Remarks 

Hazardous Waste Management 

Categnsy of Hazardous Waste generated as per rules 

Type & Qty. of Hazatdous Waste generated 

Stock-Pile Quantity of Hazardous Waste 

Mode of Disposal & treatment of Haz. Waste 

Size of Hazardous waste storage site 

Display Board for Hazardous Waste at Factory Gate Provided or not 

Whether agreement made with the service provider 
for disposal of hazardous waste (if yes, give detail with 
validity 

Details of Hazardous Waste transported to service 
ptovider 

List & Qty. of Hazardous chemical handled & used 
(if any) with threshold quantity 
Whether prepared on site emetgency plan and taken 
Insurance policy under PLI Act, 1991. 
Name of insurer agency with date & validity of policy 

Whether Hazardous chemicals handling & storage facility is adequate 

Hazardous Chemicals Handling & Management and PLI Act, 1991 

Remarks 

Signature of the representative of the unit Name Designation & Address inspectiÍn 

:N 

For Geudns Groen Management PL LId. 

:(i) incinerable 
(i) recyclable 
(ii) disposable 

for landfl 

(iv) Total 

: N 

: 

-

Signature of the Qfficer/Qfticers 

of the Board who conducted the 

Name & Designation< 

Tamwy 
AEEHsPCB 159
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A. 

3 

4. 

5 

7. 

8 

9 

10. 

12 

13 

14 

15 

16 

17 

18 

B. 

3 

1. 

4. 

5. 

6. 

Name & Address of the unit 

Email ID of the unit/ occupier 
Telephone No. 
Fax Nos. 

HARYANA STATE P'OLLUTION CONTROL BOARD 

SpOT INSPECTION REPORT OF THE INDUSTRIES 

Date & Time of Inspection 
Category of the unit 
Type of lndustries 
Size of unit based upon investment cost of 
plant & machinery 

annun 

Name of representative of unit with 
designation present at the time of inspection 
Name of Dirctors/partners/proprietor/ 
Manger/ Occupier etc. 
Detail of products/ by product manufactured 
(with capacity of installation & quantity per 

Manufacturing process 

Detail of raw material used (with quantity per 
annum) 

polluting process 
Detail of Machinery installed involving P 
Date of Commissioning of the unit 

General Information of the unit 

Status of Consent to Establish 

s Deshw Wast Haragnt ht 
Atd lot nos, Sedto 5,INT Nany 

arid naag 

Status of Consent to Operate 

Status of Authorization under HWM Rules 

Source of air emission from the process of the 
unit including fugitive emission with type 
boilers/ Furness, capacity & stack height 

Status of online monitoring status system 
(Stack/AAQ) if applicable 

Detail of Stacks/ Chimneys/ Vente 

Detail about derivation in the details/ stack of 

Air emission/ type of fuel if any already 
provided to Board 

norms 

Whether Height of all stacks/ chimney as per 

Capacity of DG sets 

: 

:D4-6y-202S 

Lye 
Anil NaaCcoo) 
Reyu Yadw 

t 

As pe cTO (f) at fom 

Red/ Orange/ Green 
17Cat/Seriously Polluting/Others 

Metl Reoy 

Plastie 

Fer Deshwal Waste Mqagement Pvt. Ltd. 

i 

Authoriaed Sign' 

Chemien 

aea 

Uarte 
Ien ba 

(et) 

2.S0 KUA (PNG geneay 

stin 
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9 

10. 

12 

4 

13 

|14. 

|I5. 

7 

l6. 

1. 

Stack Height of DG scts above programmed and whether as per nornms 
Status of Accoustic Enclosure on DG Sets Noise results DG sets Monitored during inspection 
Type of Quantity of Fuel Used 
(Separate for each source) 
Status of Air Pollution Control Devices (APCD) 

(a) Required or Not 
(b) Provided or Not 
(c) Details of APCD provided with detail of all components 
(d) Whether structurally adequate or Not (e) Whether operating APCD 

satisfactorily 

Whether provided separate flow meters in case of wet scrubber 

Whether maintained Log Book for 
consumption of Electricity/ Chemicals/ water for APCD 

Detail of treatment of effluent in case of wet scrubber & its mode of disposal 
Whether provided Sampling arrangements on all stacks/ chimneys including DG sets 

General Remarks 

Source of Water Supply 
Detail of measuring devices provided if any 

such as Flow Meters, V-notch etc. 
Whether measuring devices has been sealed 
Whether maintained the log book for supply of water from all sources & consumption for 
various uses 

Detail of water consumption per day/month 
(a) Domestic Purpose 

wht: 

(b) Boiler/ Cooling 
(c) Industrial use (Easily Biodegradable) 
(d) Industrial use (Not easily 

Biodegradable 
(e) Other 

General Remarks 

unk hos 

highe td 
tl 09224 

: 

: 

No Nous 

PNG 

Wet sehes Dustolea 

Dietns gu 
:ETP. 

Water Consumption 

:The dtils 

: HsUDC 

mantind 
lnde toten 

mata inytald 

O.3 

opetia 

KLD 

nt 

wht 

dmestt 
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D 

2. 

3 

4 

5. 

6 

7 

9 

10 

11. 

12. 

13. 

E. 

2. 

Source & processes of water pollution 

including raw watcr treatmernt if any 

No. of outlet for discharge of effluent 

Quantity of Effluent in KLD 

Status of Effluent Treatment Plant (ETP) 
Sewage Treatment Plant (STP) 

(a) Required or Not 
(b) Installed or Not 

(d) Whether structurally adequate or not 

(c) Detail of STP/ETP provided (if 
required) with detail of all components 
and technology used 

(e) Whether operating STP/ETP 
satisfactorily 

() Whether provided online chemical 
dozing system/pH meter 

Mode of Discharge of Efluent 

Name of Water recipient body if any 

justification for its 100% utilization 

Detail of land in case effluent is discharged for 
percolation/ irrigation purpose with 

Status of ZLD as per CPCB direction if 
applicable 

Whether provided flow meters on outlet & 
inlet of ETP/ STP 

Water Pollution 

General Remarks 

Hetal dhDon 

Whether provided separate meter on ETP/ STP 
Whether maintained log book for consumption 
of Electricity/ Chemicals/ Quantity of effluent 
Status of online monitoring system, if 
applicable 

nt mention abe 

Category of Hazardous Waste generated as per 
rules 

Type & Qty of Hazardous Waste 

: 

Bomestic: L 

: 

Trade: N A 
Domestic: o2. Kuo 

Trade: 

STP 

.Not Reg 

Domestic: 

Trade: 

Hazardous Waste Management 

CETP, |MT mey 

Sl, 353 
: (i) Incinerable 

i-Recyclable 
ii �isposable 

for landfills 
(iv) Total 

Fur Dcohwal Waste iManaement Pvt. Ltd. 

ETP 

Authorisct Signatory 

Saubey 
el 

tk 

bade ldeti 
fs ut 

wit hay 
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4 

5 

7 

8. 

1. 

2 

3 

5 

Stock-Pile Quantity of Hazardous Waste 
Mode of disposal & treatment of Hazardous 
Waste 

Size of Hazardous Waste storage site 
Display Board for Hazardous Waste at Factory 
gate provided or not 

Whether agreement made with the service 
provider for disposal of Hazardous Waste (if 
yes, give detail with validity) 

Details of Hazardous Waste Transported to 
service provider 

List of Qty. of Hazardous chemical handled & 
used (if any) with threshold quantity 

Whether prepared on site emergency plan and 
taken Insurance Policy under PLI Act, 1991 

Hazardous Chemical Handling & Management and PLI Act, 1991 

Name of Insurer agency with date & validity of : 
policy 
Whether Hazardous Chemicals handling & 
storage facility is adequate 
Remarks 

Signature of the representative of the unit 
Name. Designation & Address 

Yes 

CTO Cn) mentiond . t 
y mt 

fer Dechwal Waste |1an3gemCPvt. Ltd. 

Authorised Sigtatory 

hutsi saly 

TATA AG, TCILT dombn 

to tust 

Fuathe nt has not 
ladbuult 

oltails 

ea 

Signature of the Officer/ Officers of the Board who 
conducted the inspection 

175

599



176

600



177

601



178

602



A 

1 

2 

3 

5 

4 

6 

7 

8 

10 

11 

12 

13 

14 

15 

16 

17 

18 

B 

1 

2 

3 

General Information of unit 
Name & Address of the unit 

Email id of the unit/ occupier 

Telephone Nos. 

HARYANA STATE POLLUTION CONTROL BOARD 
SPOT INSPECTION REPORT OF THE 

Fax Nos. 

Date & Time of Inspection 

Category Unit 

Type of Units 

Size of unit based upon investment cost of 
Plant & Machinery 

Name of the representative of the unit with 

Designation presernt at the time of the inspection 

Name of the Directors/patners/Proprietor/ 
Manager/ Occupier etc. 

Detail of products /by product manufactured 

Detail of Raw Material used (with quantity per annum) : 

Manufacturing Process (in brief) 

Detail of Machinery installed involving polluting process: 

Date of commissioning of unit 

Status of Consent to Establish 

Status of Consent to Operate 

Status of Authorization under HWM Rules 

Air Pollution 

Sources of air emission from process of unit including : 
Fugitive emission with type of Boilers / Furnace, 
Capacity & stack height. 

Status of online monitoring System (Stacks/ AAQ) 
If applicable 

Details about deviation in the details / stack of Air 
Emission / type of fuel if any already provided to 
Board 

Lang1b-9690 

fineRayling 
finelechenate aPuail.co 

..4.9.6.lo1l. 

Ree? Orange / Green 

17 Cat. /Seriously Polluting/ othe 

Large / Medium / Smalr 

4sdahtpel,iecher 

.... 

.4S.abDM.S. 

MeatM.A.CAo. 

.abtensd. 

ksoLassemikkia. 

NO. 

INDUSTRIES 

179

603



4 

5 

6 

7 

9 

10 

11 

12 

13 

14 

15 

16 

C 

2 

3 

4 

5 

Detail of Stacks/ Chimney /Vents 

Whether Height of all stacks /Chimneys as per norms 

Capacity of D.G Sets 

Stack height of D.G Sets above programme and 
Whether as per norms 

Status of Acoustic Enclosure on D.G Sets 

Noise results of DG Sets Monitored during inspection 

Type & Quantity of Fuel used 
Separate for each source) 

Status of Air Pollution Control Devices (APCD) 

(a) Required or Not 

(b) Provided or Not 

(c) Detail of APCD provided with detail of all 
Components. 

(d) Whether Structurally adequate or Not 

(e) Whether operating APCD Satisfactorily 

Whether provided separate flow meters in case of wet 
scrubber 

Whether maintained Log Book for consumption of 
/Chemicals / water for APCD. 

Detail of treatment of effluent in case of wet scrubber 
its mode of disposal. 

Whether provided Sampling arrangements 
on all stacks /chemneys including DG sets. 
General Remarks 

Water Consumption 

Sources of water supply 

Detail of measuring devices provided if any such as flow : 
Meters, V- notch etc. 

Whether measuring devices has been sealed 

Whether maintained the log book for supply of water 
From all sources & consumption for various uses 

Detail of Water Consumption per day / month 

(a) Domestic Purpose 

(b) Boiler / Cooling 

.Ssaca.asach.eel. 

.N.D. 

.NA.. 

..ANA. 

eleatanoiy 
-Roquix.d. 

.Boxeael. 
eoetex. 

tewetsuba 

Maudaised.affex Ist.cI.o. 
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6 

D 

1 

2 

3 

4 

5 

6 

7 

10 

11 

12 

(C) Industrial use (Easily Biodegradable) 
(d) Industrial use (Not Easily Biodegradable) 
(e) Other 

General Remarks 

Water Pollution 

Source & processes of Water Pollution Including raw water treatment if any 

No. of outlets for discharge of effluent 

Quatity of Effluent in KLD 

Status of Effluent Treatment Plant (ETP)/ 

Sewage Treatment Plant (STP) 

(a) Required or Not: 

(b) Installed or Not 

(c) Detail of STP IETP Provided (if required) with 
Detail of all components and technology used 

(d) Whether structurally adequate or Not 

(e) Whether operating STP/ETP Satisfactorily 

() Whether provided online chemical dozing system/ 
pH meter 

Mode of Discharge of effluent 

Name of Water recipient body if any 

Detail of land in case effluent is discharged for 
Percolation / irrigation purpose with justification for 
Its 100% utilization. 

Status of ZLD as per CPCB directions if applicable 

Whether provided flow meters on outlet & inlet on 

ETP/ STP 

Whether provided separate electricity meter on 
ETP/ STP 

Whether maintained Log Book for consumption of 
Electricity / Chemicals / Quantity of effluent. 

Status of online monitoring System, if applicable 

Trade 

: Domestic ...9..NO. 
TYaded Domeikc apueut 

Trade 

.O:3. 

Domestic ....- c LD 

o-3kD 

STP 

Domestic 

Trade..... 

.QL..NeJ 

ET 

Raqursd. 

Pasicoahaylcgl 

.setic.Tauda 
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13 

E 

1 

2 

3 

4 

5 

6 

7 

F 

1 

2 

3 

4 

5 

General Remarks 

Hazardous Waste Management 

Category of Hazardous Waste generated as per Rules 

Type & Qty. of Hazardous Waste generated 

Stock-pile Quantity of Hazardous Waste 

Mode of Disposal & treatmnent of Haz. Waste 

Size of Hazardous waste storage site 

Display board for Hazardous Waste at Factory Gate 
Provided or Not 

Whether agreement made with the service provider 
For disposal of Hazardous waste if yes, give ietail with 
Validity 

Details of Hazardous Waste transported to service 
Provider 

List & Qty. of Hazardous chemical handled & used 
(if any) with threshold quantity 

Whether prepared on site emergency plan and taken 
Insurance Policy under PLI Act, 1991 

Name of insurer agency with date 7 validity of policy 

Hazardous Chemicals Handling & Management and PLI Act, 1991 

Whether Hazardous chemicals handling & storage 

Facility is adequate 

Remarks 

Asmw 

: () Incinerable. 

Direcic. 

iYKecyclable 

Signature of the representative of the unit 
Name Designation & Address 

(iii) Disposable 
for landfill. 

(iv) Total. 

Tue salcd unit Rasbeeu Specfed 

o.Le.eneulee 

mlt-os/1ol 

Signatére of the Officer /Officers 
of the Board who conducted the 
Inspection 

udees Kumar J$s 
Name & Designation 
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AnnexurecA HARYANA STATE POLLUTION CONTROL BOARD SPOT INSPECTION REPORT QF THE INDUSTRIES 
alobal wale Solutin Uit T 
uiRouga Dhatuu Dnt. Sonni pel 

A General Information of unis 

Name & Address of the unit 

Suppot@globauuket-golion .im 
Email id of the unit/occupier 

Telephone Nos. 9 667 9 2120 
3. 

Fax Nos. . 

Date&Time of Inspection 16/2/202/ 5. 

6. Caegory Unit : Red/Orange/Green 

7. Type of Units :17 Cat./Seriously Polluting/others 

8. Size of unit based upon invesument cost of Plant & Large/ Medium/ Smal 

Macbinery 

Dhanméydn kuman mmaj Name of the represenuuve of the unit with 

designation preseat at he time of the inspection. 
9 

Name of he Directors/partners//Ptoprietor/ 
Manager/Occupier etc. Momish Aynuc rop 10. 

wde Recylng Alum'nu 
mgoly 

Detail of products/by product manufacrured

(with capacity of ins tallation & quantity per annum) 

11. 

TP Detail of Raw Material used (wvith quantity per annum): £oy HRumNmm &ao 

fhalting-8olidhck 

12. 

3. Manufacturing Process (in brie 

Detail of Machinery installed involving poluting process: mote 
Pppicd Fd CTo 

14. 

15 Date of Comm1ssioning of the unit 

obdcuined torn the 3oand 
16. Status of Consent to Establish 

Aoried iud CTo 
Apelica finy cTo 

17. Starus of Consent to Operate 

18. Starus of Authorization under HwM Rules. 

Soeces of air emissions from process of unit inckuding: taclc attacheck to finmalt IMTD 

fugitive emissions with ype of Boilers/Furmess,

B Air Pollution

1. 

capacity & stack height. 

2 Status of online monitoring System (Stacks/ AAQ) 

if applicable 
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Details about deviation in the details/ stack of Air ND 
3 

emission ype of fuel if any already provided to 

Board. 

Detail of Stacks/ Chimneys/ Vents On te CL coAachedtofinmate 

Whether Hecight of all stacks/ Chimneys as per norms Ay 

b. Capacity of D.G. Sets 

Stack height of D.G. Sets above programme and 

whether as per norms 

Status of Acoustic Enclosure on D. G. Sets 

Noise results of DG Sets Monitored during inspection 

LPh /PNG SokslDuy 10. Type &Quantiny of Fuel used 

(Separate for each source) 

11 
Status of Air Polluion Control Devices (APCD) 

Pegeure d 

Preided 
(a) Required or Not 

b) Provided or Not 

wetsupbe 
(c) Detail of APCD provided with detail of all 

Components. 
Ayphel irstCT> 
fpMed HrhCto 

(d) Whether Structurally adequate or Not 

(e)Whether operating APCD Satisfactorily 

Whether provided separate flow meters in case of wet PR 

scrubber 
12. 

Whether maintained Log Book for consumption of 

Electricity/ Chemicals/ watcr for APCD 
13. 

Detail of treatment of effuent in case of wet scrubber 

& its mode of disposal. 
14. 

Whether provided Sampling arrangements 

on all stacks /chemneys including DG Sets. 15. 

16. General Remarks 

C Water Consumption 
Dr wll 

1 Sources of water supply 

Detail of measuring devices provided if any such as flow: 

Meters, Vnotch etc. 
2 

188

612



Whcther mneasuting devices has been scaled 

Whether maintained the log book for supply of water 
from all ourccs & conyumpuon for varlous uses. 

Detail of Watcr Consuinption per day/ month 

(a) Damestic Purpose 

(6) Boiler/ Cooling 

(c) Industrial use (Easily Biodegradable) 

(d) Industrial use (Not Easily Biodegtadablc) 

(e) Other 

6. General Remarks 

D Warer Polution 
omulic E{Hias 

Source & processes of Water Pollution including raw 

water treatment if any 

No. of outlets for discharge of effluent 
Domestic:-| 

Trade:-6 

Quality of Efluent in KLD 
Domestic: 1 KLD 

3. 
Trade: 

Status of Efluent Treatment Plant (ETP)/ 

Sewage Treatmen Plant (STP) 
4. 

STP ETP 

(a) Required or Not 

(b) Installed or Not 

(c) Detail of STP/ETP Provided (if required) with 

detail of all components and technology used 

(d) WEether structuraly adequate or not 

(e) Whether operating STP/ETP Satisfactorily 

() Whether providcd online chemical dozing system/ 

pH meter 

Domestic: Sepzti c Ton 
Mode of Discharge of efluent 

Trade: 

Name of Water recipient body if any 
6. 

Detail of land in case effuent is discharged for 

percolation/ irrigation purpose with justificaion for 

its 100% uilization. 

7. 
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Status of ZLD as per CPCB directions if applicable 
8. 

Whether provided flow meters on outlet & inlet of 

ETP/STPP 
9. 

Whether provided sepante clectricity meter on 

10. 
ETP/STP 

Whether maintained Log Book for consumption of 

11. 

Appies Fist (to 

Electricity/ 
Chemicals/Quantity of effluent. 

NA 
12. Status of online monitoring System, if applicable 

B. 
General Remarks 

Hazardous Waste Management Appled FnytCTo h 
Catepnry of Hazardous Waste generated as per rules 

. 

:() incinerable 

(i) recyclable 
(ii) disposable 

for landfill 

Type & Qry. of Hazardous Waste generated 

Civ) Total 

3. Stock-Pile Quantity of Hazardous Waste 

A Mode of Disposal & treatment of Haz. Waste 

5. Size of Hazardous waste storage site 

Display Board for Hazardous Waste at Factory Gate 

Provided or not 
6. 

Whether agreement 
made with the service provider 

for disposal of hazardous waste (if yes, give detail with 

validiry 

7. 

3. Details of Hazardous Waste transported to service 

provider 

Hazardous Chemicals Handling & Management and PLI Act 1991 
PA F 

List & Qty. of Hazardous 
chemical 

handled & used 

(if any) with threshold quantity 

2 
Whether prepared on site emergency plan and taken 

Insurance policy under PLI Act, 1991 

3. Name of insurer agency 
with date & validity of policy 

Whether 
Hazardous 

chemicals handling & storage 

facility is adequate 

nth 
fpplict 

fin (TR 

5. Remarks 
Signature of the Officer/Officers 

of the Board who conducted the 
Signature of the representative of the unit 

Name Designation & Address 
nspection 

Name& Designation 

DHRRMIKIDER LO mAA 
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3 

4 

A 

1 

3 

4 

5 

6 

7 

8. 

9 

10. 

11. 

12. 

13. 

14. 

15. 

1. 

16 

17. 

18. 

General Information of unit 
Name & Address of the unit 

HARYANA STATE POLLUTION CONTROL BOARD 

SPOT INSPECTION REPORT OF THE INDUSTRIES 

Email id of the unit/occupier 
Telephone No 
Fax Nos. 

Date & Time of Inspection 
Category Unit 
Type of rnits 
Size of unit based upon investment cost of 
Plant & Machinery 
Name of the representative of the unit with 
Desighation present at the time of the inspection 
Name of the Directors/partners/Proprietor/ Manager /Occupier etc. 
Detail of products/ by, product manufactured 
(with capacity of installation & quantity per annum) 
Detail of Raw Material used (with quantity per 

annum) 

Manufacturing Process (in brief) 

Detail of Machinery installed involving polluting Process 
Date of Commissioning of the unit 
Status of Consent to Establish 
Status of Consent to Operate 
Status of Authorization under HWM Rules 

Air Pollution 

Capacity & stack height. 
Status of online monitoring System (Stacks/AAQ) If applicable 

Ms Grandeus Recycing Privae Linitec 

Kia No-28/2 12, Vilage Bagru, Sonipat 

: RedOrange/ Green 

Sources of air emissions from process of unit including: Fugitive emissions.with type of Boilers/Furness, 

98181 |3839 

:17 Cat. /Seriousiy Polluting/ others 
: Lárge/ Medium /Smal 

Details about deviation in the details/ stack of Air Emission /type of fuel if any already provided to Board. Detail of Stacks/ Chimneys Vents Whether Height of all stacks /Chimneys as per norms: 

Annexure-A 

Mulkesh Salehua ,Dyecor 
Mukesh salekue, DìrcctoY 

olumautng Recuzbmgd 

Secyclig 
DiAmealalqSecta 

obfeune 
Jedrtt cTo 

Cas treed Meltag fur taut 

N.A 

No 

Sach ateclod to aer sser 
As pes Nowd. Neltint fehaee. 197
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6 

7 

8 

9 

10. 

11. 

12. 

13. 

15. 

16. 

14. 

C 

1 

6 

2. 

3. 

4. 

5. 

Capacity of D.G. Sets 

Stack height of D.G. Sets above programme and 

Whether as per norms 

Status of Acoustic Enclosure on D.G. Sets 

Noise results of DG Sets Monitored during inspection: 

Type of Quantity of Fuel used 

(Separate for each source) 
Status of Air Pollution Control Devices (APCD) 

(a) Required or Not 
(b) Provided or Not 
(c) Detail of APCD provided with detail 

of all components: 

(d) Whether Structurally adeguate or Not 
(e) Whether operating APCD Satisfactorily 

Whether provided separate flow meters in case of wet: 

Serugbe 
Whether maintained Log Book for consumption of : 
Electricity / Chemicals/ water for APCD. 
Detail of treatment of effluent in case of wet scrubber: 

& its mode of disposaf. 

Whether provided Sampling arrangements on all 
Stacks / Chimney including DG Sets. 
General Remarks 

Water Consumption 
Sources of water supply 

Detall of measuring devices provided if any such 

as flow Meters, V-notch etc. 

Whether measuring devices has been sealed 

Whether maintained the log book for supply of water: 

From all sources & consumption tor various uses 

Detail of Water Consumption per day / month 

(a) Domestic Purpose 

(b) Boiler / Cooling 

(c) Industrial use (Easily Biodegradable) 

(d) Industrial use (Non Easily Biodegradable) 

(e) Other 

General Remarks 

A pex Monm 

yet 
No 

Povided. 
uodey Sber 

oith 

ye 
ye 

NO 

Bore oell 
NO 

Rouse. 

N.A 
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Water Pollution 
1. Source & prOcesses of Water Pollution including raw: Water treatment if any 
2. No. of outlets for discharging of effluent 
3. Quantity of Effluent in KLD 

4. Status of Effluent Treatment Plant (ETP)/ 
Sewage Treatment Plant (STP) 

(a) Required or Not 
(b) Installed or Not 

(c) Detail of STP/ETP Provided (if required) with 
Detail of all components and technology used 

(d) Whether structurally adequate or not 
(e) Whether operating STP /ETP Satisfactorily 
(f) Whether provided online chemical dozing 

system/pH meter 
5. Mode of Discharge of effluent 

6. Name of Water recipient body if any 

Domestic : 

Trade: 

7. Detail of land in case effluent is discharged for 

Percolation /irrigation purpose with justification for 
Its 100% utilization. 

8. Status of ZLD as per CPCB directions if applicable 
9. Whether provided flow meters on outlet & inlet of: 

ETP / STP 

10. Whether provided separate electricity meter on 
ETP / STP 

11. Whether maintained Log Book for consumption of 

Electricity / Chemicals / Quantity of effluent. 
12. Status of online monitoring System, if applicable 
13. General Remarks 

Domest 

Domestic: 

Trade 

Domestic: 

Trade : 

STP 

Not reA 

N.A 

ETP 
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E. Hazardous Waste Management 
1. Category of Hazardous Waste generated as per rules: wed 

3. Stock-Pile Quantity of Hazardous Waste 

4. Mode of Disposal & treatment of Haz. Waste 
5. Size of Hazardous waste storage site 
6. Display Board for Hazardous Waste at Factory Gate: 

Provided or not 

7. Whether agreement made with the service provider: 
for disposal of hazardous waste (if yes, give detail with 
validity) 

(if any) with threshold quantity 

8. Details of Hazardous Waste transported to service provider: 

F. Hazardous Chemicals Handling & Management and PLI Act, 1991 
1. List & Qty. of Hazardous chemical handled & used 

: () Incinerable 

Lit) Recyclable 
() Disposable 
for landfill 

2. Whether prepared on site emergency plan and taken: 

Insurance policy under PLI Act, 1991. 

Tue wiE Ras Leeu wpecied 

(v) Total 

3. Name of insurer agency with date & validity of policy: 

to CT-0 

4. Whether Hazardous chemicals handling & storage : 

Facility is adequate. 

GEPPL AHytevrgedl Reeyder 

Signature of the repr�sentative of the unit 

Name Deslgnation & Address 

For Grandeur Racycing Private Limited 

T81013744 

Dctor 

Aggreeutuatts Aythoned 
Reyclex wndar Proes 

e Campetet cutoy. Dunn udbeta uiit Ray daled 
wakY scyubber on Cjos Are d Hetturhance ove ity 

Rawe o bidmenlig Secto (APCM) to coto ar emi sion 

wttalD dalled Kvt 04 Sat wit Aceus i euclasure 

Tue wult Ray onese eflue olAcharp 

N.A 

*ageneu 

uto 

Signature òf the 

inspection 
Seud e e Kmr 

Name & Designation 

o6- > 1 

2. Type & Qty. of Hazardous Waste generated 

Oficer / Officers 

of the Board who conducted the 
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202

626



203

627



204

628
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206

630



207

631



208

632



209

633



210

634



211

635



212

636



213

637



214
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23 

24 

27 

Verification report for registration for recycling/dismantling of E-Was te. 

0Name of the unit. 

AdireSs of the unit 

Date of Reccipt of application 
Capital lnvestment Coast of 
the unit 

Category of E-Waste to be 
UrOCOSSed (as per schedule-1) 
No &Date of NOC (Consent to 
esiablish) 
Date of completion of the 
pioject 
Dat: ol nspeciIOn 

Name & designation of the 
offkers conducted inspection 
Name ot the representative of 

ihe Uni! present at the time of 
inspection 

The soirce of E-Waste to be 

(Quantily of E-Waste to be 
repocessed with detail of 
iepiccessing. i.e. 

Recycling 
Dismantling 

Detai! of collection & storage 
facility for bag fiter residue 
Bac filter residue and floor 
cleaning dust, ETP sludge and 
other hazardous material 
Mode of disposal of Hazardous 
waste & Non recyclabie/ non 

BCvErable components 
Detai! of 
mebership/agreement with 
TSDF operators for disposal of 
hazardous Waste 
Conponent wise detail of ETP 

wiln comments on adequacy. 
Component wise detail of 
APCM with comments of 
adequacy as per CPCB 

guidelines. 

Status of energy meter 
instailed on PCB'S. 
Fir:al mmode of disposal of 
effluert with quantity. 
Hecnt of Stacks/chimneys for 
al! sourCes/APCM 

Status of acoustic enclosures 

on Dscts with stack height 
Tyc of operation of 

t1awailautoattdnCçanizu, 

Detat of operations involved in 
disinantling 
Detai of segregation 

operations. 
Detail of gas recovery 
(Cqu:pCC0t & arrangenen/ 

1aclitio; for storage eUse & 

disosal (for CCs and HCF S 

Case of tefigcrator & an 

CoDditioDS). 
Deail of arrangemen for 
ianong/storage disposal of 
ia, arlous electrotic: 

COnpoiGnts uch as Hg 
ISwitches, PCBS etc 

Detait ot coilection boxed with 
capay fit disnanlled 

CO:1; nents (ilI USe of 
dis1mantiiag) 

RBH E-Waste Recycle Hub Pvt. Ltd. 
130, HSIDC, Rai Industrial Estate 

Sonipat, Haryana-131029 

Hirho Chalro, D;Teetr, 
77912 89635 

SooMI/Amum 

(Sonepai R 

pupt 

215
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30 

Delai ot cquipnents for use o1 
WotkS tO ismantle o-waste. 

Det ail of hood, ducing. bag 
dust collectors and chnney (in 
Case of manual dismantling) 

Detaid of bag bousg & chimpey,JAH CI On CuSher n asg of 
imechamzd disnnrYti ,Muiao2 

Detail 0f storaqe facilitics of 
dissembled spatC parts with 

Deod of contames for slorage 
of alCueS and capacitor 
coutanmq PCOs or PCTs with 
adequacy 
Det!reqarding weather proot 

pavenents wili ietail of area 
and spillage colections 
aCheS decanters 

Dei ot storage acility with 
ado quacy. 

Raw malerial 
Segregaled material & 
Dismantled pais 
Dismantling operatien 

utilities. 

Detail of specific arrangements 
1:ade for rocyciing of CRTs 
and TVs (as Per CPCB 
gudelines) 

) diciails of arrangements 
ieciliis orovicded at site as 

peiiLB quiielines (n0t 
COVered above) 
Delal of shortcomings/ 

deticiencies in the facility at 
site (as per CPCB guidelines). 

Comnents of the team 
e0arina installation of facility 

irmantling/recycling of e 
wasie vilhh Environnental 

30und technology in 
CIVIOitnent sOUnd mlarner 
vnth 2dequacy of pollution 

COnHOol meaSurCS 3S Der 

provision of e-waste (M & H) 
Rules 2011 & quidelines 
iudthere under by CPCB 
Recommendation: 

Por RBH E- Waste Recycle Hub Ad. 

Director 

HMHU CHHtRRA 
(DiPEUTSR) 

dettaafon 
Lenewal 

at 
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641

RBH E-Waste Recycle Hub Pvt. Ltd. (old name M/s Satellite Vision India),  PLOT NO 130 HSIIDC, Rai SONIPAT
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A 

1 

2 

3 

4 

6 

7 

9 

10 

11 

12 

13 

14 

15 

16 

17 

18 

B 

2 

3 

General Informatlon of unlt 
Name & Address of the unlt 

Emall id of the unit/ occupler 

Telephone Nos. 

Fax Nos, 

HARYANA STATE POLLUTION coNTROL BOARD 
SPOT INSPECTION REPORT OF THE INDUSTRIES 

Date & TIme of Inspectlon 

Category Unit 

Type of Units 

Size of unit based upon investment cost of 
Plant & Machinery 

Name of the representative of the unit with 
Designation present at the time of the Inspectlon 

Name of the Dlrectors/partners/ Proprietor/ 
Manager/ Occupler etc. 

Detall of products /by product manufactured 

Detail of Raw Materlal used (with quantity per annum): 

Manufacturlng Process (In brief) 

Detail of Machinery Installed involving polluting process: 

Date of commissioning of unit 

Status of Consent to Establish 

Status of Consent to Operate 

Status of Authorizatlon under HWM Rules 

Air Pollutlon 

Sources of air emission from process of unit Including : 
Fugltive emlssion with type of Bollers /Funace, 
Capacity & stack height. 

Status of online monitoring System (Stacks/ AAQ) 
If appllcable 
Detalls about devlatlon in the detalls / stack of Alr 

For TEVA RECYCLOTRONICS PVT. LTD. 

fissasgads.araktelagil.a 

.. 

....4gAR.... 

Red / Orange / Green 

Authofset Sgnatory 

17 Cat./Serlously Polluting/ other 

Large / Medlum / Small 

skSuiMaaaite. 

....... 

Diametlgenlkscgelag 
-asezfasAS. 

.... 
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5 

6 

7 

10 

11 

12 

13 

14 

15 

16 

0 
C 

2 

3 

Emission / type of fuel If any already provided to 
Board 
Detall of Stacks/ Chimney Vents 

Whether Helght of all stacks /Chimneys as per noms : 

Capacity of D.G Sets 

Stack height of D.G Sets above programme and 
Whether as per noms 

Status of Acoustic Enclosure on D.G Sets 

Noise results of DG Sets Monitored during inspection 

Type & Quantity of Fuel used 
Separate for each source) 

Status of Air Pollution Control Devices (APCD) 

(a) Required or Not 

(b) Provided or Not 

(c) Detail of APCD provided with detail of all 
Components. 

(d) Whether Structurally adequate or Not 

(e) Whether operaing APCD Satisfactorily 

Whether provided separate fow meters in case of wet 
scrubber 

Whether maintained Log Book for consumption of 
/Chemicals / water for APCD. 

Detail of treatment of effiuent in case of wet scrubber 
its mode of disposal. 

Whether provided Sampling arrangements 
on all stacks lchemneys including DG sets. 

General Remarks 

Water Consumption 

Sources of water supply 

Detail of measuring devices provided if any such as low 
Meters, V- notch etc. 

Whether measuring devices has been sealed 

Whether maintained the log book for supply of water 
From all sources & consumption for various uses 

Detail of Water Consumption per day / month 

(a) Domestic Purpose 

(b) Boiler/ Cooling 

: 

Altx.sa.aksAt..iaksantks 

ATPstalled 

.eeseeteeetest4ote 

.......,,. .... 

G***... 

No 
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6 

D 

1 

2 

3 

4 

5 

6 

7 

8 

10 

11 

(C) Industial use (Easily Blodegradable) 

(d) Industrial use (Not Easily Biodegradable) 

(e) Other 

General Remarks 

Water Pollution 

Source & processes of Water Pollution Including 
raw water treatment if any 

No. of outlets for dlscharge of effluent 

Quatity of Effluent in KLD 

Status of Efluent Treatment Plant (ETP)/ 

Sewage Treatment Plant (STP) 

(a) Required or Not: 

(b) Installed or Not 

(c) Detail of STP / ETP Provided (if required) with 
Detail of alf components and technology used 

(d) Whether structurally adequate or Not 

(e) Whether operating STP/ETP Satisfactorily 

() Whether provided online chemical dozing system/ 
pH meter 

Mode of Discharge of effluent 

Name of Water recipient body if any 

Detail of land in case effluent is discharged for 
Percolation / irrigation purpose with justification for 
Its 100% utilizaion. 

Status of ZLD as per CPCB directions if applicable 

Whether provided flow meters on outlet & inlet on 

ETPI SP 
Whether, provided separate electricity meter on 
ETPI STP 

Whether malntalned Log Book for consumption of 
Electricity / Chemicals /Quantty of effuent. 

: Domestic 

Trade 

: Domestic 

: 

Trade 

... 

.Wn..... 

......KLD. 

tauk, tettereamelatiy 

Domestic 

...pl..ats 

ETP 

Ele aetet 

oT AOATOJOYIIA AV3T o 

Preisteeas 
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12 

13 

E 

1 

2 

3 

4 

5 

7 

F 

1 

2 

3 

4 

Slatus of online monltoring System, if appllcable 

General Remarks 

Hazardous Waste Management 

Category of Hazardous Waste generated as per Rules : 

Tvpe & Qty. of Hazardous Waste generated 

Stock-pile Quantity of Hazardous Waste 

Mode of Disposal & treatment of Haz. Waste 

Size of Hazardous waste storage site 

Display board for Hazardous Waste at Factory Gate 
Provided or Not 

Whether agreement made with the service provider 
For disposal of Hazardous waste Gf yes, give detall with 
Validity 

Details of Hazardous Waste transported to service 
Provider 

List & Qty. of Hazardous chemical handled & used 
(if any) with threshold quantity 

Whether prepared on site emergency plan and taken 
Insurance Policy under PLI Act, 1991 

Name of insurer agency with date 7 validity of policy 

Whether Hazardous chemicais handling & storage 

Facility is adequate 

Hazardous Chemicals Handling & Management and PLI Act, 1991 

Remarks 

Signature of the representative of the unit 

Authorised Signatory 

fAADeEP kumaR Be HÉR A 

For TEVA RECYCLOTRONICS PVT. LTD. 

991080 I37 

: () Incinerable. 

() Recyclable 

(ii) Disposable 
for landfilM. 

(iv) Total. 

igled 

Seniee 

atory 

Signature of the fficer /Oftticers 
of the Board who conducted the 
Inspection 

Name & Designation 
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A 

2 

3 

HARYANA STATE POLLUTION CONTROL BOARD 
SPOT INSPECTION REPORT OF THE INDUSTRIES 

General Information of unit 

Name & Address of the unit 

Email id of the unit/ occupier 

Telephone Nos. 

/1.n.~ ~ .. E.w.4.?.k..,,-.... ~ .c/I ( &:1 . 
l ·~·?it~ //.<t.;) ... J~ ..... (1~~ ...... . 

... a✓.r.i am.(/c.rew~ o ~¥1/.t: lil..&.Jl'l'l.:( 

.. qJ!-!? Lrn 1 6. .......... ....... .. ...... .. .. ... ........ .... ............ . 
4 Fax Nos. 

5 

6 

7 

8 

9 

10 

11 

12 

13 

14 

15 

16 

17 

18 

B 

2 

Date & Time of Inspection 

Category Unit 

Type of Units 

Size of unit based upon investment cost of 
Plant & Machinery 

Name of the representative of the unit with 
Designation present at the time of the inspection 

Name of the Directors/ partners/ Proprietor/ 
Manager/ Occupier etc. 

Detail of products /by product manufactured 

Detail of Raw Material used (with quantity per annum) 

Manufacturing Process ( in brief) 

Detail of Machinery installed involving polluting process : 

Date of commissioning of unit 

Status of Consent to Establish 

Status of Consent to Operate 

Status of Authorization under HWM Rules 

Air Pollution 

Sources of air emission from process of unit including 
Fug itive emission with type of Boilers / Furnace, 
Capacity & stack height. 

Status of online monitoring System (Stacks/ AAQ) 
If app licable 

2,:::G~:::········· ············· ···· ······· ············· ····· 
17 Cat,/Seriously Pollut ing/ o~ 

Large / Medium / sM 

Sav.j 1..u:: .. " .... ~.w. .... ....... .. .. ... ......... .. ....... . 

.IJU·o/f ·:1 ···· ··Dl:H .~ ...................................... ....... . 

.. E.l.)~ ...... f..~.o/Jrk-.......... ... ........ ...... .. ...... .. . 

... l5:.t;,0.~ k- ............................ ....... ......... .. .. ......... ... . 

... . £ .tw£~.~ ·••,J ·•········ ··• ···· ········ ·············· 

...... Mc..aA.,,.d,.~ ( .. ....... ................... . 

......... Db~ ........... ............. ..... .................. ....... .. . 

........... ~ gM ...... .. .. ........ ............ ....... .............. ...... .. 

' ·..., ,. ,, ........ ........ ...... .. ....... .. ....... . ~ :. , . .,.,. ....., .. .............. .. 

..... ...... ............... ............. .................. ... , .... .. .. ...... ............... .. . 
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• 

3 

4 

5 

6 

7 

8 

9 

10 

11 

12 

13 

14 

15 

16 

Details about dev1at1on in the deta ils / stack of Air 
Emission / type of fuel if any already provided to 
Board 
Detail of Stacks/ Chimney /Vents 

Whether Height of all stacks /Chimneys as per norms 

Capacity of D.G Sets 

Stack height of D.G Sets above programme and 
Whether as per norms 

Status of Acoust ic Enclosure on D.G Sets 

Noise results of DG Sets Monitored during inspection 

Type & Quantity of Fuel used 
Separate for each source) 

Status of Air Pollution Control Devices (APCD) 

(a) Required or Not 

(b) Provided or Not 

(c) Detail of APCD provided with detail of all 
Components. 

(d) Whether Structurally adequate or Not 

(e) Whether operating APCD Satisfactorily 

Whether provided separate flow meters in case of wet 
scrubber 

Whether maintair.ed Log Book for consumption of 
/ Chemicals/ water for APCD. 

Detail of treatment of effluent in case of wet scrubber 
its mode of disposal. 

Whether provided Sampling arrangements 
on all stacks /chemneys including DG sets. 

General Remarks 

C Water Consumption 

Sources of water supply 

2 

3 

4 

Detail of measuring devices provided if any such as flow : 
Meters. V- notch etc. 

Whether measuring devices has been sealed 

Whether maintained the log book for supply of water 
From all sources & consumption for various uses 

5 Detail of Water Consumption per day I month 

(a) Domestic Purpose 

(b) Boiler / Cooling 

.............. , ....... . ....................... 

. )d-,,.,,k ... ~ .. k, ; .,="- ········· 
........ .... iv; .................................... .................... . 
.. .. J..Co. .. ~ J.~ ..... .( .. . (l..c.:8.. .J..V.r.-) .......... .. 

u ........... .... ............... . .. ~(.ko ........ .. ....... .. 

.. Y..0........................... . ........ . 

.. ~ ...... 9u.~.~ .. c/.M,n.1 . .1.'rv.>~ 

....... s~ ... lfet/~ ..... ~ .. P.t, .... 4<.,C ...•..... 

....... W. ~ .... I.'.?.~. Y..~c . .Y.'. ..... ..... ... ...................... . .. 

. .. ..... ½(tQ ...................... . 

......... if':'A .................... ....... .. ........... ................................. .. 

. ..... c.r./1.. .. i .r.>:J. .~ ........................... ............. .. 

........ '1../,Q ..................... ....................... .............. .. ....... .. ...... . 

······· ············ ······ ··················· ·····•····· ···· ·············•··· ······· ·········· 

..... .l)y ... ~ .......... ............... , .................... ... . 

......... 3.: . .0 ...... l.~ ~-D .................................................. .. . 
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6 

(C) Industria l use (Easily Biodegradable) 

(d) Industrial use (Not Easily Biodegradable) 

(e) Other 

General Remarks 

D Water Pollution 

2 

3 

4 

Source & processes of Water Pollution Including 
raw water treatment if any 

No. of outlets for discharge of effluent 

Quatity of Effluent in KLD 

Status of Effluent Treatment Plant (ETP)/ 

Sewage Treatment Plant (STP) 

(a) Required or Not: 

(b) Installed or Not 

(c) Detail of STP / ETP Provided (if required) with 
Detail of all components and technology used 

(d) Whether structurally adequate or Not 

(e) Whether operating STP/ETP Satisfactorily 

(f) Whether provided online chemical dozing system/ 
pH meter 

5 Mode of Discharge of effluent 

6 Name of Water recipient body if any 

7 Detail of land in case effluent is discharged for 
Percolation / irrigation purpose with justification for 
Its 100% utilization. 

8 Status of ZLD as per CPCB directions if applicable 

9 

10 

11 

Whether provided flow meters on outlet & inlet on 

ETP/ STP 

Whether provided separate electrici ty meter on 
ETP/ STP 

Whether maintained Log Book for consumption of 

........ , .............. , .. , .......................... ............ , .. .. 

. ..... ..I.: O ..... h .kD . ........... .................... . 

.. ~~······Ll.JJ: ... .O..?/.f:;.,µ .,,(b.:v.r.:.. 

Domestic ...... . : .. . . ..... .. ....... ... ...... ... .. ................. . 

Trade . .. .. ...... ... ... ...... .. ... ... . .. . .. ... . .. ... ..... .. .... .. 

Domestic ..... /)., r.'f. J~.LJ) ..... ............................... . 

Trade ......... .. .J .. K-.1:-:'.D. .. ...................................... .. 

STP ETP 
J epJf<.,,~ ~ 
7n~··· .. ··· ········ ····/.M~ ...... .. ........ .. .... . 

........ .. Y..vi ........ ( . .r. . .r.l!) ... .. ········· ······· ............... . 

....... .. 'iw ................................................... ....................... . 

... Nor ... .. (p..~.~ .... C4,✓.;1····i~~rr\ 

Domestic .S~ '-'·· ... ~ ..................... ... .. .. 
Trade ........ ~ . <./?. .. ............ .... ....................... ..... . 

...-
.................. ...... .. ....... .. ...................... ····· .................... . 

..... ····· ··"" .. , .... 
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12 

13 

E 

2 

3 

Electricity / Chemicals I Quantity of effluent 

Status of onhne monitoring System, if applicable 

General Remarks 

Hazardous Waste Management 

Category of Hazardous Waste generated as per Rules 

Type & Qty. of Hazardous Waste generated 

Stock-pile Quantity of Hazardous Waste 

4 Mode of Disposal & treatment of Haz. Waste 

5 

6 

7 

8 

Size of Hazardous waste storage site 

Display board for Hazardous Waste at Factory Gate 
Provided or Not 

Whether agreement made with the service provider 
For disposal of Hazardous waste (if yes, give detail with 
Validity 

Details of Hazardous Waste transported to service 
Provider 

: (i) lncinerable. 

(i1) Recyclable ... 

(Iii) Disposable 
for landfill 

(1v) Total .. 

F Hazardous Chemicals Handling & Management and PLI Act, 1991 

2 

3 

4 

List & Qty. of Hazardous chemical handled & used 
(if any) with threshold quantity 

Whether prepared on site emergency plan and taken 
Insurance Policy under PU Act, 1991 

Name of insurer agency with date 7 validity of policy 

Whether Hazardous chemicals handling & storage 

Facility is adequate 

5 Remarks 

s;goati '::affi!:Offims 
of the Board who conducted the 

lnsi:1ection 1 . , 1 ,Jr Pr ,/tw.., Y°""""'~ 

4~ame & Designation 
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HARYAN A STATE POLLUTION  CON TROL BOARD 
SPOT IN SPECTION  REPORT OF THE IN DUSTRIES 

A General Information of unit 

1 

2 

3 

Name & Address of the unit 

Email id of the unit/ occupier 

Telephone Nos: 

4 Fax Nos. 

5 

6 

7 

8 

9 

10 

11 

12 

13 

14 

15 

16 

17 

18 

B 

1 

2 

3 

Date & Time of Inspection 

Category Unit 

Type of Units 

Size of unit based upon investment cost of 
Plant & Machinery 

Name of the representative of the unit with 
Designation present at the time of the inspecti.::m 

Name of the Directors/partners/Proprietor/ 
Manager/ Occupier etc. 

Detail of products /by product manufactured 

Detail of Raw Material used (with quantity per annum) 

Manufacturing Process (in brief) 

Date of commissioning of unit 

Status of Consent to Establish 

Status of Consent to Operate 

Status of Authorization under HWM Rules • 

Air Pollution 

Sources of air emission from process of unit including 
Fugitive emission with type of Boilers/ Furnace, 
Capacity & stack height. 

Status of online monitoring System (Stacks/ AAQ) 
If applicable 

Details about deviation in the details/ stack of Air 

: 0J .1 ... ?. ...... ..... .... . 
~c, p\J,,£ MO . -- 'l ,/41. ~ a... ~,, I 

m ~-ypf·:·····a;;:1~rz··:·· ······ ···············:·· ·······~·~···~ 
: ~ .C?.~ ... ~ .9..~ .~1..:.~ 

....... 9 .. .. J .>..'.J. .. ~~.e..~.: ............... ..... ................ . 
• •• •••• •• ••••••• • •• ••••• •• • •• •• • • •• ••• •••••••• • •• • •••uo , ,, , ,, , , , , ,,,, ,, ., , . ,,, , , , , ,, ,,,,, , ,, 

.9.." : . ..l.~.: .. 29 . .b.:~ .................... .......... .. .. .. ... ............. . 
Red / Orange / Green 

17 Cat./Seriously Polluting/ other 

Large / Medium / Small 

./':! .. ? ...... ~ .I.~ .~ .. ... .. ....... ... .. .... .. . 
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l.!.J 

4 

5 

6 

7 

8 

9 

10 

11 

12 

13 

14 

15 

Emission / type of fuel If any already provided to 
Board 
Detail of Stacks/ Chimney /Vents 

\ 

Whether Height of all stacks /Chimneys as per norms 

Capacity of D.G Sets 

Stack height of D.G Sets above programme and 
Whether as per norms 

Status of Acoustic Enclosure on D.G Sets 

Noise results of DG Sets Monitored during inspection 

Type & Quantity of Fuel used 
Separate for each source) 

Status of Air Pollution Control Devices (APCD) 

(a) Required or Not 

(b) Provided or Not 

('C) Detail of APCD provided with detail of all 
· Components. 

(d) Whether Structurally adequate or Not 

(e) Whether operating APCD Satisfactorily 

Whether provided separate flow meters in case of wet 
scrubber 

Whether maintained Log Book for consumption of 
/ Chemicals / water for APCD. 

Detail of treatment of effluent in case of wet scrubber 
its mode of disposal. 

Whether provided Sampling arrangements 
on all stacks /chemneys including DG sets. 

16 General Remarks 

C Water Consumption 

Sources of water supply 

17 · · Rules 

,1t includ 
,ace, 

--011Jo . MJie,/~ J.=>~-
: c)Jy;~j.,1 .. ~?:0-:t.~.~~ ... ~ ..... Q) 

6 ~ .. ~.?.-: .. ~ .~ .0~ .. 1!?..~:;,.?.:.~ .. 
... .J..~.?. ........ !.~~.~ .... ................................................. ... . 
.. ~: .. 9. .. ......... .... .... ..... ............... .. .......... .. ... .. .. ... . 

.. P~1.~ ..... ......... .. .. ............. ........... ................. . 
······· ·· ····· ·· ························· ····················· ···· ···········•·•··········· ·· 

.&1 L-xL b ~d::1--' ··· ······················· ······· ··········· ······(·:-:.'~······ ········· ········ 

........................ ..... .. ...... ... .................................. .. .......... .... ... 

J~ ..... ~TI?. ... .. l.0-:-...... f Y.9.. ...... ................ .. . 

...... ................................................... ... ... ... .. .......... ..... ...... .... 

..~~ ...... ... f~r~ .. ··· ············ .......... .. ............ . 

2 Detail of measuring devices provided if any such as flow : 

3 

4 

5 

Meters, V- notch etc. 

Wheth~r measuring devices has been sealed 

Whether maintained the log book for supply of water 
From all sources & consumption for various uses 

Detail of Water Consumption per day / month 

(a) Domestic Purpose 

(b) Boiler/ Cooling 

I\.Jo 

µo 

........ ?.:9.: ... 9. .. r .. ~o ................ ......... ........... .... ...... ..... .. . 

.......... (:/.~.? ..... ........ .. .............. ....... ................ ... ................... . 
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5 

6 

7 

(C) Industrial use (Easily Biodegradable) , 

(d) Industrial use (Not Easily Biodegradable) 

(e) Other 

6 General Remarks 

D Water Pollution 

2 

3 

4 

Source & processes of Water Pollution Including 
raw water treatment if any 

No. of outlets for discharge of effluent 

Quality of Effluent in KLD 

Status of Effluent Treatment Plant (ETP)/ 

Sewage Treatment Plant (STP) 

(a) Required or Not: 

(b) Installed or Not 

----(c) Detail of STP / ETP Provided (if required) with 
Detail of all components and technology used 

(d) Whether structurally adequate or Not 

(e) Whether operating STP/ETP Satisfactorily 

(f) Whether provided online chemical dozing system/ 
pH meter 

Mode of Discharge of effluent 

Name of Water recipient body if any 

Detail of land in case effluent is discharged for 
Percolation I irrigation purpose with justification for 
Its 100% utilization. 

Status of ZLD as per CPCB directions if applicable 

Whether provided flow meters on outlet & inlet on 

'--fu,S1P 
Whether provided separate electricity meter on 
ETP/ STP 

Whether maintained Log Book for consumption of 
Electricity I Chemicals I Quantity of effluent. 

D·o . .................................. ............ ...... .. ... ..... ... .. ...... ......... ...... ..... 

. .11.;. . .o .. l?.:.k .O ... .. ..... ................... .. ................. .. .. .. ........ . 

·············································· ············································ ··· 
....... .. .. .... .... ... ...................... .. .. ...... .. .. ........ ..... .. .. .................. 

······P~.~ ......................................... .................... .... . 
Domestic ... Q / ..... .......... ..... ... .. ... ... . .. ..... ... .. .. • .. • -.. • •. 

Trade .. .. . ~.! .... .............. ..... .. ........ ... ........... ... .. ... ... . 
Domestic ... /.~.:.q. ~.~P. .... .... ...... ... .. ...... .............. . . 
Trade ........ 1 .. ~ .~.<? .. ........ ,. ........ ................... .. 

····· ·· ···················· ······························ ·· ·································· 

v-----
STP 

L---, 

ETP 

············ .. , ....... .. ............................................... , .. , .... .... .. ..... .. . 

············· ·· ························· ······ ··········· ·· ······ ······ ·· ···················· 

.~ ...... . ... ............................. .. ..... ........... .. 

~h-<.-el r'H!...%4_ ..... ......... .. .......... ......... ............................................... ........... 
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es 

12 

13 

E 

2 

3 

4 

5 

6 

7 

8 

Status of online monitoring System, if applicable 

General Remarks 

Hazardous Waste M11naqement 

Category of Hazardous Waste generated as per Rules 

Type & Qty. of Hazardous Waste generated 

Stock-pile Quantity of Hazardous Waste 

Mode of Disposal & treatment of Haz. Waste 

Size of Hazardous waste storage site 

Display board for Hazardous Waste at Factory Gate 
Provided or Not 

Whet~er agreement made with the service provider 
For disposal of Hazardous waste (if yes, give detail with 
Validity 

Details of Hazardous Waste transported to service 
Provider 

.. ~~.0: ......................................... .... .. .................. .. .. .. 

./ 
/ 

·· ·· · ········ ·· ·· · ··· · ·· ·· · · ·· · ·•" '''''' ' ' ' ''' '" ''' ''' '' '' ' '' ' ' ' "''' ' ''' '''''"''''' .. ... . . 

-, I t:, · e,']f) A ) , . ,.J _ / 
·· ····· ····· ······· ···":-dJ./2:-:-: .......... .......... ... .. .. r.~ .~ -:7"~---·· · 

: (i) lncinerable .. . .. P. : .. <=? ....... .. ............. .. .. .... .......... ... .. 
.. o I 1cL,...f?n (11) Recyclable ... .... '. ..... .. ... ... ....... ....... ... .. .. .. .. .. ... .... .. .. 

(iii) Disposable I· o IT P, 
for landfill ........ .... .. . ................. . .................. .. .... .. .. 

. o · I \c.LJJ A- '?: /·oTPl+ (1v) Total .. . ... ........... .. .. .. .. .. ... .. ....... .. .......... .. . .. . .... .... .. . 

.. 9. .: .. :? .............. ...................................................... ... ........ . 

.e.~.\~ ....... .. ......................... ..... .. ..... .. .......... . 

.l.~ .S.])? .. .. .!..~ ........ ~ .~ ······ ·· ···· ·· ···· .. .... . 
f-yC c'TO ll.., ()1-' G4::, 

···· ·· ··· ········· ··· ······ .... ... ....... ..... ... ..... .... .... ... .. ... ............ .. .. .... ... . . 

F Hazardous Chemicals Handling & Management and PLI Act, 1991 

List & Qty. of Hazardous chemical handled & used 

2 

3 

4 

(if any) with threshold quantity 

Whether prepared on site emergency plan and taken 
Insurance Policy under PLI Act, 1991 

Name of insurer agency with date 7 validity of policy 

~hether Hazardous chemicals handling & storage 

Facility is adequate 

5 Remarks 

Slgoatu,o o ~t.:tlve of the unit 
Name Designation & Address 

Signature of the Officer I Officers 
of the Board who conducted the 
Inspection 

Name & Designation 

\•. ·· 
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3 

8 

9 

10 

11 

12 

13 

14 

15 

16 

.17 

18 

B 

2 

HARYANA STATE POLLUTION CONTROL BOARD, NUH 
SPOT INSPECTION REPORT OF THE INDUSTRIES 

General Information of unit 
Name & Address of the unit 

Email id of the unit/ occupier 

Telephone Nos. 

Fax Nos. 

Date & Time of Inspection 

Category Unit 

Type of Units 

Siz� of unit based upon investment cost of 

Plant & Machinery 

Name of the representative of the unit with 
Designation present at the time of the inspection 

Name of the Directors/partners/ Proprietor/ 
Manager/ Occupier etc. 

Detail of products /by product manufactured 

Detail of Raw Material used (with quantity per annum) 

Manufacturing Process (in brief) 

Date of commissioning of unit 

Detail of Machinery installed involving polluting process: 

Sta�us of Consent to Establish 

Status of Consent to Operate 

Status of Authorization under HWM Rules 

Status of operation of the unit during the inspection 

Air Pollution 
Sour�es of air emission from process of unit including 
Fugitive emission with type of Boilers / Furnace, 

Capacity & stack height. 

: M/s E 

Status of online monitoring System (Stacks/ AAQ) 
If applicable 

: 

vill:.Goyaa 

...... 

e qheon dust.éqmail.com 
q9358!6666. 

12/05/2o 25 

Dust 

Red / Orange / Green 

17 Cat./Seriously Poluting/ otner 

Large / Medium / Stall 

.0aste 

Sh. Deebak Khuana 
Sh. Deepak. 

Tawu 

E-uoasb. 

isions. 

...ky ....e.skenic. A..elackuic. 

as.pe.. 

Dist- Nuh 

ebtained 

emissions 

Khuuane. 

pblaee.CTE.EXanslon. 

Operational / Non Operational 

Provided/ Not provided/ Not applicable 
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1 

3 

C 

4 

2 

6 

3 

4 

7 

9 

14 

10 

13 

15 

11 

12 

16 

Details about deviation in the details / stack of Air 
Emission / type of fuel if any already provided to 
Board 
Detail of Stacks/ Chimney /Vents 

Whether Height of all stacks /Chimneys as per norms: 

Capacity of D.G Sets 

Stack height of D.G Sets above programme and 
Whether as per norms 

Status of Acoustic Enclosure on D.G Sets 

Noise results of DG Sets Monitored during inspection: 

Type & Quantity of Fuel used 
Separate for each source) 

Status of Air Pollution Control Devices (APCD) 

(a) Required or Not 

(b) Provided or Not 

(c) Detail of APCD provided with detail of all 
Components. 

(d) Whether Structurally adequate or Not 

(e) Whether operating APCD Satisfactorily 

Whether provided separate flow meters in case of wet 
Scrubber 

Whether maintained Log Book for consumption of 
Chemicals / water for APCD. 

Detail of treatment of effluent in case of wet scrubber 
its mode of disposal. 

Whether provided Sampling arrangements 
on all stacks /chemneys including DG sets 

General Remarks 

Water Consumption 

Sources of water supply 

Detail of measuring devices provided if any such as flow: 
Meters, V- notch etc. 

Whether measuring devices has been sealed 

Whether maintained the log book for supply of water 
From al sources & consumption for various uses 

No..cloviahm.. 

.... .. 

..... 

chimny 
No D4 .set...at..S. 

.NA. 

NA 

NA 

.L4....g.. 

Sens..adoquat. 
...As..p.Latst..A/, 

Provided/Not Provided 

TubewW 

panpmakae.. 
Compyi 
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5 

6 

D 

2 

3 

5 

6 
7 

8 

1 

2 

13 

Detail of Water Consumption per day I month 

(a) Domestic Purpose 
(b) Boiler ICooling 
(C) Industrial use (Easily Biodegradable) 
(d) Ihdustrial use (Not Easily Biodegradable) 
(e) Other 

Gereral Remarks 

Water Pollution 

Source & processes of Water Pollution Including 
raw water treatment if any 

No. of outlets for discharge of effluent 

Quatity of Effluent in KLD 

Sta�us of Effluent Treatment Plant (ETP) 

Sewage Treatment Plant (STP) 

(a) Requir�d or Not: 

(b) Insialled or Not 

(c) Detail of STP /ETP Provided (if required) with 
Detail of all components and technology used 

(d) Whether structurally adequate or Not 

(e) Whether operating STP/ETP Satisfactorily 

() Whether provided online chemical dozing system/ 
pH meter 

Mode'of Discharge of effluent 

Name of Water recipient body if any 
Detaif of land in case effluent is discharged for 
Perpoation / iigation purpose with justification for 
Its 100% utilization. 
Státus of ZLD as per CPCB directions if applicable 
Whether provided flow meters on outlet & inlet on 
ETP/ STP 

Whher provided separate electricity meter on 
ETPI STP 
Whether maintained Log Book for consumption of 
Electicity / Chemicals / Quantity of effluent. 

Status of bnline monitoring System, if applicable 

:General Remarks 

Domes he turnt genua hm ory 

Domestic 

Trade 

Domestic 

Trade 

STP 

Nil 

Trade. 

.NA. 

ETP 

tank Domestic ...2PI... 

.NA.aubAseng.a. 

1ente 

Provided/ Not provided/ Not applicable 

por 

other 

Dau 
........ 
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1 

2 

3 

4 

5 

6 

8 

F 

2 

4 

Hazardous Waste Management 

Category of Hazardous Waste generated as per Rules 

Type & Qty of Hazardous Waste generated 

Stock-pile Quantity of Hazardous Waste 

Mode of Disposal & treatment of Hazardous Waste 

Size of Hazardous waste storage site 

Display board for Hazardous Waste at Factory Gate 
Provided or Not 

Whether agreement made with the service provider 
For disposal of Hazardous waste (if yes, give detail with 
Validity 

Details of Hazardous Waste transported to service 
Provider 

List & Qty. of Hazardous chemical handled & used 
(if any) with threshold quantity 

Whether prepared on site emergency plan and taken 
Insurance Policy under PLI Act, 1991 

Name of insurer agency with date 7 validity of policy 

Hazardous Chemicals Handling & Management and PLI Act, 1991 

Whether Hazardous chemicals handling & storage 
Facility is adequate 

5 Remarks: 

For Egreendust 

Pàrtrér 
Signature of the representative of the unit 
Name Designation & Address 

: () Incinerable 

Cteabn hazauco cocgk 31| 

(i) Recyclable 

(ü) Disposable 
for landfi. 

(iv) Total. 

Ts DF 4EPTL 

NA 

******* 

Designation..... 

MI 

Signature of the Officer / Officers of the 
Board who conducted the Inspection 
Name 
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1 

2 

3 

4 

5 

6 

10 

11 

12 

13 

14 

15 

16 

17 

18 

B 

1 

2 

General Information of unit 

Name & Address of the unit 

Email id of the unit/ occupier 

Telephone Nos. 

HARYANA STATE POLLUTION CONTROL BOARD 
SPOT INSPECTION REPORT OF THE INDUSTRIES 

Fax Nos. 

Date & Time of Inspection 

Category Unit 

Type of Units 

Size of unit based upon investment cost of 
Plant Machinery 

Name of the representative of the unit with 
Designation present at the time of the inspection 

Name of the Directors/partners/Proprietor/ 
Manager/ Occupier etc. 

Detail of products /by product manufactured 

Detail of Raw Material used (with quantity per annum) 

Manufacturing Process (in brief) 

Detail of Machinery installed involving polluting process: 

Date of commissioning of unit 

Status of Consent to Establish 

Status of Consent to Operate 

Status of Authorization under HWM Rules 

: 

Air Pollution 

Sources of air emission from process of unit including : 

Fugitive emission with type of Boilers / Furnace, 
Capacity & stack height. 

Status of online monitoring System (Stacks/ AAQ) 
If applicable 

s E csasle Rocyc laS.. ineia. 
Shed.. ..Ne..S.,.Rek� Me lndus taial 

Aa, Dìst - Nuh CMeesat ) 

43022287 

....442.!202y. 

Red / Orange/ Green 

17 Cat./Seriously Polluting/ other 

Large / Medium / SmalI 

Sh.GoNind..D25Exuhre). 

..ts.or...sman Hd....2este. 

...e.sste.. 

.Dsnantlkng.....a. 

PuoceS.......... eissi ons 

....... ..Os..s..ae.se.ce. 

Auth vndey E-Waste lHavd eepu4) HSPeBIGRN]2 o1164 dated (2|66|2o1R 
ndalitanol1e -te te}ec| 202-8 

...lokand. 

..hkanad..u.JYke...2.9ea.2.... 

....OCAS....miSSO 
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7 

10 

4 

5 

11 

6 

12 

13 

14 

2 

15 

3 

16 

4 

5 

Details about deviation in the details / stack of Air 

Emission / type of fuel if any already provided to 

Board 
Detail of Stacks/ Chimney /Vents 

Whether Height of all stacks /Chimneys as per norms 

Capacity of D.G Sets 

Stack height of D.G Sets above programme and 
Whether as per norms 

Status of Acoustic Enclosure on D.G Sets 

Noise results of DG Sets Monitored during inspection: 

Type & Quantity of Fuel used 
Separate for each source) 

Status of Air Pollution Control Devices (APCD) 

(a) Required or Not 

(b) Provided or Not 

(c) Detail of APCD provided with detail of all 
Components. 

(d) Whether Structurally adequate or Not 

(e) Whether operating APCD Satisfactorily 

Whether provided separate flow meters in case of wet 
Scrubber 

Whether maintained Log Book for consumption of 
1Chemicals / water for APCD. 

Detail of treatment of effluent in case of wet scrubber 
its mode of disposal. 

Whether provided Sampling arrangements 
on all stacks /chemneys including DG sets. 

General Remarks 

Water Consumption 

Sources of water supply 

Detail of measuring devices provided if any such as flow: 
Meters, V- notch etc. 

Whether measuring devices has been sealed 

Whether maintained the log book for supply of water 
From all sources & consumption for various uses 

Detail of Water Consumption per day / month 

(a) Domestic Purpose 

(b) Boiler / Cooling 

No..dyiatin 

Sucher ho 

............ 

..s....S..M. 
No DG..sel..at...site 

NA 

NA 

NA 

Shack 

PeeMidac. 

unit i..kecp.: 
du tofinansk. 

NA 

No 

No 

tanky 

(C) Industra 

.Doneatinad 

sasons. 

(d) Indus 
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1 

2 

3 

4 

5 

D 

6 

6 

7 

10 

e Industrial use (Easily Biodegradable) 

d) Industrial use (Not Easily Biodegradable) 

(e) Other 

General Remarks 

Water Pollution 

Source & processes of Water Pollution Including 
raw water treatment if any 

No. of outlets for discharge of efluent 

Quatity of Effluent in KLD 

Status of Effluent Treatment Plant (ETP)/ 

Sewage Treatment Plant (STP) 

(a) Required or Not: 

(b) Installed or Not 

(c) Detail of STP /ETP Provided (if required) with 
Detail of all components and technology used 

(d) Whether structurally adequate or Not 

(e) Whether operating STP/ETP Satisfactorily 

() Whether provided online chemical dozing system/ 
pH meter 

Mode of Discharge of effluent 

Name of Water recipient body if any 

Detail of land in case effluent is discharged for 
Percolation / irigation purpose with justification for 
Its 100% utilization. 

Status of ZLD as per CPCB directions if applicable 

Whether provided flow meters on outlet & inlet on 

ETP/ STP 

Whether provided separate electricity meter on 
ETP/ STP 

\A/hether maintainedI og Book for consumntion of 

No luad 

Domestic....).. 

Trade ...... N!.. 

Trade ..... N!. 

Domestic ......).-D. 

STP 

Trade. 

N 

pluent 

NA 

.Nat.quite. 

..A 

Domestic ...eohs...kank. 

ETP 

NA 
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2 

3 

4 

5 

6 

7 

8 

1 

F 

2 

13 

3 

4 

12 

5 

Electricity / Chemicals / Quantity of effiluent. 

Status of online monitoring System, if applicable 

General Remarks 

Hazardous Waste Management 

Category of Hazardous Waste generated as per Rules 

Type & Qty. of Hazardous Waste generated 

Stock-pile Quantity of Hazardous Waste 

Mode of Disposal & treatment of Haz. Waste 

Size of Hazardous waste storage site 

Display board for Hazardous Waste at Factory Gate 
Provided or Not 

Whether agreement made with the service provider 

For disposal of Hazardous waste (if yes, give detail with 

Validity 

Details of Hazardous Waste transported to service 

Provider 

List & Qty. of Hazardous chemical handled & used 

(if any) with threshold quantity 

Whether prepared on site emergency plan and taken. 

Insurance Policy under PLI Act, 1991 

Name of insurer agency with date 7 validity of policy 

Whether Hazardous chemicals handling & storage 

Facility 

Remarks 

Hazardous Chemicals Handling & Management and PLI Act, 1991 

adequate 

Signature of the representative of the unit 
Name Designation & Address 
Inspection 

Pout A- A2-A 2010 

: () Incinerable. 

(ii) Recyclable 

(ii) Disposable 
for landfill. 

(iv) Total. 

TSDF 

NA 

Paovicecl 

Uni 's 

Paut B B)-Bio 

ron-opua honet fu 

AEE 

bome re 

Signature of the Officer I Officers 
of the Board who conducted the 

Name & Designation 258
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A 

1 

2 

3 

6 

8 

10 

11 

12 

13 

14 

15 

16 

17 

18 

B 

1 

2 

General Information of unit %chi6i 
Name & Address of the unit 

Email id of the unit/ occupier 

Telephone Nos. 

HARYANA STATE POLLUTION CONTROL BOARD 
SPOT INSPECTION REPORT OF THE INDUSTRIES 

Fax Nos. 

Date & Time of Inspection 

Category Unit 

Type of Units 

Size of unit based upon investment cost of 
Plant & Machinery 

Name of the representative of the unit with 
Designation present at the time of the inspection 

Name of the Directors/partners/Proprietor/ 
Manager/ Occupier etc. 

Detail of products /by product manufactured 

Manufacturing Process (in brief) 

Detail of Machinery installed involving polluting process: 

Date of commissioning of unit 

Status of Consent to Establish 

Status of Consent to Operate 

Status of Authorization under HWM Rules 

Air Pollution 

Detail of Raw Material used (with quantity per annum): gcde..cous.alel...Ask.4sh.. 

Sources of air emission from process of unit including : 
Fugitive emission with type of Boilers / Furnace, 
Capacity & stack height. 

M/s Parnb Paecisim.. Martackumit 
India..rt:Le Roz ka Ms Ind.mit 

Status of online monitoring System (Stacks/ AAQ) 
If applicable 

onkwaAiYaStarg.(mmtepamp.ehs. 
4004 142 602. 

Red / Orange / Green 

17 Cat./Seriously Polluting/ other 

Large / Medium / Small 

Sh, Ankuy Suiras}ara (DsM) 
Sh:.Ankuy 

�plahinu,.alls.sa, peladia,.st.. 

Shent caalyst, Cueilt Boanc.stc.. 

..oblaimed 

...cakaisl..she..ee3l2e.a. 
..iaktain.ah..oal2o2.4.. 

Emissiams. 

...sa.0staktad. 

262

686



4 

5 

3 

6 

7 

9 

10 

11 

12 

13 

14 

15 

16 

C 

1 

2 

3 

4 

5 

Details about deviation in the details / stack of Air 
Emission / type of fuel if any already provided to 
Board 
Detail of Stacks/ Chimney Vents 

Whether Height of all stacks /Chimneys as per norms 

Capacity of D.G Sets 

Stack height of D.G Sets above programme and Whether as per noms 

Status of Acoustic Enclosure on D.G Sets 

Noise results of DG Sets Monitored during inspection 
Type & Quantity of Fuel used 
Separate for each source) 

Status of Air Pollution Control Devices (APCD) 
(a) Required or Not 

(b) Provided or Not 

(c) Detail of APCD provided with detail of all 
Components. 

(d) Whether Structurally adequate or Not 

(e) Whether operating APCD Satisfactorily 

Whether provided separate flow meters in case of wet Scrubber 

Whether maintained Log Book for consumption of I Chemicals / water for APCD. 

Detail of treatment of effluent in case of wet scrubber 
its mode of disposal. 

Whether provided Sampling arrangements 
on all stacks lchemneys including DG sets. 
General Remarks 

Water Consumption 

Sources of water supply 

Detail of measuring devices provided if any such as flow : 
Meters, V- notch etc. 

Whether measuring devices has been sealed 

Whether maintained the log book for supply of water 
From all sources & consumption for vanous USes 

Detail of Water Consumption per day / month 

(a) Domestic Purpose 

No oevighom. 

.....4... 

So0 kVA 

Y 

Not 

.mobot.Lkaund) 

(REcO.Inskalua). 

Reciuculah o. 

(b) Boiler/C 

Wet Srubbk J.b04hoSe..... 

Bacol 

(C) 
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6 

2 

3 

4 

5 

6 

7 

8 

10 

(b) Boiler / Cooling 

(C) Industrial use (Easily Biodegradable) 

(d) Industrial use (Not Easily Biodegradable) 

(e) Other 

General Remarks 

Water Pollution 

Source & processes of Water Pollution Including 
raw water treatment if any 

No. of outlets for discharge of effluent 

Quatity of Effluent in KLD 

Status of Effluent Treatment Plant (ETPY 

Sewage Treatment Plant (STP) 

(a) Required or Not: 

(b) Installed or Not 

(c) Detail of STP /ETP Provided (if required) with 
Detail of all components and technology used 

(d) Whether structurally adequate or Not 

(e) Whether operating STP/ETP Satisfactorily 

() Whether provided online chemical dozing system/ 
pH meter 

Mode of Discharge of effluent 

Name of Water recipient body if any 

Detail of land in case effluent is discharged for 
Percolation /irigation purpose with justification for 
Its 100% utilization. 

Status of ZLD as per CPCB directions if applicable 

Whether provided flow meters on outlet & inlet on 

ETP/ STP 

Whether provided separate electricity meter on 
ETPI STP 

Domeshc 

3o KD 

: Domestic ...9!. 

Trade ..9.!. 

: Domestic 

Trade 

STP 

STP 

et uent thade 

STR..aguia. 

: Domestic 

3o K. 

Instaluc 

ETP 

EtP 

lwent 

Instale 

UF 

Trade.Col...sdeni..n.. 
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11 

12 

13 

E 

1 

2 

5 

6 

7 

8 

1 

2 

3 

4 

5 

Whether maintained Log Book for consumption of 
Electricity / Chemicals / Quantity of effluent. 

Status of online monitoring System, if applicable 

General Remarks 

Hazardous Waste Management 

Category of Hazardous Waste generated as per Rules 

Type & Qty. of Hazardous Waste generated 

Stock-pile Quantity of Hazardous Waste 

Mode of Disposal & treatment of Haz. Waste 

Size of Hazardous waste storage site 

Display board for Hazardous Waste at Factory Gate 
Provided or Not 

Whether agreement made with the service provider 
For disposal of Hazardous waste (if yes, give detail with 
Validity 

Details of Hazardous Waste transported to service 
Provider 

List & Qty. of Hazardous chemical handled & used 
(if any) with threshold quantity 

Whether prepared on site emergency plan and taken 
Insurance Policy under PLI Act, 1991 

Name of insurer agency with date 7 validity of policy 

Hazardous Chemicals Handling & Management and PLI Act, 1991 

Whether Hazardous chemicals handling & storage 

Facility is adequate 

Remarks 

ECISI 
MAN OFACTUR 

HARYANA 

: (i) Incinerable. 

Signature of the.representative of the unit 
Name Designation & Address 
Inspection 

(i) Recyclable 

(ii) Disposable 
for landfill. 

(iv) Total. 

,..,.... 

TSD auttAS.. 

Signature of the Officer / Officers 
of the Board who conducted the 

Name & Designation 
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HARYANA STATE POLLUTION CONTROL
BOARD

Near the Orion Banquet, Naraingarh Road, Baldev
Nagar, Ambala. Email:- hspcbroamb@gmail.com

 E-mail: hspcb@hry.nic.in
                                                                                    

 
 To.
                M/s :Thapar Disposal Industries
                # 902A/5/6, Chara Mandi Road

                                                                                    
Subject: Grant of consent to operate to M/s Thapar Disposal Industries.
              Please refer to your application no. 35036675 received on dated 2023-03-22 in
regional office Ambala.With reference to your above application for consent to operate,M/s
Thapar Disposal Industries is here by granted consent as per following specification/Terms and
conditions.

                                                                                    

No. HSPCB/Consent/ : 320220923AMBCTO35036675 Dated:17/04/2023

Consent Under  BOTH

Period of consent  17/04/2023 - 30/09/2027

Industry Type  Common treatment and disposal facilities(CETP, TSDF, E- waste
recycling, CBMWTF, effluent conveyance project,  incinerator, solvent/acid
recovery plant, MSW sanitary land  fill site)

Category  RED

Investment(In Lakh)  99.714996

Total Land Area(Sq.
meter)

 1128.0

Total Builtup Area(Sq.
meter)

 1100.0

Quantity of effluent

1.	Trade  0.0 KL/Day

2.	Domestic  0.5 KL/Day

Number of outlets  1.0

Mode of discharge

1.	Domestic  Public sewer

2.	Trade

Domestic Effluent Parameters

1. BOD 30 mg/l

2. COD 250 mg/l

3. TSS 100 mg/l

4. pH 5.5-9.0

5. Oil and Grease 10 mg/l

Trade Effluent Parameters

1. NA

Number of stacks  1

Height of stack

Anenxure R-6/2
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Regional Officer,  Ambala

Haryana State Pollution Control Board.

Terms and conditions 
                                                                                    

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.
2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his /its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.
3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent. 
4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application. 
5. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.
6. The industry shall provide adequate arrangement for fighting the accidental leakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.  
7. The industry shall comply noise pollution (Regulation and control) Rules, 2000.  
8. The industry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time. 
9. The industry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time

1. Stack 13.5 Meter

Emission parameters

1. SPM 150 mg/m3

Product Details

1 .  Recyc l ing  o f  E
Waste/All Electronic
Waste

2.25 Metric Tonnes/day

Capacity of boiler

1. NA

Type of Furnace

1. NA

Type of Fuel

1. Electricity . Kilowatt/day

Raw Material Details

Electronic Waste 2.25 Metric Tonnes/Day

NITIN 
MEHTA

Digitally signed 
by NITIN MEHTA 
Date: 
2023.04.19 
09:13:01 +05'30'
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the concentration of any characteristics should exceed these limits for discharge.  
10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
quantity, quality of the effluent, mode of discharge, treatment facilities etc. 
11. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.  
12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.  
13. The industry shall pay the balance fee, in case it is found due from the industry at any time
later on.  
14. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.  
15. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit. 
16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.  

Specific Conditions :
                                                                                    

 1.Unit will maintain and operate APCM regularly and effectively to achieve prescribed
environmental standards/norms.
2.Unit will comply the order/ direction issued by the Hon’ble Supreme Court of India, Punjab
& Haryana High Court, NGT, Environment Court or any other court.
3. Unit will apply for renewal of consent to operate before 90 days from the expiry of this
CTO.
4. Unit will comply with the all the Rules/ Regulations/ Acts/ Notification issued by CPCB/
HSPCB and MOEF&CC.
5. Unit will use only Legal fuels.
6. In case, any violations found at any stage, then this CTO shall be revoked without giving
any SCN and action will be initiated as per policy of the Board.
7.The unit will keep all the parameters within prescribed limits.
8. Unit Unit will comply with the all the Rules/ Regulations/ Guidelines for e waste
recycler/dismantler/ Acts/ Notification issued by CPCB/ HSPCB and MOEF&CC from time to
time.
9. The unit will submit the analysis report within 03 month after obtaining the CTO.

 

Regional Officer, Ambala

Haryana State Pollution Control Board.
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HARYANA STATE POLLUTION CONTROL
BOARD

Near the Orion Banquet, Naraingarh Road, Baldev
Nagar, Ambala. Email:- hspcbroamb@gmail.com

 E-mail: hspcb@hry.nic.in
                                                                                    

 
 To.
                M/s :TOTAL WASTE SOLUTION
                Khasra No. 30//10/1,11/1,12/2 Village Majri ,AMBALA-DURANA ROAD
,Lakhnour sahib - Mardon sahib road , Tehsil Ambala Cantt , Ambala 

                                                                                    
Subject: Grant of consent to operate to M/s TOTAL WASTE SOLUTION.
              Please refer to your application no. 88829415 received on dated 2025-01-13 in
regional office Ambala.With reference to your above application for consent to operate,M/s
TOTAL WASTE SOLUTION is here by granted consent as per following specification/Terms
and conditions.

                                                                                    

No. HSPCB/Consent/ : 320220925AMBCTO88829415 Dated:18/02/2025

Consent Under  BOTH

Period of consent  17/02/2025 - 30/09/2029

Industry Type  Common treatment and disposal facilities(CETP, TSDF, E- waste
recycling, CBMWTF, effluent conveyance project,  incinerator, solvent/acid
recovery plant, MSW sanitary land  fill site)

Category  RED

Investment(In Lakh)  117.6

Total Land Area(Sq.
meter)

 7360.0

Total Builtup Area(Sq.
meter)

 2050.0

Quantity of effluent

1.	Trade  0.0 KL/Day

2.	Domestic  1.5 KL/Day

Number of outlets  1.0

Mode of discharge

1.	Domestic  Septic Tank

2.	Trade  NA

Domestic Effluent Parameters

1. NA

Trade Effluent Parameters

1. NA

Number of stacks  1

Height of stack

1. Stack attached to
Cyclone Dust Collector
connected with Bag
Filter

13 Meter
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Regional Officer,  Ambala

Haryana State Pollution Control Board.

Terms and conditions 
                                                                                    

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.
2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his /its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.
3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent. 
4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application. 
5. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.
6. The industry shall provide adequate arrangement for fighting the accidental leakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.  
7. The industry shall comply noise pollution (Regulation and control) Rules, 2000.  

Emission parameters

1. SPM 150 mg/m3

Product Details

1. Recycling of E waste 30 Metric Tonnes/day

2.  SCRAPPING OF
E N D  O F  L I F E
V E H I C L E S

40 Numbers/ day

Capacity of boiler

1. NA

Type of Furnace

1. NA

Type of Fuel

1. Electricity  Kilowatt/day

Raw Material Details

E waste 30 Metric Tonnes/Day

E N D  O F  L I F E
V E H I C L E S
( P R E M A T U R E  O R
N A T U R A L )

40 Numbers/Day

AJAY 
SINGH

Digitally signed by 
AJAY SINGH 
Date: 2025.02.18 
18:20:24 +05'30'
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8. The industry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time. 
9. The industry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.  
10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
quantity, quality of the effluent, mode of discharge, treatment facilities etc. 
11. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.  
12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.  
13. The industry shall pay the balance fee, in case it is found due from the industry at any time
later on.  
14. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.  
15. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit. 
16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.  
17. Industry should adopt water conservation measures to ensure minimum consumption of
water in their process. Ground water based proposals of new industries should get clearance
from Central Ground Water Authority (CGWA)/ Haryana Water Resources (Conservation,
Regulation and Management) Authority (HWRA) for scientific development of precious
resource.
18. The industrial/non industrial sector projects shall develop green belt (as applicable) in its
premises including periphery, entry and exit, as per notifications/conditions of EC/directions of
MOEF/CPCB/SPCB/NGT/ any court of law. In case of stone crushers, hot mix plants, mineral
grinding units, screening plants and brick kilns etc., the unit shall develop adequate green belt
and erect barrier/barricade/boundary wall as applicable, as per notifications/directions of
MOEF/CPCB/SPCB/NGT/ any court of law. 
19. The unit shall develop paved or hard surfaced approach road to the site of unit (including
the storage site, if it is at different place) from the nearest public road for transportation of raw
material/final product. 

Specific Conditions :
                                                                                    

 1.Unit will maintain and operate APCM regularly and effectively to achieve prescribed
environmental standards/norms.
2.Unit will comply the order/ direction issued by the Hon’ble Supreme Court of India, Punjab
& Haryana High Court, NGT, Environment Court or any other court.
3. Unit will apply for renewal of consent to operate before 90 days from the expiry of this
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CTO.
4. Unit will comply with the all the Rules/ Regulations/ Acts/ Notification issued by CPCB/
HSPCB and MOEF&CC.
5. Unit will use only Legal fuels.
6. In case, any violations found at any stage, then this CTO shall be revoked without giving
any SCN and action will be initiated as per policy of the Board.
7.The unit will keep all the parameters within prescribed limits.
8. Unit will comply with the all the Rules/ Regulations/ Guidelines for ELV (END OF LIFE
VEHICLES), E-waste recycler/dismantler/ Acts/ Notification issued by CPCB/ HSPCB and
MOEF&CC from time to time.
9. That the unit will not discharge any untreated effluent inside and outside its premises.
10. The unit will submit the analysis report within 03 month after obtaining the CTO.
11. Unit will not operate without obtaining necessary authorization and permission as EPR
under E-waste Rules, 2016 (as amended further in year 2022) and for End of life vehicle
recycling from the competent authority i.e. CPCB/HSPCB.

 

Regional Officer, Ambala

Haryana State Pollution Control Board.

AJAY 
SINGH

Digitally signed by 
AJAY SINGH 
Date: 2025.02.18 
18:20:47 +05'30'
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HARYANA STATE POLLUTION CONTROL
BOARD

SCF No. 42 & 43, Shopping Centre,Sector-6, Huda,
Bahadurgarh Ph. 01276-243077 (O) Email:-

hspcbrobdh@gmail.com
 E-mail: hspcb@hry.nic.in

                                                                                    

 
 To.
                M/s :E WASTE WARRIORS PRIVATE LIMITED
                VILLAGE UNTLODHA DISTRICT JHAJJAR HARYANA 124103

                                                                                    
Subject: Grant of consent to operate to M/s E WASTE WARRIORS PRIVATE LIMITED.
              Please refer to your application no. 79092719 received on dated 2024-09-14 in
regional office Bahadurgarh.With reference to your above application for consent to
operate,M/s E WASTE WARRIORS PRIVATE LIMITED is here by granted consent as per
following specification/Terms and conditions.

                                                                                    

No. HSPCB/Consent/ : 320220924JHACTO79092719 Dated:21/09/2024

Consent Under  BOTH

Period of consent  21/09/2024 - 30/09/2028

Industry Type  Common treatment and disposal facilities(CETP, TSDF, E- waste
recycling, CBMWTF, effluent conveyance project,  incinerator, solvent/acid
recovery plant, MSW sanitary land  fill site)

Category  RED

Investment(In Lakh)  950.0

Total Land Area(Sq.
meter)

 14160.0

Total Builtup Area(Sq.
meter)

 14160.0

Quantity of effluent

1.	Trade  4.5 KL/Day

2.	Domestic  4.0 KL/Day

Number of outlets  2.0

Mode of discharge

1.	Domestic  Septic tank

2.	Trade  Recycling/Reuse/floor washing

Domestic Effluent Parameters

1. NA

Trade Effluent Parameters

1. BOD 30 mg/l

2. COD 250 mg/l

3. TSS 100 mg/l

4. oil & Grease 10 mg/l

5. pH  5.5-9.0

6. Iron 3 mg/l
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Regional Officer,  Bahadurgarh

Haryana State Pollution Control Board.

Terms and conditions 

7. Total Metal 5 mg/l

8. Phosphate 5 mg/l

9. Sulphate 400 mg/l

10. Copper 3 mg/l

11. Total Chrome 2 mg/l

Number of stacks  6

Height of stack

1. Stack attached to
D.G.Set

15 meter

2. Stack attached to
dismantling section

15 meter

3. Stack attached to
shredding section

15 meter

4. Stack attached to
Furnance and melting

15 meter

5. Stack attached to
PCB Recycling

15 meter

6. Stack attached to
Dust  Col lec tor  and
Scrubber

15 meter

Emission parameters

1. SPM 80 mg/m3

2. NOX  mg/m3

3. SOX  mg/m3

4. SPM 150 mg/m3

Product Details

1. Iron Scrap 30 Metric Tonnes/day

2. Copper 3 Metric Tonnes/day

3. Aluminium 3 Metric Tonnes/day

4. Plastic 10 Metric Tonnes/day

5. Other Scrap 2 Metric Tonnes/day

Capacity of boiler

1. N.A.  Ton/hr

Type of Furnace

1. Electric furnance 5 T/day

2. Electric furnance 5 T/day

Type of Fuel

1. Diesel 0.05 KL/day

2. Electricity  Kilowatt/day

Raw Material Details

Electronic Waste 70 Metric Tonnes/Day
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1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.
2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his /its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.
3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent. 
4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application. 
5. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.
6. The industry shall provide adequate arrangement for fighting the accidental leakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.  
7. The industry shall comply noise pollution (Regulation and control) Rules, 2000.  
8. The industry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time. 
9. The industry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.  
10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
quantity, quality of the effluent, mode of discharge, treatment facilities etc. 
11. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.  
12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.  
13. The industry shall pay the balance fee, in case it is found due from the industry at any time
later on.  
14. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.  
15. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit. 
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16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.  
17. Industry should adopt water conservation measures to ensure minimum consumption of
water in their process. Ground water based proposals of new industries should get clearance
from Central Ground Water Authority (CGWA)/ Haryana Water Resources (Conservation,
Regulation and Management) Authority (HWRA) for scientific development of precious
resource.
18. The industrial/non industrial sector projects shall develop green belt (as applicable) in its
premises including periphery, entry and exit, as per notifications/conditions of EC/directions of
MOEF/CPCB/SPCB/NGT/ any court of law. In case of stone crushers, hot mix plants, mineral
grinding units, screening plants and brick kilns etc., the unit shall develop adequate green belt
and erect barrier/barricade/boundary wall as applicable, as per notifications/directions of
MOEF/CPCB/SPCB/NGT/ any court of law. 
19. The unit shall develop paved or hard surfaced approach road to the site of unit (including
the storage site, if it is at different place) from the nearest public road for transportation of raw
material/final product. 

Specific Conditions :
                                                                                    

 1. That the unit will run and maintain it’s ETP & APCM regularly and properly will provide
separate energy meter on their ETP & APCM and maintain the Log Book for energy
consumption of ETP & APCM and chemicals used daily for the ETP.
2. That the unit shall keep all the parameters within the prescribed limits and shall comply with
all the Norms and Rules as prescribed in the Act.
3. That the unit will adopt cleaner technology thereby reducing pollution load.
4. That the unit will provide inter locking arrangement of DG set with ETP & APCM and shall
have separate D.G. set to ensure regular and effective running of pollution control devices.
5. That the unit will not discharge any untreated effluent inside and outside its premises.
6. Unit will provide separate flow meter at Inlet/ Outlet of ETP for which separate log book
will be maintained if required.
7. That the unit will not add any air polluting process/ machinery and also not to add any
process which increases the water pollution load.
8. That the unit will comply with all the provisions of Hazardous Waste Rules and submit
return under HWM Rules on yearly basis.
9. That the CTO so granted shall become invalid in case of violation of any of the above / any
law of the land.
10. Unit will obtain Authorization under Ewaste Recycler, Dismantler and Plastic Waste
Management Rules.
11. Unit will submit analysis report from recognized laboratory under air /water act every year
as applicable.
12. Unit will take prior permission from CGWA before extracting ground water.
13. Unit will apply for consent to operate for further period 90 days before expiry of this
consent otherwise penalty will be imposed as per policy.
14. Unit will submit copy of authorization under HWM rules issued by the board within 30
days.
15. The Ewaste recycling for Integrated E-waste recycling facility (70 TPD ie 23100 TPA)
plant at 24 hour working operational capacity as per Ewaste Rules, 2022 and CPCB
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Guidelines.
16. The Consent to operate is granted for e-waste recycling of following items :- ITEW 1 to
ITEW 16, CEEW 1 to CEEW 5 , ITEW 17 to ITEW 27 , CEEW 6 to CEEW 13 , CEEW 14 ,
CEEW 15 to CEEW 19 , LSEEW 1 to LSEEW8 , LSEEW 9, LSEEW1 10 to LSEEW13 ,
LSEEW14, LSEEW15 to LSEEW34, EETW1 to EETW8 , TLSEW1 to TLSEW6, MDW1 to
MDW10, LIWI to LIW2 .
17. The unit to comply the provisions of E Waste management Rules.

 

Regional Officer, Bahadurgarh

Haryana State Pollution Control Board.

SHAKTI SINGH Digitally signed by SHAKTI SINGH 
Date: 2024.09.21 19:59:59 +05'30'
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HARYANA STATE POLLUTION CONTROL
BOARD

SCF No. 42 & 43, Shopping Centre,Sector-6, Huda,
Bahadurgarh Ph. 01276-243077 (O) Email:-

hspcbrobdh@gmail.com
 E-mail: hspcb@hry.nic.in

                                                                                    

 
 To.
                M/s :GREENECOLINK PRIVATE LIMITED
                Plot No. 1881-P, MIE, Part II, Industrial Estate, Bahadurgarh

                                                                                    
Subject: Grant of consent to operate to M/s GREENECOLINK PRIVATE LIMITED.
              Please refer to your application no. 99689337 received on dated 2025-04-07 in
regional office Bahadurgarh.With reference to your above application for consent to
operate,M/s GREENECOLINK PRIVATE LIMITED is here by granted consent as per
following specification/Terms and conditions.

                                                                                    

No. HSPCB/Consent/ : 320220925JHACTO99689337 Dated:18/04/2025

Consent Under  BOTH

Period of consent  18/04/2025 - 30/09/2029

Industry Type  Common treatment and disposal facilities(CETP, TSDF, E- waste
recycling, CBMWTF, effluent conveyance project,  incinerator, solvent/acid
recovery plant, MSW sanitary land  fill site)

Category  RED

Investment(In Lakh)  90.459999

Total Land Area(Sq.
meter)

 744.44

Total Builtup Area(Sq.
meter)

 744.0

Quantity of effluent

1.	Trade  0.0 KL/Day

2.	Domestic  0.5 KL/Day

Number of outlets  1.0

Mode of discharge

1.	Domestic  Public Sewer

2.	Trade  0

Domestic Effluent Parameters

1. NA

Trade Effluent Parameters

1. NA

Number of stacks  2

Height of stack

1 .  S T A C K
ATTACHED TO GAS
F I R E D  F U R N A C E
S E C T I O N

30 meter
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Regional Officer,  Bahadurgarh

Haryana State Pollution Control Board.

Terms and conditions 
                                                                                    

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.
2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his /its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.
3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent. 
4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application. 
5. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.

2 .  S T A C K
A T T A C H E D  T O
D I S M A N T L I N G
S E C T I O N

11 meter

Emission parameters

1. SPM 80 mg/m3

Product Details

1 .  P l a s t i c
(HDPE/PP/LDPE/ABS/
PET)

2.3 Metric Tonnes/day

2. Refurbish/Reusable
Electronic Equipment

0.75 Metric Tonnes/day

3. Glass 0.014 Metric Tonnes/day

4. Ferrous Metals 1.4 Metric Tonnes/day

5. Non Ferrous Metals 2 Metric Tonnes/day

6. Waste Batteries 0.25 Metric Tonnes/day

Capacity of boiler

1. N.A.  Ton/hr

Type of Furnace

1. Furnance

Type of Fuel

1. Diesel 0.05 KL/day

Raw Material Details

Electric and Electronic
Waste

6 Metric Tonnes/Day
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6. The industry shall provide adequate arrangement for fighting the accidental leakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.  
7. The industry shall comply noise pollution (Regulation and control) Rules, 2000.  
8. The industry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time. 
9. The industry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.  
10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
quantity, quality of the effluent, mode of discharge, treatment facilities etc. 
11. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.  
12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.  
13. The industry shall pay the balance fee, in case it is found due from the industry at any time
later on.  
14. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.  
15. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit. 
16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.  
17. Industry should adopt water conservation measures to ensure minimum consumption of
water in their process. Ground water based proposals of new industries should get clearance
from Central Ground Water Authority (CGWA)/ Haryana Water Resources (Conservation,
Regulation and Management) Authority (HWRA) for scientific development of precious
resource.
18. The industrial/non industrial sector projects shall develop green belt (as applicable) in its
premises including periphery, entry and exit, as per notifications/conditions of EC/directions of
MOEF/CPCB/SPCB/NGT/ any court of law. In case of stone crushers, hot mix plants, mineral
grinding units, screening plants and brick kilns etc., the unit shall develop adequate green belt
and erect barrier/barricade/boundary wall as applicable, as per notifications/directions of
MOEF/CPCB/SPCB/NGT/ any court of law. 
19. The unit shall develop paved or hard surfaced approach road to the site of unit (including
the storage site, if it is at different place) from the nearest public road for transportation of raw
material/final product. 

Specific Conditions :
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 1. Unit will apply next CTO 90 days before expiry of present CTO.
2 Unit will not change the process without prior permission from the board.
3. Unit will comply the Ewaste management Rules, 2022.

 

Regional Officer, Bahadurgarh

Haryana State Pollution Control Board.

SHAKTI SINGH
Digitally signed by SHAKTI 
SINGH 
Date: 2025.04.18 17:55:42 
+05'30'
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HARYANA STATE POLLUTION CONTROL
BOARD

Faridabad Sec.-16-A, Opp. Hewo Apartment,
Faridabad Ph. 0129-2225315(O) Email:-

hspcbrofr@gmail.com
 E-mail: hspcb@hry.nic.in

                                                                                    

 
 To.
                M/s :NAMO EWASTE MANAGEMENT LTD
                14/1, MATHURA ROAD, FARIDABAD

                                                                                    
Subject: Grant of consent to operate to M/s NAMO EWASTE MANAGEMENT LTD.
              Please refer to your application no. 23049105 received on dated 2022-04-12 in
regional office Faridabad.With reference to your above application for consent to operate,M/s
NAMO EWASTE MANAGEMENT LTD is here by granted consent as per following
specification/Terms and conditions.

                                                                                    

No. HSPCB/Consent/ : 320220922FDBDCTO23049105 Dated:22/04/2022

Consent Under  BOTH

Period of consent  22/04/2022 - 30/09/2026

Industry Type  Common treatment and disposal facilities(CETP, TSDF, E- waste
recycling, CBMWTF, effluent conveyance project,  incinerator, solvent/acid
recovery plant, MSW sanitary land  fill site)

Category  RED

Investment(In Lakh)  485.20001

Total Land Area(Sq.
meter)

 7026.0

Total Builtup Area(Sq.
meter)

 5500.0

Quantity of effluent

1.	Trade  0.0 KL/Day

2.	Domestic  1.0 KL/Day

Number of outlets  1.0

Mode of discharge

1.	Domestic  Public Sewer

2.	Trade

Domestic Effluent Parameters

1. NA

Trade Effluent Parameters

1. NA

Number of stacks  1

Height of stack

1.  Stack with  Dust
collector to grinding
section

15 m

Emission parameters
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Regional Officer,  Faridabad

Haryana State Pollution Control Board.

Terms and conditions 
                                                                                    

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.
2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his /its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.
3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent. 
4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application. 
5. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.
6. The industry shall provide adequate arrangement for fighting the accidental leakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.  
7. The industry shall comply noise pollution (Regulation and control) Rules, 2000.  
8. The industry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time. 
9. The industry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.  
10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
change of process at any stage during the consent period, the industry shall submit fresh

1. SPM 150 mg/m3

Product Details

1. E waste 14 Metric Tonnes/day

Capacity of boiler

1. na  Ton/hr

Type of Furnace

1. na

Type of Fuel

1. Electricity 0.5 Megawatt/day

Raw Material Details

E waste 14 Metric Tonnes/Day
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consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
quantity, quality of the effluent, mode of discharge, treatment facilities etc. 
11. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.  
12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.  
13. The industry shall pay the balance fee, in case it is found due from the industry at any time
later on.  
14. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.  
15. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit. 
16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.  

Specific Conditions :
                                                                                    

 1.The unit will submit the analysis reports from all sources as applicable within a period of 03
months of grant of this first Consent to Operate / Authorization for collection of samples of
effluent/air emission/noise as applicable.
2. Unit will install & connect OMD to CPCB and HSPCB server for trade effluent, if required.
3. In case the analysis report of samples of Air/effluent/noise so collected are found complying
the standards prescribed under EP Rules, 1986, the 1st CTO so granted will remain valid for
the period of CTO for which it has been granted based upon the category of the unit or as was
demanded by the unit in case of failure of sample the 1st CTO so granted will be revoked.
4. If, in future at any stage requirement/need of balance fees arises unit will be liable to pay the
same, failing which the CTO/Authorization so granted will be revoked automatically.
5. Unit will not discharge any trade effluent without permission of the Board.
6. Unit will comply the all directions / guidelines issued by CPCB / NGT.
7. Unit will comply the conditions mentioned in the letter dated 25-10-2019 of CPCB
regarding mechanism for Environmental management in compliance of Hon'ble NGT order
dated 23-08- 2019 in the matter of O.A. No. 1038/2018.
8. The unit will comply with the Directions dated 27-11-2020 issued by CPCB regarding to
allow only those new industrial units in NCR-Delhi, which are using cleaner fuels, namely,
natural gas (PNG/CNG), liquefied petroleum gas, bio-gas, propane, butane etc.
9. Unit will liable to pay environmental compensation at any stage imposed by the Board.
10. Unit will installed only PNG fired dg sets if required.
11. Unit will apply for authorization under Hazardous waste Rules, E-waste rules Plastic waste
Rules etc. whichever applicable.

 

Regional Officer, Faridabad

Haryana State Pollution Control Board.

DINESH 
KUMAR

Digitally signed by 
DINESH KUMAR 
Date: 2022.04.22 
15:03:57 +05'30'
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HARYANA STATE POLLUTION CONTROL
BOARD

Lala Nemi Chand Singhal Enc.Sohna Road, Near
Hanuman Mandir,Dharuhera Ph. 01274-244440-

41(O) Email:- hspcbrodr@gmail.com
 E-mail: hspcb@hry.nic.in

                                                                                    

 
 To.
                M/s :Vorgoo Recycling Pvt. Ltd
                Plot No-214, Sector-3, Phase-1, IMT Bawal, Rewari, Haryana  

                                                                                    
Subject: Grant of consent to operate to M/s Vorgoo Recycling Pvt. Ltd.
              Please refer to your application no. 30392306 received on dated 2022-11-13 in
regional office Dharuhera.With reference to your above application for consent to operate,M/s
Vorgoo Recycling Pvt. Ltd is here by granted consent as per following specification/Terms and
conditions.

                                                                                    

No. HSPCB/Consent/ : 320220922REWCTO30392306 Dated:19/12/2022

Consent Under  BOTH

Period of consent  13/11/2022 - 30/09/2027

Industry Type  Common treatment and disposal facilities(CETP, TSDF, E- waste
recycling, CBMWTF, effluent conveyance project,  incinerator, solvent/acid
recovery plant, MSW sanitary land  fill site)

Category  RED

Investment(In Lakh)  100.0

Total Land Area(Sq.
meter)

 525.0

Total Builtup Area(Sq.
meter)

 315.0

Quantity of effluent

1.	Trade  8.0 KL/Day

2.	Domestic  0.3 KL/Day

Number of outlets  2.0

Mode of discharge

1.	Domestic  Public sewer

2.	Trade  reuse and public sewer

Domestic Effluent Parameters

1. BOD 350 mg/l

2. TSS 600 mg/l

3. pH 5.5.9.0

4. O&G 10

Trade Effluent Parameters

1. BOD 30 mg/l

2. COD 250 mg/l

3. TSS 100 mg/l
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Regional Officer,  Dharuhera

Haryana State Pollution Control Board.

Terms and conditions 
                                                                                    

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.
2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his /its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance

4. Total Chromium 2 mg/l

5. Cyanide (as CN) 2 mg/l

6. Dissolved phosphates
(as P)

5 mg/l

7. Sulphide 2 mg/l

8. Copper (as Cu) 3 mg/l

9. Iron (as Fe) 3 mg/l

10. Nickel (as Ni) 3 mg/l

11. Zinc (As Zn.) 5 mg/l

12. O&G 10

Number of stacks  1

Height of stack

1. Process stack 11 Meters

Emission parameters

1. SPM 150 mg/m3

Product Details

1. Ferrous metal alloys 0.11 Metric Tonnes/day

2. Non ferrous metal 0.11 Metric Tonnes/day

3. Rare earth 0.0005 Metric Tonnes/day

4. Plastic 0.052 Metric Tonnes/day

5. Resuable items 0.18 Metric Tonnes/day

6. Glass 0.01 Metric Tonnes/day

Capacity of boiler

1. NA  Ton/hr

Type of Furnace

1. small furnace 20 KG
*3 Nos

11 Meters

Type of Fuel

1. Electricity  Kilowatt/day

2. Gas 50 KG/day

Raw Material Details

E waste as per rule 2016 0.4725 Metric Tonnes/Day
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of the terms and conditions of his consent order.
3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent. 
4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application. 
5. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.
6. The industry shall provide adequate arrangement for fighting the accidental leakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.  
7. The industry shall comply noise pollution (Regulation and control) Rules, 2000.  
8. The industry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time. 
9. The industry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.  
10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
quantity, quality of the effluent, mode of discharge, treatment facilities etc. 
11. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.  
12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.  
13. The industry shall pay the balance fee, in case it is found due from the industry at any time
later on.  
14. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.  
15. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit. 
16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.  

Specific Conditions :
                                                                                    

 1. The unit will make agreement with authorized TSDF/Recycler for disposal of hazardous
waste i.e. used oil of DG set before start of operation of the unit and will submit the Annual
Report under HWM Rules, 2016 by 30th June every year. 2. That the unit shall keep all the
parameters within the prescribed limits and shall comply with all the Norms and Rules as
prescribed in the Act. 3. That the unit will not discharge any untreated effluent inside and
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outside its premises. 4. Unit will deposit balance consent fee if any found due at any stage. 5.
That the unit will not add any air polluting process/ machinery and also not to add any process
which increases the water pollution load. 6. Unit will apply for renewal of
consent/Authorization at least 90 days before expiry date of the consent/Authorization.7. This
CTO is without prejudice to any action under the provisions of applicable laws / acts /
notification / courts order to be taken in respect of any violation at any stage without any claim
of the unit. If the unit fails to comply the provisions/conditions of CTO, various applicable
provisions of concerned departments / agencies / authorities / any relevant decision of court,
the consent to operate so granted shall be revoked automatically without giving any notice. 8.
Unit will comply all the prescribed effluent/ air emission standards and will installed /upgrade/
maintained necessary Pollution control measures to control air emission/ to treat trade/
domestic effluent if required under the Provisions of Water Act, 1974/Air Act, 1981 and
Environment (Protection ) Act, 1986 amended from time to time. 9. Unit will submit analysis
report under the provisions of Water Act, 1974/ Air Act, 1981 as per prescribed procedure so
issued by the Board for deciding first time CTO case.10. Unit will comply with the guidelines
on implementation of e-waste (management) Rules, 2016.

 

Regional Officer, Dharuhera

Haryana State Pollution Control Board.
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HARYANA STATE POLLUTION CONTROL
BOARD

Regional Office Rewari, SCO D-6 & D-7, Suncity
Commercial Complex, First Floor, A-Block, Sector-

6, Rewari-123401. Email- hspcbrodr@gmail.com
 E-mail: hspcb@hry.nic.in

                                                                                    

 
 To.
                M/s :Waste Recycling Studio
                Plot No 347,Sector-3,Phase 2nd ,IMT Bawal (Haryana)  

                                                                                    
Subject: Grant of consent to operate to M/s Waste Recycling Studio.
              Please refer to your application no. 35418458 received on dated 2023-03-25 in
regional office Rewari.With reference to your above application for consent to operate,M/s
Waste Recycling Studio is here by granted consent as per following specification/Terms and
conditions.

                                                                                    

No. HSPCB/Consent/ : 320220923REWCTO35418458 Dated:28/04/2023

Consent Under  BOTH

Period of consent  28/04/2023 - 30/09/2025

Industry Type  Common treatment and disposal facilities(CETP, TSDF, E- waste
recycling, CBMWTF, effluent conveyance project,  incinerator, solvent/acid
recovery plant, MSW sanitary land  fill site)

Category  RED

Investment(In Lakh)  956.11621

Total Land Area(Sq.
meter)

 7875.0

Total Builtup Area(Sq.
meter)

 2486.0

Quantity of effluent

1.	Trade  0.05 KL/Day

2.	Domestic  1.0 KL/Day

Number of outlets  2.0

Mode of discharge

1.	Domestic  SEWER

2.	Trade  irrigation

Domestic Effluent Parameters

1. BOD 350 mg/l

2. TSS 600 mg/l

3. O&G 20 mg/l

4. pH 5.5.9.0 mg/l

Trade Effluent Parameters

1. BOD 30 mg/l

2. COD 250 mg/l

3. TSS 100 mg/l
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Regional Officer,  Rewari

Haryana State Pollution Control Board.

Terms and conditions 
                                                                                    

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.
2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his /its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.
3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent. 
4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application. 

4. O&G 10 mg/l

5. pH 5.5.9.0 mg/l

Number of stacks  2

Height of stack

1 .  A t t a h e d  t o
Compressor cutting /
component removing
area

17.06 METER

2.  ATTACHED TO
G A S  F I R E D
F U R N A C E
CAPACITY OF 2 TPD

20 METER

Emission parameters

1. SPM 150 mg/m3

Product Details

1. RECYCLING OF E
WASTE

15.75 Metric Tonnes/day

Capacity of boiler

1. NA 0 Ton/hr

Type of Furnace

1 .  G A S  F I R E D
F U R N A C E

2 TON

Type of Fuel

1. Gas 150 KG/day

Raw Material Details

All  types  i t ems  of
Electrical and Electronic
equipments including
the i r  componen t s  ,
consumables , parts and
spares .

15.75 Metric Tonnes/Day
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5. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.
6. The industry shall provide adequate arrangement for fighting the accidental leakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.  
7. The industry shall comply noise pollution (Regulation and control) Rules, 2000.  
8. The industry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time. 
9. The industry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.  
10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
quantity, quality of the effluent, mode of discharge, treatment facilities etc. 
11. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.  
12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.  
13. The industry shall pay the balance fee, in case it is found due from the industry at any time
later on.  
14. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.  
15. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit. 
16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.  

Specific Conditions :
                                                                                    

 1. The unit will make agreement with authorized TSDF/Recycler for disposal of hazardous
waste before start of operation of the unit and will submit the Annual Report under HWM
Rules, 2016 by 30th June every year. 2. That the unit shall keep all the parameters within the
prescribed limits and shall comply with all the Norms and Rules as prescribed in the Act. 3.
That the unit will not discharge any untreated effluent inside and outside its premises. 4. Unit
will deposit balance consent fee if any found due at any stage. 5. That the unit will not add any
air polluting process/ machinery and also not to add any process which increases the water
pollution load. 6. Unit will apply for renewal of consent/Authorization at least 90 days before
expiry date of the consent/Authorization.7. This CTO is without prejudice to any action under
the provisions of applicable laws / acts / notification / courts order to be taken in respect of any
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violation at any stage without any claim of the unit. If the unit fails to comply the
provisions/conditions of CTO, various applicable provisions of concerned departments /
agencies / authorities / any relevant decision of court, the consent to operate so granted shall be
revoked automatically without giving any notice. 8. Unit will comply all the prescribed
effluent/ air emission standards and will installed /upgrade/ maintained necessary Pollution
control measures to control air emission/ to treat trade/ domestic effluent if required under the
Provisions of Water Act, 1974/Air Act, 1981 and Environment (Protection ) Act, 1986
amended from time to time. 9. Unit will submit analysis report under the provisions of Water
Act, 1974/ Air Act, 1981 as per prescribed procedure so issued by the Board for deciding first
time CTO case.10. Unit will comply with the guidelines on implementation of e-waste
(management) Rules,2016 for recyclers and E-waste Management Rules, 2022.

 

Regional Officer, Rewari

Haryana State Pollution Control Board.
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HARYANA STATE POLLUTION CONTROL
BOARD

Regional office Palwal, 2nd Floor, HSVP Office
Complex, Near Gymkhana Club Sector 12, Palwal-

121102. Email:- hspcbropal@gmail.com
 E-mail: hspcb@hry.nic.in

                                                                                    

 
 To.
                M/s :E WASTE SOLUTIONS
                KHASRA NO 8//16, 17/1, 25/1, VILLAGE KHASRUPUR DISTRICT PALWAL

                                                                                    
Subject: Grant of consent to operate to M/s E WASTE SOLUTIONS.
              Please refer to your application no. 71570312 received on dated 2024-06-30 in
regional office Palwal.With reference to your above application for consent to operate,M/s E
WASTE SOLUTIONS is here by granted consent as per following specification/Terms and
conditions.

                                                                                    

No. HSPCB/Consent/ : 320220924PALCTO71570312 Dated:18/08/2024

Consent Under  BOTH

Period of consent  01/10/2024 - 30/09/2029

Industry Type  Common treatment and disposal facilities(CETP, TSDF, E- waste
recycling, CBMWTF, effluent conveyance project,  incinerator, solvent/acid
recovery plant, MSW sanitary land  fill site)

Category  RED

Investment(In Lakh)  81.5

Total Land Area(Sq.
meter)

 2707.0

Total Builtup Area(Sq.
meter)

 2500.0

Quantity of effluent

1.	Trade  0.0 KL/Day

2.	Domestic  1.0 KL/Day

Number of outlets  1.0

Mode of discharge

1.	Domestic  Septic Tank

2.	Trade  0

Domestic Effluent Parameters

1. NA

Trade Effluent Parameters

1. NA

Number of stacks  2

Height of stack

1. Stack attached with
MELTING FURNACE
50KG

9 metre
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Regional Officer,  Palwal

Haryana State Pollution Control Board.

Terms and conditions 
                                                                                    

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.
2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his /its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.
3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent. 
4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application. 
5. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.
6. The industry shall provide adequate arrangement for fighting the accidental leakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.  

2. Stack attached with
PROCESS TABLE

12 metre

Emission parameters

1. SPM 80 mg/m3

Product Details

1 .  A L L  K I N D  O F
E W A S T E
R E C Y C L I N G

5 Metric Tonnes/day

Capacity of boiler

1. NA  Ton/hr

Type of Furnace

1 .
PNG/ELECTRICITY
f i r e d  M E L T I N G
FURNACE 50KG/Hr

50 KG/Hr

Type of Fuel

1. PNG 50 KG/Day

2. Electricity  Megawatt/day

Raw Material Details

A L L  K I N D  O F
E S W A T E

5 Metric Tonnes/Day

AKANSHA 
TANWAR

Digitally signed by 
AKANSHA TANWAR 
Date: 2024.08.18 
17:59:06 +05'30'
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7. The industry shall comply noise pollution (Regulation and control) Rules, 2000.  
8. The industry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time. 
9. The industry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.  
10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
quantity, quality of the effluent, mode of discharge, treatment facilities etc. 
11. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.  
12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.  
13. The industry shall pay the balance fee, in case it is found due from the industry at any time
later on.  
14. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.  
15. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit. 
16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.  
17. Industry should adopt water conservation measures to ensure minimum consumption of
water in their process. Ground water based proposals of new industries should get clearance
from Central Ground Water Authority (CGWA)/ Haryana Water Resources (Conservation,
Regulation and Management) Authority (HWRA) for scientific development of precious
resource.
18. The industrial/non industrial sector projects shall develop green belt (as applicable) in its
premises including periphery, entry and exit, as per notifications/conditions of EC/directions of
MOEF/CPCB/SPCB/NGT/ any court of law. In case of stone crushers, hot mix plants, mineral
grinding units, screening plants and brick kilns etc., the unit shall develop adequate green belt
and erect barrier/barricade/boundary wall as applicable, as per notifications/directions of
MOEF/CPCB/SPCB/NGT/ any court of law. 
19. The unit shall develop paved or hard surfaced approach road to the site of unit (including
the storage site, if it is at different place) from the nearest public road for transportation of raw
material/final product. 

Specific Conditions :
                                                                                    

 1. Unit will maintain the daily log-book of ETP,STP, APCM and source of water supply as
applicable. 2. Unit will use treated domestic effluent in gardening purpose and treated water is
not being discharge in any water channal/drain after treatment 3. unit will not change the
product without Board permission 4. Unit will follow the all ACTS, Rules, Regulations,
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directions, standers operating procedures and orders etc. issued by the HSPCB, CPCB,
MOEF&CC, CAQM, NGT, Hon’ble High Court and Hon’ble Apex Court etc time to time
otherwise CTE/CTO so granted shall be revoked and initiate legal action against the unit. 5. A
detailed water harvesting plan may be submitted by the project proponent. 6. That this
CTE/CTO will not provide any immunity from any other Act/Rules/Regulations applicable to
the project/land in question 7. Stack emission level should be stringent than the existing
standards in terms of the identified critical pollutants. 8. Stipulation of greenbelt outside the
project premises such as avenue plantation, plantation in vacant areas, social forestry etc. 9.
Unit will apply for Authorization under HOWM rules within 07 Days after issuing the CTO.
10. CTO granted is without prejudice to the action to be taken in respect of any violation made
by unit in past & CTO will be deemed revoked & further action will be taken as per law
including imposition of Environmental Compensation, if any violation observed at any stage.
11. Unit will not change the quantity of trade effluent, domestic effluent and air emission
without prior permission of the Board. 12. Unit will obtain all necessary clearance from all
concerned departments/Authorities . 13. The unit will maintain adequate acoustic
enclosures/chambers on their GEN SETS with proper stack height as per prescribed norms to
meet the prescribed standards under EP Rules, and use only gas as a fuel in GENsets or any
other cleaner fuel and technology approved by CAQM, CPCB and HSPCB etc time to time.
14. Unit will apply for CTO renewal at least 90 days before expiry date of this CTO. 15. That
in case any additional charges / fees / penalty / EC etc. are found payable towards this
authorization / CTO/ CTE as per audit then the same shall be paid by the unit without any
objection immediately as and when demanded by this office. 16. Unit will use underground
water after obtaining approval from concerned authority during construction phase of the
project and for sprinkling as far as possible. Unit should not use underground water for
industrial or domestic purpose without prior permission obtained from HWRA. 17. That this
CTO will not provide any immunity from any other Act/Rules/Regulations applicable to the
project/land in question 18. Unit will not discharge any type of effluent outside of the premises
of the project and reuse/recycle of treated waste water. 19. Unit should not use Ear buds with
plastic sticks, plastic sticks for balloons, Plastic flags, candy sticks, ice-cream sticks ,
polystyrene (Thermocol) for decoration, plastic plates, cups, glasses cutlery, such as forks,
spoons, knives, straw, trays, wrapping or packing films around sweet boxes, invitation cards,
and cigarette packets, plastic or PVC banners less than 100 micron, stirrers 20. Stack emission
level should be stringent than the existing standards in terms of the identified critical
pollutants. 21. Increase of green belt cover by 40% of the total land area beyond the
permissible requirement of 33%, wherever feasible 22. Stipulation of greenbelt outside the
project premises such as avenue plantation, plantation in vacant areas, social forestry etc. 23.
Unit will comply all the Act/Rules/Notification/Directions i.e. HOWM Rules, E-waste Rules ,
PMW Rules, BMW Rules, Battery Rules and MSW Rules etc. 24. Unit will dispose off their
waste/spent oil of GENsets only to authorized recyclers by the HSPCB. 25. The unit will
obtain all necessary clearances from the concerned authorities and will adhere to all the
applicable Environmental Laws/Acts/Notification regularly. In case of any violation found at
any stage, this CTO under Water & Air ACT will be revoked. 26. Unit will strictly comply the
HOWM Rules and obtained authorization/registration as applicable. 27. Unit will dispose off
their waste/spent oil of GENsets only to authorized recyclers by the HSPCB and oily cloths,
gloves and other waste will be handed over to CTSDFs i.e. GEPIL 28. The unit will provide
proper sampling arrangements on their stacks and effluent sources as applicable 29. Unit will
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not use any type of source of Air emission except GENset. 30. Unit will robustly operate its
ETP and ensure that the parameters of the treated effluent are within the prescribed limits. 31.
Unit will ensure the compliance of orders of Honble NGT in the matter of OA No. 26 of 2019
Abhay Dahiya & Ors. Vs State of Haryana 32. unit shall ensure safe and proper disposal of
solid waste, through suitable technology 33. Unit will strictly comply with the directions of
CPCB vide letter No B17011/7/UPCIIPWM(SUP)/2022 dated 01.02.2022 34. Unit will
comply all the provisions of PWM Rules, 2016 and as amended from time to time 35. Unit
should comply directions of Haryana Govt., Urban Local Bodies Department , vide Haryana
Govt. GAZ (EXTRA) Aug.20.2013(SRVN.29.1935 SAKA) dated 20/08/2013 and not use
plastic carry bags in the premises or outside the premises by the unit or there persons. 36. Unit
if found violating any of the provisions of PWM Rules, orders and directions as mentioned and
any of the above said conditions, the CTO so granted will stand revoked apart from initiation
of legal action against the unit. 37. Unit should strictly comply the MSW Rules 2016 and
updated time to time 38. Unit will mentioned AQI level in the premises of the industry . 39.
Unit will submit the compliance of CTO conditions within 90 days.

 

Regional Officer, Palwal

Haryana State Pollution Control Board.

AKANSHA 
TANWAR

Digitally signed by 
AKANSHA TANWAR 
Date: 2024.08.18 
17:59:32 +05'30'

314

738



HARYANA STATE POLLUTION CONTROL
BOARD

SCO-55, Sec.25, HUDA, Panipat Ph. 0180-2672037
Email:- hspcbropr@gmail.com

 E-mail: hspcb@hry.nic.in
                                                                                    

 
 To.
                M/s :ADINATH RECYCLOTRONIX PVT. LTD.
                PLOT # 361, INDUSTRIAL ESTATE, HSIIDC, PANIPAT, HARYANA 132103

                                                                                    
Subject: Grant of consent to operate to M/s ADINATH RECYCLOTRONIX PVT. LTD..
              Please refer to your application no. 27938547 received on dated 2024-04-03 in
regional office Panipat.With reference to your above application for consent to operate,M/s
ADINATH RECYCLOTRONIX PVT. LTD. is here by granted consent as per following
specification/Terms and conditions.

                                                                                    

No. HSPCB/Consent/ : 843072324PITCTO27938547 Dated:10/04/2024

Consent Under  BOTH

Period of consent  09/04/2024 - 30/09/2028

Industry Type  Industries engaged in recycling / reprocessing/ recovery/reuse of Hazardous
Waste under schedule iv of HW( M, H& TBM) rules, 2008 - Items namely -
Dismantlers Recycling Plants --Components of waste electrical and
electronic assembles comprising accumulators and other batteries included
on list A, mercury-switches, activated glass cullets from cathode-ray tubes
and other activated glass and PCB-capacitors, or any other component
contaminated with Schedule 2 constituents (e.g. cadmium, mercury, le

Category  RED

Investment(In Lakh)  416.67651

Total Land Area(Sq.
meter)

 1800.0

Total Builtup Area(Sq.
meter)

 1400.0

Quantity of effluent

1.	Trade  0.0 KL/Day

2.	Domestic  0.5 KL/Day

Number of outlets  1.0

Mode of discharge

1.	Domestic  Sewer

2.	Trade

Domestic Effluent Parameters

1. NA

Trade Effluent Parameters

1. NA

Number of stacks  1

Height of stack

1. Stack attached to
Induction Furnance

30 m
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Emission parameters

1. SPM 80 mg/m3

Product Details

1.  FERROUS AND
N O N  F E R R O U S
M E T A L S ,  G O L D ,
P L A S T I C

50 Metric Tonnes/day

Capacity of boiler

1. NA  Ton/hr

Type of Furnace

1. Induction Furnance 250 kg/hr

Type of Fuel

1. Electricity 200 Kilowatt/day

Raw Material Details

C e n t r a l i z e d  d a t a
p r o c e s s i n g :
M a i n f r a m e s ,
Minicomputers ITEW1

50 Metric Tonnes/Day

Personal Computing:
Personal Computers
(Central Processing unit
with input and output
devices) ITEW2

50 Metric Tonnes/Day

Personal Computing:
L a p t o p  C o m p u t e r s
(Central Processing unit
with input and output
devices) ITEW3

50 Metric Tonnes/Day

Personal Computing:
Notebook Computers
ITEW4

50 Metric Tonnes/Day

Personal Computing:
Notepad Computers
ITEW5

50 Metric Tonnes/Day

P r i n t e r s  i n c l u d i n g
c a r t r i d g e s  I T E W 6

50 Metric Tonnes/Day

Copying Equipment
ITEW7

50 Metric Tonnes/Day

Electrical and Electronic
Typewriters ITEW8

50 Metric Tonnes/Day

U s e r  t e r m i n a l  a n d
S y s t e m s  I T E W 9

50 Metric Tonnes/Day

Facsimile ITEW10 50 Metric Tonnes/Day

Telex ITEW11 50 Metric Tonnes/Day

Telephones ITEW12 50 Metric Tonnes/Day

Pay telephones ITEW13 50 Metric Tonnes/Day

Cordless telephones
ITEW14

50 Metric Tonnes/Day

Cel lu lar  te lephones
ITEW15,  (F .  P)

50 Metric Tonnes/Day

Cel lu lar  te lephones
ITEW15,  (S .  P)

50 Metric Tonnes/Day
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A n s w e r i n g  S y s t e m
I T E W 1 6

50 Metric Tonnes/Day

P r o d u c t s  a n d  o r
e q u i p m e n t  o f
t ransmi t t ing  sound,
images and or other
i n f o r m a t i o n  b y
te lecommunica t ions
ITEW17

50 Metric Tonnes/Day

BTS (all components
excluding structure of
tower) ITEW18

50 Metric Tonnes/Day

Tablets, I PAD ITEW19 50 Metric Tonnes/Day

Phablets ITEW20 50 Metric Tonnes/Day

Scanners ITEW21 50 Metric Tonnes/Day

R o u t e r s , L A N
Switches,Access points
ITEW22

50 Metric Tonnes/Day

GPS ITEW23 50 Metric Tonnes/Day

UPS ITEW24 50 Metric Tonnes/Day

Inverter ITEW25 50 Metric Tonnes/Day

Modems ITEW26 50 Metric Tonnes/Day

Electronic data storage
devices ITEW27

50 Metric Tonnes/Day

T e l e v i s i o n  s e t s
(including sets based on
Liquid Crystal Display
and  l igh t  Emi t t ing
Diode  CEEW1

50 Metric Tonnes/Day

Refrigerator CEEW2 50 Metric Tonnes/Day

W a s h i n g  M a c h i n e
C E E W 3

50 Metric Tonnes/Day

A i r  C o n d i t i o n e r s
excluding centralised air
condi t ioning p lants
CEEW4

50 Metric Tonnes/Day

Fluorescent and other
Mercury containing
lamps CEEW5

50 Metric Tonnes/Day

S c r e e n ,  E l e c t r o n i c
P h o t o  f r a m e s ,
E l ec t ron i c  D i sp l ay
P a n e l ,  M o n i t o r s
C E E W 6

50 Metric Tonnes/Day

Radio sets CEEW7 50 Metric Tonnes/Day

Set top Boxes CEEW8 50 Metric Tonnes/Day

Video Cameras CEEW9 50 Metric Tonnes/Day

V i d e o  R e c o r d e r
C E E W 1 0

50 Metric Tonnes/Day

H i  F i  R e c o r d e r
C E E W 1 1

50 Metric Tonnes/Day

A u d i o  A m p l i f i e r s
C E E W 1 2

50 Metric Tonnes/Day
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Other products and or
e q u i p m e n t  f o r  t h e
purpose of recording
and or  reproducing
sound and or images
including signals and
other technologies for
the distribution of sound
a n d  i m a g e  b y
te lecommunica t ions
CEEW13

50 Metric Tonnes/Day

Solar panels/cells, solar
P h o t o v o l t a i c
panels/cells/modules
CEEW14

50 Metric Tonnes/Day

L u m i n a i r e s  f o r
fluorescent lamps with
t h e  e x c e p t i o n  o f
l u m i n a i r e s  i n
households CEEW15

50 Metric Tonnes/Day

High intensity discharge
l a m p s ,  i n c l u d i n g
pressure sodium lamps
and metal halide lamps
CEEW16

50 Metric Tonnes/Day

Low pressure sodium
lamps CEEW17

50 Metric Tonnes/Day

Other lighting and or
e q u i p m e n t  f o r  t h e
purpose of spreading
and or controlling light
exc lud ing  f i l amen t
bu lbs  CEEW18

50 Metric Tonnes/Day

D i g i t a l  c a m e r a
C E E W 1 9

50 Metric Tonnes/Day

L a r g e  c o o l i n g
appliances LSEEW1

50 Metric Tonnes/Day

Freezers LSEEW2 50 Metric Tonnes/Day

Other large appliances
used for refrigeration,
c o n s e r v a t i o n  a n d
s t o r a g e  o f  f o o d
L S E E W 3

50 Metric Tonnes/Day

C l o t h e s  d r y e r s
L S E E W 4

50 Metric Tonnes/Day

Dish Washing Machines
LSEEW5

50 Metric Tonnes/Day

E l e c t r i c  c o o k e r s
L S E E W 6

50 Metric Tonnes/Day

E l e c t r i c  s t o v e s
L S E E W 7

50 Metric Tonnes/Day

Elec t r i c  ho t  p la tes
LSEEW8

50 Metric Tonnes/Day

M i c r o w a v e s ,
M i c r o w a v e  O v e n
L S E E W 9

50 Metric Tonnes/Day
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Other large appliances
used for cooking and
other processing food
a p p l i a n c e s  u s e d
L S E E W 1 0

50 Metric Tonnes/Day

E l e c t r i c  h e a t i n g
appliances LSEEW11

50 Metric Tonnes/Day

E l e c t r i c  r a d i a t o r s
L S E E W 1 2

50 Metric Tonnes/Day

Other large appliances
fand or heating rooms,
beds, seating furniture
LSEEW13

50 Metric Tonnes/Day

Electric fans LSEEW14 50 Metric Tonnes/Day

Other fanning, exhaust
v e n t i l a t i o n  a n d
conditioning equipment
LSEEW15

50 Metric Tonnes/Day

V a c u u m  c l e a n e r s
L S E E W 1 6

50 Metric Tonnes/Day

C a r p e t  s w e e p e r s
L S E E W 1 7

50 Metric Tonnes/Day

Other appliances for
cleaning LSEEW18

50 Metric Tonnes/Day

Appliances used for
s e w i n g ,  k n i t t i n g ,
weav ing  and  o the r
processing for textiles
LSEEW19

50 Metric Tonnes/Day

I r o n  a n d  o t h e r
appliances for ironing,
mangling and other care
of clothing LSEEW20

50 Metric Tonnes/Day

Radiotherapy equipment
and accessories MDW1

50 Metric Tonnes/Day

Laboratory equipment
for in vitro diagnosis
and accessories MDW6

50 Metric Tonnes/Day

Heat ing  Regula tors
LSEEW23

50 Metric Tonnes/Day

G r i n d e r s ,  c o f f e e
m a c h i n e s  a n d
equipment for opening
a n d  o r  s e a l i n g
c o n t a i n e r s  a n d  o r
packages LSEEW21

50 Metric Tonnes/Day

S m o k e  d e t e c t o r
L S E E W 2 2

50 Metric Tonnes/Day

E l e c t r i c  s h a v e r
L S E E W 3 2

50 Metric Tonnes/Day
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Equipment for turning,
m i l l i n g ,  s a n d i n g ,
g r i n d i n g ,  s a w i n g ,
c u t t i n g ,  s h e a r i n g ,
drilling, making holes,
p u n c h i n g ,  f o l d i n g ,
bending and or similar
processing of wood,
m e t a l  a n d  o t h e r
m a t e r i a l s  E E T W 4

50 Metric Tonnes/Day

Tools  fo r  r ive t ing ,
nailing and or screwing
and or removing rivets,
nails, screws and or
similar uses EETW5

50 Metric Tonnes/Day

Thermostats LSEEW24 50 Metric Tonnes/Day

Automatic dispensers
f o r  s o l i d  p r o d u c t s
L S E E W 2 7

50 Metric Tonnes/Day

E l e c t r o n i c  d i s p l a y
L S E E W 3 4  A u

50 Metric Tonnes/Day

Pulmonary ventilators
and accessories MDW4

50 Metric Tonnes/Day

O t h e r  e l e c t r i c
appliances/equipment/ki
ts used for preventing,
screening, detecting,
monitoring, evaluating,
reviewing, examining,
investigating, probing,
treating illness sickness,
d i s e a s e ,  d i s o r d e r ,
affliction, infection,
injury, trauma MDW10

50 Metric Tonnes/Day

Drills EETW1 50 Metric Tonnes/Day

S e w i n g  M a c h i n e s
E E T W 3

50 Metric Tonnes/Day

Automatic dispensers
f o r  h o t  d r i n k s
L S E E W 2 5

50 Metric Tonnes/Day

Automatic dispensers
for hot and or cold
bott les and or cans
LSEEW26

50 Metric Tonnes/Day

All appliances which
deliver automatically all
k i n d s  o f  p r o d u c t s
L S E E W 2 9

50 Metric Tonnes/Day

Hair dryer LSEEW31 50 Metric Tonnes/Day

Automatic dispensers
for money LSEEW28

50 Metric Tonnes/Day

Indoor  a i r  pur i f i e r
LSEEW30

50 Metric Tonnes/Day

E l e c t r i c  k e t t l e
L S E E W 3 3

50 Metric Tonnes/Day

Saws EETW2 50 Metric Tonnes/Day
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Tools  fo r  we ld ing ,
soldering, and or similar
use EETW6

50 Metric Tonnes/Day

Equipment for spraying,
spreading, dispersing
and other treatment of
liquid and or gaseous
subs tance  by  o ther
means  EETW7

50 Metric Tonnes/Day

Tools for mowing and
or  o ther  garden ing
ac t iv i t i es  EETW8

50 Metric Tonnes/Day

Electrical trains and or
car racing sets TLSEW1

50 Metric Tonnes/Day

Hand held video games
consoles TLSEW2

50 Metric Tonnes/Day

Video games TLSEW3 50 Metric Tonnes/Day

Computers for biking,
diving, running, rowing,
etc. TLSEW4

50 Metric Tonnes/Day

Sports equipment with
e l e c t r i c  a n d  o r
electronic components
TLSEW5

50 Metric Tonnes/Day

Coin s lot  machines
TLSEW6

50 Metric Tonnes/Day

Cardiology equipment
and accessories MDW2

50 Metric Tonnes/Day

Dialysis equipment and
accessories MDW3

50 Metric Tonnes/Day

N u c l e a r  M e d i c i n e
E q u i p m e n t  a n d
accesso r i e s  MDW5

50 Metric Tonnes/Day

A n a l y s e r s  a n d
accesso r i e s  MDW7

50 Metric Tonnes/Day

Magnetic Resonance
I m a g i n g  ( M R I ) ,
P o s i t r o n  E m i s s i o n
Tomography  (PET)
Scanner ,  Computed
T o m o g r a p h y  ( C T )
Scanner, and Ultrasound
Equipment along with
accessories MDW8

50 Metric Tonnes/Day

F e r t i l i z a t i o n  t e s t s
e q u i p m e n t  a n d
accesso r i e s  MDW9

50 Metric Tonnes/Day

Gas analyser LIW1 50 Metric Tonnes/Day

E q u i p m e n t  h a v i n g
electrical and electronic
components LIW2

50 Metric Tonnes/Day
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Regional Officer,  Panipat

Haryana State Pollution Control Board.

Terms and conditions 
                                                                                    

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.
2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his /its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.
3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent. 
4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application. 
5. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control

I T E M S  C O V E R E D
UNDER SCHEDULE I
OF HWM RULES 2016
C L A U S E  N O  3 1 . 1
PROCESS RESIDUES
AND WASTES LIKE
PRINTED CIRCUIT
B O A R D S  ( P C B )
W A S T E

50 Metric Tonnes/Day

I T E M S  C O V E R E D
UNDER SCHEDULE
IV OF HWM RULES
2016 SERIAL NO 8
J E L L Y  F I L L E D
C O P P E R  C A B L E S

50 Metric Tonnes/Day

I T E M S  C O V E R E D
UNDER SCHEDULE
IV OF HWM RULES
2016 SERIAL NO 7
INSULATED COPPER
W I R E  S C R A P  O R
COPPER WITH PVC
S H E A T H I N G
I N C L U D I N G  I S R I
CODE MATERIAL
NAMELY DRUID

50 Metric Tonnes/Day

A L L  I T E M S
COVERED UNDER
SCHEDULE I OF E
W A S T E
M A N A G E M E N T
RULES 2022 ,  1ST
A N D  2 N D
AMENDMENT FOR
WASTE ELECTRICAL
AND ELECTRONIC
EQUIPMENT WEE

50 Metric Tonnes/Day
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equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.
6. The industry shall provide adequate arrangement for fighting the accidental leakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.  
7. The industry shall comply noise pollution (Regulation and control) Rules, 2000.  
8. The industry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time. 
9. The industry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.  
10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
quantity, quality of the effluent, mode of discharge, treatment facilities etc. 
11. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.  
12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.  
13. The industry shall pay the balance fee, in case it is found due from the industry at any time
later on.  
14. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.  
15. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit. 
16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.  

Specific Conditions :
                                                                                    

 1.That the Unit will comply with CPCB guidelines under E-Waste(M) Rules, 2016. 2.That the
unit shall keep all the parameters within the prescribed limits and shall comply with all the
Norms and Rules as prescribed in the Act 3.Unit will comply with the provisions of E waste
Management Rules,2016. 4 The CTO granted to the unit will be revoked if unit failed to
comply with the capacity assessment norms for recycler as prescribed by CPCB.

 

Regional Officer, Panipat

Haryana State Pollution Control Board.
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HARYANA STATE POLLUTION CONTROL
BOARD

SCO-55, Sec.25, HUDA, Panipat Ph. 0180-2672037
Email:- hspcbropr@gmail.com

 E-mail: hspcb@hry.nic.in
                                                                                    

 
 To.
                M/s :EXIGO RECYCLING PRIVATE LIMITED
                BARSAT ROAD PANIPAT

                                                                                    
Subject: Grant of consent to operate to M/s EXIGO RECYCLING PRIVATE LIMITED.
              Please refer to your application no. 46867494 received on dated 2023-09-25 in
regional office Panipat.With reference to your above application for consent to operate,M/s
EXIGO RECYCLING PRIVATE LIMITED is here by granted consent as per following
specification/Terms and conditions.

                                                                                    

No. HSPCB/Consent/ : 320220923PITCTO46867494 Dated:08/11/2023

Consent Under  BOTH

Period of consent  01/10/2023 - 30/09/2025

Industry Type  Common treatment and disposal facilities(CETP, TSDF, E- waste
recycling, CBMWTF, effluent conveyance project,  incinerator, solvent/acid
recovery plant, MSW sanitary land  fill site)

Category  RED

Investment(In Lakh)  399.0

Total Land Area(Sq.
meter)

 10829.0

Total Builtup Area(Sq.
meter)

 6464.0

Quantity of effluent

1.	Trade  0.0 KL/Day

2.	Domestic  2.0 KL/Day

Number of outlets  0.0

Mode of discharge

1.	Domestic  SEPTIC TANK

2.	Trade  NA

Domestic Effluent Parameters

1. NA

Trade Effluent Parameters

1. NA

Number of stacks  1

Height of stack

1 .  C o m m o n  s t a c k
attached to Electric
F i r e d  F u r n a c e  f o r
Aluminum and Electric
F i r e d  F u r n a c e  f o r
C o p p e r

16 m
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Regional Officer,  Panipat

Haryana State Pollution Control Board.

Terms and conditions 
                                                                                    

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.
2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his /its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.
3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent. 
4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application. 
5. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.
6. The industry shall provide adequate arrangement for fighting the accidental leakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are

Emission parameters

1. SPM 80 mg/m3

Product Details

1. Non-Ferrous Metals 16 Metric Tonnes/day

2. Ferrous Metals 21 Metric Tonnes/day

3. Plastics 21 Metric Tonnes/day

4 .  G l a s s
( L e a d e d / U n l e a d e d )

7 Metric Tonnes/day

Capacity of boiler

1. NA  Ton/hr

Type of Furnace

1 .  E l e c t r i c  F i r e d
Furnace for Aluminum

03 TPD

2 .  E l e c t r i c  F i r e d
Furnace for Copper

1.5 TPD

Type of Fuel

1. Electricity 0.098 Megawatt/day

Raw Material Details

Electric and Electronic
Waste

30 Metric Tonnes/Day

IT  and  Te lephon ic
Was te

30 Metric Tonnes/Day
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likely to cause environment pollution.  
7. The industry shall comply noise pollution (Regulation and control) Rules, 2000.  
8. The industry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time. 
9. The industry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.  
10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
quantity, quality of the effluent, mode of discharge, treatment facilities etc. 
11. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.  
12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.  
13. The industry shall pay the balance fee, in case it is found due from the industry at any time
later on.  
14. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.  
15. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit. 
16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.  

Specific Conditions :
                                                                                    

 1. Unit will operate and maintain the APCM. 2. The unit will not generate trade effluent 3.
The unit will comply with the directions of NGT in OA no 1038/2018. 4. The unit should take
permission under EPR. 5. That unit will obtain permission from HWRA for underground water
extraction. 6. That the unit will provide flow meter at the source of water supply and will
maintain the log book for the same. 7. That the unit will maintain the log book of APCM
installed by the unit. 8. The unit will maintain their pollution control devices and will achieve
the prescribed standards under EP Rules and maintain their logbook. 9. That in case any
additional charges / fees / penalty etc. are found payable towards this authorization / CTO as
per audit then the same shall be paid by the unit without any objection immediately as and
when demanded by this office. 10. That this CTO is granted from pollution angle only and will
not provide any immunity from any other Act/Rules/Regulations applicable to the project/land
in question. 11. The unit will use DG set with dual fuel system and with RECD system only as
per direction of CAQM. 12. That the unit will comply with all the directions issued time to
time by SPCB, CPCB, MOEF, CAQM and other State / Central Government Agencies. 13.
That the unit will liable for environment compensation in case the violation of any of the
conditions imposed upon the unit and failed to comply with the directions issued by
CPCB/HSPCB/CAQM/MoEF & CC time to time. 14. That unit will comply with the
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Mechanism evolved by MOEF for the new activities under Red and Orange categories in
critically polluted cities circulated by CPCB vide no. CPCB/IPC-VII/CEPI/NGT/2019 dated
25.10.2019 as applied in red category i.e 40% green area, ZLD and other conditions. 15. That
the unit comply with the provisions of e waste rules. That the CTO so granted shall become
invalid in case of violation of any of the above / any law of the land.16. That the unit will
submit compliance of conditions of CTO each year.

 

Regional Officer, Panipat

Haryana State Pollution Control Board.
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HARYANA STATE POLLUTION CONTROL
BOARD

Regional Office Karnal , 2nd floor of SCO No.78-79
above PNB bank, near namstay Chowk,

karnal,Haryana. Email:- hspcbrokar@gmail.com
 E-mail: hspcb@hry.nic.in

                                                                                    

 
 To.
                M/s :EXIGO RECYCLING PVT LTD
                VILLAGE BARSAT BARSAT ROAD GHARAUNDA KARNAL  

                                                                                    
Subject: Grant of consent to operate to M/s EXIGO RECYCLING PVT LTD.
              Please refer to your application no. 22133755 received on dated 2022-03-16 in
regional office Karnal.With reference to your above application for consent to operate,M/s
EXIGO RECYCLING PVT LTD is here by granted consent as per following
specification/Terms and conditions.

                                                                                    

No. HSPCB/Consent/ : 320220922KARCTO22133755 Dated:27/03/2022

Consent Under  BOTH

Period of consent  27/03/2022 - 30/09/2026

Industry Type  Common treatment and disposal facilities(CETP, TSDF, E- waste
recycling, CBMWTF, effluent conveyance project,  incinerator, solvent/acid
recovery plant, MSW sanitary land  fill site)

Category  RED

Investment(In Lakh)  919.0

Total Land Area(Sq.
meter)

 30000.0

Total Builtup Area(Sq.
meter)

 18000.0

Quantity of effluent

1.	Trade  4.0 KL/Day

2.	Domestic  1.6 KL/Day

Number of outlets  2.0

Mode of discharge

1.	Domestic  Septic Tank

2.	Trade  ETP then Recycling/reuse

Domestic Effluent Parameters

1 .  A l l  A p p l i c a b l e
Standards as per EP
Acts/Rules/Norms

Trade Effluent Parameters

1. BOD 30 mg/l

2. COD 250 mg/l

3. TSS 100 mg/l

4. pH 5.5

5. pH 9
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6. Total Metals

7 .  A l l  A p p l i c a b l e
Standards as per EP
Acts/Rules/Norms

8. Hg 0.01 mg/l

Number of stacks  6

Height of stack

1. Stack to Carbonation 16 m

2. Stack to section of
PRINTER,  TONER,
R E F R I G E R A T O R
S E C T I O N ,  D E
DUSTING PLANT, IT
DE DUSTING

16 m

3. Stack to METAL
RECOVERY SECTION

30 m

4. Stack to METAL
REFINING SECTION

30 m

5. Stack to Electric
FURNACE

16 m

6. Stack to Battery
sect ion

16 m

Emission parameters

1 .  A l l  A p p l i c a b l e
Standards as per EP
Acts/Rules/Norms

2. Hg 0.2 mg/m3

Product Details

1. ALUMINIUM 15 Metric Tonnes/day

2. STEEL 15 Metric Tonnes/day

3 .  P R E C I O U S
M E T A L S

15 Metric Tonnes/day

4 .  P L A S T I C  A N D
P L A S T I C
GRANULES/FLAKES

40 Metric Tonnes/day

5. METAL SALT 10 Metric Tonnes/day

6. IROn 55 Metric Tonnes/day

7. COPPER 20 Metric Tonnes/day

8. PRECIOUS METAL
GOLD SILVER ETC

15 Metric Tonnes/day

9. CARBON BLACK 10 Metric Tonnes/day

10. FERROUS AND
NON FERROUS

5 Metric Tonnes/day

1 1 .  C O B A L T
LITHIUM NICKEL
MAGNESE

15 Metric Tonnes/day

Capacity of boiler

1. NA  Ton/hr

Type of Furnace

1. Electric/Gas Furnace 250 kg/day

Type of Fuel
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Regional Officer,  Karnal

Haryana State Pollution Control Board.

Terms and conditions 
                                                                                    

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.
2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his /its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.
3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent. 
4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application. 
5. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.
6. The industry shall provide adequate arrangement for fighting the accidental leakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.  
7. The industry shall comply noise pollution (Regulation and control) Rules, 2000.  
8. The industry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time. 
9. The industry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.  
10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of

1. Electricity 250 Kilowatt/day

Raw Material Details

I T  A N D
TELECOMMUNICATI
ON WASTE

64.66 Metric Tonnes/Day

AC 23.333 Metric Tonnes/Day

CFL 10 Metric Tonnes/Day

REFRIGERATOR 23.333 Metric Tonnes/Day

LCD,LED,TV 23.333 Metric Tonnes/Day

WASHING MACHINE 23.333 Metric Tonnes/Day

L I T H I U M  I O N
B A T T E R Y
P A C K / C E L L S

23.33 Metric Tonnes/Day
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change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
quantity, quality of the effluent, mode of discharge, treatment facilities etc. 
11. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.  
12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.  
13. The industry shall pay the balance fee, in case it is found due from the industry at any time
later on.  
14. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.  
15. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit. 
16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.  

Specific Conditions :
                                                                                    

  1) Will robustly run their APCM and ETP 2) Will apply for extension of CTO 90 days before
expiry of this CTO. 3) Will not discharge any TE from it’s premise 4)Will immaculately
maintain a logbook for the operations of ETP 5) Will use “cleaner fuel” as prescribed by
competent authority from time to time 6) Unit will abide by all the general and specific
conditions/norms/directions of the HSPCB/CPCB/MoEF&CC/ Hon’ble NGT/CAQM 7) Will
deposit pending fees if any in the future. 8)Unit willn’t add any production capacity/polluting
process/ under take expansion without taking CTE expansion 9) Will abide by the new HWM
rules and guidelines for units lying in proximity to the severely polluted cities as per CEPI
score (if applicable) 10) Will abide by the Ho’nble NGT directions promulgated in order dated
23/08/2019 in matter of OA No. 1038/2018 (if applicable) 11) CTO granted is without
prejudice to the action to be taken in respect of any violation made by unit in past & CTO will
be deemed revoked & further action will be taken as per law if any violation observed at any
stage. 12) Will abide by the E-Waste Rules 2016 13) Will abide by the area and space
requirements for the dismantling (1 TPD-300 sqmtr) , recycling ( 1 TPD- 500sqmtr) and
refurbishing ( 1TPD-150 sqmtr) 14) Will only operate DG set as per the directions of the
CAQM in terms of retrofitting, duration and RECD and other relevant pointers 15) Will
provide protective gear for the workers like goggles, masks, gloves, helmets, gumboots, etc 16)
Will ensure that treated effluent meet the norms as applicable under EP Act 1986. 17) Will
seeks EPR authorisation from CPCB as applicable. 18) Will comply with the National Ambient
Air Quality Standards as applicable 19) Will only sell any refurbished EEE after taking
authorisation under EPR from CPCB as applicable 20) Will ensure that any filter residue, floor
cleaning dust and other hazardous materials are transported to TSDF 21) Will abide by the
HWM Rules as applicable 21) If it ever processes CRT/LCD/Plasma TV then it would ensure
that same happens in a closed chamber under low vaccum conditions (650mm of Hg) 22) Will
connect the PTZ camera, flow meter and online mercury monitoring systems to the servers of
CPCB and HSPCB within 30 days 23) Will comply with the norm for mercury emission along
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with discharge limit for Hg as applicable and revised from time to time 24) If at any point of
time it is being felt that post multi-stacking the area requirement is not matching with the waste
to be processed, then the waste to be processed shall be restricted till that quantity which
creates a consonance with the area space requirements. 25) Will add new APCMs and pollution
control devices, or modify the existing ones depending upon any change in directions, norms,
limits, etc from time to time.

 

Regional Officer, Karnal

Haryana State Pollution Control Board.
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HARYANA STATE POLLUTION CONTROL
BOARD

Regional Office Karnal , 2nd floor of SCO No.78-79
above PNB bank, near namstay Chowk,

karnal,Haryana. Email:- hspcbrokar@gmail.com
 E-mail: hspcb@hry.nic.in

                                                                                    

 
 To.
                M/s :GAUVINS GREEN MANAGEMENT PVT LTD
                Village Harsinghpura, Karnal  

                                                                                    
Subject: Grant of consent to operate to M/s GAUVINS GREEN MANAGEMENT PVT LTD.
              Please refer to your application no. 82367099 received on dated 2024-11-21 in
regional office Karnal.With reference to your above application for consent to operate,M/s
GAUVINS GREEN MANAGEMENT PVT LTD is here by granted consent as per following
specification/Terms and conditions.

                                                                                    

No. HSPCB/Consent/ : 320220924KARCTO82367099 Dated:10/12/2024

Consent Under  BOTH

Period of consent  10/12/2024 - 30/09/2029

Industry Type  Common treatment and disposal facilities(CETP, TSDF, E- waste
recycling, CBMWTF, effluent conveyance project,  incinerator, solvent/acid
recovery plant, MSW sanitary land  fill site)

Category  RED

Investment(In Lakh)  244.87

Total Land Area(Sq.
meter)

 13557.0

Total Builtup Area(Sq.
meter)

 5143.0

Quantity of effluent

1.	Trade  2.0 KL/Day

2.	Domestic  3.0 KL/Day

Number of outlets  2.0

Mode of discharge

1.	Domestic  Septic Tank

2.	Trade  Recycle/Reuse

Domestic Effluent Parameters

1. NA

Trade Effluent Parameters

1 .  A l l  a p p l i c a b l e
parameters/standards as
per EP rules/Board's
policy

Number of stacks  3

Height of stack

1 .  C h i m n e y / D u s t
C o l l e c t o r

15 mtr
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Regional Officer,  Karnal

Haryana State Pollution Control Board.

2. Gas Furnace 30 mtr

3 .  Elec t r ic i ty  f i red
h e a t i n g  s y s t e m
C h i m n e y

30 mtr

Emission parameters

1. SPM 80 mg/m3

Product Details

1. FERROUS , NON
F E R R O U S
M E T A L S , G O L D
, S I L V E R , P L A S T I C

65 Metric Tonnes/day

2 .  R E F U R B I S H E D
PRODUCTS FROM E
W A S T E
( I T E W , C E E W )

8 Metric Tonnes/day

3 .  R E F U R B I S H E D
P R O D U C T  F R O M
E W A S T E
(LSEEW,EETW,TLSE
W)

2 Metric Tonnes/day

4 .
PUFF,GAS,OIL,RESID
UE,RUBBER,GLASS
AND OTHER WASTE

10 Metric Tonnes/day

Capacity of boiler

1. NA  Ton/hr

Type of Furnace

1. Gas Furnace

2 .  C h i m n e y / D u s t
C o l l e c t o r

3 .  Elec t r ic i ty  f i red
h e a t i n g  s y s t e m
C h i m n e y

Type of Fuel

1. Electricity 0.50 Megawatt/day

2. Gas 60 KG/day

3. Electricity 5 Kilowatt/day

Raw Material Details

All  types  i t ems  of
Electrical and Electronic
equipments including
the i r  componen t s  ,
consumables, parts and
spares and all ITEMS
O F
ITEW,CEEW,LSEEW,
EETW,TLSEW,MDW,
LIW ETC AS PER
CPCB FRAME WORK

85 Metric Tonnes/Day
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Terms and conditions 
                                                                                    

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.
2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his /its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.
3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent. 
4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application. 
5. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.
6. The industry shall provide adequate arrangement for fighting the accidental leakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.  
7. The industry shall comply noise pollution (Regulation and control) Rules, 2000.  
8. The industry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time. 
9. The industry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.  
10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
quantity, quality of the effluent, mode of discharge, treatment facilities etc. 
11. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.  
12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.  
13. The industry shall pay the balance fee, in case it is found due from the industry at any time
later on.  
14. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.  
15. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit. 
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16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.  
17. Industry should adopt water conservation measures to ensure minimum consumption of
water in their process. Ground water based proposals of new industries should get clearance
from Central Ground Water Authority (CGWA)/ Haryana Water Resources (Conservation,
Regulation and Management) Authority (HWRA) for scientific development of precious
resource.
18. The industrial/non industrial sector projects shall develop green belt (as applicable) in its
premises including periphery, entry and exit, as per notifications/conditions of EC/directions of
MOEF/CPCB/SPCB/NGT/ any court of law. In case of stone crushers, hot mix plants, mineral
grinding units, screening plants and brick kilns etc., the unit shall develop adequate green belt
and erect barrier/barricade/boundary wall as applicable, as per notifications/directions of
MOEF/CPCB/SPCB/NGT/ any court of law. 
19. The unit shall develop paved or hard surfaced approach road to the site of unit (including
the storage site, if it is at different place) from the nearest public road for transportation of raw
material/final product. 

Specific Conditions :
                                                                                    

  CTO so granted is without prejudice to the action to be taken in respect of any violation made
by unit in past & CTo will be deemed revoked & further action will be taken as per law if any
violation observed at any stage. 2. Unit will not change the quantity of domestic effluent/trade
effluent/air emission source without prior permission of the Board. 3. Unit will obtain prior
CTO before expiry of CTO. 4. Unit will obtain all necessary clearance from all concerned
departments/Authorities before starting construction work. 5. The unit will run the project only
on the land for which Town and Country Planning Department will accord CLU/NOC
permission. 6. Unit will run adequate APCMs like collector, wet scrubber, bag house etc.
wherever required as per policy.Will not discharge any TE from it’s premise . Will run a DG
set as per CAQM directions with proper acoustic chamber and canopy which shall be
connected to the ETP and APCM for power backup in case of power failure ..unit Will only
use “cleaner fuel” as prescribed by competent authority and scheme submitted by you
regarding PNG.7.. That your unit will comply with standard of discharge of effluent issued by
MOEF & CC by CPCB . 08.That your unit will obtain consent to operate from the Board
regularly. 07. That the unit will maintain separate energy meter, flow meter at the inlet and
outlet of ETP. 08. That the unit will maintain flow meter at the source of water supply and will
maintain the log book for the same. 09. That the unit will maintain log book of  energy meter
on its APCM. 10. That the unit will maintain the log book of ETP and APCM installed by the
unit. 11. That the unit will adopt cleaner technology thereby reducing pollution load of unit. 12.
That the unit will not made any expansion without prior permission of the Board. 13. That the
unit will made agreement with GEPIL for disposal of hazardous waste generated by the unit.
14. That the unit will deposit the balance consent fee as per schedule, if any. 15. That the unit
will install on DG set with canopy as submitted in application form. 16. That the CTo so
granted will become invalid in case of violation of any of the condition. 17. That the unit will
comply with the direction issued by the HSPCB/CPCB/NGT/MoEFF& CC time to
time.18.The mechanism evolved by CPCB will be complied by unit and in any case found not
complying, the cTo so granted will be revoked.unit will obtain permission from Ground water
Authority for extraction of ground water. Will run the OMD on ETP as per CPCB's latest
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directions. . Unit will obtain permission for extraction of ground Water . The Environmental
Compensation is also applicable on unit on Violations per Rules/ Acts/ orders /directions of
authorities / courts/

 

Regional Officer, Karnal

Haryana State Pollution Control Board.
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HARYANA STATE POLLUTION CONTROL
BOARD

Haryana State Pollution Control Board, 3rd Floor,
HSIIDC Office Complex, IMT Manesar,
Gurugram Email:- hspcbrogrs@gmail.com

 E-mail: hspcb@hry.nic.in
                                                                                    

 
 To.
                M/s :Deshwal Waste Management Pvt Ltd
                Plot no 15,  Sector 5, IMT Manesar  

                                                                                    
Subject: Grant of consent to operate to M/s Deshwal Waste Management Pvt Ltd.
              Please refer to your application no. 98113254 received on dated 2025-03-27 in
regional office Gurgaon South.With reference to your above application for consent to
operate,M/s Deshwal Waste Management Pvt Ltd is here by granted consent as per following
specification/Terms and conditions.

                                                                                    

No. HSPCB/Consent/ : 843069725GUSOCTO98113254 Dated:18/04/2025

Consent Under  BOTH

Period of consent  18/04/2025 - 30/09/2027

Industry Type  Industries engaged in recycling / reprocessing/ recovery/reuse of Hazardous
Waste under schedule iv of HW( M, H& TBM) rules, 2008 - Items namely -
Integrated Recycling Plants --Components of waste electrical and electronic
assembles comprising accumulators and other batteries included on list A,
mercury-switches, activated glass cullets from cathode-ray tubes and other
activated glass and PCB-capacitors, or any other component contaminated
with Schedule 2 constituents (e.g. cadmium, mercury, etc

Category  RED

Investment(In Lakh)  4488.0

Total Land Area(Sq.
meter)

 7875.0

Total Builtup Area(Sq.
meter)

 13360.05

Quantity of effluent

1.	Trade  0.0 KL/Day

2.	Domestic  0.2 KL/Day

Number of outlets  1.0

Mode of discharge

1.	Domestic  Public Sewer

2.	Trade  0

Domestic Effluent Parameters

1. NA

Trade Effluent Parameters

1. NA

Number of stacks  4

Height of stack

346

770



                                                                                    
 

Regional Officer,  Gurgaon South

1. Stack attached to
Plastic waste Recycling
S e c t i o n  a n d  o t h e r
m a c h i n e r i e s

18 meter

2. Stack attached to
Lithium Ion Battery
Recycling Section

30 meter

3. Stack attached to
Metal Recovery area/
Chemical Lab Area

18 meter

4. Stack attached to 250
KVA PNG Generator
Set

11 meter

Emission parameters

1. SPM 50 mg/m3

2. Lead as Pb 10 mg/m3

Product Details

1. AL, Cu, Fe, Plastic,
Blackmass

10 Metric Tonnes/day

2 .
Co,Ni,Mn,Zn,Li,Ca,Gra
p h i t e  a n d  M e t a l
C o m p o u n d

3 Metric Tonnes/day

3. Plastic Granules,
Pellets(From Processing
Cat i)

10.6 Metric Tonnes/day

4 .  P l a s t i c
Granules,Pellets(After
Processing Cat ii)

3.024 Metric Tonnes/day

5 .  P l a s t i c
Granules,Pellets(After
Processing Cat iii)

0.472 Metric Tonnes/day

Capacity of boiler

1. N.A.  Ton/hr

Type of Furnace

1. N.A.

Type of Fuel

1. PNG 100 SCM/day

Raw Material Details

Lithium Ion Batteries all
t y p e s  ( L F P ,  N M C ,
LCO, NCA, LTO, LMO
etc)

10 Metric Tonnes/Day

Black mass 3 Metric Tonnes/Day

Plastic Waste (Category
I)

10.6 Metric Tonnes/Day

Plastic Waste (Category
II)

3.03 Metric Tonnes/Day

Plastic Waste (Category
III)

0.478 Metric Tonnes/Day

VIJAY 
CHAUDHARY

Digitally signed by VIJAY 
CHAUDHARY 
Date: 2025.04.18 16:36:59 
+05'30'
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Haryana State Pollution Control Board.

Terms and conditions 
                                                                                    

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.
2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his /its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.
3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent. 
4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application. 
5. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.
6. The industry shall provide adequate arrangement for fighting the accidental leakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.  
7. The industry shall comply noise pollution (Regulation and control) Rules, 2000.  
8. The industry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time. 
9. The industry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.  
10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
quantity, quality of the effluent, mode of discharge, treatment facilities etc. 
11. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.  
12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.  
13. The industry shall pay the balance fee, in case it is found due from the industry at any time
later on.  
14. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.  
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15. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit. 
16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.  
17. Industry should adopt water conservation measures to ensure minimum consumption of
water in their process. Ground water based proposals of new industries should get clearance
from Central Ground Water Authority (CGWA)/ Haryana Water Resources (Conservation,
Regulation and Management) Authority (HWRA) for scientific development of precious
resource.
18. The industrial/non industrial sector projects shall develop green belt (as applicable) in its
premises including periphery, entry and exit, as per notifications/conditions of EC/directions of
MOEF/CPCB/SPCB/NGT/ any court of law. In case of stone crushers, hot mix plants, mineral
grinding units, screening plants and brick kilns etc., the unit shall develop adequate green belt
and erect barrier/barricade/boundary wall as applicable, as per notifications/directions of
MOEF/CPCB/SPCB/NGT/ any court of law. 
19. The unit shall develop paved or hard surfaced approach road to the site of unit (including
the storage site, if it is at different place) from the nearest public road for transportation of raw
material/final product. 

Specific Conditions :
                                                                                    

 1.	CTO so granted is on the basis of detail submitted by the Unit in online application, CTO
granted is without prejudice to the action to be taken in respect of any violation made by Unit
in past & CTO will be revoked & further action will be taken as per law if any violation
observed at any stage. 2. Unit will not change the quantity of domestic effluent/trade
effluent/air emission without prior permission of the Board. 3. Unit will obtain all necessary
clearance from all concerned departments/Authorities before starting construction activity and
other allied activities. 4. The Unit will maintain ETP/STP/APCM and logbook of chemicals
and energy meters. 5. The Unit will always ensure adequate acoustic enclosures/chambers on
their Gen Sets with proper stack height as per prescribed norms to meet the prescribed
standards under EP Rules and Unit should use only Fuel, approved by CAQM, CPCB, HSPCB,
CAQM & Hon’ble NGT in Gen set and other process. 6. Unit will apply for CTO renewal at
least 90 days before expiry date of this CTO. 7. That in case any additional charges / fees /
penalty etc. are found payable towards this CTO as per audit then the same shall be paid by the
Unit without any objection immediately as and when demanded by this office. 8. If at any stage
found that Unit was involved in any past violation regarding Environment Laws / Rules / Acts
then CTO so granted shall be revoked automatically & legal action will be initiate against the
Unit. 9. Unit will use underground water after obtaining prior approval from concerned
authority. 10. That this CTO will not provide any immUnity from any other
Act/Rules/Regulations applicable to the project/land in question. 11. That the Unit will comply
all the conditions mentioned in clearances and other licenses issued by different authorities. 12.
Unit will use only cleaner fuels namely natural gas (PNG/CNG), liquefied petroleum gas, bio
gas, propane, butane etc. or any other fuel approved by CAQM/CPCB/HSPCB for Gen sets.
13. Unit will not use in their Gen set as a fuel i.e. pet coke, furnace oil and LSHS etc and only
use fuel as per CPCB and CAQM, directions/guidelines 14. Stack emission level should be
stringent than the existing standards in terms of the identified critical pollutants. 15. Stipulation
of greenbelt outside the project premises such as avenue plantation, plantation in vacant areas,
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social forestry etc. 16. A detailed water harvesting plan may be submitted by the Unit 18. Unit
will dispose off their waste/spent oil of Gen sets only to authorized recyclers by the HSPCB
and oily cloths, gloves, other oily waste and ETP sludge etc. should be handed over to GEPIL
or any other agency approved by HSPCB. 19. Unit must comply the directions, conditions,
guidelines, orders and rules etc. issued by Monitoring committee / EPCA, HSPCB, CPCB,
CAQM, MoEF, Hon'ble High Court & Hon'ble Supreme Court of India time to time, otherwise
CTE so granted shall be revoked without giving any further notice. 20. Unit should provide
open space area surrounding the project as per guidelines /rules /Acts of Fire Department. 21.
Unit will not discharge any type of effluent in drains /nallahs/channels /canals and rivers etc.
without prior approval of the board. 22. Unit will not change the quantity of domestic
effluent/trade effluent /Air emission without prior permission of the Board. 23. Unit will
comply all the Act/Rules/Notification/Directions i.e. HOWM Rules, E-waste Rules, PMW
Rules, BMW Rules, Battery Rules and MSW Rules etc 24. Unit will dispose of all the wastes
scientifically as per guidelines, directions, rules and advisories issued by National Green
Tribunal, MOEF, CPCB, HSPCB, ULB department, District Administration and other
authorities/ agencies and Hon’ble Courts. 25. That Unit will strictly comply with the directions
of CAQM w.r.t Gen sets 26. Unit shall abide the compliance of noise rules. 27. The Unit shall
make all the arrangement for odour/fumes control and comply with guidelines of CPCB for
control of Odour/fumes and take all steps to ensure that there is no environmental pollution,
nuisance odour/fumes due to operation of the Unit. 28. Unit shall ensure safe and proper
disposal of solid waste, through suitable technology 29. Unit will strictly comply with the
directions of CPCB vide letter No B17011/7/UPC-IIPWM(SUP)/2022 dated 01.02.2022 30.
Unit will comply all the provisions of PWM Rules, 2016 and as amended from time to time 31.
Unit will comply with all the directions, guidelines, order of Hon'ble NGT, Hon'ble Apex
court, Hon'ble High Court, CAQM, CPCB/HSPCB as issued from time to time 32. Unit should
comply directions of Haryana Govt., Urban Local Bodies Department, vide Haryana Govt.
GAZ (EXTRA) Aug.20.2013(SRVN.29.1935 SAKA) dated 20/08/2013 and not use plastic
carry bags in the premises or outside the premises by the Unit or their persons. 33. If Unit
found violating any of the provisions of PWM Rules, Battery Rules, orders and directions as
mentioned and any of the above said conditions, the CTO so granted will stand revoked apart
from initiation of legal action against the Unit. 34. Unit will install RECD and dual fuel kit in
Gen sets and will strictly comply with the direction of CAQM regarding operation of Gen sets
in Delhi NCR. 35. Unit will done agreements with authorized recyclers, re-processors under
HOWM Rules, E-waste Rules, PMW Rules and Battery Rules etc. and should be all material
i.e. E-waste, Copper waste, Aluminium Waste, Plastic Waste, batteries, lights, glass, rubber,
Tiers & Tubes, Lubricant oil, Waste/Spent oil and foam etc. handed over to recycler /
reprocessing agencies authorized by HSPCB/CPCB and maintain the record. 36. Unit will
obtain CTO from all concerned department /agencies as applicable. 37. The inspection of the
unit will be carried out by the authorized officer within a period of 3 months of grant of CTO
collection of samples and in case of failing of the same this CTO stands revoked automatically
besides action applicable as per policy of the Board. 38. Unit will obtain CTO under HOWM
Rules and Battery Rules as applicable. 39. Unit will not involved in manufacturing of single
use plastic products and any type of plastic carry bags otherwise this CTO will be revoked
automatically. 40. Unit will submit the compliance of CTO conditions within 90 days.

 

Regional Officer, Gurgaon South
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Haryana State Pollution Control Board.
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HARYANA STATE POLLUTION CONTROL
BOARD

Star Complex, Opp. General Hospital, Delhi Road,
Sonepat Ph. 0130-2236119(O) Email:-

hspcbrosr@gmail.com
 E-mail: hspcb@hry.nic.in

                                                                                    

 
 To.
                M/s :Finetech Recycling Private Limited 
                VILLAGE BHATHGOAN DUGRAN, SONIPAT

                                                                                    
Subject: Grant of consent to operate to M/s Finetech Recycling Private Limited .
              Please refer to your application no. 78548855 received on dated 2024-09-10 in
regional office Sonipat.With reference to your above application for consent to operate,M/s
Finetech Recycling Private Limited  is here by granted consent as per following
specification/Terms and conditions.

                                                                                    

No. HSPCB/Consent/ : 320220924SONCTO78548855 Dated:09/10/2024

Consent Under  BOTH

Period of consent  09/10/2024 - 30/09/2029

Industry Type  Common treatment and disposal facilities(CETP, TSDF, E- waste
recycling, CBMWTF, effluent conveyance project,  incinerator, solvent/acid
recovery plant, MSW sanitary land  fill site)

Category  RED

Investment(In Lakh)  128.0

Total Land Area(Sq.
meter)

 1042.0

Total Builtup Area(Sq.
meter)

 670.0

Quantity of effluent

1.	Trade  0.3 KL/Day

2.	Domestic  0.2 KL/Day

Number of outlets  2.0

Mode of discharge

1.	Domestic  Septic tank

2.	Trade  Recycle/ reuse after ETP treatment

Domestic Effluent Parameters

1. NA

Trade Effluent Parameters

1. BOD 30 mg/l

2. COD 250 mg/l

3. TSS 100 mg/l

4. pH  6.5-8.5

5. O & G 10 mg/l

6. Total metal 10 mg/l
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Regional Officer,  Sonipat

Haryana State Pollution Control Board.

Terms and conditions 

Number of stacks  1

Height of stack

1. Stack to process
emi s s ion  w i th  we t
s c rubbe r

33 mtrs

Emission parameters

1. SPM 150 mg/m3

Product Details

1. Precious Metal, Steel,
Copper, Aluminium

0.5 Metric Tonnes/day

2. Refurbished/ IT and
C o m m u n i c a t i o n
P r o d u c t s

0.5 Metric Tonnes/day

3. Ferrous and Non
Ferrous, plastic, Iron,
etc.

1 Metric Tonnes/day

Capacity of boiler

1. na  Ton/hr

Type of Furnace

1. na

Type of Fuel

1. Electricity

Raw Material Details

LSEEW1 to LSEEW34 0.2 Metric Tonnes/Day

MDW2,MDW3,MDW4
, M
DW5,MDW6,MDW7,
M D
W8,MDW9,MDW10

0.1 Metric Tonnes/Day

C E E W 1 ,  C E E W 2 ,
C E E W 3 ,  C E E W 4 ,
C E E W 6 ,  C E E W 7 ,
C E E W 8 ,  C E E W 9

0.5 Metric Tonnes/Day

I T E W  1 ,  I T E W  2 ,
I T E W  3 ,  I T E W  4 ,
I T E W  5 ,  I T E W  6 ,
I T E W  7 ,  I T E W  8 ,
ITEW 9,  ITEW 10,
ITEW 11, ITEW 12,
ITEW 13, ITEW 14,
ITEW 15, ITEW 16,
ITEW 17, ITEW 18,
ITEW 19, ITEW 20,
ITEW 21, ITEW 22,
ITEW 23, ITEW 24,
ITEW 25, ITEW 26,
ITEW 27

1.1 Metric Tonnes/Day

LIW1,LIW2 0.1 Metric Tonnes/Day
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1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.
2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his /its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.
3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent. 
4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application. 
5. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.
6. The industry shall provide adequate arrangement for fighting the accidental leakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.  
7. The industry shall comply noise pollution (Regulation and control) Rules, 2000.  
8. The industry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time. 
9. The industry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.  
10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
quantity, quality of the effluent, mode of discharge, treatment facilities etc. 
11. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.  
12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.  
13. The industry shall pay the balance fee, in case it is found due from the industry at any time
later on.  
14. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.  
15. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit. 
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16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.  
17. Industry should adopt water conservation measures to ensure minimum consumption of
water in their process. Ground water based proposals of new industries should get clearance
from Central Ground Water Authority (CGWA)/ Haryana Water Resources (Conservation,
Regulation and Management) Authority (HWRA) for scientific development of precious
resource.
18. The industrial/non industrial sector projects shall develop green belt (as applicable) in its
premises including periphery, entry and exit, as per notifications/conditions of EC/directions of
MOEF/CPCB/SPCB/NGT/ any court of law. In case of stone crushers, hot mix plants, mineral
grinding units, screening plants and brick kilns etc., the unit shall develop adequate green belt
and erect barrier/barricade/boundary wall as applicable, as per notifications/directions of
MOEF/CPCB/SPCB/NGT/ any court of law. 
19. The unit shall develop paved or hard surfaced approach road to the site of unit (including
the storage site, if it is at different place) from the nearest public road for transportation of raw
material/final product. 

Specific Conditions :
                                                                                    

 1.CTO so granted will be without prejudice to any violation made by unit in past & will be
deemed cancelled if any such violation come to the notice of the Board at any stage and the
CTO so granted will not affect the prosecution action to be initiated against the unit for such
past violations caused by the unit. 2. Unit will not change the quantity of domestic
effluent/trade effluent/ air emissions sources without prior permission of the Board. 3. Unit will
deposit balance fee, if any found at any stage pending against the unit. 4. Unit will comply with
all the direction issued time to time by HSPCB,CPCB, CAQM, Hon’ble NGT, Hon’ble Punjab
& Haryana High Court, Hon’ble Supreme Court of India and other concerned authorities. 5.
Renewal of CTO will not prevent the Board from taking appropriate action against the
defaulting units including revoking the CTO, which will fail to comply with any of the
conditions of the CTO or any relevant provisions of the Water Act, 1974 and Air Act, 1981. 6.
Sampling of unit will be conducted within 03 months of grant of this CTO and in case unit
found non-complying with prescribed standards, Closure, prosecution and imposition of
Environmental Compensation shall be initiated against the unit. 7. Unit will liable to pay
environmental compensation at any stage imposed by the Board.

 

Regional Officer, Sonipat

Haryana State Pollution Control Board.
PARDEE
P SINGH

Digitally signed by 
PARDEEP SINGH 
Date: 2024.10.09 
21:28:11 +05'30'
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HARYANA STATE POLLUTION CONTROL
BOARD

Star Complex, Opp. General Hospital, Delhi Road,
Sonepat Ph. 0130-2236119(O) Email:-

hspcbrosr@gmail.com
 E-mail: hspcb@hry.nic.in

                                                                                    

 
 To.
                M/s :GLOBAL WASTE SOLUTION UNIT II
                KILA NO 45//19/1/1/3, 19/1/1/4, 20/2/1, 20/2/2, VILLAGE DHATURI, DISTT
SONIPAT

                                                                                    
Subject: Grant of consent to operate to M/s GLOBAL WASTE SOLUTION UNIT II.
              Please refer to your application no. 9469866 received on dated 2021-02-07 in regional
office Sonipat.With reference to your above application for consent to operate,M/s GLOBAL
WASTE SOLUTION UNIT II is here by granted consent as per following specification/Terms
and conditions.

                                                                                    

No. HSPCB/Consent/ : 320220921SONCTO9469866 Dated:17/02/2021

Consent Under  BOTH

Period of consent  17/12/2020 - 30/09/2024

Industry Type  Common treatment and disposal facilities(CETP, TSDF, E- waste
recycling, CBMWTF, effluent conveyance project,  incinerator, solvent/acid
recovery plant, MSW sanitary land  fill site)

Category  RED

Investment(In Lakh)  5.0

Total Land Area(Sq.
meter)

 3500.0

Total Builtup Area(Sq.
meter)

 7000.0

Quantity of effluent

1.	Trade  0.0 KL/Day

2.	Domestic  1.0 KL/Day

Number of outlets  1.0

Mode of discharge

1.	Domestic  SeptIc Tank

2.	Trade  --

Domestic Effluent Parameters

1. NA

Trade Effluent Parameters

1. NA

Number of stacks  1

Height of stack

1. Attached to gas fired
furnace

25 metre

Emission parameters
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Regional Officer,  Sonipat

Haryana State Pollution Control Board.

Terms and conditions 
                                                                                    

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.
2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his /its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.
3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent. 
4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application. 
5. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.
6. The industry shall provide adequate arrangement for fighting the accidental leakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.  
7. The industry shall comply noise pollution (Regulation and control) Rules, 2000.  
8. The industry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time. 
9. The industry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.  

1. SPM 150 mg/m3

Product Details

1. E waste recyclong
(Aluminium Ingots)

1 Metric Tonnes/day

Capacity of boiler

1. NA  Ton/hr

Type of Furnace

1. Gas fired furnace 1.0 MTD

Type of Fuel

1. Gas 50 KG/day

Raw Material Details

E waste (Aluminium
Scrap)

1.2 Metric Tonnes/Day
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10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
quantity, quality of the effluent, mode of discharge, treatment facilities etc. 
11. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.  
12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.  
13. The industry shall pay the balance fee, in case it is found due from the industry at any time
later on.  
14. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.  
15. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit. 
16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.  

Specific Conditions :
                                                                                    

 1. That the unit will submit the analysis report of APCM provided by the unit within the
period 3 months after obtaining first consent to operate from the board and will submit the
analysis report each year to ascertain the adequacy of Pollution control device provided by the
unit..
2. That the unit will operate its APCM and ETP regularly and effectively and will comply with
the provisions of Water Act, 1974 and Air Act, 1981.
3. That the unit will provide separate energy meter, flow meter at the inlet and outlet of ETP.
4. That the unit will provide flow meter at the source of water supply and will maintain the log
book for the same.
5. That the unit will provide energy meter on its APCM.
6. That the unit will maintain the log book of ETP and APCM installed by the unit.
7. That the unit will adopt cleaner technology thereby reducing pollution load of unit.
8. That the unit will not increase its production capacity and will not made any expansion
within existing plant without prior permission of the Board
9. That the unit will made agreement with GEPIL for disposal of hazardous waste generated by
the unit.
10. That the unit will deposit the balance consent fee as per schedule, if any.
11. That the unit will submit the compliance of the conditions of consent to operate granted by
the Board yearly.
12. That your unit will comply with the direction issued by Government of India vide letter no.
10-158/NWR/Court case/NGT/OA No.639/18-215 dated 27.03.20019 to install shallow water
Piezometers/Ground water level and quality monitoring stations by the industries inside the
premises and nearby for periodical monitoring (Pre and post mansoon) of ground quality in
consultation with CGWA.
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13. That your unit will apply for renewal of consent 90 days earlier before expiry previous
consent obtained from the board.
14. That concealing factual data or submission of false/fabricated data and failure to comply
with any of the conditions mentioned above may result in withdrawal of this CTO and attract
action under the provisions of Water Act, 1974 and Air Act, 1981.
15. That the unit will comply with the direction issued by the
HSPCB/CPCB/NGT/MoEFF&CC time to time.

 

Regional Officer, Sonipat

Haryana State Pollution Control Board.

Bhupinder Singh Digitally signed by Bhupinder Singh 
Date: 2021.02.17 09:00:39 -08'00'
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HARYANA STATE POLLUTION CONTROL
BOARD

Star Complex, Opp. General Hospital, Delhi Road,
Sonepat Ph. 0130-2236119(O) Email:-

hspcbrosr@gmail.com
 E-mail: hspcb@hry.nic.in

                                                                                    

 
 To.
                M/s :Global Waste Solution
                KHASRA NO. 71/22/2, 23/2/1,74//3/2/1  village ram nagar tehsil ganaur distt.
sonipat haryana

                                                                                    
Subject: Grant of consent to operate to M/s Global Waste Solution.
              Please refer to your application no. 48007916 received on dated 2023-10-03 in
regional office Sonipat.With reference to your above application for consent to operate,M/s
Global Waste Solution is here by granted consent as per following specification/Terms and
conditions.

                                                                                    

No. HSPCB/Consent/ : 320220923SONCTO48007916 Dated:07/11/2023

Consent Under  BOTH

Period of consent  01/10/2023 - 30/09/2028

Industry Type  Common treatment and disposal facilities(CETP, TSDF, E- waste
recycling, CBMWTF, effluent conveyance project,  incinerator, solvent/acid
recovery plant, MSW sanitary land  fill site)

Category  RED

Investment(In Lakh)  190.0

Total Land Area(Sq.
meter)

 4000.0

Total Builtup Area(Sq.
meter)

 8000.0

Quantity of effluent

1.	Trade  2.0 KL/Day

2.	Domestic  0.5 KL/Day

Number of outlets  2.0

Mode of discharge

1.	Domestic  Septic Tank

2.	Trade  Recycle & re-used in washing process

Domestic Effluent Parameters

1. NA

Trade Effluent Parameters

1. BOD 30 mg/l

2. COD 250 mg/l

3. TSS 100 mg/l

4. pH  5.5-9.0

5. O&G 10 mg/l
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Regional Officer,  Sonipat

Haryana State Pollution Control Board.

Terms and conditions 
                                                                                    

Number of stacks  2

Height of stack

1. Stack attached to
Dismantling Section

15 meters

2. Stack attached to wet
scrubber

31.7 meters

Emission parameters

1. SPM 80 mg/m3

2. NOX 50 mg/m3

3. SOX 50 mg/m3

Product Details

1. INGOTS 1 Metric Tonnes/day

2. METALS, PLASTIC
ETC.

57 Metric Tonnes/day

3. REFURBISHED IT
A N D  C O M M U N I
CATIONS PRODUCT
S ETC

2 Metric Tonnes/day

Capacity of boiler

1. NA  Ton/hr

Type of Furnace

1. Rotatory furnace 1.0 Ton/day

Type of Fuel

1. LPG 50 Kg/day

Raw Material Details

A L L  T Y P E  O F
P L A S T I C  W A S T E

37 Metric Tonnes/Day

REFURBISHING OF
ALL TYPES OF IT
A N D
COMMUNICATION
PRODUCTS

2 Metric Tonnes/Day

LL TYPES OF USED
OLD ELECTRICAL
AND ELECTRONIC
EQUIPMENTS AIR
CONDITIONER,FRID
G E  , W A S H I N G
M A C H I N E
, L E D , T V , M I C R O
W A V E
OVEN,COMPUTER,L
A P
TOP,PRINTER,MOBIL
E  , C O P Y I N G
E Q U I P M E N T  E T C

23 Metric Tonnes/Day
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1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.
2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his /its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.
3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent. 
4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application. 
5. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.
6. The industry shall provide adequate arrangement for fighting the accidental leakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.  
7. The industry shall comply noise pollution (Regulation and control) Rules, 2000.  
8. The industry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time. 
9. The industry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.  
10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
quantity, quality of the effluent, mode of discharge, treatment facilities etc. 
11. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.  
12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.  
13. The industry shall pay the balance fee, in case it is found due from the industry at any time
later on.  
14. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.  
15. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit. 
16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.  
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Specific Conditions :
                                                                                    

 1. The unit will comply with provision of all applicable Acts/Rules/Direction of the Board. 2.
Unit will register on CPCB portal under Extended Producer Responsibility Framework. 3. Unit
will obtain prior permission from the board before installing any new polluting process. 4. Unit
will not discharge any effluent outside the unit. 5. Unit will apply for renewal of CTO 90 days
before expiry of CTO. 6. Unit will run and maintain its ETP & APCM regularly and
effectively. 7. Unit will comply CAQM direction issued vide No. 65 & amended till date,
HSPCB direction vide order dated 21.07.2022 regarding standard list of approved fuels in NCR
and direction No. 76 dt. 29.09.2023 of CAQM regarding installation of retro-fitment of duel
fuel/ECDs and fitment of RECDs certified by the authorized agencies on DG sets more than 19
kW. 8.That unit will inform to Regional Office Sonipat prior to the commencement of the
operation and samples will be collected with in 1 month and further validity of the CTO will
depend on the results of AR. 9. CTO granted is without prejudice to the action to be taken in
respect of any violation made by unit in past & CTO will be deemed revoked & further action
will be taken as per law if any violation observed at any stage. 9.  

 

Regional Officer, Sonipat

Haryana State Pollution Control Board.

PARDEEP 
SINGH

Digitally signed by 
PARDEEP SINGH 
Date: 2023.11.07 
12:59:31 +05'30'
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HARYANA STATE POLLUTION CONTROL
BOARD

Star Complex, Opp. General Hospital, Delhi Road,
Sonepat Ph. 0130-2236119(O) Email:-

hspcbrosr@gmail.com
 E-mail: hspcb@hry.nic.in

                                                                                    

 
 To.
                M/s :GRANDEUR RECYCLING PRIVATE LIMITED
                KILA NO 28//21/2, VILLAGE BAGRU, SONIPAT

                                                                                    
Subject: Grant of consent to operate to M/s GRANDEUR RECYCLING PRIVATE LIMITED.
              Please refer to your application no. 71103621 received on dated 2024-06-20 in
regional office Sonipat.With reference to your above application for consent to operate,M/s
GRANDEUR RECYCLING PRIVATE LIMITED is here by granted consent as per following
specification/Terms and conditions.

                                                                                    

No. HSPCB/Consent/ : 320220924SONCTO71103621 Dated:04/07/2024

Consent Under  BOTH

Period of consent  04/07/2024 - 30/09/2028

Industry Type  Common treatment and disposal facilities(CETP, TSDF, E- waste
recycling, CBMWTF, effluent conveyance project,  incinerator, solvent/acid
recovery plant, MSW sanitary land  fill site)

Category  RED

Investment(In Lakh)  298.5

Total Land Area(Sq.
meter)

 3439.0

Total Builtup Area(Sq.
meter)

 2300.0

Quantity of effluent

1.	Trade  0.0 KL/Day

2.	Domestic  1.5 KL/Day

Number of outlets  1.0

Mode of discharge

1.	Domestic  Septic tank

2.	Trade

Domestic Effluent Parameters

1. NA

Trade Effluent Parameters

1. NA

Number of stacks  2

Height of stack
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Regional Officer,  Sonipat

Haryana State Pollution Control Board.

Terms and conditions 
                                                                                    

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.
2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his /its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.
3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent. 

1 .  S T A C K
ATTACHED TO WET
SCRUBBER ON GAS
F I R E D  M E L T I N G
F U R N A C E  O F
CAPACITY 200 KG

21 mtrs

2 .  S T A C K
A T T A C H E D  T O
C Y C L O N E  W I T H
B A G  H O U S E  O N
D I S M A N T L I N G
S E C T I O N

12 mtrs

Emission parameters

1. SPM 80 mg/m3

2. NOX 50 mg/m3

3. SOX 50 mg/m3

Product Details

1 .  D i s m a n t l i n g ,
r e c y c l i n g  a n d
refubishing of E-waste

60 Metric Tonnes/day

Capacity of boiler

1. na

Type of Furnace

1 .  S T A C K
ATTACHED TO WET
SCRUBBER ON GAS
F I R E D  M E L T I N G
F U R N A C E

200 Kg/batch

Type of Fuel

1. Gas 500 KG/day

2. Electricity

Raw Material Details

E waste 60 Metric Tonnes/Day
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4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application. 
5. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.
6. The industry shall provide adequate arrangement for fighting the accidental leakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.  
7. The industry shall comply noise pollution (Regulation and control) Rules, 2000.  
8. The industry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time. 
9. The industry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.  
10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
quantity, quality of the effluent, mode of discharge, treatment facilities etc. 
11. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.  
12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.  
13. The industry shall pay the balance fee, in case it is found due from the industry at any time
later on.  
14. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.  
15. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit. 
16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.  
17. Industry should adopt water conservation measures to ensure minimum consumption of
water in their process. Ground water based proposals of new industries should get clearance
from Central Ground Water Authority (CGWA)/ Haryana Water Resources (Conservation,
Regulation and Management) Authority (HWRA) for scientific development of precious
resource.
18. The industrial/non industrial sector projects shall develop green belt (as applicable) in its
premises including periphery, entry and exit, as per notifications/conditions of EC/directions of
MOEF/CPCB/SPCB/NGT/ any court of law. In case of stone crushers, hot mix plants, mineral
grinding units, screening plants and brick kilns etc., the unit shall develop adequate green belt
and erect barrier/barricade/boundary wall as applicable, as per notifications/directions of
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MOEF/CPCB/SPCB/NGT/ any court of law. 
19. The unit shall develop paved or hard surfaced approach road to the site of unit (including
the storage site, if it is at different place) from the nearest public road for transportation of raw
material/final product. 

Specific Conditions :
                                                                                    

 1.CTO so granted will be without prejudice to any violation made by unit in past & will be
deemed cancelled if any such violation come to the notice of the Board at any stage and the
CTO so granted will not affect the prosecution action to be initiated against the unit for such
past violations caused by the unit. 2. Unit will not change the quantity of domestic
effluent/trade effluent/ air emissions sources without prior permission of the Board. 3. Unit will
deposit balance fee, if any found at any stage pending against the unit. 4. Unit will comply with
all the direction issued time to time by HSPCB,CPCB, CAQM, Hon’ble NGT, Hon’ble Punjab
& Haryana High Court, Hon’ble Supreme Court of India and other concerned authorities. 5.
Renewal of CTO will not prevent the Board from taking appropriate action against the
defaulting units including revoking the CTO, which will fail to comply with any of the
conditions of the CTO or any relevant provisions of the Water Act, 1974 and Air Act, 1981. 6.
Sampling of unit will be conducted within 03 months of grant of this CTO and in case unit
found non-complying with prescribed standards, Closure, prosecution and imposition of
Environmental Compensation shall be initiated against the unit. 7. Unit will liable to pay
environmental compensation at any stage imposed by the Board.

 

Regional Officer, Sonipat

Haryana State Pollution Control Board.

PARDEE
P SINGH

Digitally signed by 
PARDEEP SINGH 
Date: 2024.07.04 
15:45:34 +05'30'
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HARYANA STATE POLLUTION CONTROL
BOARD

Star Complex, Opp. General Hospital, Delhi Road,
Sonepat Ph. 0130-2236119(O) Email:-

hspcbrosr@gmail.com
 E-mail: hspcb@hry.nic.in

                                                                                    

 
 To.
                M/s :Mobitech E waste Recycler run under Mobitech LLP
                Village Bhatgaon Dungran Guhana Road Distt Sonipat Haryana

                                                                                    
Subject: Grant of consent to operate to M/s Mobitech E waste Recycler run under Mobitech
LLP.
              Please refer to your application no. 48737754 received on dated 2023-10-18 in
regional office Sonipat.With reference to your above application for consent to operate,M/s
Mobitech E waste Recycler run under Mobitech LLP is here by granted consent as per
following specification/Terms and conditions.

                                                                                    

No. HSPCB/Consent/ : 843069723SONCTO48737754 Dated:15/11/2023

Consent Under  BOTH

Period of consent  15/11/2023 - 30/09/2028

Industry Type  Industries engaged in recycling / reprocessing/ recovery/reuse of Hazardous
Waste under schedule iv of HW( M, H& TBM) rules, 2008 - Items namely -
Integrated Recycling Plants --Components of waste electrical and electronic
assembles comprising accumulators and other batteries included on list A,
mercury-switches, activated glass cullets from cathode-ray tubes and other
activated glass and PCB-capacitors, or any other component contaminated
with Schedule 2 constituents (e.g. cadmium, mercury, etc

Category  RED

Investment(In Lakh)  0.0

Total Land Area(Sq.
meter)

 12517.0

Total Builtup Area(Sq.
meter)

 7505.0

Quantity of effluent

1.	Trade  2.0 KL/Day

2.	Domestic  1.0 KL/Day

Number of outlets  2.0

Mode of discharge

1.	Domestic  Septic Tank

2.	Trade  Recycled/reused in wetscrubber and horticulture

Domestic Effluent Parameters

1. NA

Trade Effluent Parameters

1. BOD 30 mg/l

2. COD 250 mg/l

3. TSS 100 mg/l
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Regional Officer,  Sonipat

Haryana State Pollution Control Board.

Terms and conditions 
                                                                                    

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.

4. pH  5.5-9.0

5. O&G 10 mg/l

6. Fe 3 mg/l

7. Zinc 5 mg/l

8. Cu 5 mg/l

Number of stacks  1

Height of stack

1. Stack attached to
dismantling section

35 meters

Emission parameters

1. SPM 80 mg/m3

Product Details

1. Ignots 0.25 Metric Tonnes/day

2. Metal, Plastic etc. 14 Metric Tonnes/day

3. Refurbished/IT and
C o m m u n i c a t i o n
P r o d u c t s

0.75 Metric Tonnes/day

Capacity of boiler

1. NA  Ton/hr

Type of Furnace

1. NA

Type of Fuel

1. NA

Raw Material Details

ITEW 3 1 Metric Tonnes/Day

ITEW 4 1 Metric Tonnes/Day

ITEW 5 1 Metric Tonnes/Day

ITEW 6 1 Metric Tonnes/Day

ITEW 7 1 Metric Tonnes/Day

ITEW 8 ITEW 9 ITEW
10 ITEW 11 ITEW 12
ITEW 13 ITEW 15
ITEW 15 ITEW 16

2 Metric Tonnes/Day

C E E W 1  C E E W 2
C E E W 3  C E E W 4
C E E W 5

5 Metric Tonnes/Day

ITEW 1 2 Metric Tonnes/Day

ITEW 2 2 Metric Tonnes/Day
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2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his /its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.
3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent. 
4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application. 
5. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.
6. The industry shall provide adequate arrangement for fighting the accidental leakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.  
7. The industry shall comply noise pollution (Regulation and control) Rules, 2000.  
8. The industry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time. 
9. The industry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.  
10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
quantity, quality of the effluent, mode of discharge, treatment facilities etc. 
11. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.  
12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.  
13. The industry shall pay the balance fee, in case it is found due from the industry at any time
later on.  
14. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.  
15. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit. 
16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.  

Specific Conditions :
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 1. Unit will register on portal of CPCB. 2. Unit will comply regarding responsibilities of the
recycler as per E-waste Notification dated 02.11.2022 issued by MoEF&CC. 3. Unit will
dispose of plastic waste through registered recycler of plastic waste. 4. Unit will not discharge
any effluents outside the factory premises. 5. Unit will run ETP and APCM regularly and
maintained log books properly. 2. That the unit shall keep all the parameters within the
prescribed limits and shall comply with all the Norms and Rules as prescribed in the Act. 6.
CTO so granted shall become invalid in case of violation of any of the above / any law of the
land. 7. Unit will not add any production capacity/polluting process/ under take expansion
without taking CTE expansion. 8. Unit will comply CAQM direction issued vide No. 65 and
HSPCB direction vide order dated 21.07.2022 regarding standard list of approved fuels in
NCR.

 

Regional Officer, Sonipat

Haryana State Pollution Control Board.

PARDEEP 
SINGH

Digitally signed by 
PARDEEP SINGH 
Date: 2023.11.15 
18:12:38 +05'30'
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HARYANA STATE POLLUTION CONTROL
BOARD

Star Complex, Opp. General Hospital, Delhi Road,
Sonepat Ph. 0130-2236119(O) Email:-

hspcbrosr@gmail.com
 E-mail: hspcb@hry.nic.in

                                                                                    

 
 To.
                M/s :Pythonic Waste Services Private Limited
                Khasra No. 37122 MIN 1312 MIN 1832.9, ESTATC NATHUPUR, DISTT
SONIPAT, HARYANA 131029  

                                                                                    
Subject: Grant of consent to operate to M/s Pythonic Waste Services Private Limited.
              Please refer to your application no. 30088820 received on dated 2022-11-03 in
regional office Sonipat.With reference to your above application for consent to operate,M/s
Pythonic Waste Services Private Limited is here by granted consent as per following
specification/Terms and conditions.

                                                                                    

No. HSPCB/Consent/ : 320220922SONCTO30088820 Dated:15/12/2022

Consent Under  BOTH

Period of consent  15/12/2022 - 30/09/2027

Industry Type  Common treatment and disposal facilities(CETP, TSDF, E- waste
recycling, CBMWTF, effluent conveyance project,  incinerator, solvent/acid
recovery plant, MSW sanitary land  fill site)

Category  RED

Investment(In Lakh)  190.0

Total Land Area(Sq.
meter)

 9128.0

Total Builtup Area(Sq.
meter)

 12300.0

Quantity of effluent

1.	Trade  0.0 KL/Day

2.	Domestic  2.5 KL/Day

Number of outlets  1.0

Mode of discharge

1.	Domestic  septik tank

2.	Trade  NA

Domestic Effluent Parameters

1. NA 0

Trade Effluent Parameters

1. NA 0

Number of stacks  1

Height of stack

1 .  A t t c h e d  t o  t h e
d i s m a n t l i n g  a n d
c r u s h i n g  s e c t i o n

12 M
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Regional Officer,  Sonipat

Haryana State Pollution Control Board.

Terms and conditions 
                                                                                    

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.
2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his /its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.
3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent. 
4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application. 
5. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.
6. The industry shall provide adequate arrangement for fighting the accidental leakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.  
7. The industry shall comply noise pollution (Regulation and control) Rules, 2000.  
8. The industry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time. 
9. The industry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time

Emission parameters

1. SPM 80 mg/m3

Product Details

1. RECYCLING OF E
WASTE (a l l  i t ems
unde r  s chedu le  1 )

24.6 Metric Tonnes/day

Capacity of boiler

1. NA 0 Ton/hr

Type of Furnace

1. NA 0

Type of Fuel

1. Diesel 0 KL/day

Raw Material Details

Ewaste (incl items as
Schedule I incl Li ion
and Ni Cd batteries)

24.6 Metric Tonnes/Day
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the concentration of any characteristics should exceed these limits for discharge.  
10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
quantity, quality of the effluent, mode of discharge, treatment facilities etc. 
11. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.  
12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.  
13. The industry shall pay the balance fee, in case it is found due from the industry at any time
later on.  
14. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.  
15. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit. 
16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.  

Specific Conditions :
                                                                                    

 1. unit will run and maintain it’s STP/APCM regularly and properly, will provide separate
energy meter on their STP/APCM and maintain the Log Book for energy consumption of
STP/APCM and chemicals used daily for the STP. 2. That the unit shall keep all the parameters
within the prescribed limits and shall comply with all the Norms and Rules as prescribed in the
Act 3.That the unit will adopt cleaner technology thereby reducing pollution load. 4. That the
unit will provide interlocking arrangement of DG set with STP/APCM and shall have separate
D.G. set to ensure regular and effective running of pollution control devices. 5. That the unit
will not discharge any untreated effluent inside and outside its premises. 6. Unit will provide
separate flow meter at Inlet/ Outlet of STP for which separate log book will be maintained if
required. 7. That the unit will not add any air polluting process/ machinery and also not to add
any process which increases the water pollution load. 8. That the unit will comply with all the
provisions of Hazardous Waste Rules and submit return under HWM Rules on yearly basis. 9.
That the CTO so granted shall become invalid in case of violation of any of the above / any law
of the land. 10. Unit will apply for consent to operate for further period 90 days before expiry
of this consent otherwise penalty will be imposed as per policy. 11. The inspection of the unit
will be carried out by the authorized officer within a period of 3 months of grant of CTO
collection of samples and in case of failing of the same this CTO stands revoked automatically
besides further necessary action will be applicable. 12. That the CTO so granted shall become
invalid in case of violation of any of the above / any law of the land.

 

Regional Officer, Sonipat

Haryana State Pollution Control Board.

NAVEEN 
GULIA

Digitally signed by 
NAVEEN GULIA 
Date: 2022.12.15 
18:12:51 +05'30'
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HARYANA STATE POLLUTION CONTROL
BOARD

Star Complex, Opp. General Hospital, Delhi Road,
Sonepat Ph. 0130-2236119(O) Email:-

hspcbrosr@gmail.com
 E-mail: hspcb@hry.nic.in

                                                                                    

 
 To.
                M/s :RBH E WASTE RECYCLE HUB PVT LTD (OLD NAME SATELLITE
VISION INDIA)
                PLOT NO 130 HSIIDC RAI SONIPAT

                                                                                    
Subject: Grant of consent to operate to M/s RBH E WASTE RECYCLE HUB PVT LTD (OLD
NAME SATELLITE VISION INDIA).
              Please refer to your application no. 23446734 received on dated 2022-04-23 in
regional office Sonipat.With reference to your above application for consent to operate,M/s
RBH E WASTE RECYCLE HUB PVT LTD (OLD NAME SATELLITE VISION INDIA) is
here by granted consent as per following specification/Terms and conditions.

                                                                                    

No. HSPCB/Consent/ : 320220922SONCTO23446734 Dated:23/05/2022

Consent Under  BOTH

Period of consent  01/10/2022 - 30/09/2027

Industry Type  Common treatment and disposal facilities(CETP, TSDF, E- waste
recycling, CBMWTF, effluent conveyance project,  incinerator, solvent/acid
recovery plant, MSW sanitary land  fill site)

Category  RED

Investment(In Lakh)  136.0

Total Land Area(Sq.
meter)

 312.0

Total Builtup Area(Sq.
meter)

 500.0

Quantity of effluent

1.	Trade  0.0 KL/Day

2.	Domestic  1.0 KL/Day

Number of outlets  1.0

Mode of discharge

1.	Domestic  Sewer

2.	Trade  -

Domestic Effluent Parameters

1. NA

Trade Effluent Parameters

1. NA

Number of stacks  1

Height of stack

1. Attached to APCM 20 Meter
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Regional Officer,  Sonipat

Haryana State Pollution Control Board.

Terms and conditions 
                                                                                    

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.
2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his /its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.
3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent. 
4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application. 
5. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.
6. The industry shall provide adequate arrangement for fighting the accidental leakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.  
7. The industry shall comply noise pollution (Regulation and control) Rules, 2000.  
8. The industry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time. 

Emission parameters

1. SPM 150 mg/m3

Product Details

1 .  D I S M A N T L I N G
AND RECYCLING OF
E WASTE

2.5 Metric Tonnes/day

Capacity of boiler

1. Na  Ton/hr

Type of Furnace

1. Na

Type of Fuel

1. Diesel 0.04 KL/day

Raw Material Details

A L L  K I N D  O F  E
W A S T E  L I S T E D
UNDER SCHEDULE I
OF E WASTE

3 Metric Tonnes/Day
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9. The industry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.  
10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
quantity, quality of the effluent, mode of discharge, treatment facilities etc. 
11. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.  
12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.  
13. The industry shall pay the balance fee, in case it is found due from the industry at any time
later on.  
14. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.  
15. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit. 
16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.  

Specific Conditions :
                                                                                    

 1. The unit will comply with provision of all applicable Acts/Rules/Direction of the Board. 2.
Unit will apply under HOWM Rules 2016 seperately within 30 days . 3. Unit will obtain prior
permission from the board before installing any new polluting process.4 The unit will run and
maintain its APCM regularly and properly & will keep all the parameters within limit.

 

Regional Officer, Sonipat

Haryana State Pollution Control Board.

NAVEEN GULIA Digitally signed by NAVEEN GULIA 
Date: 2022.05.23 14:31:54 +05'30'
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HARYANA STATE POLLUTION CONTROL
BOARD

Star Complex, Opp. General Hospital, Delhi Road,
Sonepat Ph. 0130-2236119(O) Email:-

hspcbrosr@gmail.com
 E-mail: hspcb@hry.nic.in

                                                                                    

 
 To.
                M/s :TEVA RECYCLOTRONICS PVT LTD
                KILA NO 69//9/1, 12/1/2, VILLAGE JHUNDPUR, TEHSIL RAI, SONIPAT

                                                                                    
Subject: Grant of consent to operate to M/s TEVA RECYCLOTRONICS PVT LTD.
              Please refer to your application no. 92661203 received on dated 2025-01-28 in
regional office Sonipat.With reference to your above application for consent to operate,M/s
TEVA RECYCLOTRONICS PVT LTD is here by granted consent as per following
specification/Terms and conditions.

                                                                                    

No. HSPCB/Consent/ : 320220925SONCTO92661203 Dated:11/03/2025

Consent Under  BOTH

Period of consent  05/03/2025 - 30/09/2029

Industry Type  Common treatment and disposal facilities(CETP, TSDF, E- waste
recycling, CBMWTF, effluent conveyance project,  incinerator, solvent/acid
recovery plant, MSW sanitary land  fill site)

Category  RED

Investment(In Lakh)  435.0

Total Land Area(Sq.
meter)

 5580.0

Total Builtup Area(Sq.
meter)

 3419.0

Quantity of effluent

1.	Trade  2.0 KL/Day

2.	Domestic  4.0 KL/Day

Number of outlets  2.0

Mode of discharge

1.	Domestic  Septic tank

2.	Trade  Recycled/reused in process/washing

Domestic Effluent Parameters

1. NA

Trade Effluent Parameters

1. BOD 30 mg/l

2. COD 250 mg/l

3. TSS 100 mg/l

4. pH  6.0-9.0

5. O&G 10 mg/l

6.  Iron as Fe 3.0 mg/l
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Regional Officer,  Sonipat

Haryana State Pollution Control Board.

Terms and conditions 
                                                                                    

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.
2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his /its part. The
applicant/company shall be liable for such legal action against him as per provision of the

7. Zinc as Zn 5.0 mg/l

8. Copper as Cu 3.0 mg/l

9. Total Metal 10.0 mg/l

10. Total Chromium as
Cr

2.0 mg/l

1 1 .  A m m o n i c a l
N i t r o g e n  a s  ( N )

50.0 mg/l

Number of stacks  2

Height of stack

1 .  S T A C K
A T T A C H E D  T O
C Y C L O N E  W I T H
B A G  H O U S E  O N
D I S M A N T L I N G
S E C T I O N

15.0 meters

2 .  S T A C K
ATTACHED TO WET
SCRUBBER ON LSHS
F I R E D  2 0 0
KG/BATCH MELTING
FURNACE

15.0 meters

Emission parameters

1. SPM 80 mg/m3

2. NOX 50 mg/m3

3. SOX 50 mg/m3

Product Details

1.  DISMANTLING,
RECYCLING AND
REFURBISHING OF E
WASTE

60.0 Metric Tonnes/day

Capacity of boiler

1. NA  Ton/hr

Type of Furnace

1. Melting furnace 200.0 Kg/Batch

Type of Fuel

1. LSHS 500.0 Kg/day

Raw Material Details

E WASTE 60.0 Metric Tonnes/Day
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law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.
3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent. 
4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application. 
5. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.
6. The industry shall provide adequate arrangement for fighting the accidental leakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.  
7. The industry shall comply noise pollution (Regulation and control) Rules, 2000.  
8. The industry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time. 
9. The industry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.  
10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
quantity, quality of the effluent, mode of discharge, treatment facilities etc. 
11. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.  
12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.  
13. The industry shall pay the balance fee, in case it is found due from the industry at any time
later on.  
14. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.  
15. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit. 
16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.  
17. Industry should adopt water conservation measures to ensure minimum consumption of
water in their process. Ground water based proposals of new industries should get clearance
from Central Ground Water Authority (CGWA)/ Haryana Water Resources (Conservation,
Regulation and Management) Authority (HWRA) for scientific development of precious
resource.
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18. The industrial/non industrial sector projects shall develop green belt (as applicable) in its
premises including periphery, entry and exit, as per notifications/conditions of EC/directions of
MOEF/CPCB/SPCB/NGT/ any court of law. In case of stone crushers, hot mix plants, mineral
grinding units, screening plants and brick kilns etc., the unit shall develop adequate green belt
and erect barrier/barricade/boundary wall as applicable, as per notifications/directions of
MOEF/CPCB/SPCB/NGT/ any court of law. 
19. The unit shall develop paved or hard surfaced approach road to the site of unit (including
the storage site, if it is at different place) from the nearest public road for transportation of raw
material/final product. 

Specific Conditions :
                                                                                    

 1. That unit will register on EPR portal of CPCB under E-waste Rules before operating the
plant. 2. That unit will comply SOP July 2023 for recycling of E-waste. 3. That unit will
obtained authorization under HOWM Rules. 4. That unit will not discharge any effluent
inside/outside the factory premises. 5. That unit will use its treated effluent for washing
process. 6. That unit will comply the emissions standards laid down by
CAQM/HSPCB/CPCB/Hon’ble Courts. 7. CTO so granted shall become invalid in case of
violation of any of the above / any law of the land. 8. That unit will not add any production
capacity/polluting process/ under take expansion without taking CTE expansion. 9. That unit
will comply CAQM direction issued vide No. 65 & amended till date, HSPCB direction vide
order dated 21.07.2022 regarding standard list of approved fuels in NCR and direction No. 73
dt. 02.06.2023 of CAQM regarding installation of retro-fitment of duel fuel/ECDs and fitment
of RECDs certified by the authorized agencies on DG sets more than 19 kW. 10. CTO granted
is without prejudice to the action to be taken in respect of any violation made by unit in past &
CTO will be deemed revoked & further action will be taken as per law if any violation
observed at any stage.

 

Regional Officer, Sonipat

Haryana State Pollution Control Board.

PARDEE
P SINGH

Digitally signed by 
PARDEEP SINGH 
Date: 2025.03.11 
11:02:34 +05'30'
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HARYANA STATE POLLUTION CONTROL
BOARD

Regional Office, Haryana State Pollution Control
Board Rohtak, SCO No. A-6, A-7 and A-8, First

Floor, Sector- 36, Suncity Commercial Complex, Rohtak-
124001”.Email:- hspcbroroh@gmail.com

 E-mail: hspcb@hry.nic.in
                                                                                    

 
 To.
                M/s :ANANYA E WASTE SOLUTION PVT. LTD.
                KHEWAT NO. 1197, 1199, KHATONI NO. 1343,1345 KILLA NO. 150//17/1,2,
VILL. ISMAILA 11 B TEHSIL. SAMPLA, DISTT. ROHTAK, HARYANA 124501

                                                                                    
Subject: Grant of consent to operate to M/s ANANYA E WASTE SOLUTION PVT. LTD..
              Please refer to your application no. 91353145 received on dated 2025-01-30 in
regional office Rohtak.With reference to your above application for consent to operate,M/s
ANANYA E WASTE SOLUTION PVT. LTD. is here by granted consent as per following
specification/Terms and conditions.

                                                                                    

No. HSPCB/Consent/ : 320220925ROHCTO91353145 Dated:15/03/2025

Consent Under  BOTH

Period of consent  15/03/2025 - 30/09/2029

Industry Type  Common treatment and disposal facilities(CETP, TSDF, E- waste
recycling, CBMWTF, effluent conveyance project,  incinerator, solvent/acid
recovery plant, MSW sanitary land  fill site)

Category  RED

Investment(In Lakh)  436.0

Total Land Area(Sq.
meter)

 4047.0

Total Builtup Area(Sq.
meter)

 2630.0

Quantity of effluent

1.	Trade  1.0 KL/Day

2.	Domestic  2.5 KL/Day

Number of outlets  2.0

Mode of discharge

1.	Domestic  septic tank

2.	Trade  Reuse/gardening/Flushing/DG colling

Domestic Effluent Parameters

1. BOD 0 mg/l

Trade Effluent Parameters

1. BOD 30 mg/l

2. COD 250 mg/l

3. TSS 100 mg/l

4. OG 10 mg/l
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Regional Officer,  Rohtak

Haryana State Pollution Control Board.

Terms and conditions 
                                                                                    

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.
2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his /its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.
3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent. 
4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application. 
5. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply

Number of stacks  2

Height of stack

1 .
Segregation,Dismantlin
g,Refurbishing,Shreddin
g,Plastic,Cable Battery
Recycl ing Smelt ing
furnace 1NO.

30 mtr

2. Stack to DG set 250
KVA

5 mtr above

Emission parameters

1. SPM 80 mg/m3

2. NOX 50 mg/m3

3. SOX 50 mg/m3

Product Details

1. Recycling of E Waste 70 Metric Tonnes/day

Capacity of boiler

1. 0 0 Ton/hr

Type of Furnace

1. Melting Furnace 2.0 MTD

Type of Fuel

1. Diesel 0.1 KL/day

2. Electricity 0.001 Megawatt/day

Raw Material Details

E Waste 70 Metric Tonnes/Day
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with the conditions so varied.
6. The industry shall provide adequate arrangement for fighting the accidental leakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.  
7. The industry shall comply noise pollution (Regulation and control) Rules, 2000.  
8. The industry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time. 
9. The industry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.  
10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
quantity, quality of the effluent, mode of discharge, treatment facilities etc. 
11. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.  
12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.  
13. The industry shall pay the balance fee, in case it is found due from the industry at any time
later on.  
14. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.  
15. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit. 
16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.  
17. Industry should adopt water conservation measures to ensure minimum consumption of
water in their process. Ground water based proposals of new industries should get clearance
from Central Ground Water Authority (CGWA)/ Haryana Water Resources (Conservation,
Regulation and Management) Authority (HWRA) for scientific development of precious
resource.
18. The industrial/non industrial sector projects shall develop green belt (as applicable) in its
premises including periphery, entry and exit, as per notifications/conditions of EC/directions of
MOEF/CPCB/SPCB/NGT/ any court of law. In case of stone crushers, hot mix plants, mineral
grinding units, screening plants and brick kilns etc., the unit shall develop adequate green belt
and erect barrier/barricade/boundary wall as applicable, as per notifications/directions of
MOEF/CPCB/SPCB/NGT/ any court of law. 
19. The unit shall develop paved or hard surfaced approach road to the site of unit (including
the storage site, if it is at different place) from the nearest public road for transportation of raw
material/final product. 

Specific Conditions :
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 1. Unit will comply the conditions mentioned in the letter dated 25-10-2019 of CPCB
regarding mechanism for Environmental management in compliance of Hon'ble NGT order
dated 23-08-2019 in the matter of O.A. No. 1038/2018.
2. The unit will comply with the Directions dated 27-11-2020 issued by CPCB regarding to
allow only those new industrial units in NCR-Delhi, which are using cleaner fuels, namely,
natural gas (PNG/CNG), liquefied petroleum gas, bio-gas, propane, butane etc.
3. The unit will comply CAQM Directions w.r.t DG sets and air pollution.
4. The unit will use cleaner fuel only.
5. The unit will not discharge any effluent outside the unit premises.
6. The unit will utilize the treated water for reuse/ gardening only.
7. Unit has submitted the capacity assessment certificate from DIC Rohtak for e-waste
processing with capacity 24000 MT/Annum. The unit has applied for e-waste processing for
capacity 23660 MT/Annum. The processing capacity of e-waste cannot exceed 23660
MT/Annum as per undertaking submitted by the unit in its reply.

 

Regional Officer, Rohtak

Haryana State Pollution Control Board.

DINESH 
KUMAR

Digitally signed by 
DINESH KUMAR 
Date: 2025.03.15 
09:40:35 -07'00'
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HARYANA STATE POLLUTION CONTROL
BOARD

SCF No. 42 & 43, Shopping Centre,Sector-6, Huda,
Bahadurgarh Ph. 01276-243077 (O) Email:-

hspcbrobdh@gmail.com
 E-mail: hspcb@hry.nic.in

                                                                                    

 
 To.
                M/s :Endeavor Recyclers India Private Limited
                71//14/2/2, 71//15/1, Village- Hassangarh,Tehsil- Sampla, District- Rohtak, Haryana-
124404

                                                                                    
Subject: Grant of consent to operate to M/s Endeavor Recyclers India Private Limited.
              Please refer to your application no. 31209733 received on dated 2022-12-03 in
regional office Bahadurgarh.With reference to your above application for consent to
operate,M/s Endeavor Recyclers India Private Limited is here by granted consent as per
following specification/Terms and conditions.

                                                                                    

No. HSPCB/Consent/ : 320220922ROHCTO31209733 Dated:09/12/2022

Consent Under  BOTH

Period of consent  09/12/2022 - 30/09/2027

Industry Type  Common treatment and disposal facilities(CETP, TSDF, E- waste
recycling, CBMWTF, effluent conveyance project,  incinerator, solvent/acid
recovery plant, MSW sanitary land  fill site)

Category  RED

Investment(In Lakh)  970.0

Total Land Area(Sq.
meter)

 7245.0

Total Builtup Area(Sq.
meter)

 13500.0

Quantity of effluent

1.	Trade  15.0 KL/Day

2.	Domestic  16.0 KL/Day

Number of outlets  2.0

Mode of discharge

1.	Domestic  STP

2.	Trade  ETP

Domestic Effluent Parameters

1. BOD 10 mg/l

2. COD 50 mg/l

3. TSS 20 mg/l

4. OIL & GREASE 10 mg/l

5. PH  5.5-9.0

6. TOTAL NITROGEN 10 mg/l

7 .  T O T A L
P H O S P H O R U S

1 mg/l
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8. FECALCOLIFORM  LESS THAN 100

Trade Effluent Parameters

1. BOD 30 mg/l

2. COD 250 mg/l

3. TSS 100 mg/l

4. OIL & GREASE 10 mg/l

5. PH  5.5-9.0

6. Cynides (as CN) 0.1 mg/l

7 .  A m m o n i c a l 	 5 0
N i t r o g e n  ( a s  N )

50 mg/l

8. Cadmium (as Cd) 2.0 mg/l

9. Nickel (as Ni) 3.0 mg/l

10. Zinc (as Zn) 5.0 mg/l

11. Iron (as Fe) 3.0 mg/l

12. Copper (as Cu) 3.0 mg/l

13. 0.1 mg/l

Number of stacks  8

Height of stack

1. STACK Attached to
Segregation section

12.0 METERS

2. STACK Attached to
Dismantling section

12.0 METERS

3. STACK Attached to
Refurbishing section

12.0 METERS

4. STACK Attached to
Shredding section

12.0 METERS

5. STACK Attached to
P C B  R e c y c l i n g ,
Roasting and Smelting
Furnace

30.0 meters

6. stack Attached to
P l a s t i c  R e c y c l i n g
s e c t i o n

22.0 meters

7 .  S T A C K
ATTACHED TO Cable
B a t t e r y  R e c y c l i n g
s e c t i o n

12.0 METERS

8 .  S T A C K
ATTACHED TO 125
KVA  CAPACITY

3.0 METERS

Emission parameters

1. SPM 80 mg/m3

2. NOX  mg/m3

3. SOX  mg/m3

4. SPM 150 mg/m3

5. NOX  mg/m3

6. SOX  mg/m3

Product Details
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Regional Officer,  Bahadurgarh

Haryana State Pollution Control Board.

Terms and conditions 
                                                                                    

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.
2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his /its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.
3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent. 
4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application. 
5. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.
6. The industry shall provide adequate arrangement for fighting the accidental leakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.  
7. The industry shall comply noise pollution (Regulation and control) Rules, 2000.  
8. The industry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time. 
9. The industry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time

1. Integrated ewaste
Recycling facility

81.0 Metric Tonnes/day

2 .  P l a s t i c  W a s t e
R e c y c l i n g  f a c i l i t y

30.0 Metric Tonnes/day

Capacity of boiler

1. NA  Ton/hr

Type of Furnace

1 .  PCB Recyc l ing ,
Roasting and Smelting
Electric Furnace

5 TON PER DAY

Type of Fuel

1. Diesel 0.100 KL/day

2. Electricity 0.001 Megawatt/day

Raw Material Details

Plastic 30 Metric Tonnes/Day

Electronic 81 Metric Tonnes/Day
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the concentration of any characteristics should exceed these limits for discharge.  
10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
quantity, quality of the effluent, mode of discharge, treatment facilities etc. 
11. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.  
12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.  
13. The industry shall pay the balance fee, in case it is found due from the industry at any time
later on.  
14. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.  
15. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit. 
16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.  

Specific Conditions :
                                                                                    

 1. That the unit will run and maintain it’s ETP, STP & APCM regularly and properly will
provide separate energy meter on their STP & APCM and maintain the Log Book for energy
consumption of ETP, STP & APCM and chemicals used daily for the ETP & STP.
2. That the unit shall keep all the parameters within the prescribed limits and shall comply with
all the Norms and Rules as prescribed in the Act.
3. That the unit will adopt cleaner technology thereby reducing pollution load.
4. That the unit will provide inter locking arrangement of DG set with ETP, STP & APCM and
shall have separate D.G. set to ensure regular and effective running of pollution control
devices.
5. That the unit will not discharge any untreated effluent inside and outside its premises.
6. Unit will provide separate flow meter at Inlet/ Outlet of ETP & STP for which separate log
book will be maintained if required.
7. That the unit will not add any air polluting process/ machinery and also not to add any
process which increases the water pollution load.
8. That the unit will comply with all the provisions of Hazardous Waste Rules and submit
return under HWM Rules on yearly basis.
9. That the CTO so granted shall become invalid in case of violation of any of the above / any
law of the land. 10. Unit will obtain Authorization under Ewaste Recycler, Dismantler and
Plastic Waste Management Rules.
10. Unit will submit analysis report from recognized laboratory under air /water act every year
as applicable.
11. Unit will take prior permission from CGWA before extracting ground water. 12. Unit will
apply for consent to operate for further period 90 days before expiry of this consent otherwise
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penalty will be imposed as per policy.
13. Unit will submit copy of authorization under HWM rules issued by the board within 30
days.
14. The consent to operate is for the integrated E-waste recycling facility (red category at no.
15) and plastic waste recycling facility (orange category at no 60) as per haryana state pollution
control board policy order & industrial categorization dt 26-2-2018.
15. The Consent to operate is for the Integrated E-waste recycling facility (81 MTD ie 28350
MTA) & plastic waste recycling facility (30 MTD ie 10500 MTA) plant at 24 hour working
operational capacity

 

Regional Officer, Bahadurgarh

Haryana State Pollution Control Board.

SHAKTI SINGH Digitally signed by SHAKTI SINGH 
Date: 2022.12.09 14:10:32 +05'30'
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HARYANA STATE POLLUTION CONTROL
BOARD

Regional Office Nuh, Shed No. 1, Roz Ka Meo
Industrial Area, Tehsil – Nuh, District – Nuh

(Mewat), Haryana - 122103.
Email:- hspcbronuh@gmail.com

 E-mail: hspcb@hry.nic.in
                                                                                    

 
 To.
                M/s :M/s Egreen Dust
                Khasra No. 31202 -21 Village Goyala Tehsil Tauru Distt Nuh Haryana  

                                                                                    
Subject: Grant of consent to operate to M/s M/s Egreen Dust.
              Please refer to your application no. 102907932 received on dated 2025-05-06 in
regional office Nuh.With reference to your above application for consent to operate,M/s M/s
Egreen Dust is here by granted consent as per following specification/Terms and conditions.

                                                                                    

No. HSPCB/Consent/ : 320220925GSMWCTO102907932 Dated:16/06/2025

Consent Under  BOTH

Period of consent  16/06/2025 - 30/09/2029

Industry Type  Common treatment and disposal facilities(CETP, TSDF, E- waste
recycling, CBMWTF, effluent conveyance project,  incinerator, solvent/acid
recovery plant, MSW sanitary land  fill site)

Category  RED

Investment(In Lakh)  428.70001

Total Land Area(Sq.
meter)

 6000.0

Total Builtup Area(Sq.
meter)

 5000.0

Quantity of effluent

1.	Trade  0.0 KL/Day

2.	Domestic  1.5 KL/Day

Number of outlets  1.0

Mode of discharge

1.	Domestic  Septic tank

2.	Trade

Domestic Effluent Parameters

1. NA

Trade Effluent Parameters

1. NA

Number of stacks  1

Height of stack

1. Stack attached with
Furnace

30 m

Emission parameters

1. SPM 80 mg/m3
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Regional Officer,  Nuh

Haryana State Pollution Control Board.

Terms and conditions 
                                                                                    

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.
2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his /its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.
3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent. 
4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application. 
5. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.

Product Details

1. Iron 61.1 Metric Tonnes/day

2. Copper 6.5 Metric Tonnes/day

3. Aluminium 10.4 Metric Tonnes/day

4. Brass 0.13 Metric Tonnes/day

5. Steel 0.065 Metric Tonnes/day

Capacity of boiler

1. NA  Ton/hr

Type of Furnace

1. LPG based smelting
furnace

500 Kg/hr

Type of Fuel

1. LPG 38 Kg/hr

2. Diesel 0.05 KL/day

Raw Material Details

All types of Electronic
and Electric waste as
mentioned in ITEW 1 to
ITEW 27 CEEW1 to
CEEW19 and LSEEW1
t o  L S E E W 3 4  a n d
EETW1 to  EETW8
TLSEW1 to TLSEW6
MDW1 to  MDW10
LIW1 to  L1W2

130 Metric Tonnes/Day
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6. The industry shall provide adequate arrangement for fighting the accidental leakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.  
7. The industry shall comply noise pollution (Regulation and control) Rules, 2000.  
8. The industry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time. 
9. The industry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.  
10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
quantity, quality of the effluent, mode of discharge, treatment facilities etc. 
11. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.  
12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.  
13. The industry shall pay the balance fee, in case it is found due from the industry at any time
later on.  
14. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.  
15. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit. 
16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.  
17. Industry should adopt water conservation measures to ensure minimum consumption of
water in their process. Ground water based proposals of new industries should get clearance
from Central Ground Water Authority (CGWA)/ Haryana Water Resources (Conservation,
Regulation and Management) Authority (HWRA) for scientific development of precious
resource.
18. The industrial/non industrial sector projects shall develop green belt (as applicable) in its
premises including periphery, entry and exit, as per notifications/conditions of EC/directions of
MOEF/CPCB/SPCB/NGT/ any court of law. In case of stone crushers, hot mix plants, mineral
grinding units, screening plants and brick kilns etc., the unit shall develop adequate green belt
and erect barrier/barricade/boundary wall as applicable, as per notifications/directions of
MOEF/CPCB/SPCB/NGT/ any court of law. 
19. The unit shall develop paved or hard surfaced approach road to the site of unit (including
the storage site, if it is at different place) from the nearest public road for transportation of raw
material/final product. 

Specific Conditions :
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 1. Unit will maintain the daily log-book of APCM and source of water supply. 2. Unit will
submit the Analysis Report under Air Act and Noise rules within 3 months from board lab. 3.
Unit will use DISCHARGE WASTE WATER IN ANY WATER CHANNAL/DRAIN 4. unit
will not change the product/process without Board permission 5. Unit will follow the all
ACTS/Rules/Regulation issued by the HSPCB/CPCB/NGT time to time in future. 6. Unit shall
strictly comply with the directions, conditions, guidelines, orders and rules etc. issued by
Monitoring committee / EPCA, CAQM, HSPCB, CPCB, MoEF, Hon'ble High Court &
Hon'ble Supreme Court of India time to time, otherwise CTE so granted shall be revoked
without giving any further notice 7. That this CTE/CTO will not provide any immunity from
any other Act/Rules/Regulations applicable to the project/land in question 8. Stack emission
level should be stringent than the existing standards in terms of the identified critical
pollutants. 10. Stipulation of greenbelt outside the project premises such as avenue plantation,
plantation in vacant areas, social forestry etc, if applicable. 11. Unit will apply for
Authorization under HOWM rules within 07 Days after issuing the CTO. 12. CTO granted is
without prejudice to the action to be taken in respect of any violation made by unit in past &
CTO will be deemed revoked & further action will be taken as per law including imposition of
Environmental Compensation, if any violation observed at any stage. 13. Unit will not change
the quantity of trade effluent, domestic effluent and air emission without prior permission of
the Board. 14. Unit will obtain all necessary clearance from all concerned
departments/Authorities . 15. The unit will maintain adequate acoustic enclosures/chambers on
their GEN SETS with proper stack height as per prescribed norms to meet the prescribed
standards under EP Rules, and use only approved fuel in GENsets. 16. Unit will apply for CTO
renewal at least 90 days before expiry date of this CTO. 17. That in case any additional charges
/ fees / penalty / EC etc. are found payable towards this authorization / CTO/ CTE as per audit
then the same shall be paid by the unit without any objection immediately as and when
demanded by this office. 18. If at any stage found that unit was involved in any past violation
regarding Environment Laws / Rules / Acts then CTO so granted shall be revoked
automatically & legal action will be initiate against the project proponent. 19. Unit will use
underground water after obtaining approval from concerned authority during construction
phase of the project and for sprinkling as far as possible. Unit should not use underground
water for industrial or domestic purpose without prior permission obtained from HWRA. 20.
That this CTO will not provide any immunity from any other Act/Rules/Regulations applicable
to the project/land in question 21. Unit will not discharge any type of effluent outside of the
premises of the project and reuse/recycle of treated waste water. 22. Unit should not use Ear
buds with plastic sticks, plastic sticks for balloons, Plastic flags, candy sticks, ice-cream sticks ,
polystyrene (Thermocol) for decoration, plastic plates, cups, glasses cutlery, such as forks,
spoons, knives, straw, trays, wrapping or packing films around sweet boxes, invitation cards,
and cigarette packets, plastic or PVC banners less than 100 micron, stirrers 23. Stack emission
level should be stringent than the existing standards in terms of the identified critical
pollutants. 24. Increase of green belt cover by 40% of the total land area beyond the
permissible requirement of 33%, wherever feasible, if applicable. 25. Stipulation of greenbelt
outside the project premises such as avenue plantation, plantation in vacant areas, social
forestry etc, if applicable. 27. Unit will comply all the Act/Rules/Notification/Directions i.e.
HOWM Rules, E-waste Rules , PMW Rules, BMW Rules, Battery Rules and MSW Rules etc.
28. Unit will comply all the condition mentioned in CLU/NOC issued by DTCP 29. Unit will
dispose off their waste/spent oil of GENsets only to authorized recyclers by the HSPCB. 30.
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Unit should use only cleaner fuels namely natural gas (PNG/CNG), liquefied petroleum gas,
bio gas , propane, butane etc. in the furnace. 31. The unit will obtain all necessary clearances
from the concerned authorities and will adhere to all the applicable Environmental
Laws/Acts/Notification regularly. In case of any violation found at any stage, this CTO under
Water & Air ACT will be revoked. 32. Unit will strictly comply the HOWM Rules and
obtained authorization/registration as applicable. 33. Unit will dispose off their waste/spent oil
of GENsets only to authorized recyclers by the HSPCB and oily cloths, gloves and other waste
will be handed over to CTSDFs i.e. GEPIL 34. Unit will comply the SOPs guidelines issued by
CPCB time to time in future 35. The unit will provide proper sampling arrangements on their
stacks and effluent sources as applicable 36. Unit will not use any type of source of Air
emission except GEN set. 37. Unit will robustly operate its ETP and ensure that the parameters
of the treated effluent are within the prescribed limits. 38. Unit will ensure the compliance of
orders of Honble NGT in the matter of OA No. 26 of 2019 Abhay Dahiya & Ors. Vs State of
Haryana 39. unit shall ensure safe and proper disposal of solid waste, through suitable
technology 40. Unit will strictly comply with the directions of CPCB vide letter No
B17011/7/UPCIIPWM(SUP)/2022 dated 01.02.2022 41. Unit will comply all the provisions of
PWM Rules, 2016 and as amended from time to time 42. Unit will comply with all the
directions, guidelines, order of Hon'ble NGT, Hon'ble Apex court, Hon'ble High Court,
CAQM, CPCB/HSPCB as issued from time to time 43. Unit should comply directions of
Haryana Govt., Urban Local Bodies Department , vide Haryana Govt. GAZ (EXTRA)
Aug.20.2013(SRVN.29.1935 SAKA) dated 20/08/2013 and not use plastic carry bags in the
premises or out side the premises by the unit. 44. Unit will comply with the E-Waste rules,
guidelines of CPCB for e waste recycling and other directions as issued from time to time and
if found violating any of the provisions of E waste Rules, orders and directions as mentioned
and any of the above said conditions, the CTO so granted will stand revoked apart from
initiation of legal action against the unit. 45. Unit should strictly comply the MSW Rules 2016
and updated time to time 46. Unit shall strictly comply with the directions of CAQM w.r.t DG
sets. 49. Unit will submit the compliance of CTO conditions within 90 days.

 

Regional Officer, Nuh

Haryana State Pollution Control Board.

AKANSHA TANWAR Digitally signed by AKANSHA TANWAR 
Date: 2025.06.16 09:27:15 +05'30'
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HARYANA STATE POLLUTION CONTROL
BOARD

Regional Office Nuh, Shed No. 1, Roz Ka Meo
Industrial Area, Tehsil – Nuh, District – Nuh

(Mewat), Haryana - 122103.
Email:- hspcbronuh@gmail.com

 E-mail: hspcb@hry.nic.in
                                                                                    

 
 To.
                M/s :E Waste Recyclers India
                Shed No 15 Roz Ka Meo Industrial Area Nuh

                                                                                    
Subject: Grant of consent to operate to M/s E Waste Recyclers India.
              Please refer to your application no. 39995110 received on dated 2023-06-28 in
regional office Nuh.With reference to your above application for consent to operate,M/s E
Waste Recyclers India is here by granted consent as per following specification/Terms and
conditions.

                                                                                    

No. HSPCB/Consent/ : 320220923GSMWCTO39995110 Dated:08/08/2023

Consent Under  BOTH

Period of consent  01/10/2023 - 30/09/2028

Industry Type  Common treatment and disposal facilities(CETP, TSDF, E- waste
recycling, CBMWTF, effluent conveyance project,  incinerator, solvent/acid
recovery plant, MSW sanitary land  fill site)

Category  RED

Investment(In Lakh)  138.12

Total Land Area(Sq.
meter)

 923.0

Total Builtup Area(Sq.
meter)

 1341.0

Quantity of effluent

1.	Trade  0.0 KL/Day

2.	Domestic  1.0 KL/Day

Number of outlets  1.0

Mode of discharge

1.	Domestic  Septic tank

2.	Trade

Domestic Effluent Parameters

1. BOD  mg/l

Trade Effluent Parameters

1. NA

Number of stacks  1

Height of stack

1.  S tack  wi th  dus t
co l lec tor

15 m

Emission parameters
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Regional Officer,  Nuh

Haryana State Pollution Control Board.

Terms and conditions 
                                                                                    

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.
2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his /its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.
3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent. 
4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application. 
5. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.
6. The industry shall provide adequate arrangement for fighting the accidental leakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.  
7. The industry shall comply noise pollution (Regulation and control) Rules, 2000.  
8. The industry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time. 
9. The industry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.  
10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of

1. SPM 80 mg/m3

Product Details

1. E waste dismantling
recycling

2.22 Metric Tonnes/day

Capacity of boiler

1. NA  Ton/hr

Type of Furnace

1. NA

Type of Fuel

1. Diesel 0.02 KL/day

Raw Material Details

E waste 2.22 Metric Tonnes/Day

VIJAY 
CHAUDHARY

Digitally signed by VIJAY CHAUDHARY 
DN: c=IN, o=HARYANA STATE POLLUTION CONTROL BOARD, 
ou=POLLUTION CONTROL BOARD, postalCode=134109, st=Haryana, 
2.5.4.20=797b31cb942d15eebf06e82afb204cca6df6e258c26c9760c05
5cc85689ef21d, 
pseudonym=BB3F0B47C10D0762EB8812F0E7BA1D0EC2546A53, 
serialNumber=28E45584A5C16033C8BE91385192301E05CF2F5FC2020
85D01E5D8FAAF29CC3E, cn=VIJAY CHAUDHARY 
Date: 2023.08.08 16:03:22 +05'30'
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change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
quantity, quality of the effluent, mode of discharge, treatment facilities etc. 
11. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.  
12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.  
13. The industry shall pay the balance fee, in case it is found due from the industry at any time
later on.  
14. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.  
15. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit. 
16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.  

Specific Conditions :
                                                                                    

 1.	CTO so granted is on the basis of detail submitted by the unit in online application, CTO
granted is without prejudice to the action to be taken in respect of any violation made by unit in
past & CTO will be deemed revoked & further action will be taken as per law if any violation
observed at any stage.
2.	Unit will not change the quantity of domestic effluent/trade effluent/air emission without
prior permission of the Board.
3.	Unit will obtain all necessary clearance from all concerned departments/Authorities before
starting construction activity and other allied activities.
4.	The unit will ensure STP/APCM along with the main project as applicable.
5.	The unit will always ensure adequate acoustic enclosures/chambers on their GENSETS with
proper stack height as per prescribed norms to meet the prescribed standards under EP Rules
and unit should use only Fuel, approved by CAQM, CPCB, HSPCB, Hon’ble NGT in GEN set
and other process
6.	Unit will apply for CTO renewal at least 90 days before expiry date of this CTO.
7.	That in case any additional charges / fees / penalty etc. are found payable towards this CTO
as per audit then the same shall be paid by the unit without any objection immediately as and
when demanded by this office.
8.	If at any stage found that unit was involved in any past violation regarding Environment
Laws / Rules / Acts then CTO so granted shall be revoked automatically & legal action will be
initiate against the project proponent
9.	Unit will use underground water after obtaining prior approval from concerned authority,
during construction phase of the project and for sprinkling unit will not use underground water
and use only treated effluent of STP.
10.	That this CTO will not provide any immunity from any other Act/Rules/Regulations
applicable to the project/land in question.
11.	That the project proponent will comply all the conditions mentioned in clearances and other

398

822



licenses issued by different authorities.
12.	Unit will use only cleaner fuels namely natural gas (PNG/CNG), liquefied petroleum gas,
bio gas , propane, butane etc. Gen sets
13.	Unit will not use in their GEN set as a fuel i.e. pet coke, furnace oil and LSHS etc and only
use fuel as per CPCB and CAQM, directions/guidelines
14.	Stack emission level should be stringent than the existing standards in terms of the
identified critical pollutants.
15.	Stipulation of greenbelt outside the project premises such as avenue plantation, plantation in
vacant areas, social forestry etc.
16.	Unit will not discharge any type of effluent outside of the premises of the project and
reuse/recycle of treated waste water.
17.	A detailed water harvesting plan may be submitted by the project proponent
18.	Unit will dispose off their waste/spent oil of GEN sets only to authorized recyclers by the
HSPCB and oily cloths, gloves and other oily waste should be handed over to GEPIL.
19.	Unit must comply the directions, conditions, guidelines, orders and rules etc. issued by
Monitoring committee / EPCA, CAQM, HSPCB, CPCB,CAQM, MoEF, Hon'ble High Court
& Hon'ble Supreme Court of India time to time, otherwise CTE so granted shall be revoked
without giving any further notice.
20.	Unit should provide open space area surrounding the project as per guidelines /rules /Acts
of Fire Department.
21.	Unit will not discharge any type of effluent in drains /nallahs/channels /canals and rivers
etc. without prior approval of the board
22.	Unit will not change the quantity of domestic effluent/trade effluent /Air emission without
prior permission of the Board
23.	Unit will comply all the Act/Rules/Notification/Directions i.e. HOWM Rules, E-waste
Rules , PMW Rules, BMW Rules, Battery Rules and MSW Rules etc
24.	Unit will dispose of all the wastes scientifically as per guidelines, directions, rules and
advisories issued by National Green Tribunal, MOEF, CPCB, HSPCB, ULB department,
District Administration and other authorities/ agencies and Hon’ble Courts.
25.	That unit will strictly comply with the directions of CAQM w.r.t GEN sets
26.	Unit shall abide the compliance of noise rules.
27.	The unit shall make all the arrangement for odor control and comply with guidelines of
CPCB for control of Odor and take all steps to ensure that there is no environmental pollution,
nuisance odour due to operation of the unit.
28.	unit shall ensure safe and proper disposal of solid waste, through suitable technology
29.	Unit will strictly comply with the directions of CPCB vide letter No B17011/7/UPC-
IIPWM(SUP)/2022 dated 01.02.2022
30.	Unit will comply all the provisions of PWM Rules, 2016 and as amended from time to time
31.	Unit will comply with all the directions, guidelines, order of Hon'ble NGT, Hon'ble Apex
court, Hon'ble High Court, CAQM, CPCB/HSPCB as issued from time to time
32.	Unit should comply directions of Haryana Govt., Urban Local Bodies Department , vide
Haryana Govt. GAZ (EXTRA) Aug.20.2013(SRVN.29.1935 SAKA) dated 20/08/2013 and not
use plastic carry bags in the premises or out side the premises by the unit or there persons.
33.	Unit if found violating any of the provisions of PWM Rules, orders and directions as
mentioned and any of the above said conditions, the CTO so granted will stand revoked apart
from initiation of legal action against the unit.
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34.	Unit will install RECD in Gen sets and will strictly comply with the direction of CAQM
regarding operation of GEN sets in Delhi NCR.
35.	Unit should obtained authorization/registration from CPCB as per E- Waste rules time to
time amended.
36.	Unit will submit the compliance of CTO conditions within 90 days.

 

Regional Officer, Nuh

Haryana State Pollution Control Board.
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HARYANA STATE POLLUTION CONTROL
BOARD

Regional Office Nuh, Shed No. 1, Roz Ka Meo
Industrial Area, Tehsil – Nuh, District – Nuh

(Mewat), Haryana - 122103.
Email:- hspcbronuh@gmail.com

 E-mail: hspcb@hry.nic.in
                                                                                    

 
 To.
                M/s :PAMP PRECISION MANUFACTURING INDIA PRIVATE LIMITED
                Rojka Meo Industrial Area, Nuh  

                                                                                    
Subject: Grant of consent to operate to M/s PAMP PRECISION MANUFACTURING INDIA
PRIVATE LIMITED.
              Please refer to your application no. 37936855 received on dated 2023-05-30 in
regional office Nuh.With reference to your above application for consent to operate,M/s PAMP
PRECISION MANUFACTURING INDIA PRIVATE LIMITED is here by granted consent as
per following specification/Terms and conditions.

                                                                                    

No. HSPCB/Consent/ : 843072323GSMWCTO37936855 Dated:16/07/2023

Consent Under  BOTH

Period of consent  01/10/2023 - 30/09/2028

Industry Type  Industries engaged in recycling / reprocessing/ recovery/reuse of Hazardous
Waste under schedule iv of HW( M, H& TBM) rules, 2008 - Items namely -
Dismantlers Recycling Plants --Components of waste electrical and
electronic assembles comprising accumulators and other batteries included
on list A, mercury-switches, activated glass cullets from cathode-ray tubes
and other activated glass and PCB-capacitors, or any other component
contaminated with Schedule 2 constituents (e.g. cadmium, mercury, le

Category  RED

Investment(In Lakh)  13551.0

Total Land Area(Sq.
meter)

 15794.0

Total Builtup Area(Sq.
meter)

 15794.0

Quantity of effluent

1.	Trade  30.0 KL/Day

2.	Domestic  30.0 KL/Day

Number of outlets  2.0

Mode of discharge

1.	Domestic  STP

2.	Trade  ETP

Domestic Effluent Parameters

1. BOD 30 mg/l

2. COD 250 mg/l

3. TSS 100 mg/l

Trade Effluent Parameters
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Regional Officer,  Nuh

1. BOD 30 mg/l

2. COD 250 mg/l

3. TSS 100 mg/l

Number of stacks  4

Height of stack

1. Stack attached with
J E T  B A G  F I L T E R
S T A C K

18 meter

2. Stack attached with
SILVER RECOVERY

18 meter

3. Stack attached with
P O W D E R
P R O D U C T I O N

18 meter

4. Stack attached with
Gen set s

30 meter

Emission parameters

1. SPM 80 mg/m3

Product Details

1. SILVER CONTACT 0.5 Metric Tonnes/day

2. SILVER SALTS 0.4 Metric Tonnes/day

3. SILVER POWDER 0.4 Metric Tonnes/day

4 .  P r e c i o u s  m e t a l
b e a r i n g  w a s t e s

1 Metric Tonnes/day

5. Precious platinum
group metal bearing
Ewaste

1 Metric Tonnes/day

6 .  P r e c i o u s  m e t a l
bearing anode slime,
filter cake

2 Metric Tonnes/day

Capacity of boiler

1. NA  Ton/hr

Type of Furnace

1. Rotary furnace 4 TPH

2. Small  top blown
rotary furnace

200 KG/Hr

3. Induction melting
furnace

60 KG/Hr

Type of Fuel

1. Electricity  Kilowatt/day

2. LPG 0.23 Meter cube/hr

Raw Material Details

L O W  G R A D E
PRECIOUS METAL
WASTE

4 Metric Tonnes/Day

SILVER GRAINS 0.4 Metric Tonnes/Day

SPENT CATALYST 1 Metric Tonnes/Day

VIJAY 
CHAUDHARY

Digitally signed by VIJAY CHAUDHARY 
DN: c=IN, o=HARYANA STATE POLLUTION CONTROL BOARD, 
ou=POLLUTION CONTROL BOARD, postalCode=134109, st=Haryana, 
2.5.4.20=797b31cb942d15eebf06e82afb204cca6df6e258c26c9760c05
5cc85689ef21d, 
pseudonym=BB3F0B47C10D0762EB8812F0E7BA1D0EC2546A53, 
serialNumber=28E45584A5C16033C8BE91385192301E05CF2F5FC202
085D01E5D8FAAF29CC3E, cn=VIJAY CHAUDHARY 
Date: 2023.07.16 19:48:44 +05'30'
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Haryana State Pollution Control Board.

Terms and conditions 
                                                                                    

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.
2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his /its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.
3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent. 
4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application. 
5. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.
6. The industry shall provide adequate arrangement for fighting the accidental leakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.  
7. The industry shall comply noise pollution (Regulation and control) Rules, 2000.  
8. The industry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time. 
9. The industry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.  
10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
quantity, quality of the effluent, mode of discharge, treatment facilities etc. 
11. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.  
12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.  
13. The industry shall pay the balance fee, in case it is found due from the industry at any time
later on.  
14. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.  
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15. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit. 
16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.  

Specific Conditions :
                                                                                    

 1.	 Unit was obtained 1st CTE Vide No. HSPCB/Consent/ : 313119821GSMWCTE18137207
Dated:15/12/2021 with the category “Ferrous and Non - ferrous metal extraction involving
different furnaces through melting, refining, -processing, casting and alloy re making” after
that unit was obtained CTE for expansion Vide No. HSPCB/Consent/ :
843072322GSMWCTE27526704 Dated:02/10/2022 with the category “Industries engaged in
recycling / reprocessing/ recovery/reuse of Hazardous Waste under schedule iv of HW( M, H&
TBM) rules, 2008 - Items namely - Dismantlers Recycling Plants --Components of waste
electrical and electronic assembles comprising accumulators and other batteries included on list
A, mercury-switches, activated glass cullets from cathode-ray tubes and other activated glass
and PCB-capacitors, or any other component contaminated with Schedule 2 constituents (e.g.
cadmium, mercury, le” Unit was obtained first CTO vide No. HSPCB/Consent/ :
313119822GSMWCTO19632130 Dated:13/01/2022 with the category “Ferrous and Non -
ferrous metal extraction involving different furnaces through melting, refining, -processing,
casting and alloy re making” second CTO  was obtained with the same category and after CTE
expansion  1st CTO Vide No. HSPCB/Consent/ : 843072322GSMWCTO29291075
Dated:26/10/2022 was obtained with category “Industries engaged in recycling / reprocessing/
recovery/reuse of Hazardous Waste under schedule iv of HW( M, H& TBM) rules, 2008 -
Items namely - Dismantlers Recycling Plants --Components of waste electrical and electronic
assembles comprising accumulators and other batteries included on list A, mercury-switches,
activated glass cullets from cathode-ray tubes and other activated glass and PCB-capacitors, or
any other component contaminated with Schedule 2 constituents (e.g. cadmium, mercury, le” .
In view of above it is clearly shows that unit will be involved in recycling Industries engaged
in recycling / reprocessing/ recovery/reuse of Hazardous Waste under schedule iv of HW( M,
H& TBM) rules, 2008 - Items namely - Dismantlers Recycling Plants --Components of waste
electrical and electronic assembles comprising accumulators and other batteries included on list
A, mercury-switches, activated glass cullets from cathode-ray tubes and other activated glass
and PCB-capacitors, or any other component contaminated with Schedule 2 constituents (e.g.
cadmium, mercury, le --------AND--------- Ferrous and Non - ferrous metal extraction
involving different furnaces through melting, refining, -processing, casting and alloy re making
2.	CTO so granted is on the basis of detail submitted by the unit in online application, CTO
granted is without prejudice to the action to be taken in respect of any violation made by unit in
past & CTO/CTE will be revoked & further action will be taken as per law if any violation
observed at any stage.
3.	Unit will not change the quantity of domestic effluent/trade effluent/air emission without
prior permission of the Board.
4.	 Unit will apply for renewal of CTO 90 days before expiry of this CTO.
5.	Unit will obtain all necessary clearance from all concerned departments/Authorities .
6.	The unit will maintain agreement with M/s MMTC Pamp india private limited, Roz ka meo
industrial area tehsil Nuh Distt Nuh (Mewat) for treatment of trade and domestic effluent and if
the parameters of ETP and STP of M/s MMTC Pamp india private limited, roz ka meo
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industrial area tehsil Nuh Distt Nuh (Mewat) exceed than the prescribed limits, then
action/penalty/legal action and other Acts will be also applicable on your unit
7.	The unit will always ensure adequate acoustic enclosures/chambers on their GEN SETS with
proper stack height as per prescribed norms to meet the prescribed standards under EP Rules,
8.	That in case any additional charges / fees / penalty etc. are found payable towards this CTO
application as per audit then the same shall be paid by the unit without any objection
immediately as and when demanded by this office.
9.	That this CTO will not provide any immunity from any other Act/Rules/Regulations
applicable to the project/land in question.
10.	Unit will not use in their any process as a fuel i.e. pet coke, furnace oil, LSHS, coal and
wood etc and use only cleaner fuels namely electricity, natural gas (PNG/CNG), liquefied
petroleum gas, bio gas , propane, butane etc. and other cleaner fuels approved by
HSPCB/CPCB/CAQM time to time for these type units.
11.	 Stack emission level should be stringent than the existing standards in terms of the
identified critical pollutants.
12.	Increase of green belt cover by 40% of the total land area beyond the permissible
requirement of 33%, wherever feasible.
13.	Stipulation of greenbelt outside the project premises such as avenue plantation, plantation in
vacant areas, social forestry etc.
14.	A detailed water harvesting plan may be submitted/ maintained by the project proponent.
15.	Unit will comply all the Act/Rules/Notification/Directions i.e. HOWM Rules, E-waste
Rules , PMW Rules, BMW Rules, Battery Rules and MSW Rules etc.
16.	Unit will dispose off their waste/spent oil of GENsets only to authorized recyclers by the
HSPCB, ETP sludge, oily cloths, gloves and other waste will be handed over to Common
treatment, storage, and disposal facilities (TSDFs).
17.	The unit will obtain all necessary clearances from the concerned authorities and will adhere
to all the applicable Environmental Laws/Acts/Notification regularly. In case of any violation
found at any stage, this CTO under Water & Air ACT will be revoked
18.	The unit will ensure proper sampling arrangements on their stacks and effluent sources as
applicable.
19.	Unit will not change the raw material and product without prior permission from the board.
20.	Unit must comply with the directions, conditions, guidelines, orders and rules etc. issued by
HSPCB, Monitoring committee, CPCB,CAQM, MoEF&CC, National Green tribunal,  Hon'ble
High Court & Hon'ble Supreme Court of India time to time, otherwise CTO so granted shall be
revoked and initiate actions under EP Act, Air Act,1981, Water Act, 1974 and Different rules.
21.	Unit will ensure connectivity of Online Monitoring Devices on the Emission and Discharge
sources with the HSPCB and CPCB server as applicable.
22.	Unit will submit the analysis report analysed from boards lab within 90 days.
23.	unit will obtain authorization under HOWM rules for utilization of the Hazardous waste
under rule 9 as a resource or after pre-processing either for co-processing or for any other use
as applicable.
24.	Unit should not use Ear buds with plastic sticks, plastic sticks for balloons, Plastic flags,
candy sticks, ice-cream sticks , polystyrene (Thermocol) for decoration, plastic plates, cups,
glasses cutlery, such as forks, spoons, knives, straw, trays, wrapping or packing films around
sweet boxes, invitation cards, and cigarette packets, plastic or PVC banners less than 100
micron, stirrers
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25.	Unit will ensure the compliance of orders of Honble NGT in the matter of OA No. 26 of
2019 Abhay Dahiya & Ors. Vs State of Haryana
26.	unit shall ensure safe and proper disposal of solid waste, through suitable technology
27.	Unit will strictly comply with the directions of CPCB vide letter No
B17011/7/UPCIIPWM(SUP)/2022 dated 01.02.2022
28.	Unit should comply directions of Haryana Govt., Urban Local Bodies Department , vide
Haryana Govt. GAZ (EXTRA) Aug.20.2013(SRVN.29.1935 SAKA) dated 20/08/2013 and not
use plastic carry bags in the premises or out side the premises by the unit or there persons.
29.	Unit if found violating any of the provisions of PWM Rules, orders and directions as
mentioned and any of the above said conditions, the CTO so granted will be revoked apart
from initiation of legal action against the unit.
30.	Unit will mentioned AQI level in the premises of the industry .
31.	Unit has already obtained Authorization under E- Waste vide Authorization
No.HSPCB/2023/35610371EWREF00 Date of Submission :30/03/2023 Dated:04/05/2023
Application No:35610371 in this authorization at serial No. 14 mention that “Unit shall not be
permitted for chemical leaching or heating process or melting the material” was mentioned due
to typographical mistake Hence serial No. 14 in authorization No.
HSPCB/2023/35610371EWREF00 Date of Submission :30/03/2023 Dated:04/05/2023
Application No:35610371 is considered deleted
32.	Unit will submit the compliance of CTO conditions within 90 days.

 

Regional Officer, Nuh

Haryana State Pollution Control Board.

VIJAY 
CHAUDHARY

Digitally signed by VIJAY CHAUDHARY 
DN: c=IN, o=HARYANA STATE POLLUTION CONTROL BOARD, 
ou=POLLUTION CONTROL BOARD, postalCode=134109, 
st=Haryana, 
2.5.4.20=797b31cb942d15eebf06e82afb204cca6df6e258c26
c9760c055cc85689ef21d, 
pseudonym=BB3F0B47C10D0762EB8812F0E7BA1D0EC2546
A53, 
serialNumber=28E45584A5C16033C8BE91385192301E05CF2
F5FC202085D01E5D8FAAF29CC3E, cn=VIJAY CHAUDHARY 
Date: 2023.07.16 19:49:48 +05'30'

406

830



Annexure R-6/3

407

831



Procedure for consent management under Water Act, 1974 & Air Act, 1981 | 2 

 

Annexure-P 

Haryana State Pollution Control Board 
 

Procedure for obtaining consent to establish and consent to operate under 

Water Act, 1974 & Air Act, 1981. 
 

 In pursuance of the provisions of section 25, 26 and 27 of Water (Prevention 

and Control of Pollution) Act, 1974 read with Rule 22 of the Haryana Water 

(Prevention and Control of Pollution) Rules, 1978 and section 21 of the Air 

(Prevention and Control of Pollution) Act, 1981 read with Rule 15 of the Haryana Air 

(Prevention and  Control of Pollution) Rules, 1983 as amended from time to time 

and approval of the Board in its 178th meeting held on 30.01.2018, vide agenda 

item no. 178.22, the following revised comprehensive procedure for grant and 

refusal of the consent to establish and consent to operate under Water Act, 1974 

and Air Act, 1981 after incorporating all the policy orders and instructions and new 

categorization of Industrial/ Non-Industrial Sector/Project/Unit issued by the Board 

from time to time, is laid down in supersession of earlier procedure for grant of 

consent to establish and consent to operate under Water (Prevention and  Control 

of Pollution) Act, 1974 and Air (Prevention and  Control of Pollution) Act, 1981 

issued vide Head Office order Endst. No. HSPCB/2018/517-544 dated 26.02.2018 

and all other orders issued in this regard before issue of this procedure:- 

1. General Provisions. 

1.1 All the Industrial/ Non-Industrial Sector/Project/Unit have been categorized 

under Red, Orange, Green and White categories based upon their pollution 

potential and range of pollution index for the purpose of consent 

management under Water (Prevention & Control of Pollution) Act, 1974, Air 

(Prevention & Control of pollution) Act, 1981 on the direction of CPCB 

issued under section 18 (1) (b) of Water Act, 1974 and Air Act, 1981 vide 

letter no. B-29012/ESS(CPA)/2015-16 /8571 dated 07.03.2016 in 

supersession of earlier categorization of Industrial Sector/Project/Unit 

issued vide notification dated 15.04.2014 and amended from time to time. 

The revised list of Industrial/ Non-Industrial Sector/Project/Unit categorized 

under Red, Orange, Green and White categories for the purpose of consent 

management and inventrization of industries under these categories under 

Water Act, 1974 and Air Act, 1981, has already been adopted by this Board 

and implemented vide Head Office order Endst. No. HSPCB/PLG-

135/2016/546-572 dated 14.07.2016 and subsequently vide order Endst. 

No. HSPCB/PLG-171/2017/4081-4106 dated 19.05.2017, Endst. No. 

HSPCB/PLG-171/2017/4295-4320 dated 08.06.2017 and consent procedure 

alongwith consolidated list of Industrial Sector/Project covered under Red, 

Orange, Green and White categories was issued vide No. HSPCB/2018/517-

544 dated 26.02.2018 and subsequent order  no.  HSPCB/2018/1312-1336 

dated 29.06.2018, HSPCB/PLG/20195095 dated 15.02.2019 and 

HSPCB/PLG/2019/507-531 dated 15.10.2019 and consolidated lists of 

Industrial/Non Industrial Sector/Project covered under Red, Orange, Green 

and White categories, are given at Annexure-I to IV respectively. 
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1.2 The Industrial/ Non-Industrial Sector/Project/Unit categorized as Red, 

Orange and Green, have been covered under consent management for 

obtaining  prior consent to establish (CTE) and consent to operate (CTO) 

under section 25/26 of the Water Act, 1974 and under section 21 of the Air 

Act, 1981. 

1.3 The Industrial/ Non-Industrial Sector/Project/Unit falling under white 

Category as per Annexure-IV, are exempted from Consent Management 

for the purpose of obtaining CTE and CTO under Water Act, 1974 and Air 

Act, 1981 and there is no necessity for obtaining the CTE and CTO by the 

industries covered under white category and other units not covered under 

Red, Orange and Green categories and intimation to the Board in this 

regard shall suffice.  

 However, this type of units will have to provide required pollution 

control devices to meet the prescribed standards for discharge of 

environmental pollutants, where ever required, depending upon their 

process and activities and these Industrial/ Non-Industrial 

Sector/Project/Unit shall be governed by self regulatory regime and are not 

permitted to pollute the environment.  

 No inspection of White category of industries will be carried out by the 

Board officials except in the cases where any complaint is received against 

such type of industries for causing pollution. 

1.4 The Industrial/ Non-Industrial Sector/Project/Unit already existing and not 

covered previously under consent management as per notification dated 

15.04.2014 or earlier but have been covered under consent management 

now as per new categorization of industrial sectors appended with this 

procedure, shall obtain only CTO and will not require to obtain the CTE. 

1.5 Siting of the industries / projects shall be only in confirming areas and no 

industry/project shall be permitted to establish or operate in the 

ecologically fragile area / protected area or in any non confirming areas or 

in the residential areas of MCs / HUDA / villages and in any other approved 

residential colonies / areas. 

1.6 The units covered under Environment Impact Assessment (ElA) Notification 

dated 14.09.2006, as amended from time to time, shall apply for Consent 

to Establish to the Board only after obtaining prior Environmental Clearance 

from the Competent Authority. 

1.7 The Industrial/ Non-Industrial Sector/Project/Unit falling in the area 

prescribed in the Aravali Notification dated 7th May, 1992 issued by MoEF & 

CC, shall require prior clearance from competent authority prescribed under 

the Aravali Notification, before applying to the Board for CTE or 1st CTO in 

case of new units covered under consent management as per new 

categorization of projects listed in this procedure.  

1.8 The report regarding siting of the projects outside the Aravali area in the 

Districts of Gurgaon & Mewat, shall also be taken for the purpose of 

Consent to Establish (CTE) or first CTO in case of new units covered under 

consent management as per new categorization of projects listed in this 

procedure, from Tehsildar and District Forest Officer through the concerned 
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Deputy Commissioner, to ensure the compliance of the provisions of Aravali 

Notification dated 7th May, 1992 in addition to other prescribed documents. 

However, in case of Industrial/ Non-Industrial Sector/Project/Unit located in 

approved industrial estates/approved HUDA sectors of District Gurgaon and 

Mewat, verification report in this regard would be required from Regional 

Officer concerned.   

1.9 The projects falling in the revenue estates, covered in ambit of the 

Notification no. 191(E) dated 27.08.2010 issued by Ministry of 

Environment, and Forest, Government of India regarding protected area of 

Sultanpur National Park in District Gurgaon, shall comply with the 

provisions of said Notification and will obtain the prior permission/clearance 

of the Monitoring Committee and the Prescribed Authority constituted under 

the said Notification before submitting the application for CTE to the Board.  

 Prior permission/clearance from competent authority shall also be 

required in case of other similar protected areas declared by the MoEF & 

CC, Government of India or any prescribed authority from time to time. 

1.10 For obtaining CTE in case of the Hot Mix Plants, Screening Plants, 

Grinding/pulverizing  units, poultry farms and Stone crushers, the project 

proponents will also submit the distance regarding the siting parameters 

prescribed by the Government of Haryana, Environment Department for 

these projects, provided by the concerned authorities prescribed in the 

respective notifications, in addition to other prescribed documents for 

obtaining CTE, to ensure the compliance of the prescribed siting parameters 

before grant of the CTE. 

1.11 The units proposed to be setup outside approved industrial areas/estates, 

will necessarily provide the information in the application form regarding 

detail of land i.e. Khasra/Kila nos. of the land where the unit has to be 

established. In case of approved industrial area/estates, the plot no. 

allotted by the concerned authority will have to be mentioned in the 

application. The detail of land or plot no. of the unit will be mentioned in 

the CTE to be granted by the Board. 

1.12 CTE will be granted only for the operation/ process  for product (s) or 

activities for which the plot has been allotted or CLU permission has been 

given by the concerned authorities. In case, later on concerned authorities 

allowed change in product (s) or activity at such specified location in that 

eventuality, the concerned unit is entitled for CTE for the such changed 

product (s) or activities at such specified place.  

1.13 All the units shall provide all necessary facilities for sampling of air or 

emission from any of their chimney, flue or duct, plant or Vessel of any 

other sources and outlets, stationery or mobile including necessary facilities 

for access to the sampling places, as specified by the Board before applying 

for first CTO as per provisions of Rule 18 of Haryana Air (Prevention and 

Control of Pollution) Rules, 1983 as amended from time to time.  

1.14 The performance security deposited along with the application for CTE, shall 

be refunded / returned on the recommendation of concerned Regional 

Officer automatically without taking any request from the units in this 
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regard, after installation of the required and adequate pollution control 

devices, compliance of all the conditions of CTE & first CTO and submission 

of satisfactory analysis reports of effluent/ air emissions/ noise levels, as 

applicable, from all sources within the stipulated time period prescribed in 

first CTO, showing all the results complying with the standards prescribed 

for discharge of pollutants under EP Rules, 1986 and/or laid down by the 

HSPCB if any. 

          The performance security so deposited will be forfeited in case the 

unit fails to comply with any of the conditions of CTE or first CTO or the 

standards prescribed by the Board / under EP Rules, 1986 as amended 

from time to time, for discharge of Environmental Pollutants or if 1st CTO is 

refused. 

1.15 The consent to operate can be granted even to those units which have past 

violation of  their establishment without obtaining CTE provided these type 

of units are complying with all the relevant provisions of Environmental 

Acts/Rules and standards for discharge of environmental pollutants 

prescribed under EP Rules, 1986 as applicable, subject to the legal action is 

taken against such units by filing the prosecution case in Special 

Environment Court for such past violations under relevant Acts before 

granting of CTO and subject to imposing a specific condition that CTO so 

granted is without prejudice to the action taken for prosecution in respect 

of past violation committed by the unit and CTO so granted will have no 

effect on the persecution case filed by the Board against such units for past 

violation in the Court under the relevant provisions of the Water Act, 1974 

and/or Air Act, 1981.  

 No ex-post facto CTE will be given in such cases of past violation as no 

such provisions is available in Water Act, 1974 and/or Air Act, 1981. 

1.16 In case the unit is covered under Hazardous and Other Wastes 

(Management & Transboundary Movement) Rules, 2016, E-Waste 

(Management) Rules, 2016, Plastic Waste Management Rules, 2016 and 

Bio-Medical Waste Management Rules, 2016, it shall simultaneously apply 

for the grant of authorization/registration under the relevant provisions of 

these Rules. 

1.17 The units which intend to increase quantity of effluent or no. of outlets or 

no. of stacks/ source of emissions, as compared with the quantity for which 

consent to establish and consent to operate was previously granted or 

intend to make any expansion in the existing project or change in 

manufacturing process, such units will obtain the fresh prior consent to 

establish, for such change. 

 In case of change of machinery of latest technology in existing units 

without increase in production or without any change in the manufacturing 

process, there will be no need to obtain fresh CTE. 

1.18 All the applications for CTE and CTO shall be processed within time period 

prescribed by the Board for all the concerned officers dealing with the 

consent management at Regional as well as at Head Office level and it will 
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be ensured by all the concerned officers that the applications are decided 

within the time limit prescribed by the Board. 

1.19 Thrust will be given that all units obtain CTO for 5 years in case of Red 

category, 10 year in case of Orange category and 15 years in case of Green 

Category of industries. 

1.20 In case any unit changes its nomenclature (name) only, then such unit will 

apply on the prescribed performa given at Annexure-A, through the 

concerned Regional Office of the Board for grant of permission for change of 

its name in CTE/CTO and in other records of the Board, alongwith the 

documents as given in the Checklist of the documents given at serial no. 1 

of Annexure-1. 

 Regional Officer will submit the details and his recommendation to Head 

Office for approval on the prescribed performa given at Annexure-B. 

 In case there is only change in the ownership of the unit without 

change in its nomenclature (name), the copy of fresh memorandum of 

article & association or partnership deed or proof of proprietorship, as the 

case may be, shall be submitted through the concerned Regional Office who 

in turn will forward a copy of the same to Head Office alongwith his 

comments. 

1.21 Where a unit, to whom consent has been granted by the Board, transfers his 

interest in the industry to any other person/unit, by its sale or otherwise, 

such consent shall be deemed to have been granted to such other 

person/unit after grant of permission by the Board for the same and such 

other person/unit shall be bound to comply with all the conditions subject to 

which it was granted as if the consent was granted to such other person/unit 

originally.  

 In such cases the unit transferring his interest in the industry to any 

other person/unit, will intimate the Board for the same through concerned 

Regional Office and request to allow transfer of his interest in the industry 

on the prescribed format given at Annexure-C alongwith the documents as 

given in the Checklist of the documents given at serial no. 2 of Annexure-

F. 

 Regional Officer will submit the details and his recommendation to Head 

Office for approval on prescribed performa given at Annexure-D. 

1.22 Where an existing unit is purchased or taken on lease by another unit and 

the new unit apply to the Board for grant or renewal of CTE/CTO in his name 

such units will first obtain the permission for change of name and other 

details of the existing unit, purchased or taken on lease by such units, in the 

record of the Board including transfer of interest of such industry in their 

name for which an application for the same on the prescribed performa 

given at Annexure-C, alongwith the documents as given in the Checklist of 

the documents given at serial no. 2 of Annexure-F, through concerned 

Regional Office. 

 Regional Officer will submit the details and his recommendation to Head 

Office for approval on the prescribed performa given at Annexure-D. 
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1.23 Applications for change of name of the unit or transfer of interest in the 

industry to any other person/unit, will be decided at the level of Head Office 

on the recommendation of concerned Regional Officer. 

 The concerned Branch in Head Office dealing with consent 

management, will submit the proposal to the authorities on the format on 

the prescribed performa given at Annexure-E for approval. 

1.24 First CTO for expansion of projects, shall be valid for a period up to which 

the CTO for their existing project already stand granted and in case Ist CTO 

for expansion project is applied alongwith the application for renewal of CTO 

for existing project then validity of such CTO shall be the same for both 

expended and existing projects.  

1.25 The provisions of inspection policy issued by the Board shall be strictly 

complied.  

1.26 No unit shall be established and operated by any person without obtaining 

prior CTE and CTO respectively under Water Act, 1974/ Act, 1981 from the 

Board. If the unit after grant of CTE/CTO, intends to shift to another 

site/location then it will take the fresh CTE for the establishment at the new 

site/location.     

 

2. Procedure for grant of consent to establish (CTE) for new units 

 

2.1 Consent to Establish for new units  

 

2.1.1 The new Industrial/ Non-Industrial Sector/Project/Unit falling under 

Red, Orange and Green Categories listed as Annexure-I, II & III 

respectively, shall apply for Consent to Establish of the Board through 

the on-line portal of Haryana Enterprises Promotion Centre (HEPC), in 

the prescribed form alongwith requisite NOC/CTE fee as prescribed by 

the Board from time to time and will be deposited through online 

payment gateway as per fees schedule available on the website of the 

Board i.e. hspcb.gov.in  

2.1.2 Application shall be submitted by the authorized official of the 

industry/project, duly authorized by the owner/Board of directors / 

partners of the unit. 

2.1.3 All documents applicable for respective Industrial/ Non-Industrial 

Sector/Project/Unit mentioned in the checklist given at Annexure-V, 

will be submitted by the units while applying for CTE, by uploading 

the same on the online portal.  

2.1.4 The units while submitting the application for obtaining CTE, shall also 

submit a performance security through online payment gateway as 

per the slab given at Annexure-VI or revised from time to time, 

alongwith undertaking by the applicant as per specimen given at 

Annexure-VII, signifying adherence to the prescribed standards, all 

the conditions of CTE and indicating awareness about the provisions 

of the Water Act, 1974/Air Act, 1981 and applicable Rules and self 
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certification regarding not starting of any construction or installation 

work at site.  

2.1.5 No inspection is required for the purpose of dealing the cases of CTE 

unless any violation come to the notice of the Board and 

undertaking/self certification submitted by the unit, will be considered 

sufficient to decide the CTE applications, subject to submission of 

complete application alongwith prescribed documents, consent fee 

and performance security. 

2.1.6 If at any stage it is found that the work at the site of the unit was/has 

been started for construction of plant and installation of machinery 

before obtaining the consent to establish under Water Act, 1974 and 

Air Act, 1981 from the Board, legal action will be taken in that case 

against such units by filing the prosecution case in Special 

Environment Court for such violations under relevant provisions of the 

said Acts before or even after grant of CTE, as the case may be. 

2.1.7 The validity period of CTE so granted by the Board will be as under:- 

 

(i). The CTE for the projects requiring Environmental Clearance, 

shall be granted for a period upto 07 years subject to the 
validity of Environmental Clearance or the date of 

commissioning of the project, whichever is earlier. 

(ii). The CTE, for the projects not requiring Environmental 
Clearance, shall be granted for a period upto 05 years including 

stone crushers, hot mix plants, screening plants, brick kilns etc. 

or the date of commissioning of the project, whichever is 
earlier. 

 

2.2 Renewal/Extension of Consent to Establish 

 

2.2.1 The units intending for auto renewal of their CTE from the  

Board, shall apply through online portal of HEPC at least 90 days prior 

to the date of expiry of the period of previous CTE, in prescribed 

Performa with declaration and undertaking as per Annexure-VIII 

alongwith the prescribed CTE/NOC fees and documents prescribed for 

extension of CTE as per checklist given in Annexure-V.  

2.2.3 This application shall be submitted by the authorized official of the 

industry/project, duly authorized by the owner/board of directors / 

partners of the unit. 

2.2.4 The consent to establish will be renewed on the basis of self 

certification only in those cases where there is no change in the raw 

material, process, product, increase in overall capital investment cost 

on land, building, plant and machinery, production capacity and also 

in pollution load of the unit and will remain the same as declared by 

the unit in its original application submitted earlier to the Board for 

obtaining first CTE. 
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2.2.5 The CTE will be renewed only once and for a period of maximum 02 

years from the date of expiry of the period of first CTE granted 

subject to validity of EC if applicable. 

2.2.6 The units where the CTE has earlier been granted as per provisions of 

policy notification dated 15.04.2014 and/ or extended upto the 

eligible period as prescribed in the said notification or less, those units 

will apply for renewal of CTE for remaining period as applicable as per 

provisions prescribed in this procedure in Para no. 2.1.5 plus another 

02 years (Subject to validity of EC if applicable). 

2.2.7 The facility for renewal of CTE can be availed for one term only 

subject to payment of requisite NOC/CTE fees. Such units will deposit 

requisite NOC/CTE fees for renewal of consent to establish only 

applicable for one time alongwith the application for auto renewal. 

2.2.8 In case the unit fails to apply for renewal of CTE before 90 days of 

expiry of CTE and apply there after upto the date of expiry of CTE 

then 50% performance security deposited by the unit at the time of 

obtaining the first CTE, will be forfeited and such units will be required 

to deposit the forfeited amount of performance security along with 

application for renewal of CTE. In case of the units which fail to apply 

for renewal of CTE within the validity period of  previous CTE, 100% 

performance security will be forfeited and direction will be issued to 

such units by the Board to stop the further construction and 

installation work of their project.  

 The units which fail to apply for renewal of CTE within validity 

period of previous CTE, shall apply afresh along with all relevant 

documents, NOC/CTE fees and fresh performance security required 

for grant of fresh CTE with documentary proof that they have not 

done any work for construction or installation of machinery after 

expiry of validity period of CTE. 

 Where ever it come to the notice of the Board at any stage that 

any unit, applied for extension of CTE or has been extended the CTE, 

has done any construction or machinery installation work after expiry 

of validity of CTE, legal action under the relevant provisions of Water 

Act, 1974 and/or Air Act, 1981 will be taken against such units in that 

case for such violation. 

2.2.9 Inspection will not be carried out by the Board's officers for 

processing the applications for extension/renewal of CTE, except in 

the cases where any complaint or report has been received in the 

Board regarding any violation made by the unit. 

2.2.10 Those units which have been granted CTE but do not want to continue 

the work for construction and installation of their project beyond the 

validity period of their CTE, shall submit an undertaking in this regard 

to the Board, at least 30 days prior to the date of expiry of previous 

CTE, on prescribed format given at Annexure IX, giving the detail 

about the status of their project constructed and established till the 

date of submission of such undertaking. 
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 Such units will not start the work for further construction/ 

installation of their project, without obtaining prior CTE for remaining 

work of establishment of their project and shall apply for extension as 

per policy, as and when it is intended to resume the remaining 

construction/installation work of this project, alongwith the required 

documents prescribed for extension of CTE, CTE/NOC fees as 

applicable and self declaration to the effect that they have not done 

any work at site or construction or installation of machinery after 

expiry of validity of  previous CTE granted by the Board. In case any 

violation in this regard come to the notice of the Board at any stage 

then CTE will be refused/cancelled beside taking legal action.  

 No fresh performance security will be required for such type of 

cases. 

2.2.11 In case of building & construction projects or township and area 

development projects, where the validity period of license issued by 

Town & Country Planning Department expired after grant of CTE and 

applied for renewal/extension of CTE without renewal of such license, 

the CTE for such projects will be extended till the validity of 

Environmental Clearances of such projects, subject to submission of 

all required documents prescribed for renewal of CTE and subject to 

submission of proof regarding submission of their application to Town 

and Country Planning Department for renewal of their license, with 

one of the specific condition that the unit will not do any construction 

work of their project till the renewal of license from Town & Country 

Planning Department and the extension of CTE so granted will 

become null & void if such units fail to renew their license for their 

project from Town & Country Planning Department. The copy of 

extension of CTE so granted will also be forwarded to Director, Town 

& Country Planning Department for their information and necessary 

action. 

 

2.3 Consent to Establish for Expansion of the industries/projects 

 

2.3.1 No expansion in the existing Industrial/ Non-Industrial 

Sector/Project/Unit covered under consent management will be done 

without prior CTE of the Board. 

2.3.2  For expansion of the existing Industrial/ Non-Industrial 

Sector/Project/Unit falling under Red, Orange and Green Categories, 

the application shall be submitted for Consent to Establish of the 

Board under Water Act, 1974 and Air Act, 1981 through the on-line 

portal of the HEPC in the prescribed form alongwith documents 

related to CTE for expansion projects as per checklist given in 

Annexure-V, applicable performance security as per the slab given 

at Annexure-VI and requisite NOC/CTE fee prescribed by the Board 

as per fees schedule available on the website of the Board. The 
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performance security and NOC/CTE fees should be deposited through 

online payment gateway.  

2.3.3   The performance security and CTE fees for expansion projects shall be 

charged based on the cost of the expansion project.  

 In case the project proponent proposes to increase the 

production capacity within the existing plant without adding any 

investment cost, then the performance security and CTE fees shall be 

charged on the basis of capital investment cost of the existing plant. 

2.3.4  Application shall be submitted by the authorized official of the 

industry/project, duly authorized by the owner/Board of directors / 

partners of the unit. 

2.3.5  Inspection will not be carried out for processing the cases of CTE for 

Expansion of the Industrial/ Non-Industrial Sector/Project/Unit and 

cases of CTE for expansion will be decided on the basis of status of 

compliance of standards for discharge of Environmental Pollutants 

prescribed under EP Rules, 1986, for the existing plant of the unit 

supported with the latest analysis reports and valid consent to 

operate. 

2.3.6   Period of CTE for expansion projects, shall be same as applicable for 

establishment of new units at the time of Ist CTE as well as renewal 

of CTE as prescribed in para no. 2.1 and 2.2 respectively. 

2.3.7 For extension/renewal of CTE granted for expansion projects, the 

procedure prescribed in para no. 2.2, shall be applicable. 

 

3. Procedure for Grant of Consent to Operate 

  

3.1 First Consent to operate 

 

3.1.1 The Industrial/ Non-Industrial Sector/Project/Unit falling under Red, 

Orange and Green Categories listed in Annexure-I, II & III 

respectively, after completing the construction and installation of 

their project with valid CTE, shall apply for 1st consent to operate of 

the Board before commissioning their proposed production/activities 

and even before starting the trial run of such activities/trial 

production, through the online portal of the HEPC in the prescribed 

form alongwith all documents, applicable for respective industrial 

sectors/projects, mentioned in the checklist given at Annexure-X 

and report on compliance of conditions of CTE and Environmental 

Clearance (if applicable) by uploading the same on the online portal. 

No documents are allowed to be submitted manually. 

3.1.2 Application shall be submitted by the authorized official of the 

industry/project, duly authorized by the owner/Board of directors / 

partners of the unit. 

3.1.3 Requisite consent fee, as prescribed by the Board from time to time, 

shall also be deposited by the units while applying for CTO, through 
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online payment gateway, as per schedule available on the website of 

the Board i.e. www.hspcb.gov.in. 

3.1.4 The application shall be submitted for grant of CTO for a period, 

based upon the category of the project, as prescribed by the Board. 

However the units shall be at liberty to apply for consent to operate 

for lesser period also, by giving the justification for the same. 

3.1.5 No separate trial consent will be granted and 1st consent to operate 

will include trail consent. The units can operate their projects only 

after obtaining prior CTO from Board. 

3.1.6 At the time of obtaining 1st CTO, the industries will deposit the 

prescribed testing fees with the Board through online payment 

gateway for analyzing their samples of effluent/air emission/noise, as 

applicable, from the Board’s laboratories. Analysis reports issued 

from the authorized laboratories will not be accepted for grant of first 

CTO. 

3.1.7 Inspection of the industry will be carried out by the authorized officer/ 

officers of the Board before commissioning of the production in the 

unit and before giving the 1st CTO, after approval from the 

Competent Authority, to ascertain the status regarding installation of 

pollution control measures/ devices undertaken at the time of 

obtaining the CTE, as well to assess their structural adequacy and to 

check the compliance of the other conditions of CTE and 

Environmental Clearance (if applicable), before deciding the cases of 

1st CTO. The application for first CTO will be decided on the merits of 

the case and according to the compliance status ascertained by the 

Regional Officers after inspection of the unit.  

3.1.8 In case the first CTO is refused then the performance security 

deposited by the unit at the time of obtaining the CTE will be 

forfeited and the unit will also not start its production or any of its 

activities at site. 

3.1.9 The inspection of the unit will be carried out again, after grant of the 

1st CTO, by the authorized officer (s) of the Board with prior approval 

of competent authority as per inspection policy within a period of 03 

months after grant of 1st CTO for collection of samples of effluent/ air 

emissions/ noise, as applicable, to get the samples analyzed from the 

Board's Laboratories as per policy of the Board, in case sampling 

from the unit is required depending upon the process of the unit. 

3.1.10 In case the analysis report of samples of Air/ effluent/ noise so 

collected, are found complying the standards prescribed by the Board 

or under EP Rules, 1986, the 1st CTO granted, will remain valid for 

the period for which it has been granted based upon the category of 

the  project or as was demanded by the unit whichever is less but in 

case of failure of sample (s), the 1st CTO so granted will be revoked/ 

cancelled after following the due procedure, beside taking legal 

action against the unit and forfeiture of performance security 
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deposited by the unit at the time of obtaining the CTE, as per policy 

of the Board. 

 

3.2 Period for consent to operate 

 

3.2.1 Validity of period of consent to operate for different category of 

Industrial/ Non-Industrial Sector/Project/Unit under Water Act, 1974 

and Air Act, 1981, will be as under:- 
 

 

Industry/Project 

Category 

Validity Period  

Red Category 5 Years 

Orange Category  10 Years 

Green Category 15 Years 

 

3.2.2 The units will be at liberty to deposit the full applicable consent fee 

for the whole prescribed period depending upon their category. 
However the units shall be at liberty to apply for consent to operate 

for lesser period also by giving justification for the same. The fees for 

consent to operate can also be deposited by the industries in 
installments as per time schedule given below :- 

 

Sr. 

No. 

Category Validity 

period of 
consent 

Time schedule 

1 Red 05 years For the First 03 years, at the time 

of filing of application and for the 

remaining 02 years before ending 

the 3rd  year.  

2 Orange 10 Years For the First 04 years, at the time 

of filing of application, for next 03 

years before ending the 4th year 

and for the remaining 03 years 
before ending the 7th  year.  

3 Green 15 Years For the first 05 years at the time 

of filing the application, for next 

05 year before ending the 5th 
year and for the remaining 05 

year before ending the 10th 

years. 

 
3.2.3 In case of the units, who opted to pay consent fee in installments for 

obtaining CTO for longer period and fails to deposit the installment of 

consent fees within prescribed time limit, the CTO so granted will be 

revoked/cancelled for the remaining period for which consent fees 
will not be deposited, after following the due procedure. 

3.2.4 In case the rates of consent fees are revised during the period of 

consent to operate and the unit has opted to deposit the consent 
fees in the installments then such units will have to deposit the 

consent fee at the revised / enhanced rates for the remaining period 
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from the date of revision of the consent fees. However, the units 

which have opted to deposit the full consent fees at the time of filing 
the application for consent to operate, will not be liable to pay the 

revised / enhanced consent fees in case the consent fee is enhanced 

during the period of consent to operate granted to those units. 
3.2.5 The consent to operate granted shall have the validity ending as 

indicated in the table below:- 

 

Sr. No. Category Validity month (up to) 

1 Red End of September 

2 Orange End of March 

3 Green End of December 

 

3.3 Renewal of Consent to Operate 

 

3.3.1 The Industrial/ Non-Industrial Sector/Project/Unit falling under Red, 

Orange and Green Categories listed in Annexure-I, II & III 

respectively, intending for renewal of the CTO from the Board, shall 

apply through the online portal of the HEPC, not earlier than 180 

days and atleast 90 days before expiry of the validity period of 

previous CTO granted by the Board under Water Act, 1974 and Air 

Act, 1981, on prescribed Performa as per Annexure-XI, self 

certification and undertaking on compliance of conditions of previous 

consent to operate granted to the unit alongwith the requisite 

consent fees to be deposited through online payment gateway and 

the documents as mentioned in the checklist given at Annexure-X.  

3.3.2 No documents are allowed to be submitted manually. 

3.3.3 Application shall be submitted by the authorized official of the 

industry/project, duly authorized by the owner/Board of directors / 

partners of the unit. 

3.3.4 The consent to operate will be renewed only in those cases where 

there is no change in the raw material, process, product, increase in 

overall capital investment cost on land, building, plant and 

machinery, production capacity and also in pollution load of the unit 

and will remain the same as declared in the original application for 

obtaining previous CTO. 

3.3.5 The CTO will be renewed only for those units which are complying 

the standards prescribed for discharge of pollutants prescribed under 

EP Rules, 1986 and submitted all required documents and prescribed 

consent fees. 

3.3.6 Renewal of CTO will not prevent the Board from taking appropriate 

action against the defaulting units including revoking the CTO, which 

will fail to comply with any of the conditions of the CTO or any 

relevant provisions of the Water Act, 1974 and Air Act, 1981. 

3.3.7 If the Industrial/ Non-Industrial Sector/Project/Unit fails to apply 

before 90 days of the expiry of previous consent and applies 60 days 

before the expiry of previous consent, the unit shall have to pay 
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additional consent fee @ 50% of the consent fee notified under the 

Rules. Subsequently, if the unit fails to apply before 60 days of the 

expiry of previous consent and applies 30 days before the expiry of 

previous consent, then the unit will have to pay additional consent 

fee @ 100% of the consent fee applicable. If the unit fails to apply 

30 days before the expiry of the previous consent, the unit will have 

to pay additional consent fee @ 200% of the consent fee applicable. 

Thereafter, the Board will take closure action under the provisions of 

Water Act, 1974/ Air Act, 1981 against such units for not having the 

valid consent to operate.  

3.3.8 In, case the unit apply for renewal of CTO after the date of expiry of 

consent period or after taking the penal action as prescribed above 

then such applications will be entertained only if such units deposit 

consent fees for the longer period as per the policy of the Board 

depending upon the category of the unit alongwith the additional fees 

@ 300% of the consent fees prescribed for one year alongwith 

normal consent fees for subsequent years. 

3.3.9 There will be no requirement of inspection of industries at the time of 

renewal of CTO. However such units will be required to submit the 

analysis reports of effluent, air emissions and noise levels, as 

applicable, from all sources issued from any of the recognized 

laboratories or from any of the Board's Laboratory, not more than 03 

months old, showing the compliance of prescribed standards, with 

self certification and undertaking for compliance of the relevant 

provisions of Acts/Rules as applicable and adherence to the 

prescribed standards alongwith latest Mandatory Inspection report / 

analysis reports conducted by the team of officer of the Board and 

required documents.  

3.3.10The unit will be at liberty to get their samples of effluent/air 

emissions/noise, analyzed from Board’s laboratories, for the purpose 

of renewal of consent to operate. In that case, the inspection will be 

carried out for the purpose of this sampling by the authorized officer 

(s) of the Board only after taking prior permission from the 

Competent Authority as per inspection policy of the Board. 
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3.4 Procedure for obtaining Consent to Operate (CTO) by the Industrial/ 

Non-Industrial Sector/Project/Unit already existing and operating 

before 14.07.2016 which were not covered previously under consent 

management as per notification dated 15.04.2014 amended from time 

to time or earlier but have been covered under consent management 

first time w.e.f. 14.07.2016 as per revised categorization of industrial 

sectors for consent management. 
 

3.4.1 The Industrial/ Non-Industrial Sector/Project/Unit already existing and 

operating before 14.07.2016 which were not covered previously under 

consent management as per notification dated 15.04.2014 amended 

from time to time or earlier but have been covered under consent 

management first time w.e.f. 14.07.2016 in view of revised 

categorization of industrial sectors for consent management as per order 

issued vide Ends. No. HSPCB/PLG-135/2016/546-572 dated 14.07.2016, 

vide order Endst. No. HSPCB/PLG-171/2017/4081-4106 dated 

19.05.2017 and Endst. No. HSPCB/PLG-171/2017/4295-4320 dated 

08.06.2017, shall not require CTE and will obtain CTO directly and apply 

for the same to the Board through online portal of HEPC in the prescribed 

form alongwith documents as mentioned in the check list given at 

Annexure-XII and requisite consent fee prescribed by the Board to be 

deposited through online payment gateway as per fees schedule 

available on the website of the Board i.e. hspcb.gov.in.  

3.4.2 The application shall be submitted for grant of CTO for a period based 

upon the category of the project as prescribed by the Board. However 

the units shall be at liberty to apply for consent to operate for lesser 

period also, by giving the justification for the same. 

3.4.3 These units will also be at liberty to deposit the applicable fee for consent 

to operate as per provisions given in Para No. 3.2.2 of this procedure. 

3.4.4 These units will deposit the prescribed testing fees with the Board for 

analyzing their samples of effluent/air emission/noise, as applicable, only 

from the Board’s laboratories, for obtaining the first CTO. 

3.4.5 Inspection of these units applying for CTO will be carried out by the 

authorized officers of the Board after obtaining prior permission from the 

competent authority to verify and process the applications for CTO and 

for collection of the samples of effluent/air emissions/noise, as required. 

3.4.6 Consent to operate shall be granted only in those cases where all the 

applicable documents as mentioned in the checklist are submitted and 

have installed the required and adequate pollution control measures  and 

the standards prescribed by the HSPCB or under EP Rules, 1986 for 

discharge of environmental pollutants has been complied with. 
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4. Competent Authority for deciding the applications for CTE & CTO. 

 

4.1 The CTE and CTO shall be granted or refused on the merits of the case after 

examination, by the competent authority as per powers delegated by the 

Board from time to time and the approval certificates bearing digital 

signatures of the authorized officer, shall be issued through online system 

which can be downloaded by the applicants from the online portal. 

4.2 Chairman of the Board has over all and full powers for deciding the 

application for CTE as well as CTO. 

4.3 All Regional Officers of the Board have been delegated powers for 

grant/refusal of CTE and CTO under Water (Prevention & Control of 

Pollution) Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981, in 

their respective area of jurisdiction, vide order Endst. No. HSPCB/PLG-

139/2016/5814-5839 dated 02.03.2016 and vide order Endst. No. 

HSPCB/2017/2657-2681 dated 25.01.2017 for Red, Orange and Green 

category of Industrial/ Non-Industrial Sector/Project/Unit having investment 

cost upto Rs. 10 crore or CLU cases upto 1 acre in conforming area.  

4.4 All the cases of the Industrial/ Non-Industrial Sector/Project/Unit of Red, 

Orange and Green category, having investment cost more than Rs. 10 crore 

or CLU cases more than 1 acre in conforming area, which are submitted 

through the online portal of HEPC for grant of consent to establish and 

consent to operate of the Board under Water (Prevention & Control of 

Pollution) Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981, 

shall be decided by the officer of the Board on deputation with EEC/HEPC 

and delegated with such powers by the HSPCB for grant/refusal of CTE/CTO. 

  

423

847



Procedure for consent management under Water Act, 1974 & Air Act, 1981 | 18 

 

5. Requirement of Sampling and submission of analysis reports  
 

5.1 The Industrial/ Non-Industrial Sector/Project/Unit covered under consent 

management, will submit analysis reports of effluent/air emissions/noise 

levels of DG sets, as applicable, only from the Board’s laboratories at the 

time of obtaining 1st CTO and thereafter the industries will be at liberty to 

get their samples analyzed from other Govt./Semi Govt./Private laboratories 

recognized by Board for the purpose of renewal of CTO.  

5.2 In the case of Mandatory Inspections, court matters, re-sampling and 

complaints, the samples will be analyzed from Board Laboratories. 

5.3 The Ambient Air Quality reports will be required only in the cases of specific 

complaints or where there are specific directions from CPCB/MoEF&CC or 

from any other competent authority or where any court of law has issued 

direction in this regard.  

5.4 In case water is used only for cooling purpose and being circulated 

completely, there would be no requirement of analysis reports of such 

cooling water.  

5.5 The units which have installed Effluent Treatment Plants/ Sewage 

Treatment Plants and utilizing the treated effluent for 

agriculture/horticulture purpose within their premises or recycling/reusing 

in their process of manufacturing, shall also submit the analysis reports of 

the samples of effluent from inlet and outlet of their ETPs/STPs and from 

final outlet (s) of the units, if these are different. 

5.6 The standards prescribed under environmental laws by MoEF&CC/ CPCB  are 

followed by the Board. Further, it is clarified that the standards to be 

prescribed from time to time under environmental laws by MoEF&CC/CPCB 

shall also be deemed to be the standards of Board. Provided that in case 

any stringent parameters will be prescribed by the Board on any subject 

where upon parameters are also provided by MoEF&CC/CPCB, the standards 

prescribed by the Board will be followed.  

The general standards prescribed under EP Rules, 1986 (as amended) shall 

be applicable on the industries for which specific standards are not 

prescribed.  
 

 

6. Action against Violators  
 

6.1 In case the industry is found creating such conditions that generate any type 

of pollution in excess of the  prescribed standards or if there is any 

objection/ complaint received from the surrounding community & if on 

verification it is found that such objection/ complaint has some substance 

even after grant of CTE/CTO by the Board, the Board shall be at liberty to 

revoke/withdraw/cancel the CTE/CTO issued to such units & take legal 

action against such units under the provisions of the Water Act 1974, Air 

Act 1981 and the Environment (protection) Act, 1986, as considered 

appropriate.  

6.2 Grant or renewal of CTE and CTO does not prevent the Board from revoking 

of those CTE and CTO including taking appropriate action against those 

defaulting units, where CTE or CTO has been obtained or got extended on 

424

848



Procedure for consent management under Water Act, 1974 & Air Act, 1981 | 19 

 

the basis of wrong declaration or false documents and also who fail to 

comply with any of the conditions of CTE granted to such units or any 

relevant provisions of Water Act, 1974 and Air Act, 1981 beside forfeiture 

of performance security deposited by the unit for obtaining CTE. 
 

 This consent procedure shall come in to force with immediate effect. 

 

Dated: _________                                                                              Chairman 
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Annexure-I 

List of Red Category of Industrial/ Non-Industrial Sectors/Projects 

Sr. 

No. 

Industrial/ Non-Industrial Sector/Project/Unit 

1.  Isolated storage of hazardous chemicals (as per schedule of manufacturing, 
storage of hazardous chemicals rules ,1989 as amended)  

2.  Automobile Manufacturing (integrated facilities)  

3.  Industries engaged in recycling / reprocessing/ recovery/reuse of Hazardous 

Waste under schedule iv of HW( M, H& TBM) rules, 2008 - Items namely - 

Spent cleared metal catalyst containing copper,, Spent cleared metal catalyst 
containing zinc,,  

4.  Manufacturing of lubricating oils ,grease and petroleum based products  

5.  DG Set of capacity > 5 MVA  

6.  Industrial carbon including electrodes and graphite blocks, activated carbon, 

carbon black  

7.  Lead acid battery manufacturing(excluding assembling and charging of lead-
acid battery in micro scale)  

8.  Phosphate rock processing plant  

9.  Power generation plant [except Wind and Solar renewable power plants of all 

capacities and Mini Hydel power plant of capacity <25MW]  

10. Industries engaged in recycling / reprocessing/ recovery/reuse of Hazardous 

Waste under schedule iv of HW( M, H& TBM) rules, 2008 - Items namely - 
Spent catalyst containing nickel, cadmium, Zinc, copper, arsenic, vanadium 

and cobalt,  

11. Processes involving chlorinated hydrocarbons  

12. Sugar ( excluding Khandsari)  

13. Fibre glass production and processing (excluding moulding)  

14. Fire crackers manufacturing and bulk storage facilities  

15. Industries engaged in recycling / reprocessing/ recovery/reuse of Hazardous 

Waste under schedule iv of HW( M, H& TBM) rules, 2008 - Items namely - 
Dismantlers Recycling Plants --Components of waste electrical and electronic 

assembles comprising accumulators and other batteries included on list A, 

mercury-switches, activated glass cullets from cathode-ray tubes and other 
activated glass and PCB-capacitors, or any other component contaminated 

with Schedule 2 constituents (e.g. cadmium, mercury, lead, polychlorinated 

biphenyl) to an extent that they exhibit hazard characteristics indicated in 

part C of this Schedule.  

16. Milk processes and dairy products (large, medium scale and integrated 

projects) 

17. Phosphorous and its compounds  

18. Pulp & Paper (waste paper based without bleaching process to manufacture 

Kraft paper)  

19. Coke making , liquefaction, coal tar distillation or fuel gas making  

20. Manufacturing of explosives, detonators, fuses including management and 
handling activities  

21. Manufacturing of paints varnishes, pigments and intermediate (excluding 

blending/mixing)  

22. Organic Chemicals manufacturing  

23. Airports and Commercial Air Strips having discharge of 100 KLD or more  

426

850



Procedure for consent management under Water Act, 1974 & Air Act, 1981 | 21 

 

Sr. 

No. 

Industrial/ Non-Industrial Sector/Project/Unit 

24. Asbestos and asbestos based industries  

25. Basic chemicals and electro chemicals and its derivatives including 
manufacturing of acid  

26. Cement  

27. Chlorates, per-chlorates & peroxides  

28. Chlorine, fluorine, bromine, iodine and their compounds  

29. Dyes and Dye- Intermediates  

30. Health-care Establishment as defined in BMW Rules, having discharge of 100 

KLD or more with or without incinerator 

31. Hotels having overall waste-water generation @ 100 KLD and more or having 

3 star and above or having 100 rooms and above 

32. Industries engaged in recycling / reprocessing/ recovery/reuse of Hazardous 

Waste under schedule iv of HW( M, H& TBM) rules, 2008 - Items namely - 

Lead acid battery plates and other lead scrap/ashes/residues not covered 

under Batteries (Management and Handling) Rules, 2001. [ * Battery scrap, 
namely: Lead battery plates covered by ISRI, Code word “Rails” Battery lugs 

covered by ISRI, Code word “Rakes”. Scrap drained/dry while intact, lead 

batteries covered by ISRI, Code word “rains”.  

33. Industries engaged in recycling / reprocessing/ recovery/reuse of Hazardous 
Waste under schedule iv of HW( M, H& TBM) rules, 2008 - Items namely - 

Integrated Recycling Plants --Components of waste electrical and electronic 

assembles comprising accumulators and other batteries included on list A, 
mercury-switches, activated glass cullets from cathode-ray tubes and other 

activated glass and PCB-capacitors, or any other component contaminated 

with Schedule 2 constituents (e.g. cadmium, mercury, lead, polychlorinated 

biphenyl) to an extent that they exhibit hazard characteristics indicated in 
part C of this Schedule.  

34. Manufacturing of glue and gelatin  

35. Mining and ore beneficiation  

36. Nuclear power plant  

37. Pesticides (technical) (excluding formulation)  

38. Photographic film and its chemicals  

39. Railway locomotive work shop/Integrated road transport workshop/Authorized 

service centers having discharge of 100 KLD or more 

40. Yarn / Textile processing involving any effluent/emission generating processes 
including bleaching, dyeing, printing and colouring  

41. Chlor Alkali  

42. Ship Breaking Industries  

43. Oil and gas extraction including CBM (offshore & on-shore extraction through 

drilling wells)  

44. Industry or process involving metal surface treatment or process such as 

pickling/ electroplating/paint stripping/ heat treatment using cyanide bath/ 
phosphating or finishing and anodizing / enamellings/ galvanizing  

45. Tanneries  

46. Ports and harbour, jetties and dredging operations  

47. Synthetic fibers including rayon ,tyre cord, polyester filament yarn  

48. Thermal Power Plants  

49. Slaughter house (as per notification S.O.270(E)dated 26.03.2001)and meat 
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Sr. 

No. 

Industrial/ Non-Industrial Sector/Project/Unit 

processing industries, bone mill, processing of animal horn, hoofs and other 
body parts  

50. Aluminium Smelter  

51. Copper Smelter  

52. Fertilizer (basic) (excluding formulation)  

53. Iron & Steel (involving processing from ore/ integrated steel plants) and or 

Sponge Iron units  

54. Pulp & Paper ( waste paper based units with bleaching process to 

manufacture writing & printing paper)  

55. Zinc Smelter  

56. Oil Refinery (mineral Oil or Petro Refineries)  

57. Petrochemicals Manufacturing ( including processing of Emulsions of oil and 

water )  

58. Pharmaceuticals including basis drugs 

59. Pulp & Paper ( Large-Agro + wood) , Small Pulp & Paper ( agro based-wheat 

straw/rice husk)  

60. Distillery ( molasses / grain / yeast based)  

61. Induction Furnace clubbed with AOD Furnace 

62. Synthetic detergents and soaps having waste water generation more than 
100 KLD (excluding formulation) 

63. Automobile servicing, repairing and painting having waste water generation 

more than 100 KLD (excluding only fuel dispensing)  

64. Building and construction projects having waste water generation more than 

100 KLD irrespective of their built-up area 

65. Ceramics and Refractories having coal consumption more than 12 MT per day  

66. Fermentation industry including manufacture of yeast, beer, distillation of 
alcohol (Extra Neutral Alcohol) having discharge > 100 KLD 

67. Lead metal extraction involving different furnaces through melting, refining, 

re-processing, casting and alloy-making  

68. Industry or processes involving foundry operations having capacity of 5 

MT/hr. and more. 

69. Manufacturing of lead glass  

70. Non-alcoholic beverages (soft drink) & bottling of alcohol/non alcoholic 

products having waste-water generation > 100 KLD. 

71. Vegetable oil manufacturing including solvent extraction and refinery 

/hydrogenated oils having waste-water generation more than 100 KLD 

72. Parboiled Rice Mills having waste-water generation > 100 KLD or fuel 
consumption > 12 MTD or both. 

73. Common treatment and disposal facilities (CETP, TSDF, E-waste recycling, 

CBMWTF, effluent conveyance project, incinerator, solvent/acid recovery 

plant, MSW sanitary land fill site 

74. Sewage treatment plants having capacity 100 KLD or more 

75. Industrial estates/ parks / complexes/ areas/ export processing zones/ SEZs/ 
Biotech parks/ leather complex 

76. Units engaged in  the activities of handling and management of Hazardous 

Waste as defined in Hazardous and other Wastes (M & TM) Rules, 2016, other 

than those covered under any of the category of industrial sectors, such as 

use, treatment, processing, recovery, pre-processing, co-processing, 
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Sr. 

No. 

Industrial/ Non-Industrial Sector/Project/Unit 

utilization etc. of the hazardous and other wastes  

77. Recycling of used lead acid batteries 

78. Lithium Ion battery manufacturing units or assembling of Lithium Ion 
batteries with or without charging, having overall liquid waste generation of 

100 KLD or more irrespective of quantity of fuel used or the projects having 

overall liquid waste generation less than 100 KLD but having daily fuel 
consumption above 12 MT/day 

79. Railway Stations (Waste Water Generation >=100 KLD) 
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Annexure-II 

List of Orange Category of Industrial/ Non-Industrial Sector 

Sectors/Projects 

Sr. 
No. 

Industrial/ Non-Industrial Sector Sector/Project 

1.  Dismantling of rolling stocks ( wagons/ coaches)  

2.  Bakery and confectionery units with production capacity > 1 TPD. ( With ovens 

/ furnaces)  

3.  Chanachur and ladoo from puffed and beaten rice( muri and shira) using husk 

fired oven  

4.  Coated electrode manufacturing  

5.  Compact disc computer floppy and cassette manufacturing / Reel 

manufacturing  

6.  Flakes from rejected PET bottle  

7.  Food and food processing including fruits and vegetable processing  

8.  Jute processing without dyeing  

9.  Manufacturing of silica gel  

10. Manufacturing of tooth powder, toothpaste, talcum powder and other cosmetic 

items  

11. Printing or etching of glass sheet using hydrofluoric acid  

12. Silk screen printing, sari printing by wooden blocks  

13. Synthetic detergents and soaps(excluding formulation)  

14. Thermometer manufacturing  

15. Cotton spinning and weaving ( medium and large scale)  

16. Almirah, Grill Manufacturing (Dry Mechanical Process )  

17. Aluminium & copper extraction from scrap using oil fired furnace (dry process 

only)  

18. Automobile servicing, repairing and painting having quantity of waste water 

generation up to 100 KLD (excluding only fuel dispensing) 

19. Ayurvedic and homeopathic medicine  

20. Brickfields ( excluding fly ash brick manufacturing using lime process)  

21. Building and constructlon projects having quantity of waste water generation 
10 KLD to 1OO KLD irrespective of their built-up area 

22. Ceramics and Refractories having coal consumption upto 12 MT per day 

23. Coal washeries  

24. Dairy and dairy products ( small scale)  

25. DG set of capacity >1MVA but < 5MVA  

26. Dry coal processing, mineral processing, industries involving ore sintering, 

pelletisating, grinding & pulverization  

27. Fermentation industry including manufacture of yeast, beer, distillation of 
alcohol having quantity of waste water discharge upto 100 KLD (Extra Neutral 

Alcohol)  

28. Ferrous and Non- ferrous metal extraction involving different furnaces through 

melting, refining, re-processing, casting and alloy-making  

29. Fertilizer (granulation / formulation / blending only)  

30. Fish feed, poultry feed and cattle feed  

31. Fish processing and packing (excluding chilling of fishes)  

32. Forging of ferrous and non- ferrous metals ( using oil and gas fired furnaces)  
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Sr. 

No. 

Industrial/ Non-Industrial Sector Sector/Project 

33. Formulation/pelletization of camphor tablets, naphthalene balls from camphor/ 
naphthalene powders.  

34. Glass ceramics, earthen potteries and tile manufacturing using oil and gas fired 

kilns, coating on glasses using cerium fluorides and magnesium fluoride etc.  

35. Gravure printing, digital printing on flex, vinyl  

36. Heat treatment using oil fired furnace ( without cyaniding)  

37. Hot mix plants  

38. Hotels (< 3 star) or hotels having > 20 rooms and less than 100 rooms or 

having quantity of waste water discharge less than 100 KLD.  

39. Ice cream  

40. Industries engaged in recycling / reprocessing/ recovery/reuse of Hazardous 
Waste under schedule iv of HW( M, H& TBM) rules, 2008 - Items namely - Paint 

and ink Sludge/residues  

41. Industries engaged in recycling / reprocessing/ recovery/reuse of Hazardous 

Waste under schedule iv of HW( M, H& TBM) rules, 2008 - Items namely - 
Brass Dross ,, Copper Dross,, Copper Oxide Mill Scale,, Copper Reverts, Cake & 

Residues,, Waste Copper and copper alloys in  

dispersible form,, Slags from copper processing for further processing or 
refining ,, Insulated Copper Wire,, Scrap/copper with PVC sheathing including 

ISRI-code material namely “Druid” ,, Jelly filled Copper cables ,, Zinc Dross-Hot 

dip Galvanizers SLAB,, Zinc Dross-Bottom Dross,, Zinc ash/Skimming arising 
from galvanizing and die casting operations,, Zinc ash/Skimming/other zinc 

bearing wastes arising from smelting and refining,, Zinc ash and residues 

including zinc alloy residues in dispersible from ,,  

42. Industry or processes involving foundry operations having capacity of foundry 

operations less than 5 MT per hr. 

43. Lime manufacturing (using lime kiln)  

44. Liquid floor cleaner, black phenyl, liquid soap, glycerol mono-stearate 

manufacturing  

45. Manufacturing of glass  

46. Manufacturing of iodized salt from crude/ raw salt  

47. Manufacturing of mirror from sheet glass  

48. Manufacturing of mosquito repellent coil  

49. Manufacturing of Starch/Sago  

50. Mechanized laundry using oil fired boiler  

51. Modular wooden furniture from particle board, MDF< swan timber etc, Ceiling 

tiles/ partition board from saw dust, wood chips etc., and other agricultural 
waste using synthetic adhesive resin, wooden box making ( With boiler)  

52. New highway construction project  

53. Non-alcoholic beverages(soft drink) & bottling of alcohol/non alcoholic products 

having quantity of waste water generation up to 100 KLD 

54. Paint blending and mixing (Ball mill)  

55. Paints and varnishes (mixing and blending)  

56. Ply wood manufacturing (including Veneer and laminate) using the fuel such as 
wood or coal  or any other authorized fuel with or without resin plant 

57. Potable alcohol ( IMFL) by blending, bottling of alcohol products  

58. Printing ink manufacturing  

59. Printing press  
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Sr. 

No. 

Industrial/ Non-Industrial Sector Sector/Project 

60. Reprocessing of waste plastic including PVC  

61. Rolling mill (oil or coal fired) and cold rolling mill  

62. Spray painting, paint baking, paint shipping  

63. Steel and steel products using various furnaces like blast furnace /open hearth 
furnace/induction furnace/arc furnace/submerged arc furnace /basic oxygen 

furnace /hot rolling reheated furnace  

64. Stone crushers  

65. Surgical and medical products including prophylactics and latex  

66. Tephlon based products  

67. Thermocol manufacturing ( with boiler)  

68. Tobacco products including cigarettes and tobacco/opium processes  

69. Transformer repairing/ manufacturing ( dry process only)  

70. Tyres and tubes vulcanization/ hot retreating  

71. Vegetable oil manufacturing including solvent extraction and refinery 
/hydrogenated oils without waste water generation or having quantity of waste 

water generation up to 100 KLD 

72. Wire drawing and wire netting  

73. Dry cell battery ( excluding manufacturing of electrodes) and assembling & 

charging of acid lead battery on micro scale  

74. Pharmaceutical formulation and for R & D purpose ( For sustained release/ 
extended release of drugs only and not for commercial purpose)  

75. Synthetic resins  

76. Synthetic rubber excluding molding  

77. Cashew nut processing  

78. Coffee seed processing  

79. Parboiled Rice Mills having quantity of waste water generation up to 100 KLD or 

fuel consumption up to 12 MTD or both 

80. Foam manufacturing  

81. Industries engaged in recycling / reprocessing/ recovery/reuse of Hazardous 
Waste under schedule iv of HW( M, H& TBM) rules, 2008 - Items namely - Used 

Oil – As per specifications prescribed from time to time.  

82. Industries engaged in recycling / reprocessing/ recovery/reuse of Hazardous 

Waste under schedule iv of HW( M, H& TBM) rules, 2008 - Items namely - 
Waste Oil ---As per specifications prescribed from time to time.  

83. Producer gas plant using conventional up drift coal gasification ( linked to 

rolling mills glass and ceramic industry refectories for dedicated fuel supply)  

84. Health care establishments (As defined in BMW Rules) having waste water 

generation less than 100 KLD without incinerator 

85. Airport and commercial air strips having discharge less than 100 KLD 

86. Railway locomotive workshop/Integrated road transport workshop/Authorized 
service centers (having waste-water generation < 100 KLD) 

87. Manufacturing of pasted veneers using coal/wood scrap boiler or thermic fluid 

heater and by sun drying 

88. Cardboards and Millboards 

89. Strawboards 

90. Formulation of pesticides/ insecticides 

91. Recycling / Pyrolysis plants of waste pneumatic tyres/tyre scrap 
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Sr. 

No. 

Industrial/ Non-Industrial Sector Sector/Project 

92. Screening plants 

93. Surgical cotton industries 

94. Inorganic Chemical Compounds such as 
Chlorides/Sulphates/Sulphites/Niterates/Oxides/Flourides/   Stearates of 

metals/Cations    

95. Sodium and other silicates manufacturing 

96. Cotton coated fabrics including printing and lamination (Rexene) 

97. Friction dust 

98. Brake lining/ Disc brake pad 

99. Chlorinated paraffin wax/plasticizers  

100.  Sewage treatment plants having capacity 10 KLD or more but less than 100 
KLD 

101.  Infrastructure development projects having overall liquid Waste generation 100 

KLD or more 

102.  Dismantling of E-Waste 

103.  Flour mills generating trade effluent 

104.  Distilled water units using boiler or furnace as heating source  

105.  Construction and Demolition (C&D) Waste processing and recycling units 

106.  Garment/ Apparel manufacturing units having only garment washing,  with or 

without boiler except bleaching, dyeing, printing, coloring  

107.  Lithium Ion battery manufacturing units or assembling of Lithium Ion batteries 
with or without charging, having overall liquid waste generation of 100 KLD and 

daily consumption of coal/fuel less than 12 MT/day or without use of any fuel in 

the process 

108.  Railway Stations (Waste Water Generation >=10 KLD but <100KLD)) 

109.  Scrapping Centers (for end of life of vehicles and other scraps such as plant 
and machineries, structural material, railway coaches and wagons etc.) 

a. Collection, de-pollution, dismantling centres  and shredding centres 

b. Collection, de-pollution and dismantling centres   
c. shredding centres (can include white goods/other scraps also) 

110.  Compressed/refined bio-gas production for bio-degradable wastes 

111.  Dairy Farm having 15 animals and above (Stand alone or isolated) 

112.  Gaushalas (having waste water generation >100 KLD) 

 

  

433

857



Procedure for consent management under Water Act, 1974 & Air Act, 1981 | 28 

 

Annexure-III 

List of Green Category of Industrial/ Non-Industrial Sector 

Sectors/Projects 

Sr. 
No. 

Industrial/ Non-Industrial Sector Sector/Project 

1.  Aluminium utensils from aluminium circles by pressing only (dry mechanical 

operation)  

2.  Ayurvedic and homeopathic medicines (without boiler)  

3.  Bakery /confectionery /sweets products (with production capacity <1tpd (with 

gas or electrical oven)  

4.  Bi-axially oriented PP film along with metalizing operations  

5.  Biomass briquettes (sun drying) without using toxic hazardous wastes  

6.  Blending of melamine resins & different powder, additives by physical mixing  

7.  Brass and bell metal utensils manufacturing from circles(dry mechanical 

operation without re-rolling facility)  

8.  Candy  

9.  Cardboard or corrugated box and paper products (excluding paper or pulp 

manufacturing and without using boilers)  

10. Carpentry & wooden furniture manufacturing (excluding saw mill) with the 
help of electrical (motorized) machines such as electrical wood planner, steel 

saw cutting circular blade, etc.  

11. Cement products (without using asbestos / boiler / steam curing) like pipe 

,pillar, jafri, well ring, block/tiles etc.(should be done in closed covered shed 
to control fugitive emissions)  

12. Ceramic colour manufacturing by mixing & blending only (not using boiler and 

wastewater recycling process)  

13. Chilling plant, cold storage and ice making  

14. Coke briquetting ( sun drying)  

15. Cotton spinning and weaving (small scale)  

16. Dal Mills  

17. Decoration of ceramic cups and plates by electric furnace  

18. Digital printing on PVC clothes  

19. Facility of handling, storage and transportation of food grains in bulk  

20. Flour mills/Atta Chakki (dry process) running on commercial mode with 
packing facility of Atta for selling it into market (having wheat cleaning 

process and fugitive dust) 

21. Glass , ceramic, earthen potteries, tile and tile manufacturing using electrical 

kiln or not involving fossil fuel kiln  

22. Glue from starch (physical mixing) with gas / electrically operated oven 
/boiler.  

23. Gold and silver smithy (purification with acid smelting operation and sulphuric 

acid polishing operation) (using less or equal to 1 litre of sulphuric acid/ nitric 

acid per month)  

24. Heat treatment with any of the new technology like ultrasound probe , 
induction hardening , ionization beam, gas carburizing etc.  

25. Insulation and other coated papers (excluding paper or pipe manufacturing)  

26. Leather foot wear and leather products (excluding tanning and hide 

processing except cottage scale)  
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Sr. 

No. 

Industrial/ Non-Industrial Sector Sector/Project 

27. Lubricating oil, greases or petroleum based products (only blending at normal 
temperature)  

28. Manufacturing of pasted veneers using gas fired boiler or thermic fluid heater 

and by sun drying  

29. Oil mill Ghani and extraction ( no hydrogenation / refining)  

30. Packing materials manufacturing from non asbestos fibre, vegetable fibre 

yarn  

31. Phenyl/toilet cleaner formulation and bottling  

32. Polythene and plastic processed products manufacturing (virgin plastic)  

33. Poultry Farms handling one lac or more birds at a given time in single location 
and Hatchery & Piggery irrespective of no. of birds/animals 

34. Power looms (without dye and bleaching)  

35. Puffed rice (muri) (using gas or electrical heating system)  

36. Pulverization of bamboo and scrap wood  

37. Ready mix cement concrete irrespective of investment cost 

38. Reprocessing of waste cotton  

39. Rice mill (Rice hullers only)  

40. Rolling mill ( gas fired) and cold rolling mill  

41. Rubber goods industry (with approved fuel operated baby boiler)  

42. Saw mills  

43. Soap manufacturing (hand made without steam boiling / boiler)  

44. Spice grinding (up to 20 HP motor)  

45. Spice grinding (>20 HP motor)  

46. Steel furniture without spray painting  

47. Steeping and processing of grains  

48. Tyres and tube retreating (without boilers)  

49. CO2 recovery  

50. Distilled water ( without boiler) with electricity as source of heat  

51. Hotels (up to 20 rooms and without boilers)  

52. Manufacturing of optical lenses (using electrical furnace)  

53. Mineralized water  

54. Tamarind powder manufacturing  

55. Cutting, sizing and polishing of marble stone  

56. Emery powder ( fine dust of sand) manufacturing  

57. Flyash export, transport & disposal facilities  

58. Mineral stack yard / Railway sidings  

59. Oil and gas transportation pipeline  

60. Seasoning of wood in steam heated chamber  

61. Synthetic detergent formulation  

62. Tea processing ( with boiler)  

63. Modular wooden furniture from particle board, MDF< swan timber etc, Ceiling 

tiles/ partition board from saw dust, wood chips etc., and other agricultural 
waste using synthetic adhesive resin, wooden box making (Without boiler) 

64. LPG bottling plants 

65. Sewage treatment plants having capacity less than 10 KLD 

66. Infrastructure development projects having overall liquid Waste generation 

less than 100 KLD  
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Sr. 

No. 

Industrial/ Non-Industrial Sector Sector/Project 

67. Industrial inorganic gases namely- 
a) Chemical gas- Acetylene, hydrogen, chlorine, fluorine, ammonia, sulphur 

dioxide, ethylene, hydrogen-sulphide, phosphine  

b) Hydrocarbon gases- Methane, ethane, propane 

68. Automobiles manufacturing outsourcing all of the polluting activities. 

69. Refurbishing of used electrical and electronic equipments 

70. Manufacturing of bakelite molded components 

71. Railway Stations (Waste Water Generation <10 KLD) 

72. Gaushalas (having waste water generation <100 KLD) 

73. Compressed/refined bio-gas production for bio-degradable wastes (No waste 
water discharge from digester and also feed slurry to digester having volatile 

organic fraction more than 75%) 
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Annexure-IV 

List of White Category of Industrial/ Non-Industrial Sector 

Sectors/Projects 

Sr. 
No. 

Industrial/ Non-Industrial Sector Sector/Project 

1.  Assembly of air coolers /conditioners ,repairing and servicing  

2.  Assembly of bicycles ,baby carriages and other small non motorizing vehicles  

3.  Bailing (hydraulic press)of waste papers  

4.  Bio fertilizer and bio-pesticides without using inorganic chemicals  

5.  Biscuits trays etc from rolled PVC sheet (using automatic vacuum forming 

machines)  

6.  Blending and packing of tea  

7.  Block making of printing without foundry (excluding wooden block making)  

8.  Chalk making from plaster of Paris (only casting without boilers etc. (sun 
drying / electrical oven)  

9.  Compressed oxygen gas from crude liquid oxygen (without use of any 

solvents and by maintaining pressure & temperature only for separation of 

other gases)  

10. Cotton and woolen hosiers making (Dry process only without any dying / 
washing operation)  

11. Diesel pump repairing and servicing (complete mechanical dry process)  

12. Electric lamp ( bulb) and CFL manufacturing by assembling only  

13. Electrical and electronic item assembling ( completely dry process)  

14. Engineering and fabrication units (dry process without any heat treatment / 

metal surface finishing operations / painting)  

15. Flavoured betel nuts production/ grinding (completely dry mechanical 
operations)  

16. Fly ash bricks/ block manufacturing  

17. Fountain pen manufacturing by assembling only  

18. Glass 51ydel51es and vilas making from glass tubes  

19. Glass putty and sealant (by mixing with machine only)  

20. Ground nut decorticating  

21. Handloom/ carpet weaving (without dying and bleaching operation)  

22. Leather cutting and stitching (more than 10 machine and using motor)  

23. Manufacturing of coir items from coconut husks  

24. Manufacturing of metal caps containers etc  

25. Manufacturing of shoe brush and wire brush  

26. Medical oxygen  

27. Organic and inorganic nutrients (by physical mixing)  

28. Organic manure (manual mixing)  

29. Packing of powdered milk  

30. Paper pins and u clips  

31. Repairing of electric motors and generators (dry mechanical process)  

32. Rope (plastic and cotton)  

33. Scientific and mathematical instrument manufacturing  

34. Solar module non conventional energy apparatus manufacturing unit  

35. Solar power generation through solar photovoltaic cell, wind power and mini 
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Sr. 

No. 

Industrial/ Non-Industrial Sector Sector/Project 

hydel power (less than 25 MW)  

36. Surgical and medical products assembling only (not involving effluent / 
emission generating processes)  

37. Automobile fuel outlets (only dispensing)  

38. Diesel generator sets having total capacity 1 MVA or less and equipped with 

acoustic enclosures alongwith adequate stack height  

39. Almirah, Grill Manufacturing without painting operation (Dry Mechanical 

Process) 

40. Health care Establishments i.e hospitals/clinics without indoor facilities and 
having only OPD consultancy 

41. Printing presses without involving water polluting process 

42. Garment / Apparel units involving only stitching process, without discharge of 

effluent and Air emissions from process 

43. Poultry Farms handling less than one lac birds.  

(Environmental guidelines issued by Haryana Government/CPCB for poultry 
farms shall be applicable) 

44. Atta chakki for personal use with dry process without involving wheat cleaning 

process and fugitive dust emission 

45. Compressed/refined bio-gas production for bio-degradable wastes 

[Domestic bio-digesters based on cow dung or house hold biodegradable 
waste (such as gobar gas plant)] 
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Annexure-V 

Check List of documents for obtaining consent to establish (CTE) under 

Water Act, 1974 / Air Act, 1981 

 

I. 1st Consent to Establish 

1. Online application 

2. Proof of deposit of NOC/CTE fee and performance security. 

3. C.A. Certificate regarding capital investment cost w.r.t. land, building, 
plant and machinery of the proposed project.  

4. Fard Jamabandi and Intkal of land of the unit, in case unit is located 

outside approved industrial area/estate.  

5. Power of attorney/authority letter to sign the application. 

6. Allotment letter of the plot issued from the concerned authority in 

case of approved industrial area. 

7. Manufacturing process and process Flow Chart.  

8. Design Scheme of Effluent Treatment Plant/ Sewage treatment Plant, 
Air Pollution Control Devices / Hazardous Waste Management as 

applicable, with Hydraulic Design and design calculations based upon 

the Pollution load and prescribed standards.  

 In case of Brick kilns, design and drawing of high draft Zig Zag 

technology based Kiln and stack.  

9. Report of Tehsildar and District Forest Officer regarding Kisam of land 

through Deputy Commissioner, for areas covered under Aravali 
Notification, if applicable. In case the land falls in the industrial estate 

/ area and HUDA sectors, the report of Regional Officers will be taken 

regarding applicability of Aravali Notification (only for District 
Gurugram and Nuh).  

10. Clearance/ permission in case of the projects falling in the revenue 

estates covered in the Notification no. 191(E) dt. 27.08.2010 issued 

by Ministry of Environment, and Forest, Government of India 
regarding protected area of Sultanpur National Park in District 

Gurgaon.  

11. Proof of receipt of application submitted to the Forest Department for 

clearance / permission /NOC, of Forest Department.  

12. Report of Revenue Department / Forest Department & other 

concerned departments regarding sitting parameters in respect of 

Stone Crushers, Hot Mix Plants, Screening Plants, Pulverizes, Poultry 

Farms and License of DFSC in Case of brick Kilns.  

13. Change of land use permission/license/NOC certificate from the Town 

& Country Planning Department or respective Municipal or other 

Authority or village Panchayat, as the case may be.  

14. Lease deed/ Rent Agreement in case land is taken on rent or lease, 

Collaboration deed in case of construction projects, if applicable (duly 

registered with revenue authorities).  

15. Copy of Environmental Clearance in case of the projects covered 
under, EIA Notification dated 14.09.2006. 

16. Copy of MOA / partnership Deed / Trust Deed, as applicable having 

the name and address of Directors/Partners.  

17. Declaration by the unit regarding awareness about pollution control 
related standards and law and undertaking for their compliance, as 
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per Annexure-VII. 

18. Site plan of the unit in case it is located outside approved industrial 
area. 

19. Layout plan showing the details of all manufacturing processes, 

location of stacks/ chimneys, ETP/ STP, APCM, Hazardous Waste 

storage and treatment facilities, tube wells, Water supply lines, 
Effluent drains and final outlets for the disposal of the effluent. 

 

II. Renewal/Extension of Consent to Establish 

 

1. Online application for renewal of CTE with declaration on prescribed 

Performa (Annexure-VIII). 

2. Proof of deposit of NOC/CTE fees (as per schedule available on the 

web-site of the Board i.e. www.hspcb.gov.in) 

3. Copy of 1st CTE & previous renewed CTE (if any). 

4. Power of Attorney/authority letter to sign the application. 

5. Progress report regarding construction of project and installation of 

pollution control measures/devices, as per scheme submitted while 

obtaining 1st CTE. 

6. Valid license or proof of submission of application for renewal of 

license to Town and Country Planning Department or any other 

concerned authority, in case of Building and construction projects and 

Township and Area Development projects. 

 

III. Consent to Establish for expansion of the existing project 

 

Apart from the documents required for obtaining 1st CTE and NOC/fee, 

following additional documents are required to be submitted along with 

application for CTE for expansion of projects:-  

1. Copy of valid CTO under Water Act, 1974/ Air Act, 1981 and 

Authorization under Hazardous Waste Management Rules (if 

applicable) for the existing project. 

2. Latest inspection report and analysis reports of effluent/ air emissions/ 

noise (as applicable), conducted by Board officers for the mandatory 

inspection, if conducted. 

3. Copy of fresh analysis reports of effluent/air emissions/ noise, 

analyzed from Board's lab/recognized lab. (not more than 03 month 

old) 

4. Declaration regarding compliance of prescribed standards for discharge 

of environmental pollutants in the existing operating project of the unit 

as per Annexure -XIII. 
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Annexure-VI 

Performance Security prescribed for obtaining the Consent to Establish. 

a) Performance Security as per investment cost of the projects (other 

than mentioned at Sr. No. b). 

Sr. 

No. 

Capital Investment 

Cost of the project 
(Cost of land, 

building, Plant and 

Machinery) 

Red 

Category (in 
Rs.) 

Orange 

Category (in 
Rs.) 

Green 

Category 
(in Rs.) 

1.  Upto 0.5 crore 25,000/- 12,500/- 5,000/- 

2.  Above 0.5 crore upto 

1.00 crore 

50,000/- 25,000/- 10,000/- 

3.  Above 1.0 crore upto 
5.00 crore 

1,00,000/- 75,000/- 25,000/- 

4.  Above 5.0 crore upto 

10.00 crore 
2,00,000/- 1,50,000/- 50,000/- 

5.  Above 10.00 crore 

upto 50.00 crore 
3,00,000/- 2,00,000/- 1,00,000/- 

6.  Above 50.00 crore 

upto 100.00 crore 
4,00,000/- 2,50,000/- 1,25,000/- 

7.  Above 100.00 crore 5,00,000/- 3,00,000/- 1,50,000/- 

 

b) Performance Security for specific projects irrespective of investment 

cost 

 

1.  Hot Mix Plants/ Stone Crushers/ Screening 

Plants 

: 50,000/- 

2.  Brick Kilns 

 

: 25,000/- 

3.  Mining Projects:- 

 

  

a) More than ten Hectares : 5.0 lac 

b) Five to ten Hectares : 2.5 lac 

c) Less than five Hectares :    1.0 lac 
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Annexure-VII 

Declaration by the applicant for obtaining Ist CTE 

 

I, ____________________ S/o/D/o/W/o ________________ resident of 

_____________________ declare and affirm as under:- 

 

1. That I am the Partner/Director/Manager/Occupier/Proprietor of the unit M/s 

_____________________. 

2. That I am aware of the provisions of Water Act, 1974, Air Act, 1981 and 

HOWM Rules, 2016, Rules and procedure framed there under and 

standards/norms prescribed for discharge of pollutants under EPA Rules, 1986 

and shall comply with the same. 

3. That we shall comply with all the provisions of Water Act, 1974, Air Act, 1981 

and Rules framed there under HOWM Rules, 2016 and standards/norms 

prescribed for discharge of pollutants under EP Rules, 1986 after 

commissioning of our unit. 

4. That we have not started the work at the site for construction of plant and 

installation of machinery of our project and will also not start the same before 

obtaining the consent to establish under Water Act, 1974 and Air Act, 1981 

form the Haryana State Pollution Control Board. 

5. That the work for construction and installation of pollution control measures 

will be done side by side while doing the construction and  installation of the 

main plant of the unit and will not start the production without installing 

proper and adequate pollution control measure as per scheme enclosed and 

without obtaining prior consent to operate from the Board. 

6. In case of the non compliance of the above undertaking or false declaration 

found at any stage, the Board will be at liberty to forfeit the performance 

security amounting to Rs. _____________ deposited along with the CTE 

application through online payment gateway or in the form of Demand Draft 

no. __________ dated ______________issued by ____________ (Bank) 

besides taking any other legal action under the provision of Water Act, 1974 & 

Air Act, 1981. 

7. That we shall comply with all the terms & conditions of consent to establish to 

be issued by the Board. 

 

Deponent/Applicant 

Dated: 
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Annexure-VIII 

Format of the application for auto renewal of the consent to establish 

under Water Act, 1974 / Air Act, 1981. 

To 

 The Chairman, 

 Haryana State Pollution Control Board, 

 C-11, Sector 6, Panchkula. 

 

Sub: Application for auto-renewal of the consent to establish under Water 

Act, 1974 / Air Act, 1981- Self certification. 

Ref: Consent to establish issued by the Board vide letter no. 

________________ dated ________ valid up to ___________. 

Sir, 

 We are submitting herewith application for auto renewal of our consent to 

establish under Water Act, 1974 / Air Act, 1981 granted by your Board vide letter 

under reference, along with the prescribed NOC fees for the same and the following 

declaration and undertaking as per policy of your Board :- 

1. That we have a valid consent to establish under Water Act, 1974 / Air Act, 

1981 issued by HSPCB vide above referred letter validity upto ______, copy 

of which is enclosed herewith.  

2. That the present details of the manufacturing process and other informations 

/data of our unit are same as submitted / provided to the Board earlier with 

original application for obtaining original Consent to Establish referred above 

and therefore the same may be considered for present application for 

renewal of consent to establish for another period w.e.f. ________ to 

______. 

3. That the proposed capital investment cost of our industry/ project, as per 

documents submitted with earlier application for consent to establish granted 

by HSPCB vide above referred letter, was Rs. _____ lacs, which will remain 

the same and will not be increased in terms of land, building and plant and 

machinery, without prior information / permission of the HSPCB.   

4. That there will be no change in the raw material, process, products, quantity 

of effluent, source of air emissions, scheme of pollution control measures and 

increase in production or pollution load and will remain same as submitted in 

original application for consent to establish.  

5. That we shall deposit the balance NOC fees if found due at any later stage 

due to increase in capital investment cost on land, building, plant and 

machinery.   

6. That we are complying with the conditions of consent to establish granted 

earlier vide letter under reference and further undertake to comply with 

further conditions if any imposed by HSPCB in future.  

7. That we shall install all the required pollution control measures and devices 

as per scheme / proposal already submitted by us with our original 

application for consent to establish upto the satisfaction of the Board side by 

side in proportionate to the construction of the project and before the 

commissioning of the unit failing which Board will be at liberty to forfeit the 
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performance security deposited by us with the Board in this regard beside 

taking legal action under the provisions of relevant Acts/Rules applicable to 

our unit.  

8. That we shall not start even trial production without obtaining prior consent 

to operate for trial production from the HSPCB.  

9. That we shall provide all the arrangements for sampling of air emissions and 

effluent as prescribed by the Board and online monitoring systems as 

directed by the HSPCB/CPCB from time to time, in our unit before starting 

even trial production. 

10. That in case our unit is not fully established within the validity period of 

extension of CTE, than we shall apply afresh for obtaining new CTE, 90 days 

before the expiry of the renewed CTE. 

11. That we are complying and shall comply with all the conditions of 

Environmental Clearance (in case unit is covered under EIA notification dated 

14.09.2006.) 

12. That we shall comply with all the relevant provisions of water Act, 1974, Air 

Act, 1981, EPA, 1986 and Rules made their under including Hazardous Waste 

(MH&TM) Rules, 2008 applicable to our unit.   

13. That we undertake that auto renewal of consent to establish will not prevent 

the HSPCB for taking coercive action against us if our unit fails to comply the 

prescribed standards or conditions of consent to establish granted and 

renewed to our unit or only applicable provision of Water Act, 1974, Air Act, 

1981 and EPA, 1986 and Rule made their under. 

14. That the declaration and undertaking given above has the approval of all the 

partners / Board of Directors / owners of the industry / project and copy of 

resolution of the Board / power of attorney in the regard is attached 

herewith. 

 

 It is therefore requested that the consent to establish may kindly be 

renewed/extended further for another period w.e.f. _____________ to 

___________. 

  

Dated: _________           Authorized Signatory 

 

Name and Designation 

with phone no., email address 
and seal of the company 
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Annexure-IX  

Undertaking by those units which have been granted CTE but do not want 

to continue the work for construction and installation of their project 

beyond the validity period of their CTE.  

I, ____________________ S/o/D/o/W/o ________________ in the capacity 

of ___________ of  M/s _____________________ undertake as under:- 

 

1. That I am the Partner/Director/Manager/Occupier/Proprietor of the unit M/s 

_____________________. 

2. That our unit have been granted consent to establish by the Board under 

Water Act, 1974 /Air Act, 1981 vide Letter no. ______ dated _______ valid 

up to _____. 

3. That the detail about the status of our project constructed and established till 

date is attached herewith. 

4. That we do not want to continue the work for construction and installation of 

our project beyond the validity period of consent to establish granted by the 

Board at this stage. 

5. That we shall apply for extension of consent to establish as and when the 

remaining work for construction and installation of the project is proposed to 

be started well in advance and will not start the construction and installation 

work of the project without further extension of the consent to establish from 

the Board. 

 

 

 

Dated: _________           Authorized Signatory 

 

 

Name and Designation 

with phone no., email address 

and seal of the company 
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Annexure-X 

 
Check list of documents for obtaining Ist consent to operate (CTO) 

I. 1st Consent to Operate 

 

1. Online consent application. 
2. Power of attorney/authority letter to sign the application. 

3. Proof or deposit of required and applicable consent fee, as per schedule 
available on the web-site www.hspcb.gov.in.  

4. Collection and testing fee prescribed by the Board as per schedule 
available on the web-site of the Board, for analysing the samples of 

effluent/ Air emissions/ Noise level of DG sets, as applicable, for all 

sources. (Analysis report of air emissions from all sources including diesel 
engines of capacity more than 0.8MW (800kW) for power plants and 

generator sets will be required).  

5. Copy of balance sheet duly attested by CA or CA certificate w.r.t. capital 
investment cost of the unit for the preceding year. (Capital investment cost 

should include the original cost of land, building, plant & machinery 

without depreciation but with upto date additions. The cost of land and 

building should be included in the capital investment cost even if it is on 
lease or rent or mortgage).  

6. MOA / partnership Deed / Trust Deed (if changed).  

7. Layout plan showing the details of all manufacturing processes, location of 
stacks/ chimneys, ETP/ STP, APCM, Hazardous Waste storage and 

treatment facilities, tube wells, Water supply lines, Effluent drains and final 

outlets for the disposal of the effluent. 
8. Permission of the concerned authorities for disposal of the effluent in to 

sewer/drain etc. 

9. Detail of land in case the effluent is discharged on land for percolation or 

for irrigation along with copy of registered agreement made with the land 
owners in case the land belong to the persons other then the land of the 

applicant unit. 

10. Detail of ETP/STP, APCM, acoustic enclosure, Hazardous Waste 
Management Facilities installed in the unit along with their size, 

specification and capacity. 

11. In case of industries/projects/establishments handling Hazardous 
Chemicals having threshold quantities mentioned in schedule II and III of 

MSIHC, Rules, 1989 and covered under rule 10 & 13 of these Rules, proof 

of submission of safety audit report duly audited with the help of an 

expert, atleast 90 days before commencing the activity and onsite 
emergency plan alongwith report of the mock drill of the same to Chief 

Inspector of Factories alongwith copy of the same. (Required as per 

instructions of MOEF & CC issued vide letter No. 14-7(382)/2010-HSMD 
dated 09.03.2016). 

12. Occupation certificate issued by Town & Country Planning Department, in 

case of Building & construction projects/area development projects. 

 

II. Renewal of consent to operate 
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1. Online application for renewal of CTO on prescribed Performa (Annexure-

XI). 

2. Proof of deposit of required and applicable consent fee (as per schedule 

available on the web-site www.hspcb.gov.in).  

3. Copy of previous CTO. 

4. Power of attorney/authority letter to sign the application. 

5. Copy of balance sheet duly attested by CA or CA certificate w.r.t. capital 

investment cost of the unit for the preceding year. (Capital investment 

cost should include the original cost of land, building, plant & machinery 

without depreciation but with upto date additions. The cost of land and 

building should be included in the capital investment cost even if it is on 

lease or rent or mortgage). 

6. Latest inspection report and analysis reports of effluent/ air emissions/ 

noise conducted by Board officer (s) for the mandatory inspection, if 

conducted. 

7. Copy of fresh analysis reports of effluent/air emissions/ noise analyzed 

from Board's lab/recognized lab. (not more than 03 months old) 

8. Environment Statement in Form V for the financial year ending on 31st 

March (required in compliance of Rule 14 of EP Rules, 1986). 

9. In case of industries/projects/establishments handling Hazardous 

Chemicals having threshold quantities mentioned in schedule II and III of 

MSIHC, Rules, 1989 and covered under rule 10 & 13 of these Rules, proof 

of submission of updated safety audit report duly audited with the help of 

an expert, annually and up to date onsite emergency plan alongwith report 

of the mock drill of the same to Chief Inspector of Factories alongwith copy 

of the same, (Required as per instructions of MOEF & CC issued vide letter 

No. 14-7(382)/2010-HSMD dated 09.03.2016). 

10. Permission of the concerned authorities for disposal of the effluent in to 

sewer/drains etc (in case not submitted earlier). 

11. Detail of land in case the effluent is discharged on land for percolation or 

for irrigation along with copy of registered agreement made with the land 
owners in case the land belong to the persons other then the land of the 

applicant unit (in case not submitted earlier). 

12. Copy of logbook for last 03 months maintained for operation of 

ETP/STP/APCM for the record of energy and chemical consumption, 
quantity of effluent at inlet and outlet of ETP/STP supported with readings 

of magnetic flow meters alongwith quantity of treated effluent 

recycled/reused in the process, utilized in the premises and discharged, 
mode of disposal.  
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Annexure-XI 

 

Format of the application for auto renewal of the consent to operate under 

Water Act, 1974 / Air Act, 1981. 
 

To 

 The Member Secretary, 

 Haryana State Pollution Control Board, 

 C-11, Sector 6, Panchkula. 

 

Sub: Application for auto-renewal of the consent to operate for the period 

__________under Water Act, 1974 / Air Act, 1981.  

 

Sir, 

 It is submitted that we had been granted the consent to operate under Water 

Act, 1974 / Air Act, 1981 upto _________ by the Board vide letter No. ______ 

dt._______ and No. ______ dt. ________ respectively. Now we are submitting our 

application for auto renewal of the consent to operate under Water Act, 1974 / Air 

Act, 1981 for the period _______to _______, along with the prescribed consent 

fees for the same and with the following declaration and undertaking as per policy 

of your Board :- 

1. That we have valid consent to operate under Water Act, 1974 / Air Act, 1981 

upto______ issued by HSPCB vide above referred letters, copies of which are 

enclosed herewith.  

2. That the present details of the manufacturing process and other informations 

/data of our unit are same as submitted / provided by the Board earlier with 

original application for obtaining previous Consent to operate referred above 

and therefore the same may be considered for present application for 

renewal of consent to operate for further period  w.e.f. ________ to 

________. 

3. That the capital investment cost on land, building, plant and machinery of 

our industry/ project without charging depreciation and with upto date 

additions as on _______ is Rs. _______ lacs and the consent fees has been 

deposited according to the said capital investment cost of our unit. We 

undertake to deposit the balance consent fees if any found due at any stage 

due to increase in the investment cost on Land, Building, Plant and 

Machinery of our unit at any later stage. 

4. That we are complying with the conditions of previous consent to operate 

granted to our unit by the Board valid upto____ and also complying with all 

the standards / norms prescribed under EP Rules, 1986 for discharge of 

environmental pollutants, by operating our pollution control devices regularly 

and effectively. 

5. That there will be no change in the raw material, process, products, quantity 

of effluent, source of air emissions, technology of pollution control measures 

and increase in production or pollution load and will remain same as 

submitted in the previous application for consent to operate.  
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6. That we shall keep on operating and maintaining our pollution control 

measures / devices regularly and effectively and will maintain and keep all 

the parameters within standards / norms prescribed under EP Rules, 1986. 

7. That we are submitting herewith the copy of the latest inspection report and 

analysis report of effluent/ air emissions/ noise conducted by the Board's 

officers on _______ alongwith copy of fresh analysis reports of effluent/ air 

emissions/ noise analyzed from Board's laboratory/ recognized laboratory, 

showing the compliance of prescribed standards. 

8. We undertake to comply with all the conditions of renewal of consent to 

operate to be imposed by the Board if any. 

9. That we shall comply with all the relevant provisions of water Act, 1974 and 

Air Act, 1981. 

10. We undertake that auto renewal of consent to operate will not prevent the 

Board for taking coercive action against us if our unit fails to comply with the 

prescribed standards or conditions of consent granted during auto renewal of 

the same.  

11. The undertaking has the approval of the Board of Directors/ Partner/Owner 

of the industry/project and copy of the resolution of the Board/ Power of 

Attorney is attached herewith. 

 It is therefore requested that the consent to operate under Water Act, 

1974/ Air Act, 1981 may kindly be renewed further for another period w.e.f. 

________ to ________. 

 

 

Dated: _________           Authorized Signatory 

 

Name and Designation 

with phone no., email address 

and seal of the company 
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Annexure – XII 

 

Checklist of documents for obtaining Consent to Operate (CTO) by 

the Industrial/ Non-Industrial Sector/Project/Unit already existing 
and operating before 14.07.2016 which were not covered previously 

under consent management as per notification dated 15.04.2014 

amended from time to time or earlier but have been covered under 
consent management first time w.e.f. 14.07.2016 as per revised 

categorization of industrial sectors for consent management. 

 

1. Online consent application. 

2. Power of attorney/authority letter to sign the application. 

3. Proof or deposit of required and applicable consent fee, as per schedule 
available on the web-site www.hspcb.gov.in.  

4. Collection and testing fee prescribed by the Board as per schedule 
available on the web-site of the Board, for analysing the samples of 

effluent/ Air emissions/ Noise level of DG sets, as applicable, for all 

sources. (Analysis report of air emissions from all sources including diesel 

engines of capacity more than 0.8MW (800kW) for power plants and 
generator sets will be required).  

5. Copy of balance sheet duly attested by CA or CA certificate w.r.t. capital 
investment cost of the unit for the preceding year. (Capital investment cost 

should include the original cost of land, building, plant & machinery 

without depreciation but with upto date additions. The cost of land and 

building should be included in the capital investment cost even if it is on 
lease or rent or mortgage).  

6. MOA / partnership Deed / Trust Deed (if changed).  

7. Layout plan showing the details of all manufacturing processes, location of 

stacks/ chimneys, ETP/ STP, APCM, Hazardous Waste storage and 

treatment facilities, tube wells, Water supply lines, Effluent drains and final 
outlets for the disposal of the effluent. 

8. Permission of the concerned authorities for disposal of the effluent in to 

sewer/drain etc. 

9. Detail of land in case the effluent is discharged on land for percolation or 

for irrigation along with copy of registered agreement made with the land 

owners in case the land belong to the persons other then the land of the 
applicant unit. 

10. Detail of ETP/STP, APCM, acoustic enclosure, Hazardous Waste 

Management Facilities installed in the unit along with their size, 
specification and capacity. 

11. Fard Jamabandi and Intkal of land of the unit in case unit is located outside 
approved industrial area/estate.  

12. Allotment letter of the plot issued from the concerned authority in case of 

approved industrial area/estate. 

13. Manufacturing process and process Flow Chart.  

14. Report of Tehsildar and District Forest Officers regarding Kisam of land 

through Deputy Commissioner for areas covered under Aravali Notification, 

if applicable. In case the land falls in the industrial estate / area and HUDA 

sectors, the report of Regional Officers will be taken regarding applicability 
of Aravali Notification (only for Gurugram and Nuh District).  

15. Clearance/ permission in case of the projects falling in the revenue estates 
covered in the Notification no. 191(E) dt. 27.08.2010 issued by Ministry of 

Environment, and Forest, Government of India regarding protected area of 
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Sultanpur National Park in District Gurgaon.  

16. Change of land use permission/license/NOC certificate from the Town & 

Country Planning Department or respective Municipal or other Authority or 

Panchayat as the case may be.  

17. Lease deed/ Rent Agreement duly registered with revenue authorities, in 

case land is taken on lease/rent.  

18. Site plan of the unit in case it is located outside approved industrial area. 

19. Environment Statement in Form V for the financial year ending on 31st 
March. (required in compliance of Rule 14 of EP Rules, 1986). 

20. Proof of submission of updated safety audit report duly audited with the 

help of an expert, annually and up to date onsite emergency plan 
alongwith report of the mock drill of the same to Chief Inspector of 

Factories alongwith copy of the same, in case of 

industries/projects/establishments handling Hazardous Chemicals having 
threshold quantities mentioned in schedule II and III of MSIHC, Rules, 

1989 and covered under rule 10 & 13 of these Rules. (Required as per 

instructions of MOEF & CC issued vide letter No. 14-7(382)/2010-HSMD 

dated 09.03.2016).  

21. Copy of logbook for last 03 months maintained for operation of 

ETP/STP/APCM for the record of energy and chemical consumption, 
quantity of effluent at inlet and outlet of ETP/STP supported with readings 

of magnetic flow meters alongwith quantity of treated effluent 

recycled/reused in the process, utilized in the premises and discharged, 

mode of disposal. 
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Annexure-XIII 

 

Declaration by the applicant for obtaining CTE for expansion of the project. 

 

I, ____________________ S/o/D/o/W/o ________________ resident of 

_____________________ declare and affirm as under:- 

 

1. That I am the Partner/Director/Manager/Occupier/Proprietor of the unit M/s 

_____________________. 

2. That we are operating pollution control devices in our industry regularly and 

effectively and meeting the standards prescribed under Environment 

(Protection) Rules, 1986 for discharge of pollutants into the atmosphere, 

which will be maintained in future also.  

3. That we shall install the required and adequate pollution control devices for 

the expansion project in our industry before commissioning the production 

and will also obtain prior consent to operate before starting trial production in 

our expansion project. 

4. In case of the non compliance of the above undertaking or false declaration 

found at any stage, the Board will be at liberty to forfeit the performance 

security amounting to Rs. _____________ deposited along with the CTE 

application through online payment gateway or in the form of Demand Draft 

no. __________ dated ______________issued by ____________ (Bank) 

besides taking any other legal action under the provision of Water Act, 1974 & 

Air Act, 1981. 

5. That we shall comply with all the terms & conditions of consent to establish to 

be issued by the Board. 

 

 

Deponent/Applicant 

Dated: 
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Annexure-A 

Performa for submission of application by the units for change of their 

name in the record of HSPCB as per the change in the permission granted 

by the competent authority.  

 

(In case of change of name of unit without change in 

ownership/process/raw material/products) 

 

1.  Name & address of the unit registered with 

the Board 

:  

2.  New name of the unit after change as per 
registration certificate issued from the 

registration authority i.e. Deptt. of Industries 

& Commerce/Registrar of companies/Societies 

etc.  

:  

3.  Name and designation of authorized signatory 

of the applicant unit. 

:  

4.  Reasons for the change in the name of the 

unit 

:  

5.  Competent authority for change of name of 

the unit 

:  

6.  Letter no. and date of authority granted the 

permission for change of name 

:  

7.  Status of CTO/authorization of the old unit 

with validity if granted; 

(a) Under Water Act, 1974 
(b) Under Air Act, 1981 

(c) Under HOWM Rules, 2008/2016 

(d) Any other applicable Rules 

:  

8.  In case CTO/authorization applied and not 
decided then name of the unit (existing or 

new) applied CTO. 

:  

9.  Capital investment cost of the unit on land, 

building, plant & machinery (without 
depreciation) based upon latest balance sheet 

of the unit.  

:  

10. Detail of CTE/NOC fees;  
(i) Amount required to be deposited as 

per fee structure (in Rs.) 

(ii) Deposited amount with detail of DD 

No., date and Bank/online 
transaction no./date. 

(iii) Balance amount, if any 

 
: 

: 

 

 
: 

  

11. Manufacturing process, raw materials and 
products  of the unit. 

:  

12. Detail of change in name, ownership or 

transfer of interest of the unit,  if any done in 

the past  

:  

13. Detail of supporting documents attached (as 

per checklist) 

 

:  
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Date: 

Place: 

(Signature) 

Authorized Signatory  

(as per column no. 3 
 

Checklist of supporting documents to be submitted by the unit 

a) Power of attorney/authorization letter 

b) Copy of latest CTO/Authorization 

c) Self declaration regarding no change in the ownership process/raw 

material/products of the unit. 

d) Copy of fresh registration certificate issued from Industries & Commerce 

Department or from Registrar of Companies/societies or from any other 

concerned authority, as the case may be, with changed name of the unit. 

e) Proof of NOC/CTE fees deposited. 

f) Proof of capital investment cost of the unit on land, building, plant & 

machinery (without depreciation) based upon latest balance sheet of the 

unit, attested by CA. 

  

14. Declaration; 

(i). That I am the authorized signatory of 
my unit to submit this application. 

(ii). That there is/will be no change in 

the ownership/ manufacturing process 
/raw materials/ products of the industry 

and in case of any such change is 

proposed in future, prior consent to 

establish and/or other required 
permissions will be taken from the 

HSPCB. 

(iii). That we shall comply with all the terms 
and conditions what so ever imposed 

by the Board while giving permission 

for change of name of the unit in the 
record of HSPCB. 

:  
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Annexure-B 

 

Performa for recommendation of Regional Officer regarding grant of 

permission for change of name of unit in record of HSPCB as per the 

change in the permission granted by the competent authority. 
 

(In case of change of name of unit without change in 

ownership/process/raw material/products) 

 

1.  Name & address of the unit registered with the 

Board 

 

2.  New name of the unit after change as per 
registration certificate submitted by the unit issued 

from the registration authority.  

 

3.  Competent authority for change of name of unit  

4.  Reasons for the change in the name of the unit.  

5.  Status of Consent to establish/operate and 
authorization (as applicable) with validity if granted. 

 

6.  Letter no. and date of authority granted the 

permission for change of name 

 

7.  In case CTO/authorization applied and not decided 
then name of the unit (existing or new) applied CTO. 

 

8.  Whether deposited the required and applicable 

CTE/NOC fees (Yes/No)  

 

9.  Amount of CTE/NOC fees deposited and mode of 
payment alongwith balance NOC fee if any. 

 

10.  Date of receipt of application and subsequent 

clarification submitted (if any) in Regional Office. 

 

11.  Date of submission of recommendation to Head 
Office. 

 

12.  Status of Registration of new name of unit with 

concerned authorities. 

 

13.  Detail of supporting documents submitted by the 
unit and attached with recommendation. 

 

14.  Whether submitted all the required documents by 

the unit as per checklist. If not then submit the 

detail of such documents not submitted. 

 

15.  Manufacturing process / raw materials /products of 

the unit. 

 

16.  Whether there is any change in the ownership, 

manufacturing process, raw material and products of 
the unit. 

 

17.  Recommendation of Regional Officer.  

 

Dated: ______ 

Regional Officer 

_____________Region 
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Annexure-C 

 

Performa for submission of application for transfer of consent and interest 

from one industry to another industry due to sale or other reasons and 

replacement of their name and ownership in the record of HSPCB  

 

(Without change in process/raw material/products) 

 

1.  Name & address of the existing unit registered with 
the Board 

:  

2.  Name of the new unit transferred interest of the 

existing unit as per registration certificate issued 

from the registration authority i.e. Deptt. of 
Industries & Commerce/Registrar of 

companies/Societies etc.  

:  

3.  Name and designation of authorized signatory of the 
applicant unit. 

:  

4.  Competent authority for registration of name of unit. :  

5.  Letter no. and date and authority where the unit 
registered its name. 

:  

6.  Status of CTO/authorization of the existing unit with 

validity if granted; 
(a) Under Water Act, 1974 

(b) Under Air Act, 1981 

(c) Under HOWM Rules, 2008/2016 

(d) Any other applicable Rules 

:  

7.  In case CTO/authorization applied and not decided 

then name of the unit (existing or new) applied CTO. 

  

8.  Capital investment cost of the unit on land, building, 

plant & machinery (without depreciation) based upon 
latest balance sheet of the unit, in case unit is taken 

on lease/ rent/mortgaged or based upon sale deed 

registered with revenue authorities, in case the 
existing unit has been sold. 

:  

9.  Detail of CTE/NOC fees;  

(i) Amount required to be deposited as per fee 

structure (in Rs.) 
(ii) Deposited amount with detail of DD No., 

date and Bank/online transaction no./date. 

(iii) Balance amount, if any 

 

: 

: 
 

 

: 

  

10. Detail of change in ownership  :  

11. Manufacturing process/raw materials/products of the 

unit. 

:  

12. Detail of change in name, ownership or transfer of 
interest of the unit,  if any done in the past  

:  

13. Detail of supporting documents attached (as per 

checklist) 

:  
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Date: 

Place: 

                                                                                                                                

          (Signature) 

Authorized Signatory  

(as per column no. 3) 

                                                  Name & address of  

                                                  applicant unit:  

 

Checklist of supporting documents to be submitted by the unit 

 
a) Power of attorney/authorization letter 

b) Copy of latest CTO/Authorization 

c) Copy of fresh registration certificate issued from Industries & Commerce 

Department or from Registrar of Companies/societies or from any other 
concerned authority, as the case may be, in favour of the new unit. 

d) Proof of NOC/CTE fees deposited. 

e) Proof of capital investment cost of the unit on land, building, plant & machinery 
(without depreciation) based upon latest balance sheet of the unit, in case unit 

is taken on lease/rent/mortgaged or based upon sale deed registered with 

revenue authorities, in case the existing unit has been sold. 
f) Copy of sale deed/rent deed/mortgaged deed/lease deed etc. as applicable 

registered from revenue authorities. 

g) Copy of fresh memorandum of article & association or partnership deed or proof 

of proprietorship, as the case may be of the new unit, transferred the interest of 
the industry. 

  

14. Declaration; 

(i). That I am the authorized signatory of my unit 
to submit this application. 

(ii). That there is/will be no change in the  

manufacturing process / raw materials 
/products of the industry and in case of any 

such change is proposed in future, prior 

consent to establish and/or other required 

permissions will be taken from the HSPCB. 
(iii). That we shall comply with all the terms and 

conditions what so ever imposed by the Board 

while transferring the consent/other clearances 
and giving permission for replacement of name 

of the unit in the record of HSPCB. 
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Annexure-D 

 

Performa for recommendation of Regional Officer regarding grant of 

permission for transfer of consent and interest from one industry to 

another industry due to sale or other reasons and replacement of their 

name and ownership in the record of HSPCB  
 

(Without change in process/raw material/products) 
 

1.  Name & address of the applicant unit  

2.  Name & address of the existing unit registered with 

the Board 

 

3.  Name of the new unit transferred interest of the 
existing unit as per registration certificate issued 

from the registration authority.  

 

4.  Competent authority for registration of name of unit.  

5.  Date and authority where the unit registered its 

name. 

 

6.  Status of Consent to establish/operate and 

authorization (as applicable) with validity if granted. 

 

7.  In case CTO/authorization applied and not decided 

then name of the unit (existing or new) applied CTO. 

 

8.  Whether deposited the required and applicable 

CTE/NOC fees (Yes/No)  

 

9.  Amount of CTE/NOC fees deposited and mode of 
payment alongwith balance NOC fee if any. 

 

10.  Date of receipt of application and subsequent 

clarification submitted (if any) in Regional Office. 

 

11.  Date of submission of recommendation to Head 
Office. 

 

12.  Status of Registration of name of new unit with 

concerned authorities. 

 

13.  Detail of supporting documents submitted by the 
unit and attached with recommendation. 

 

14.  Whether submitted all the required documents by 

the unit as per checklist. If not then submit the 

detail of such documents not submitted. 

 

15.  Manufacturing process / raw materials /products of 

the unit. 

 

16.  Whether there is any change in the manufacturing 

process / raw material /products of the unit. 

 

17.  Recommendation of Regional Officer.  

 

Dated: ______ 

Regional Officer 

_____________Region 
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Annexure-E 

Performa for submission of proposal by the concerned Branch in Head 

Office dealing with consent management for the cases of permission for 

change of name of the units or for transfer of consent and interest from 

one industry to another industry due to sale or other reasons and 

replacement of their name and ownership in the record of HSPCB. 

1.  Subject:- 
(Type of case; 

Whether for grant of permission for change of 

nomenclature (name) of the unit without other 
changes or for transfer of consent and interest 

from one industry to another industry due to sale 

or other reasons and replacement of their name 

and ownership in the record of HSPCB.)  

 

2.  Regional Officer submitting the recommendation 

alongwith recommendation. 

 

3.  No. and date of letter vide which 
recommendation submitted  

 

4.  Date of receipt of application in Regional Office  

5.  Date of receipt of the case in Head Office  

6.  Name & address of the applicant unit   

7.  Name of the existing unit already registered with 

HSPCB 

 

8.  New name of the unit after change as per 
registration certificate submitted by the unit 

issued from the registration authority. (in case of 

change of name without other changes) 
Or 

Name of the new unit transferred interest of the 

existing unit as per registration certificate issued 
from the registration authority. 

 

9.  Whether deposited required and applicable NOC 

fee as per report of RO. 

 

10. Status of CTO under Water Act/Air Act and 
authorization with validity if granted. 

 

11. In case CTO/authorization applied and not 

decided then name of the unit (existing or new) 

applied CTO. 

 

12. Whether submitted all the required documents as 

per checklist. 

 

13. In case of shortcomings in the documents, detail 

of such documents 

 

14. Status of Registration of new name/ new unit's 

name with competent authority with date 

 

15. Competent authority for registration of name of 

unit. 

 

16. Detail of change in name, ownership or transfer 

of interest of the unit,  if any done in the past 
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17. Manufacturing process/raw materials/products of 

the unit. 

 

18. Observation of the Branch.  

19. Proposal of the Branch.  
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Annexure-F 

Checklist of documents 
 

1. For only change of nomenclature (name) of the unit in the record of 

the Board: 
 

(a) Power of attorney/authorization letter 

(b) Copy of latest CTO/Authorization 
(c) Self declaration regarding no change in the ownership process/raw 

material/products of the unit. 

(d) Copy of fresh registration certificate issued from Industries & 

Commerce Department or from Registrar of Companies/societies or 
from any other concerned authority, as the case may be, with changed 

name of the unit. 

(e) Proof of NOC/CTE fees deposited. 
(f) Proof of capital investment cost of the unit on land, building, plant & 

machinery (without depreciation) based upon latest balance sheet of 

the unit, attested by CA. 
 

2. For transfer of interest of a person in his industry to any other person 

or Where an existing unit is purchased or taken on lease by another 

unit and the new unit apply to the Board for grant or renewal of 

CTE/CTO in his name: 

 

(a) Power of attorney/authorization letter 

(b) Copy of latest CTO/Authorization 

(c) Copy of fresh registration certificate issued from Industries & 

Commerce Department or from Registrar of Companies/societies or 

from any other concerned authority, as the case may be, in favour of 

the new unit. 

(d) Proof of NOC/CTE fees deposited. 

(e) Proof of capital investment cost of the unit on land, building, plant & 

machinery (without depreciation) based upon latest balance sheet of 

the unit, in case unit is taken on lease/rent/mortgaged or based upon 

sale deed registered with revenue authorities, in case the existing unit 

has been sold. 

(f) Copy of sale deed/rent deed/mortgaged deed/lease deed etc. as 

applicable registered from revenue authorities. 

(g) Copy of fresh memorandum of article & association or partnership 

deed or proof of proprietorship, as the case may be of the new unit, 

transferred the interest of the industry. 

 

 

 

******* 
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SOPs for E-Waste Recycler 
[Information Required for Registration of E-Waste Recycler on the Portal under E- Waste 

(Management) Rules, 2022] 
 
 
 
 
 
 
 

 
 
 
 
 
 
 
 
 

 
 
 
 
 
 
 
 
 
 
 
 
 

 
Central Pollution Control Board 

Waste Management Division-III 
(Ministry of Environment, Forest & Climate Change, Government of India) 

‘Parivesh Bhawan’, East Arjun Nagar 
October 2024 

Annexure R-6/4
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1.0 Background: 

MoEF&CC has notified E-Waste (Management) Rules, 2022 vide notification No. GSR 801(E) 
dated November 02, 2022. The rules are effective from April 01, 2023 and have superseded 
existing E-Waste (M) Rules 2016.The rules intend to manage e-waste in an environmentally 
sound manner(ESM) and also promote Circular Economy through the regime of Extended 
Producer Responsibility(EPR). 

 
1.1 Entities under Extended Producer Responsibility (EPR) Framework: 

 
The E-Waste (M) Rules,2022 stipulate EPR framework [Rule 4 (1)] for implementation of these 
Rules. The EPR frame work provides for the following four types of entities namely: 

(a) manufacturer; 
(b) producer; 
(c) refurbisher; and 

(d) recycler 

The above entities are required to register on the portal which is defined vide Rule 3 (1)(s) as 
an online system developed by the Central Pollution Control Board for the purposes of these 
rules. In case any entity falls in more than one categories as above then the entity has to 
register under those categories separately. No entity will carry out any business without 
registration. The entities registered on the portal shall not deal with any unregistered 
manufacturer, producer, recycler and refurbisher. 

 
 

1.2 Recyclers as defined in the E-Waste (Management) Rules, 2022: 
 

Any person or entity who is engaged in recycling and reprocessing of waste electrical and 
electronic equipment or assemblies or their components or their parts for recovery of precious, 
semi-precious metals including rare earth elements and other useful recoverable materials to 
strengthened the secondary sourced materials and having facilities as elaborated in the 
guidelines of the Central Pollution Control Board. 

 
2.0 Registration of recyclers on the Portal; 

a) All the application for registration has to be made on-line through the designated 
portal available at the URL: https://eprewastecpcb.in 

b) The validity of registration will be of five (05) Years from the date of issue of Recycler 
Registration Certificate. 

c) The Registration Certificate will be communicated through portal to the Recyclers. 
The Registration Certificate will contain Registration Number. 

d) In case of incomplete application, all the shortcomings will be communicated through 
the portal to the Recyclers within 30 working days of receiving of the application on 
the portal. Recyclers has to reply within 07 working days on the portal. On receiving 
of the reply on the portal the application will be processed. 
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3  

Part A 

Section 1: Basic Information 
 

 
For Registration under above the said Rules, the recyclers have to submit on the 
portal following basic information and documents/declaration/affidavits: 

i. Name of the company 
ii. Details of the recycling facility 

a. Address 
b. Geo coordinates 
c. Email id 
d. Contact number: (Mobile & landline) 
e. Year of establishment 
f. CTE under air and water act (number and date of issue) 
g. CTO under air and water act (number and date of issue) 

h. Authorization under Hazardous and Other Waste (Management 

and Transboundary Movement) Rules, 2016 (number and date of 

issue) 

i. PAN Number 

j. GST Number 

k. CIN Number (optional) 

 
iii. Details of authorized person 

a. Name, Designation, Email & Mobile Number of authorized person 
b. Aadhar number of authorized person (Optional) 

 

 
Section 2. Documents in support of basic information 

 

 
Following documents to be uploaded: 

i. Copy of CTE under water and air act issued by concerned SPCB/PCC 
ii. Copy of the CTO under water and air act issued by concerned 

SPCB/PCC 
iii. Copy of Authorization under Hazardous and Other Waste (Management 

and Transboundary Movement) Rules, 2016 issued by concerned 
SPCB/PCC 

iv. PAN Card 
v. GST Certificate 
vi. Incorporation Certificate if available (optional) 
vii. Aadhar Card of authorized person (Optional)
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Section 3: Details of recycling 

 
1. Details of E-Waste – The recyclers have to provide details of Waste EEE items for 

which it wishes to have Registration: 

2. Capacity in Tonnes per Year: (As per CTO) 

 
i. Production details i.e., Details of end product that is details of material 

likely to be recovered after recycling and other products of recycling for 
ensuring material balance. 

 

 

Category of E-Waste End Products for 
EPR Certificates 

Other products of recycling for 
ensuring material balance 

   

   

   

   

   

 
ii. Documents to be attached. 

a. Recycling capacity in terms of both raw material & product 

b. Geotagged Video of the unit with all installed plant and 
machineries (to ensure operational /active Video link- Inactive 
Video Link after grant of registration will be considered as 
willful concealment of information) 

c. Geotagged Pictures of the unit 

d. Self-Declaration on submission of authentic data (as per 

template given at Annexure-I). The self-declaration will also 

include confirmation that adequate occupational 

safety/Health and fire safety measures have been taken in the 

plant. (On the company’s letter head with signature of 

authorized person & company seal) 

The recycler will be provided registration on the basis of information provided by it in 

the portal. Physical/virtual inspection of the recycling unit will be carried out either by 

Regional Directorate of CPCB/ SPCBs/PCCs after grant of registration. 
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3. 0 Digital Checklist for evaluation of application for recyclers 

The following digital check list on the portal will be used for evaluation of applications for 

registration. CPCB will specify short-comings if any in remarks column and digital copy of the 

check list will be forward through the portal to applicant recyclers The applicant recyclers can 

see the check list using his log in credentials on the portal after CPCB sends it. 

 
Digital Checklist for evaluation of Application for Recycler Registration 

 

S.No Details of information required 
Provided 
(Yes / No) 

Remarks 

 
1. 

Name and full address along with telephone, 
GST and PAN number, e-mail and other contact 
details of Recycler (Address of Recycling 
Facility Location - Also ensure that in GST 
Certificate the address  should be the address 
of recycling facility). 

  

2. 
Name of the Authorized Person and full 
address with e-mail, telephone, PAN & Aadhar 
number) 

  

 
 

 
3. 

List of documents to be uploaded: 
i. Copy of CTE & CTO 
ii. Copy of Authorisation 
iii. Geo coordinates 
iv. PAN (Company and Authorized person) 
v. GST 
vi. Aadhar 
vii. Video of the recycling facility 

  

 
 

 
4. 

Basic details 

• List of EEE to be recycled 

• Annual recycling capacity (As per CTO) 
• Details of end product that is details of 

material likely to be recovered after 
recycling and other products of 
recycling for ensuring material 
balance. 

• Recycling Process Flow 

• Details of installed equipment as per 
recycling process flow  
 

  

vi 
 

 
5. 

ii.  Self-Declaration on submission of 
authentic data. The self-declaration will 
also include confirmation that adequate 
occupational safety/Health and fire safety 
measures have been taken in the plant. 
(On the company’s letter head with 
signature of authorized person & 
company seal) 
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4.0 Guidance to applicant recycler seeking Registration under E-Waste (Management) 

Rules, 2022 for filling on line application on the Portal [URL: https://eprewastecpcb.in]  

for grant of Registration and issue of Registration certificates 

 
The following table will provide guidance to applicant recycler in filling up Application on 

the portal for Registration and EPR Targets/Obligation 
 

S. 
No 

Information sought Guidance for providing information 

1. Name and full address of the 

recycler along with telephone, 

GST and PAN number, e-mail 

and other contact details of 

Recycler (Address of Recycling 

Facility Location- Also ensure 

that in GST Certificate the 

address  should be the address 

of recycling facility). 

i) The address in the recycler form should be the 
place where the recycling facility is located. Do 
note that address given by the applicant in its 
supporting documents i.e., CTE, CTO and 
Authorisation, GST Certificate, should be 
same as the address given in sign up form and 
it should be the address of facility 

ii) The contact information i.e phone number, 
mobile number, e-mail provided should be 
functional and readily accessible by the 
applicant. 

2. Name of the Authorized Person 

and full address with e-mail, 

telephone, PAN & Aadhar 

number) 

i. Provide name of authorised person along with its full 

postal address, e-mail id, mobile number, landline 

number. 

  
ii. It is always better to have alternate authorised 

persons and his/her required details. 

  
iii. The authorised person can be the person who will 

be managing /handling the Recycling operation and 

facility. 

iv. In case of change of authorised person, the recycler 

has to inform CPCB about the same immediately. 

Note: Any communication regarding status/processing of 

the application will be done only with the 

authorized person of the company. CPCB will not 

interact  with  any  other  person  other  than 
authorized person (s). 

3. List of documents to be 
uploaded: 
i. Copy of CTE & CTO 
ii. Copy of Authorisation 
iii. Geo coordinates 
iv. PAN (Company and 

Authorised person) 
v. GST 
vi. Aadhar (Optional) 

vii. Video of the 

recycling facility 

i. Recycler have to upload on the portal, scan copy 

of their CTE, CTO, Authorisation, geo 

coordinates, PAN, GST Aadhar and Video of 

recycling faciltiy 

 
ii. (Address in GST/ CTO, Authorisation should 

be as per address given in sign up form.) 

 
(The Recycler is also required to ensure that the 

address in above documents should be the place 

where recycling facility is located). 

4. Basic Details Recyclers are required to select EEE which can be 

recycled at their facility 
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S. 
No 

Information sought Guidance for providing information 

  Annual recycling capacity as per CTO 
 

• Details of end product that is details of material 

likely to be recovered after recycling and other 

products of recycling for ensuring material 

balance. 

• Details of installed equipment for recycling 

 

5. Self-declaration Self-Declaration on submission of authentic data 
(as per template given at Annexure-I). The self- 
declaration will also include confirmation that 
adequate occupational safety/Health and fire safety 
measures have been taken in the plant. (On the 
company’s letter head with signature of authorized 
person & company seal) 

 
5.0 Target Time and modality of granting registration 

i. CPCB shall examine the applications for registration of recycler so received on the portal 
and respond with digital check-list through the portal within 30 working days in case of 
incomplete applications. A digital check list of short comings will be issued through the 
portal by the concerned Division of the CPCB. The applicant recycler can see the digital 
checklist of short comings by logging on the portal using their login credentials. 

ii. CPCB shall grant Registration to Recycler after evaluation of recycler’s application 
submitted with respect to the required information as per this SOP within 30 working 
days after ensuring that application is complete in all respect. 

iii. CPCB shall conduct verification of the recycling facility within three months of 
granting the registration on the portal either through physical or video 
conferencing mode. The physical verification will be for confirming the information 
provided by the applicant recyclers. 

iv. In case of non-confirmation, the registration will be suspended after issuing notices and 
seeking explanation from the recycler and after giving opportunity for hearing to the 
recycler before the Approving Authority, CPCB 

v. The grant of recycler registration will be in the form of a digital certificate through the 
portal based on information/documents provided by the recycler. 

 
6.0 Grant of Registration on the portal and issue of EPR certificates 

 
i. Divisional Head, WM-III Division CPCB shall be the Approving Authority for grant of 

recycler registration and for amendments in the recycler registration. 

ii. The concerned Division of CPCB shall evaluate the application on the portal as per this 
SOP. Once the application found complete by division as per the SOP, the Divisional 
Head will approve the application.  
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7.0 Revocation of Registration 

 
As per Rule 4(5) of the E-Waste (M) Rules, 2022, registration of registered entity (recycler) 
will be revoked, by the Central Pollution Control Board if it is found that the registered entity 
has furnished false information or willfully concealed information for getting registration or 
returns or reports or information required to be provided or furnished under these rules or 
in case of any irregularity found, for a period up to three-years after giving an opportunity 
to be heard and in addition, environmental compensation charges may be levied as per 
rule 22 of the above said rules. 

 
8.0 Appeal 

 
i. As per Rule 21 E-Waste (M) Rules, 2022 any person aggrieved by an order of revocation 

of registration passed by the Central Pollution Control Board, within a period of thirty 
days from the date on which the order is communicated to him, prefer an appeal to the 
Additional Secretary or Joint Secretary, Ministry of Environment, Forest and Climate 
Change duly nominated by the Central Government in this regard. 

 
ii. The Appellate Authority may entertain the appeal after expiry of the said period of thirty 

days if it is satisfied that the appellant was prevented by sufficient cause from filing the 
appeal in time. 

 
9.0 Verification and Audit 

 
The Central Pollution Control Board by itself or through a designated agency shall verify 
compliance of, recyclers through inspection and periodic audit, as deemed appropriate 
and the actions against violations and for non-fulfilment of extended producer 
responsibility target, obligations and responsibilities shall be in accordance with the rule 
24 of the E-Waste (Management) Rules, 2022. 

 
9.0 Registration Fee: 

 
Registration fee will be charged from the recycler as per the  fee structure given at Annexure  
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Annexure-I 
 

Self-Declaration 
Dated: 

 
 
 

We, M/s   hereby declare that information provided for registration as a 
Recycler on the EPR E-Waste portal under E-Waste (Management) Rules, 2022 are true to 
the best of our knowledge and belief and that it conceals nothing and that no part of it is false. 

 
We, M/s -------------- also hereby declare and confirm that adequate occupational 

safety/Health and fire safety measures have been taken in the recycling. 

We also hereby undertake that all the responsibilities of correctness of information as 
provided will be ours. In case of any data and information found false or misleading at any 
stage, actions as per the rules may be initiated against us. 

 
 
 
 
 

(Name and Signature of the Authorized Person) 
Designation: 

 
Company Seal 

 

 
(Hint: On the company’s letter head with signature of authorized person & company seal) 
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 Annexure-II 
  

The fee structure for registration of Recycler and  Annual Maintenance Charges for all 

stakeholders for registration on EPR Portal under E-Waste (Management) Rules, 2022 

  

S. No User Type Activity  Proposed 

fee/charges 

1 Recycler New Recycler (1st time 

registration valid for five years) 
₹ 15,000/- 

Renewal of registration-(after 

five years)  
₹7,500/-  
+ ₹ 0.625/MT for 

quantity of  EPR 

certificate transaction 

in the preceding five 

years   

In case of any 

amendments/addendum 
₹3,000/-  

2 
Annual Maintenance charges for 

all stake holders 
Annual Maintenance charges 

for Producers, Recycler, 

Refurbisher and Manufacturer 

₹5,000/-  
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